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LOK SABHA DEBATES

LOK SABHA

Thursday 3rd Mav, 1984 Vaisakha 13, 1906
(SAKA)

The Lok Sabha mer at Eleven of the Clock

[MR. SPEAKER in the chair)

ORAL ANSWERS TO QUESTIONS
¢ feaw eww I wigrw, wAATT § gyam

*905. w1} TreTARTT SrewY | ¥4t faven
At megpfa o 77 FIW N FU SO
fa -

(%) #a1ag @9 § 5 gfeaq
ATE ATEEA, qAAT § qofAgn FarAry
F¥aT 3 90 BTT 29 AT, 1984 ¥ geams

(®) afz gf, @137 eI & Ty
w170 2 AR

() ATWIT I €T AT # 9571 I9-
FIHE FAATE Y TE 7

THE MINISTER OF STAT:" OF THE
MINISTRIES OF “DUCATION AND CuU-
LIURE AND SOCIAL WELFARE (SHRI-
MATI! SHEILA KAUL) : (a) to (c) Students
of 1st, 20d, and piefinal year B. Tech. Petro-
leum Enginecring of the Indian School of
Mines, Dhanbad, numbering in all 79, were
on strike from March 29, 1984. The cause
of the strike was apprehension in their minds
that the recent shift in recruitment policy of
O.N.G.C. might adversely aficct their cent
percent absorption in that organisation. The
issue is being discussed with all concerned to
find out 8 solution.
called off by the students with eflfect from
19th April, 1984.

The strike bas been

2

st TrTTRATT TR  Feaw o, gfenT
RS HIF {TEH, AT @AY G9T AT HY
feferr & qvaen § farerr 39 arel) frgea
¥ OF aga & aEeAye qear g A 1957
¥ guTR AW FY FAAT JAT FAY AT &
1 ga% 29 w1 ¥ 29 aniw, 1984 AF W
oF 7E %) gearw gk, 40 @ gEarw
1972 & v g€ oY 1 59 fai &= faww g%
aFEyT s & e usy aar
FIat e & arg faare-famd gar ar
aqr 38 fagia fraffa fog o ¥ ooy
og 37 fagial 7 arer a1 w@r ¥ | gafae
¥ 8 T2 gAY gT AN FB FAIN
qBAT AT § « ¥ ST AT IGIOT AT WY
# foox srqar qame avg & qa -

“Due to uncertainty in the recruitment of
Petroleum Engineering graduates, an inter-
Ministerial meeting of the Ministries of
Home Affairs, Petroleum and Chemicals,
and the Ministry of Education, as well as
ONGC Chairman and ISM representatives
was held on 5.2.1971. in which it was deci-
ded that the ONGC would recruit ali the
Petroleum Engineering graduates. In May
1972, it was again assured by the then
hon, Petroleumn Minister, Shri H.R.
Gokhbale in both the Houses of Parlia-
ment that all the Petroleum Engineering
graduates from the Indian School of
Mines would be absorbed into the ONGC
on graduation. The decision taken in
the inter-Ministerial meeting were appro-
ved by the Planning Commission.”

o3 gg feafa 1983 aw ...,

avqy WY : FIGT AT 997 IY qQA
a7 WA @ fF ag s qDfaw fafaed
#Y ST Trfgd 9 ¢

ot TrRTEATT et - W A IRk ST
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giasT w1 &fag |

weam wiem : qEd § Agfwaw
fafaedt A wear =nfgd )

st o arrd) @ AR ¥ A8 98-
faaw fafaet & st =nfgd

MR. SPEAKER : This is what I think; we
can transfer it.

SHRI RAM VILAS PASWAN : Transfer
it to Tuesday.

SHRIMATI SHEILA KAUL :
you.

Thank

&t wate wwAT W S, w9 @y
T HAT FY 7

W URTEAR ARl ;. Hege WY, 8
ardg &1 4 a& Ear wiey 9 arde =
wT AT 1 7 a1 7 A w7 HTAAY
g ardwm & gF aeT wEq qrivafiw
w19 8, sreaatr & ALY Srrav

st @Al AuAIE . GEATH Wy v
ST § | AU #ERT, W AEAAAE R
T 9 A1 5 ) 791 T Afqd

weadw wglaw :  Yefuz #3 awar g
%’ﬁf;’ I will not be able to assure you.
I cannot help you in getting the selection.

&} TITEATT WTERY AT F AATET
w€ faa sy aifod

+t Qe AwATH ¢ 8 ATAG & HAMET
FAFI FATAA & AE & A G Erw ?

weas WA : AT qZT @ 7Y E,
ar#t fee 3| 9% « fagar sgsr Sy a9
ST qat Afd  wA N, T1F AN 9B
&)

&t TREATT ;e © AsAS ST, Y
& ITW 9GFT AT Igk garfaw
foaw aifaaw g ifafor Tque @3 @
gan gfqg s faq st & 1 1983 aw
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7t feaf Tt 1 AT 7T Yo T Silo
dto # x@ fagn § qfcad s 1
Framaear 72 7E fauw q9g ¥ gaw
TATAH] FT IHITFT SIAT A W F
fad wargz @Ay g3 ?

© saEr ST e WAL, TE I E
7g @ & fr o o0 Ho €1 #) w1 TE-
w@aewE ? qr ¥ F9r STanw § gAET 7

sy TrRrEATT wrest : gAw ¥ ogAw
g 2 f5 ggae &1 7o 99 w9 § ag
3T a7 fF 3o THe SiTo HYo &Y ¥l NfF
¥ gror & fru o ofvaga & g% §meA H
3% wavfaws audw ax sfws ona
9T qFAT ] | g A9 {I qarq frar
wifae &% qur1 S ag 9T A [
ar arag & oz 94 g8arn)

=} TrHTAER EEY - T 98 F@ 9
¢ f Faw 30921f9aw 3frafar aas)
FT @ AFAZT &1 Fgr7 A AW P,
safd o uFo Fo dYo H feferal &Y
qe&ar 100 & wfaw 2 ? afg ag aiw @
g @ oy Fad & amfga # F Ao
To Yo Ao ¥ Fur Hfsars 2 ?

sitaal SAT BT Ao THo Yo HYo
1 AFG gard oxFaw feqrdliz § A
g

s} AT W Aeme wEred,
TAET 0 AT FAFTeAT 0fgy

weawn Wglay ¢ a1 i fA-
T AT H FIN 1. (sgawra) Fauwor
a1 g mar w1 #fT ey g qrda wr -qgf

g g | % f9Y ok A1 et qeng
La ol _

SHRI SAMAR MUKHERIJEE : Will you
talk to the Ministry of Petrolcum and see
that they are all absorbed because they are
committed by their earlier decision ?
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SHRI JAGDISH TYTLER : Since heis
ceferring to the technical colleges, may I
ask a question ?

aeqy wgiag : dwtey ¥ WA, aQ
# 3ET

Increasing Consumption of Liquor in
the Country

°909. SHRI A.K. ROYt:
SHRI K. MALLANNA :

Will the Minister of SOCIAL WELFARE be
pleased to state 2

(a) the names of the States which still
have prohibition in force;

(b) whether consumption of liquor has
shown a trend towards increase all over the
country; and

(c) if so, the details there of ?

VAISAKHA 13, 1905 (SAK4)
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THE DEPUTY MINISTER IN THE MI-
NISTRIES OF EDUCATION AND CUL-
TURE AND SOCIAL WELFARE (SHRI
P.K, THUNGON) : (a) Gujarat

(b) and (c) As per available information, -
the per capita consumption has shown an
increasipg trend in 12 States and decreasing
trend in 3 States. In the remaining 7 States,
there is no significant change in the consum-
ption.

List of States in the three categories is
annexed.

SHRI! A.K. ROY : Prohibition was in
high priority in Gandhiji's model of Swaraj
days. I do not know why does the auction of
liquor take place in the offices the picture
of Gandhiji is hanging ? In Bihar, some
youths objected to distributing licences to the
Liquor shops keeping photographs of Gan-
dhiji; and ultimately the photographs had to
be removed under their pressure.

MR. SPEAKER : Not Liguor :

STATEMENT .
Change in Trend in Per Capita Consumption of Liguor
INCREASENG DECREASING NO CHANGE

1. Andhra Pradesh 1. Kerala 1. Assam

2. Bibar 2. Meghalaya 2. Gujarat

3. Haryana 3. Karnataka 3. Himachal Pradesh
4. Jammu & Kashmir 4. Nagaland

5. Madhya Pradesh 5. Orissa

6. Maharashtra 6. Punjab

7. Manipur 7. Sikkim

8. Rajasthan

9. Tamil Nadu
10. Tripura

11, Uttar Pradesh
12. West Bengal

SHRI AKK. ROY : Itisa very sad thing
that the government swearing in the name
of Gandhiji presents a picture wherein in 12
States the consumption of liquor is increasing
and in three States it is decreasing. 1 know
the Directive;Principles cannot be enforced by
Law. Tbe Directive Principle 47 reads as
follows :

““The state shall endeavour to bring about
prohibition of the consumption except for
_medicinal purposes of intoxicating drinks

ment.

and of drugs which are injurious to
health,”

Should we conclude that most of the
States and the Government of India are pro-
cecdings against the Constitution. The
enforcement of Directive Principles may not
be done by the court of law or by the Parlia-
ment directly, but going against the Directive
Principles ghould be zestrained by the Parlia-
How are we to bring India and ail -
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the States to the path to which the Dircctive
Principle has directed the nation ?

SHRI P.K. THUNGON : I quite agree
with the sentiments expressed by the hon,
Member against drinks. However, the hon.
Member himself has stated about the Direct-
ive Principles. I would like to add that it is
a State subject under Entry 8 of Schedule
VIL, and so far as the Central Government is
concerned, there is no let up in the Prohibi-
tion policy. The hon. Member may ask us
what steps we are taking, Those steps |
would like to mention. We have a Central
Prohibition Committee at the national level,
in which Ministers in charge of Prohibition
in the States and Union Territories are also
Members and suggestions that are made and
the recommendations made in the Committee
are sent to the respective States for imple-
mentation. Also, the Centre has offered
compensation up to 50 per cent to the State-
revenues, for the loss they incur asa result
of implementing the Prohibition policy.

Besides that, what I want to stress is that
it is not only the law which is going to be
useful to stop drinking, but it has to be in-
culcated in the minds of the people about the
evils of drinking and keeping that in view
we, from the Ministry of Social Welfare,
have formulated certain schemes jn which
wide publicity as far as possible is given for
instance, through. Television and A]] India
Radio an8 Also, we have formulated a
scheme of essay competitions amongst upi.
versity students about the cvils of drinking,
In this way we are trying to inculcate in the
minds of the people against the evil effects
of drinking and we have a proposal to start a
TV play competition also in this regard,

SHRI A,K. ROY : Mr. Speaker. Sir, the
Central Government is the custodian of the
Constitution and if a State Government
violates the Constitution or the Dircctive
Principles in the Constitution, does the Cen-
tral Government have any responsibility to
arrest that trend ? What is the position in
Delbi itself 2 In today’s paper we find that
about one lakh bottles per day are consu-
med. I like to know what the Government
is going to do. What is the result of thejr
directions given through essay competitions
and TV ? This is the time for stock taking.
It violates also Article 46 of the Constitution
which mentions about economic #nd educa-
lional progress of tribal people. Have you -

MAY 3, 1984
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taken sufficient care about those people inha-
biting the tribal areas, the miners, and all
sorts of workers? Are any steps taken to
check drinking amongst them ? Have you
got any monitoring agency under the direct-
ions of the Central Prohibition Committee ?
Have you got any idea about the rate of
consumption in tribal areas, among the
Scheduled Castes, Scheule Tribes, the tribal
Sub-Plan areas, Special Component areas,
the mining areas etc. ? Can you give an idea
of the steps taken 2nd the results achieved ?

SHRI P.K. THUNGON : As ragards the
first part of the hon, Members supplemen-
tary, I have already replied as to what action
the Centre is taking to advise the State
Governments for implementing prohibition.
Therefore, I do not went to reiterate it.
Simply I would like to add that we arc not
flouting the provisions of the Constitution.
It has been our effort 1o implement the pro-
visions which are enshrined in the Constity-
tion.

PROF. MADHU DANDAVATE: People
are drinking to the health of the Constity-
tion.

SHRI P.K. THUNGON : The hon. Mem-
ber as asked about the position in Delhi. So
far as our policy and approach is concerned.
as I have already stated, the guidelines and
directions which we send 10 the State Govern-
ments, are also send to the Dejhj Adminis-
tration .

SHRI JAGDISH TYTLER : They can
order Delhi because i1 is a Union territory.

SHRI P.K. THUNGON : You can take it
as an order.

SHRIAK.ROY: Is it increasing or dec-
reasing in Delhi ?

SHRI P.K. THUNGON : There is a
slight upward trend. I would like to be
frank about it,

The hon. Member has enguired about
the tribal areas as to what policies we are
adopting there. I would like to read out the
recommendations of the Central Prohibition
Committee which we bhave circulated to
States and Union territories, These are :

(a) In the tribal areas,
of liquor vending should

the contract system
be abolished;
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(b) In the tribal areas where prohibition
is not in force, tribal people should be allo-
wed to prepare their beverages for individual
and social purpose but not for Commercial

purpose;

(¢) The policy of prohibition among the
tribals should be pursued vigorously through
educational propaganda against the evil cffe-
cts of drinking and by promoting welfare
activitics to wean tribal people away from
this evil,

(d) In the tribal areas where prohibition

is in force, no precipitating action ne:ds to
be 1aken.

(e) Non-official agencies and workers
engaged in temperance work in tribal areas
should be encouraged and assisted.

SHRI P. NAMGYAL : As the House is
aware, during the Janata rule, the prohibition
was enforced strictly among all the States of
the country with the result, illicit distillation
of liquor strated on a large scale and a large
number of deaths were taking place. In view
of that, what is the present policy of the
Government to enforce prohibition strictly
in all the Siates or the present level of restri-
ctions to continue ?

SHRI! P.K. THUNGON : As 1 have al-
ready stated, there is no let up so far as we
are concerncd in respect of prohibition
policy. However, the hon. Member will be
happy to kiow that at least in Delhi for the
last two years there is no liguor death at
all,

st Twfas@ qraam @ FEe S,
qEAANT WY oh & 9 WT ST 4T 91
JHT FAAM@ a7 I faar g g 1 g
FiTaq o9, 9 @ W 41 (§) W@
X W § @ ¥ @va § afg g€ @, alw
() afe gi, at ac@wadt s@¥T AT 7

et ot & S St fRar ag £ s
¥e:

<Y FAAT  HIATT 12 UK F

sfa safim aua & @ & 3fe 7

®T QT YHAT § 6T AT I ¥ oy

WU & WS BT T wHqT ¢ I A

VAISAKHA 13, 1906 (S4AKA)
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TS ¥ gUT %Y @quw ?rﬂrhfﬁim

qe-ag AE gt &\

& ag staar =ngaT g o wan gfaae
e wFagee?

seaw AT
fear g1
=Y I fasta qraEe - TgET 1T a8
& fe gfaw e &1 faxwad fear £
gudr wfafes @ig & ag s 9Tgan g
f& w1 ag wfr & ¥ agr @ aig 9
TIZRAIT T3 HIA FT FIAFR 97 ¢ F47
g waY 2 % oF 9199, 1979 Fr97 &FEY
# £ O ST &7 GO 7 GG G
AQrTEr 3 &7 9Y, I HIA G-A1E 47 %-
FI< gHAT H A1, 97 U ww fAanAi w1
qty fear ? 7 fas qurawar T ® QO90
afews QF AT AT @igqT Qg Q| Sar
fo =t @&, U grgqd 7 W Fo1 § 5 Q@Y
GIFIT AT A &T ISHAT FIQT §, 9%
feaTs 11T T8 FITE FE A E R G
g gg IR A AMA SIS I faEr g ? -
(smasra) -
SHRI K. LAKKAPPA: Now there is your

Government in Karnataka, how many hcc-
nces you have issued 2

qeATHE § Jaw *

&t YW fa W QA  FAEE T FHY
Fferedgfs g we)
Don't challenge, in Karpataka it is de-
creasing.

MR. SPEAKER : No direct debates in
this House about this. :

SHRI P.K. THUNGON : About the ques-
tion that Upion ‘Territories bave not been
included, 1 bhave alrcady said and 1 have
talked about Union Torritories. 1 think the
hon. Member should be satisfied with that.

About the charge that we are flouting the
provisions of the constitution, I would like to
state that our intention is not that and in
some cases if there is slackness as the hon.
Member has stated, in Bihar or in some other
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States, we are taking care of that by issuing
directives from time to time. That is what
we can do... (Interruptions).

. SHRI RAM VILAS PASWAN : Have you
written to the Bihar Government ?

SHRI P.K. THUNGON : The hon. Mem-
ber knows it very well that once certain deci-
sions are taken by an Assembly, we cannot
question. ...... {Interruptions).

MR. SPEAKER: We have already taken
twenty minutes on this question, now Shri
_ Amarsinh Rathawa.

+ft T fATw qrgAWw ;. &7 ¥ W
zaar at g Qfwg fw 9gi 9T @ §,
ui-cqe §, agT I AT Y gFA AG
I 1

Aeqw AFAA : 97 A AT F@ AR
AW FT AT G|

Setting Up of Tribal Development
Planning Cell

°910. SHRI AMARSINH RATHAWA :
Will the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state :

(a) whether the Government have formu-
lated a Tribal Development Planning Cell in
the Ministry;

(b) if so, what are the details of the said
Cell;

(c) how far it will be helpful for the wel-
fare of tribal population in the country; and

(d) whether it has started its functions aud
if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) to (d) A T{ibal Development
Planning Cell is being set up in the Ministry
of Health and Family Welfare in a phased
. manper under a Plan Scheme for coordinat-
ing the Planning work in respect of Tribal
Sub-Plan and Special Component Plan for
Scheduled Castes under the Central Sector.

The Cell is functioning since 31.7. 1981
under the overall charge of a Joint Secretary

MAY 3, 1984
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with a staff of one Research Officer, one
Investigator, one Statistical Assistant, one
Steno and one Lower Division Clerk.

st swx fag waar @ Fswy A W,
9y gy & ATIF U A ALad WY
Feqq1g AT I1EqT § e Bew feaEde
arfearfaat & fawrg & fag sam faar s
w@r & afea & wgar wigar g o anfe-
Tt o frger gawT @, Ak fag faadr
NATG qATE ST, SaAl w9 § 1 JA A
grfearet fawra giowen & fO% a9«
FaraT &, TRy arfeai) fawmg § 98T
&% 931, wfed & sman Jrgar § S
afzaret fawra 3 Farar w1 § IaF
FEATA TIAH ATF a6 FAT-HAT AT
Ty g ?

AR FTHIAT qWo Wi : W
fafredt & o1 13@w sdwqAee Y& qwIAT
TAT § IT FT FIW F1I% &1, gleefadia
®T T TIARE AT YT AGA AT A
fafael & arv Ma &1 K1aAfshe @
gr@enferigr FT Az FW B W@ ¥
TH W E | F JI9F  qr=qw F AN
T F1 g Al AT ATEAT §—IGH
ST 80 & 100 FATT FY ATaraY 9T FIEHA
&oq dveT F0ay Srer °r Iaw feedr Al
A3UFT grged of T & 9 $I&F 20 AT
w frar &1 gt aeg @ S 10 T HY
HIEIEY 9T T = 4770 F I9FT JgqeE
zigsd AW feeelt wfTaid & 3 gL #%
faar &1

1984-85 # St @A qE TE E I
¥ ASYET LI ¥ a1 & foa¥ i1 7 fawer
q 939 §, Subsidising Mess dues of MBBS
undergraduates belonging to SI/SC Rs. 15
lakbs; ¥T  TIT W@ § | Coaching
scheme for Scheduled Castes and Tribes
5 ¥TE BT @I G | KWF AT ST gArd
AWAT FHT gAY g sEE aga Iy
WIS a9 & VT 1Ay w1
TEE-ATE oY § | ugi ww ww w5y



13 Oral Answers

aras & 1983-84 ¥ [ggEe wreEw AN
Aege® I F sawmaae 3 fad 1160.93
TG FT IIAS ATATAT T@T § |

it s fag wsar: ®A AEEar A
gaTar & fF 30 AR FT FTATEr 9X WIE-
A ¥ e AT 2 § 3 AT F AT
q¥ @q FET e SN 1 R ag A
s & B srrfeamaY @ qgre &% gar @
IAH anrardt agT wA G S, IAIAY A
FrarEy v HI gu W ¥ Fvx gE fF5Y o
wrfed, #ifE oot Gx I ¥ agr v
AT 7g rgar, fead g ag giar
aga 0 fadt @ 1 gafay &3 &a & @t
7z e ®Y F1E Qe A€ IT9 — T
tar #1€ fawe g 7

mmﬂ %MEIA gRe et ¢ WA
geeq TAUT ¥ &, = fax & arq® wreAw
§ AT IFATAT A § - TAUT & annfz-
Y G T AT gF T S} FHGAT AT
qr § IAF AFAIT 64 TEAY Few Ay
aﬁf‘am’? ufrgrs § geefemw folr oy €
T 469 AF-¥Ex sfagraY &5 § &5y
g

SHRI AJOY BISWAS: The Tribal Deve-
lopment Planning Cell has been set up for the
welfare of the tribals. The north-eastern re-
gion is dominated by the tribals. and it is
backward. Plans and programmes for the
development of the tribals in that region are
lacking and even the limited scheme are
taken advantage of by other sections of ths
people. Has any special attention been given
to the development of that area ?

KUMARI KUMUDBEN M. JOSHI: We
are equally concerned with the development
of the tribal population of the north-eastern
region. That is why we are taking more inter-
est in the development of that area.” Accord-
ing to the information which I have, in Mani-
pur we are having 21 primary health centres
and 104 sub-centres.

In Sikkim we have 2 Primary Health Cen-
tres and 11 sub-centres, In Tripura we are
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having 12 primary health centres and 57 sub-
centres. About Arunachal Pradesh, unfor-
tunately we have no information, but accord-
ing to the information which we are having
with us, this is the position so far as the pri-
mary health centres and sub-centres are con-
cerned. And the hon. Member may be quite
aware that we are going to have the National
Institute in that” region just on the basis of
the All India Medical Institute. That shows
that our Government takes keen interest to
provide health facilities to the people of that
region also.

SHRI UTTAM RATHOD: Sir, I quite
agree with the hon. Minister that the Govern-
ment is very sincere in helping the tribals.
But I would like to know if it is a fact that in
the tribal areas whenever the dispensaries and
primary health centres are opened, they gener-
ally work with the skeleton staff and the
Medical Officer is generally, by and large,

- missing.

MR. SPEAKER : Sometimes even medi-
cien.

(Interruptions).

KUMARI KUMUDBEN M. JOSHI: Sir,
we are also equally concerned about the pro-
blem and we have written to all the State
Governments, and we have emphasised parti-
cularly that they must sce that full staff is
appointed in the primary health centres and

. sub-centres which are predominantly in the

tribal areas. \
st o e afey : derw AT,
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l‘ncréaaing the Number of Short Distance
Passenger Trains and Their Frequencies

*919, SHPT MOWAN T.AT, PATFL: Will
the Minister of RATLWAYS be pleased to
state:

{a) whether Government nronnse to in-
crease the numher of short distance paseen-
asr trains and their frequenciez on all link
lines of main lingc #n all zone= ©ar the hepefit
of rural ponu!ation: and

() if so, the details therenf and the <tens
taken by the Government in thia resnect dur-
ing the Sixth Plan and the provision being
made for the Seventh Plan

THE MINTSTER OF RATLWAYS (SHRY
A.B.A. GHANT KHAN CHOUDHURY) : (a)
and (b)Y A Statement is laid on the Table of
the Sabha.

STATEMFNTS

(a) The travel facilities bv rail for the
rural population in various <ections are cons-
tantly reviewad with a view to encure better
rail services taking into conscideration simult-
aneously the requirement of freight move-
ment, etc. on these routes. Wherever the
freight movement of essential commodities
would not be affected, if additional passenger
trains are needed. subject to availabilitv of
resources, it will be the cndeavour of the
Railways to put in some trains,

(b) Taking into consideration the above
factors. the Railways have introduced 86
number of passanger trains in the last one
year for the benefit of the rural passengers
especially and all others, in addition to the
suburban trains around the major cities.

Same consideration would continue to be
given in the Seventh Plan also.

SHRI MOHAN LAL PATEL : Sir, in the
Statement the hon. Minister has shown that
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last year R6 passenger trains have been intro-
duced in the rural areas. Thatis a good
thing. But I would like to draw the attention
of the hon. Minister towards the reverse
side. T would like to present some facts. Tn
Bhavanagar in Guijarat there is a Railway
DNivision. Tn the whole of the country the
traffic ie increasing dav bv day, but parti-
cularlv in this Division it is decreacing. Tn
this Parliament. to mv question on 1A.4 1081
tha answer given bv the hon. Minister was
that in 1971 the traffic in this particular
Division was 21.7 million passenegers,
whereae in 1981 it was reduced to 17.7
miltinne, That means. 40 lakhs passengers
were reduced in 10 years, and this & the
trend, And there are so many reasons why
in this particular Division the traffic is
reducirg,

At present the averape speed of the trains
in this narticular Division is 25 to 30 km. per
hour. So, this is the main reason why the
nassenger traffic is reducing. Due to this, in
the last six vears, 22 trains have been cance-
lled on permanent basis. A month ago
one super fast train between Porbander and
Ahmedabad has been cancelled. We repres-
ented. The hon, Minister has considered
that matter. That train is going to start
from 10th of this month. Can hon. Minister
give an assurance to pay much more
attention to the branch lines which are
serving the rural population specially the
RBhavnagar Division ?

Bhavnagar Division has been ignored. So,
will the Minister take concrete steps by

sending  special team for permanent
solution.

SHRI A. B. A. GHANI KHAN‘
CHOUDHURY : Please the main

see
question : :

‘““(a) whether Government propose to in-
crease the number of short distance
passenger trains and their frequencies
.on all link liuves of main lines in all
zones for the benefit of rural populat-
ion; and

(b) if so, the details thereof and the

steps taken by the Government in this

respect during the Sixth Plan and the

provision being made for the Seventh
Plan ?
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Damage Caused to Indian Ship in
Gulf War,

*916. SHRI M.V. CHANDRASHEKHARA
MURTHY : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether an Indian ship berthed at
Shatt-Al-Arab Water Way caught fire in the
Gulf War;

(b) if so, damage caused to the ship;

(c) whether any protest was lodged with
the concerned Government;

(d) if so, whether any protection has
been sought from iran and Iraq regarding
Indian ships; and

(¢) whether any Indian ship is under
their custody ?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI K. VHJAYA BHAS-
KARA REDDY): (a) An Indian ship ‘Varun
Yan' of 1hakur shipping company trapped
since the start of the war and reported berthed
in Shatt-Al-Arab waterway, caught firc due to
1ranian shelling on 3.4.1984.

(b) Enginc room had a hole 4 ft. by 2 ft.
in addition to the dam.ge caused by fire.

(c) aad (d) No, Sir. These are acts of
war and there has been no intention on either
side to deliberately damage vessels of third
countries ¢ pecially, India. When war broke
out first, the concerned authorities were in-
formed to ensure safety of our nationals and,
10 the cxtent possible, of our vessels.

(¢) No Indian ship is in the official
custody of lran-lraq authorities but the
following four ships bave been trapped in
ports from the begining of the war, M.V.
‘VIJAYA AVTAR® of Vijaya Shipping Lines,
M.V. ‘NEELKANT' of Himalaya shipping
company, M.V, 'SHRI VISHNU’ of Resha-
mwala and co. M.V. ‘VARUN YAN' OF
Thakur Shipping Company, M.V. ‘RISHI
VISWAMITRA’ of Gareware shipping
company, APJ ‘PRITI’ of AFkJ Linesare
reported stranded in Bushire after suffering
missile attacks in the Northern Gulf.

SHRI M.V. CHANDRASHEKHARA

MURTHY : Sir, as my knowledge goes, "
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most of the ships are covered under wa:
risk insurance. In view of this, may I konow
from the boa. Minister whether these indiar
ships are covered under war risk insurancc
and, if so, whether they are trying fo;
compensation ?

SHRI K. VIJAYA BHASKARA REDDY:
Yes, Sir. They are all .insured and -the
amounts have been setticd also. If the hon.
Member wants to know, the amounts that
have been paid to various companies, I can
give him. These are all settled.

SHRI M.V. CHANDRASHEKHARA
MURTHY : In addition to these ships, may
I know whether itis a fact that two ships
which belong to a calcutta shipping company
which were chartered by the Iranian Govern-
ment were lost in the Gulf war, whether this
has bcea brought to the notice of the lranian
Government and whether any compensation
has been paid by the compuny and, secondly,
whether it is also a fact that a second Engi-
neer, a cadet officer and two seamen who
were engaged in these ships were Kkilled in
the Gulf war and, if so, whether the comp-
any has paid any compensation to the
bereaved families ?

SHR1 K. VIJAYA BHASKARA REDDY
As far as the question of the hon. member
is concerned, 1 do not have information. I
have already furnished whaiever information
I have with me.

If this question is referred to me, I can
try to get the information.

As far as my information goes, there is
no ke ss of life on Varun Yan and the staff,
thecrew and owners of the shipping company
have come to a bipartite agreement and the
issues are settled.

If there is any individual case, you can
write to me. I will see it.

Summer Special Tralns

*917. SHRI ARJUN SETHI :
SHRI G.Y. KRISHNAN :

Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that Government
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THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :

(b) if so, the details ‘thereof alopgwith (a)and (b) A Statement is laid on the Table
the capacities? of the Sabha.

2ave recently decided t6 ruma number of
special trains to meet summer rush; and

{STATEMENT

(a) Yes, Sir. This is an annual recurring feature.

(b) Summer special trains are planned to be run on the following routes as per the
details mentioned below during current summer season'subject to the traffic offering elc.

No. of

S.No. Routes Frequency No. of trains
Planned (Total) Coaches
1. Bombay-Jammn Tawi Bi-weekly 22 each way 15
2. Bombay-Nizamuddin Bi-weekly 23 each way 15
3. Bombay-Ahmadabad Daily 77 each way 16
4. Bombay-Gandhidham Tri-weekly 33 each way 16
5. Bombay-Hapa 4 days a week 44 each way 14
6. Ajmer-Mhow Weekly 10 each way 13
7. Hyderabad-Waltair Weekly 7 each way 16
8, Bombay-Miraj-Vasco Weekly 8 each way 12
9. Bombay VT. Lucknow Bi-weckly 16 each way 16
[0. Bombay VT. Varanasi Tri-weekly 27 each way 16
{1. Bombay-Trivandrum Weekly 9 each way 16
12. Bombay VT-Pune Daily 58 each way 12
13. Madras/Banglore-Trivandrum Bi-weckly 9 each way 12
14, Madras-Hyderabad Bi-weekly 14 each way 16
[5. Howrah-Delhi Bi-weckly 17 each way 18
{6. Howrah-Dehradun Bi-weekly 18 cach way 12
17. Howrah-New Jalpaiguri Weekly 9 each way 15
18. Howrah-Gorakhpur Weekly 8 each way 14
19. Dhanbad-Mughalsarai-Varanasi Bi-weekly 17 each way 12
20. Nizamuddin-Cochin/Mangalore Weekly 11 each way 16
21. Howrah-Puri Weekly 6 each way 13
22. Durg-Varanasi Bi-weekly 10 each way 12

SHRI ARJUN SETHI : According to the
statement furnished, as many as 22 pairs of
trains are going to be in operation to clear
the summer rush. I would like to know whe-
ther the Government, apart from introduc-
ing these trains, has taken care to sce that
reservation facilities are available besides the
existing facilities so that the passengers who
want to travel in these trains are not to face
problems.

SHRI A .B.A. GHANI KHAN CHOU-
DHURY : We have taken all possible care
on that,

SHRI ARJUN SETHI : In the statement
furnished, there is no train from Howrah or
from Assam to Trivandrum on that section.
I would like to know whether the hon. Mini-
ster will consider the demand that on this
section, more trains should be there so that
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the requirements of the passengers willing to
travel by these trains from Assam Via
Howrah and Madras to Trivandrum would
be met.

SHRI A.B.A. GHANI KHAN CHOU-
DHURY : I will consider the suggestion. I
will ask the Traffic Officers to look into this.

Professional and 'i‘eclmlcal Educational
Establishments in Delhi

¢919. SHRI BRAJAMOHAN MOHAN-
TY : Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) whether a number of unauthorised
professional and technical educational esta-
blishments are functioning in the city of
Delhi;

(b) whether Government are aware that
young men are being exploited by these insti-
tutions in the name of betterment of their
prospect for empioyment; and

(¢) if so, what steps Government have
taken or proposc to take to stop the
exploitation?

THE MINISTER OF STATi OF THE
MINISTRIES OF EDUCATION AND
CULITURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL):(a)two(c) It
is understood from the Delhi Administration
that while no survey has so far been under-
taken by that administration to ascertain the
number and to jdenufy the unauthorised
professiopal and tcchnical institutions in
Delhi, they have recently constituted a High
Level Committee under the Chairmanship of
the Executive Councillor (Education) to
study/assess the magnitude of problem of
mushroom growth and proliferation of I'ech-
nical and Professional Educutional Establish-
ments in Delhi and exploitation being done
in the name of Technical Education by un-
scrupulous individuals/firms and to suggest
remedial measurcs.

SHRI BRAJAMOHAN MOHANTY :
The Committee is not the answer. These
institutions are running on number two acco-
unt and are exploiting the people. It is abso-
lutely necessary for the Government of India
- and for the State Governments to close down
these institutions.
whether immediate steps would be taken to

I would like to koow"
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stop this exploitation of the people and for
the protection of the people.

SHRIMATI SHEILA KAUL: It is not
possible to close down thesec institutions
because they are in a way trying to help in
improving the standard of education in their
own way, if they are pot corrupt and if they
try to help in the educational process, they
are useful. Provided they have the standard,
proficiency and the proper way of doing
things, if the studen’s want to go and learn,
they will go and learn in spite of the fact that
you put hurdles in their way.

SHR1 BRAJAMOHAN MOHANTY:
What steps do the Government propose
to take to protect the boys and girls from
exploitation by these institutions ?

SHRIMATI SHEILA KAUL : I have in-
formed him just now.

MR SPEAKER : Question Hour is over.
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Conversion of M.G. Lines Into B.G.
Lines in A.P.

°907. SHRI G. BHOOPATHY : Will the

Minister of RAILWAYS be pleased tolaya
statetment showing :

(a) the length in Kilometers of all the
railway lines in Andhra Pradesh and the
lengths of Broad Gauge and Metre ,Gauge
lines out of them;

(b) the length in Kilometres of Metre
Gauge lines proposed to be converted into
Broad Gauge lines there during the carrent
year and the expenditure likely to be iucurr-
ed conversion of these lines;

(c) whether the proposal of replacing
some old railway lines is also under the con-
sideration of Ministry; and

(d) if so, the names of these railway lines
and expenditure likely to be incurred there-
on?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHAN1 KHAN CHOUDHURY)i(a)
“Total length of Railway lines in Andhra
Pradesh is 4921 Kms. Out of this 3274 Kms.
is in Broad Gauge 1610, in Metre Gauge and
37 Kms. in Narrow Gauge.

(b) No Metre Gauge line conversion to
Broad Gauge in Andhra Pradesh is expected
to be completed during the current year.

(¢) and (d) About 600 Kms. of rail rene-
wals and sleeper renewals together is planned
on South Central Railway in 1984-85 which
covers most of Andhra Pradesh, and a sum
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of Rs. 35 crores has been allocated for the
purpose in the current financial year. There
are nearly 123 works of track renewals sanct-
ioned on the South Central Railway and
these are itemised in Works Machinery and
Rolling Stock Programme of Railways for
1984-85 Part-1f (Detailed Programmec) recent-
ly presented to the Parliament as part of the
Railway Budget.

Theft and Pilferage in C.L. W,

*908. SHRI BASUDEB ACHARIA : Will
the Minister of RAILWAYS be pleased to
state :

(a) loss of Railway properties due to theft

and pilferage in Chittaranjan Locomotive
Works during last two years and reasons

thereof; and

(b) remedial steps taken by Government
includirg the action takem against Railway
employees involved in such theft cases ?

THE MINISTER OF RAILWAYS (SHR1
A.B.A. GHANI KHAN CHOUDHURY):
(a) Loss of railway property due to thefis
and pilferages in Chittaranjan Locomotive
Works was Rs. 21,626/ 1 1983 and Rs.
100%0/- in 1984 (up to March),

Difficult law and order und crime situat-
ion prevailing in the areas around Chittaran-
jan Locomotive Works is the major contribu-
tory factor leading 1o thefts and pilferages of
railway property from the Chittaranjan Loco-
motive Works,

(b) The following remedial steps have
been taken to prevent thefts and pilferages of
railway property in Chittaranjan Locomotive
Works :—

(i) RPF personnel are deployed at the
vulnerable points and sections of the
workshops.

(ii) Patrolling by RPF outside the peri-

melter wall has been introduced.

(iii) Plain clothed staff of the RPF are
also deputed for collection of intelli~
gence of the activities of criminals
and railway employees who are
conniving with them.

(iv)

Raeids are conducted on receivers of
stolen railway property
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(v) Supervision over the workmen by
the supervisors of Mechanical
Department aas been intensified.

(vi) Close liaison maintained by the RPF
with the workshop authorities and
1ncal police for ensuring better pro-
tection of railway property.

25 railway employees were arrested
during 1983 and one in 1984 (up to March)
for their involvement in thefts and pilferage
of railway propertv.

FMU rakes added to Central Raflway
Suburhan Services

‘911. DR. SUBRAMANJIAM SWAMY :
Will the Minister of RAILWAYS be plcased
to state @

(a) whether it isa fact that new EMU
rakes have been added to the Central Rail-
way suburban services;

(b) if so, the total number of rakes added
before 2nd March, 1982;

{c) the tota! number of rakes added after
2nd March, 1982 till date; :

(d) the total number of rakes to be added
in the next few years; and

(¢) the delivery schedule and other details
thereof ?

THE MINISTER OF RATLWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :
(a) Yes, Sir.

(b) No new DC EMU rakes were added
on Central Railway before 2.3.1982.

(c) The total number of new rakes recei-
ved by Central Railway after 2.3.1982 till
date is 11, of which 7 rakes have been uti-
lised for replacenent of some of the overaged
imported rakes and in lieu of old rakes
undergoing heavy repairs and recambering.
Four new rakes have, thus, been utilised for
additional services.

(d) Twenty more rakes will go to Central
Railway in next few years against the exis-
ting manufacturing orders, However, the
number of rakes for additional services
would be of the order of 16 rakes after pro-
viding for scheduled/unscheduled repairs.

(e) Out of the 20 to be added in the next
few years, nine rakes are expected to be deli-

vered to Central Railway during 1984-85,
Delivery schedule during Seventh Plan period

© will be finalised after the provisioning of

funds in respect of EMU production is de-
finitely known.

Railway Project in National Aluminfom
Complex Orisya

“913. SHRIMATI JAYANTI PATNAIK:
Will the Minister of RATLWAYS be pleased
to state :

(a) what are the project works taken up
by the Ministry of Railways in the National
Aluminium Complex, Orissa;

(b) the cost of those projects and the
target date of the completion of the constryu-
ction works; and

(c) the progress made in the construction
of these railway projects ?

THE MINISTER OF RAILWAYS (SHR1
A.B.A. GHANI KHAN CHOUDHURY): '
(a) to (c) The first phase of the construction
of the Koraput-Rayagada (174 Kms) new
B.G. line between Koraput and Machiliguda
(19.65 Kms) is expected to Serve the NALCO
project at Damanjodi. The cost of the Ist
phase is Rs. 18.24 crores and is expected to
be completed by June, 1985. The construc-
tion of bridges and earthwork and buildings
are progressing as per schedule. The second
stage of this project from Machiliguda to
Laxmipur (42 Kms.) is just being started.
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Vocational Institutes in Tribal Areas

*918. SHRI N.E. HORO : Will the Minis-
ter of EDUCATION AND CULTURE be
pleased to state :

(a) whether there is any proposal under
the consideration of Government for formu-
lating any programme to open vocational
institutes in the tribal arcas of the country;
and

(b) if so, what are the details of the voca-
tional institutes opened in the tribal areas of
Bibar under the above scheme ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) There
are several vocational institutes futctioning
in the tribal areas of the country. although
there is no separate programme of opening
vocational institutes in the tribal arcas.



(b) A list of ITIs and Polytechnics funct-
ioning in the State of Bibar is given in the
attached Statement.

STATEMENT
List of 1.T.Is. and Polytechnics In the State
of Bihar
S1. No. Name

1. 1.T.1. Bhagalpur
2, 1.T.I. Bokaro

. L.T.]1. Begusarai
% L.T.I. Busur

s. 1.T.1. Birpur

6. 1.T.1. Bettiah

7. 1.T.I. Chaibasa

8. 1.T.1. Dighaghat, Patna
9. 1.T.1. Darbhanga
10. I.T.1. Dehri-on-sone, Sababad
11. 1.T.1. Dhanbad
12. 1.T.I. Dumka
14, I.T.1. Dattanganj
14, 1.T.1. Forbesganj
15. I.T.1. Gaya
16. 1.T.1. Ghogardi
17. 1.T.I. Hazaribagh
18. 1.T.L. Hathua
1.T.1. Katihar
20. I.T.1. Muzaffarpur
L.T.1. Monghyr
22. I.T.1. Madhora
23. 1.T.1. Nawadah
24, LT.I. Motibari
1.T.1. Ranchi
26. I.T.1. Ranchi
27. LT.L Supaul

28. 1.T.1. Sitamarhi

29, 1L.T.1. Sahibganj

30. L.T.I. For Women, Ranchi

i 1.T.I. For Women, Patna

32. Technical Training e entre, Fudi
(Ranchi)

33, Loyola Industrial School,
Kurji, Patna

34,

Patna-7
Government Polytechaic, Ranchi

Government Polytechnic, Gulzarb'agh
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36. Government Polytechnic, Mazaffar
pur Pin-842001
37. Government Polytechnic
- Bhagalpur-812 003, Barari

38. . Government Polytechnic, Darbhangs
39. Government Polytechnic, Purnea

40. Gowvt. Polytech., Dumka, Santhal
PGN.
4]. New Government Polytechnic,

Patna-13, Patiliputra Colony
42, Government Polytechnic, Barauni
43, Government Polytechnic, Dhanbad
44, Government Polytechnic, Gaya
45.  Government Polytechnic, Saharsa
46. Government Women’s Polytechnic,

Ranchi
47. Mining Institute, Dhanbad
48. Mining Institute, Kodarma
Hazaribagh

49, Mining Institute, Ehaga (Dhanbad)

50. Government Polytechuic,
P.O. Adiyapur, Dist : Singhbhaum
Bihar.

UK Goverament’s help to Sri Lanka ia
the Event of Attack

“920. SHRI B.V. DESATI: Will the Minis-~
ter of EXTERNAL AFFAIRS be pltased to
state : '

(a) whether the Union Government's
attention has been drawn to the statement
made by the President of Sri Lanka saying
that in case his country is attacked by the
third country, UK Government has agreed to
belp Sri Lanka ;

(b) if so, whether this is a threat to India
and also a warning ; and

(¢) if so, the reaction of the Indiag
Government ?

THE MINISTER OF EXTERNAL AFF.
AIRS (SHRI P.V. NA_RASIMHA RAO) : (a)
Yes, Sir. - The Sri Lankan President was
quoted as having made the following remarks
in a speech on 7th April 1984 : “The
British bhave signed an agreement with Srj
Lanka to come to her aid in the event of her
fruglom and sovereignty being threatened.
The agreement has not been scrapped and  {
hope that Britain would come to our aid if
the need arises™.
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The President was referring to the 1948
defence agreement between the Goveroment
of the United Kingdom and the Government
of Ceylon.

(b) and (c¢) The Govt. of India’s opposi-
tion to the induction of external military pre-
sepces in any region is well known. The same
would apply to the South Asian region,

Epldemic of Jaundice and Malaria in
Gujarat and Orissa

*921. SHRI NAWAL KISHORE
SHARMA : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state

(a) whether it has come to the notice of
the Government that the incidence of jaun-
dice and malaria in Gujarat and Orissa has
taken an epidemic shape 3

(b) the total number of persons suffered
from malaria and jaundice in Gujarat and

Orissa during last six months ;

(c) the total number of persons died of the
discases in these two States during the last
six months ; and

(d) what steps Government have taken to
check the spread of disease ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHR! B. SHANKAR-
ANAND) : (a) to (d) A statement is laid on
the Table of the Sabha.

STATEMENT

Government are aware of the outbreak of
viral jaundice in some districts of Gujarat
and that of malaria in the States of Gujarat
and Orissa. According to the information
received from the State of Gujarat, about
2591 cases of viral jaundice with 314 deaths
were reported upto 29.4.1984, from the
districts of Junagarh, Jamnagar, Mehsana,
Ahmedabad and Baroda. This outbreak
and has been investigated by the NICD
and necessary remedial/preventive measures
have been recommended. Consequently
adequate remedial measures have been
intensified by the State Government. To
control the incidence of viral jaundice, isola-
tion wards have been established in the hos-
pitals and health education measures have
been intensified. The local bodies have been
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advised to safeguard the public water supply
system against contamination and monitor
quality of drinking water. No report of the
viral jaundice from Orissa has been received
so far.

According to the infcrmation received,
179588 cases of M-laria with no death and
99783 cases with 9 deaths wcre reported from
Gujarat and Orissa respect.vely during the
period August, 1953 to January, 1984. Ade-
quate remedial measures have becu/ure being
taken under the Modified Plan of Operations

under National Malaria Iradication Pro-
gramme.
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Schemes to Control Blindness

*923. SHRI LAKSHMAN MALLICK :
Will the Minister of HEALTH AND
FAMILY WELFARE be pieased to state :

(a) whether any scheme have been inirc{-
duced in different States and Union Terri-
tories to control blindness ;

(b) whether those schemes have been in-
troduced in the State of Orissa also ; and

(¢) if 80, the extent of benefit given to the
people of Orissa in the above matter so far ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKAR-
ANAND): (a) to(c) A Statement is laid
on the Table of the Lok Sabha.

STATEMENT

National Programme for control of Blind~
ness has been introduced throughout the
country and under the programme the follow-

ing services have been developed in the State
of Orissa :

1. Moblie Units :

Three mobile units have been set-up at
Medical Colleges at Cuttack, Burla and Ber-
hampur for providing comprehensive eye care
services including surgery.

2. Primary Health Centres :
60 Primary Hcalth Centres have been
supplied with Ophthalmic equipments. Oph.

thalmic assistants have been posted at 40 Pri-
. mary Health Centres.

3. District Hospitals :
13 district hospitals have been developed.
4. Medical Colleges :

2 medical colleges on¢ at Berhampur and
the other at Cuttack have been upgraded.

5. Training Schools for the Ophthalmic Assis-
tants :

59 students have alrecady been trained and
66 students are under training in two Centres
attached to the Medical College of Berham-
pur and Cuttack, .

6. Cataract Operations :

Out of target of 20,000 cataract operations
fixed ro.r Orissa during the year 1982-83,
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15,009 cataract operations have been perfor-
med duriog that year. During the year 1983-
84 augainst a target of 30,000 cataracts, 5818
cataract operations have been reported to be
performed up-to the end of December, 1983.

7. Financial Assistance :

A sum of Rs. 21.15 lakhs has been re-
leased to the Government of Orissa, during
1983-84 for development of various services
unc!er these programmes.

Facilities to Linguistic Minocities

°924. SHRI N. DENNIS : Will the Mini-
ster of EDUCATION AND CULTURE be"
pleased to state :

(a) whether steps have been taken by the
Central Government to provide facili(ies to
the linguistic minorities to pursue their edu-
cational carcer in their mother tongues; and

{b) if <0, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) and (b)
Article 350-A of the Constitution
provides that every State shall endeavour
to make available adequate facilities
for instructions in the mother tongue at
the primary stage to children belonging to
linguistic minority groups. Other safe guards
for to linguistic minorities evolved at the
national level include provision of teaching
through the mother toogue at the primary
stage by appointing one teacher if there are
not less than 40 pupils speaking in that lang-
vage in the whole school or 10 such pupils in
a class, and providing instruction at the
secondary stage in the mother tongue if there
is a minimum strength of 60 pupils in the last
four classes, and 15 pupils in each class.

Setting ap of Central University in -
Cachar, Assam

*925. SHRI CHITTA BASU: Will the
Mipister of EDUCATION AND CULTURE
be pleased to state :

(a) whether Government have decided to
sct up a Central University in Cachar district
of Assam; and

(b) if s0, the steps taken in this direction?



39 Written Answers

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) No,
Sir.

(b) Does not arise.

Use of ‘* Hydrogen Peroxide’’ By Amul
9526. SHRI HARISH KUMAR GANG-
AWAR :

SHRI A. NEEIALOHITHADASAN
NADAR :

SHRI HARIKESH BAHADUR:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state @

(a) whether Government are aware that
Amul Coop. have been adding hydrogen
peroxide in milk (india 2000 January, 1984),
which contains thiocyanate and leads to
thyroid imbalances and goitre and ifso,
corrective action taken/proposed; and

(b) whether Government propose to stop
forth with use of **hydrogen peroxide” by
Amul Coop. with the assistance of NDDB
under the garb of *‘Field trials”, which are
illegal and take suitable legal and punitive
action under the law ?

“THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWALI) : (a) and (b) The use of hydrogen
peroxide in the milk as preservative is not
permitted under the Prevention of Food
Adulteration Act and Rules there under.
uovernment is not awarcof the illegal
use of hydrogen peroxide by Amul.
The Food and Drug Administration,
Gujarat have informed that no case of such
a use has come to their notice. However, the
State Government of Gujarat, have been
advised to take pecessary action wherever
necessary.

Opening and Running of Schools, Colleges
in Tribal Arcas

9597. SHRI PIYUSH TIRKI : Will the
Minister of EDUCATION AND CULTURE
be pleased to state :

(a) whether his attention has been drawn
towards the news item published in Newstime
a daily published from Hyderabad dated 16th
February, 1984 captioned Tribal Culture not
protected; )

MAY 3, 1984

Written Answers 40

(b) if so, whether it is a fact that the
Government are not making appropriate
efiorts towards the opening and running of
schools and colleges in Tribal areas of the
country;

(¢) if so, the reasons thereof; and

(d) if not, the details of Central Govern-
ment Schemes for the education of tribals ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) Yes, Sir.

(b) No, Sir.
(¢) Question does not arise.

(d) The Government arctaking all possi-
ble steps to ensure provision of educational
facilities at all levels in tribal areas. The
measures taken by the Ministry of Education
in this regard include formulation of Tribal
Sub-Plan, introductron of a scheme of finan-
cial assistance to State Governments to
implement non-formal education as an
alternate supportive system of education,
preparatoin of curricula, text books, primers
and phonetic readers in tribal languages,
financial assistance to State Governments,
universities to open colleges in tribal areas,
monitoring of 20-point Progromme with
regard to Universalisation of Elementary
Education and Adult Education through
regional meetings and analysis of Quarterly
reports from State Goveroments. Further,
Ministry of Education has issued instructions
to State Governments to step up opening of
more Ashram type schools and need based
colleges, clear the backlog in respect of
school buildings and training of teachers, to
appoint lady teachers in schools and provide
creches/pre-primary schools and to introduce
ungraded school systcm to eliminate stagna-
tion of Scheduled Tribe children at elementary
stage. A
Representation From Federation of Rallway

Officess’ Association

9598. SHRI K.A. RAJAN :
SHRI NARAYAN CHOUBEY :

Will the Minister of RAILWAYS be pleased
to state :

(a) whether any rcpresentation has been
received recently from the Federation of
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Railway Officers’ Association as reported in
Patriot dated 21 January, 1984 under the
caption ““Tussle for top posts in Rail Board”
regarding issue of the policy guidelines on
promotion to the posts of General Managers
and Railway Board Members ;

(b) if so, the details thereof; and
(c) ection taken in the matter ?

THE MINISTER OF RAILWAYS (SHRI
A B.A. GHANI KHAN CHOUDHURY) (a)
to (c) A representation dated 9-8-1983
from the Federation of Railway Officers
Associations was received. The Federation
of Railway Officers’ Association has, therein,
given some suggestions to provide equitable
opportunities to the officers of various orga-
nised Railway Services for promotion to the,
posts of General Managers, equivalent posts
and posts above. These suggestions have been
noted. :

Promotion of Primary Education Among
Children of Minorities

9599. SHRI NIRMAL SINHA : Will the
Minister of EDUCATION AND CULTURE
be pleased to state :

(a) how far the policy of promotion of
primary cducation among the children of
minorities belonging to below poverty lines
implemented by the states ;

(b) what were the numbers of the child-
ren of minority group of age group and group
6-11 years completing primary education
course ; and

(c) the ratio of this number to that of the
childien of same age group and those not
having primary education course completed ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMAT1 SHEILA KAUL) : (a) to (c)
School education including primary educa-
tion is basically the responsibility of the
States and mostly managed by them. Under
the programme of Universalisation of Bja-
mentary Education (classes 1-Vill) primary
vducation is imparted to all children includ-
ing those of minorities. The programme is
target group oricated. Special attention is
being paid for enrolling children from weaker
sections of the sociely including SC/ST,
‘landiess agriculiurul labourcrs, urban slum-
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dwellers, etc. Separate statistics are not
collected community-wise,

Re-Employment/Extension of Service
HUHTDELHI - =

9600. PROF. AJIT KUMAR MEHTA :
Will' the Minister of EDUCATION AND.
CULTURE be pleased to state:

(8) the number of persons who were given
re-employment/extension of service during
1983 by the Institutes of National importance
such as 1ITs with the reasons for the re-
employment/extension of service ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): During 1983,
the Five Indian Institutes of Techonology
bhave given resetoployment as per rules to
14 persons in all. All these persons were
members of academic staff and their re-emp-
loyment was in the interests of students and

for the purpose of teaching and guiding
research.

Enquiry and Reservation Clerks of Northern
Rallway Working on Adhoc Basis

9601. SHRI BHEEKHA BHAI T Will
the Minister of RAILWAYS be pleased to
state : -

(a) whether it is a fauct that Enquiry and
Reservation Clerks of Northern Railway,
working on ad hoc basis before recruitment
of Lady Reservation Clerks in 1979 were
confirmed very late due to change of “Policy
of recruiting ladies only’ ;

(b) whether Government propose (o treat
the staff working prior to recruitment of ladies
as senior when the policy has been changed
by the Railway Board ;

(c) whether it is also a fact that the
Delhi High Court had also given its judge-
ment that the staff working already would be
senior ; and

(d) what steps the Government are going
to take to remove the bickering in the minds
of staff who are working prior to recruitment
of ladies by 2 to 10 years ?

THE MINISTER OF RAILWAYS (SHRI
AB.A. GHANI KHAN CHOUDHUR Y
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(a) No, Sir. They have not been confirmed
s« far.

(b) Seniority of the staff in question has
been fixed as per rules.

(c) No, Sir. The Delhi High Court judge-
ment referred to deals with the treatment of
male staff on a footing of equality wish
female staff so long as they are working in
_one office.

(d) Does not arise.

Release of Consignment of Copra by
Port Health Officer, Bombay

9602. SHRI R.L.P. VERMA : Will the
Minister of HEALTH AND FAMILY WEL-

FARE be pleased to state :

(a) whether it is a fact that huge consign-
ment of Copra whichwas in highly decom-
posed state and fungus infested was relcased
by the Port Health Officer, Bombay for
public consumption ;

(b) if so, details thereof ;

(c) whether it is a fact that the Central

Bureau of Investigation has conducted inves-
tigation in this matter ; and

(d) action proposed to be taken by
Government in thi$ matter against the erring
officer, if any ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA KID-
WAI): (a)to (d) A report was received by
the Government from the Central Bureau
of Investigation about the involvement of
the Port Health Officer, Bombay and two
Officers of the Directorate General of Health
Services in the release of an imported con-
signment of Copra, at Bombay Sea Port,
which was adulterated and unfit for human
consumption. Disciplinary proceedings have
been drawn up against the concerned Port
Health Officer. Recordable warnings were
issued to the concerned two officers of the
Directorate General of Health Services.

Grant of Stipends to Medical Graduates
From Socialist Countries

9603. SHRI BHOGENDRA JHA: Will the
Mibister of HEALTH AND FAMILY WEL-
- FARE be pleased to state :
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(a) whether Indian Medical Council has
directed all the State Government’s and all
concerned officers of Health Department
to grant stipends to all medical graduates
who have secured degrees aboard during one
year’s training as interness in India ?

(b) if so, which of the State Governments -
arc uptill now, not granting stipends to stu-
dents having secured medical degrees in
socialist countries and what steps are being
taken to end this anomaly ;

(c) whether such medical graduate under-
going practical training in Patna and other
medical college hospitals of Bihar are not
granted stipends ; and

d) if so, reasons therefor and remedical
steps taken in this matter ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
RANAND): (a) Yes, Sir.

(b) The information is not readily avai-
lable with Government of India.

(c) and (d) The Government of Bihar
while accepting the proposal have sought
certain information from the Medical Coun-

cil of India to enable them to implement the
scheme,

Memo from Hindastan Coastruction
Workers’ Union, Metro Rallway
Calcutta

9604. SHRI SUNIL MAITRA : Will the
Minister of RAILWAYS be pleased to state :

(a) whether he has received a memoran-
dum sent on 31 December, 1983 from
Hindustan Construction Workers’ Union,
Metro Railway Works, Calcutia ;

(b) if so, what are the demands put for-
ward in the said memorandum ; and

(c) what steps Government have taken or
propose to take for settlement of the
demands contained in the said memo-
randum ?

THE MINJISTER OF RAILWAYS (SHR1
A B.A. GHANI KHAN CHOUDHURY) :
(a) Yes, Sir.

(b) Demands pot forward in the memor-
andum are as follows :
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(i) Implementation of minimum wage act.

(ii) Provision of safety appliances.

(ii) Provisi n of other statutory benefits.

(iv) Accommodation.

(v) Special problem in tunnel work in
Section 4 B in regard to minimum
wages and Health care.

(vi) Medical benefits and

(vii) Absorption of workmen
Railways.

in Metro

(c) Enquiry reveals that relevant laws, bye-
laws and regulations where applicable have
been complied with by M/s HCC Ltd. in res-
pect of item (i) to (vi) under part (b). As
regards item (vii) the representationists are
working for M/S HCC Ltd. Who is a con
tractor of the Metro Railway. There is no
obligation on the part of Metro Railway to
absorb workers employed by their con-
tractors.

Recruitment of Scheduled Castes and
Schedaled Tribes in Kharagpur Workshop

9605. SHR1 NARAYAN CHOUBEY:
Wwill the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that recruitment
potice had been issued to recruit Scheduled
Castes and Scheduled Tribes candidates in
the Kharagpur workshop in Janugry, 1984;

(b) whether it is also a fact that suddenly
the said notice has been cancelled and inter-
views for giving appointment stopped ; and

(¢) if so, the recasons therefor, and
whether it is due to the ban on employment
. imposed by the directive of the Prime
Minister ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :

(a) Yes, Sir.

(b) and (<) Interview of the candidates
which started on 19th January, 1984, was
stopped from 20th January, 1934 pending in-
vestigation inlo complaints alleging irregu-
larities in this recruitment.

Product Named JU-C Made by Kothari
General Food, Madras

9606. SHR1 CHINTAMANI JENA :
‘SHRI DHARAM BIR SINHA :
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Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state ¢

(a) whether Government are aware of
a product named JU-C made by Kothari
General Food, Mndxjas distributed by Voltas;

(b) whether there [is any Juice in the
product ;

(c) is the product JU-C violating the pro-
vision of the prevention of Food Adultera-
tion Act Rule 37 and is this not misleading
the public into believing that the product
contains juice whereas in fact there is no
juice in the product; and

(d) if so, action proposed to be taken in
the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN
M. JOSHI): (a) to (d) This Ministry ha J re-
ceived label of the product JU-C from M/S
Kothari General Food, Madras distributed
by Volias for approval under Rule 37-A of
the prevention of Food Adulteration Rules,
1955. On the basis of recommendations of
the Experts the Firm has been asked to give
a statement ‘“‘contains no juice or pulp’’ on
the lable and also to change the name of the
product alongwith certain other modifica-
tions as per the provisions of the Prevention
of Food Adulteration. The firm has not yet
submitted revised label for approval.

Annual Financial Loss Incurred Due to
Maritime Fraud and Piracy

9607. SHR1 SUSHIL BHATTACH-

ARYYA : Will the Minister of SHIPPING

AND TRANSPORT be pleased to state :

(a) the average anpual financial loss
suffered by the Indians during the last three
years as a result of maritime fraud and piracy
that decreases the reliability of sea-transport
and pushes up its cost ; and

(b) whether Government propose to
accept the recommendations of a recently
issued UNCTAD study that include sugges-
tions for a reform of the banking rules,
improved arrangement for greater account-
ability of shipowners and operators and
improved jurisdictional and extradition
powers for Government authorities over per-
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petrators of maritime fraud and acts of
piracy ?

THE MiNISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) :(a) This infor-
mation is not available.

(b) The UNCTAD Ad-hoc Working
Group which considered all aspects of mari-
time fraud dur:ng.its meeting in February 6-
17, 1984 has not completed the work. The
Group is likely to hold its next meeting some-
time in 1985 and make their recommenda-
tions and Governmeant of India wilt consider
those recommendations thereafter.

Increase In the Incidence of Diseases Due
to Expansion of Water Development
Schemes

9608, PROF NARAIN CHAND PARA-
SHAR : Will the Mipister of HEALTH
AND FAMILY WELFARE be pleased to
state :

(a) whether Government have taken note
of a news item Published in the Tribune of
13 October, 1983 referring to an article in
World Health Forum, a WHO journal that
there is an increase in the incidence of mala-
ria, dengue fever, japanes: encephalitis,

cholera and dysentery consequent of the ex- .

pansion of water development scheme in
developing countries including India ;

(b) if so, Government’s reaction on the
findings reported inthe news despatch and
the said articles ; and

(c) if not, whether Govcrnment would
take note of these findings and conduct its
own survey in the country and take adequate
safeguards or ensure necessary hmodification
in the execution of the drinking wadter supply
scheme so as to avoid any iucrease in the
incidence of these diseases on this score ?

" THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA KID-
WALIL): (a) Yes, Sir. The article in the
W.H.O. Journal however does not make
any specific reference to India.

(b) and (¢) The Government is quite
aware of the possible adverse health reper-
" cussiops arising out of the disiurbances in
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the ecological system caused by the expansion

of water development schemes. Necessary
control measures arc taken wherever these
are considered necessary.

Theatre Companies ln Country

9609. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of EDUCA-
TION AND CULTURE be pleased to state :

(a) whether any survey has been con-

ducted regarding theatre companies function-
ing in the country ;

(b) whether any financial assistance is
being given to them to give them encourage-
ment ; and

(c) the details thereof, state-wise ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) No, Sir.

(b) and (c) The Department of Culture
do not provide financial assistance to Theatre
Companies but only to voluntary cultural
organisations established for promotion and
preservation of performing art forms, includ-
ing theatre art. ’

Complaints Regarding Inadequacy of
Staff, Shortage of Medicines And
Behaviour of Staffl of CGHS Dis-
pensaries, R.K. Puram

9610. SHRI RASHEED MASOOD : will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether itis a fact that there have
been persistent complaints regarding inade-
quacy of staff, shortage of medicincs, and
discourteous behaviour of the staff in the
CGHS dispensarics in R. K. Puram, Delhi
which have been brought to the notice of the
DGHS by the various Welfare Institutions/
Associations; and

(b) if so, steps taken by Government to
improve the working of the CGHS dispen-
sarics in R.K. Puram, remove inadequacy of
staff and medicines stating the action taken
against those found = indulging in
malpractices ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
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WELFARE (KUMARI KUMUDBEN M.
JOSHI) : () and (b) A few complaints have
been received regarding functioning of the
dispensaries in R.K. Puram. The complaints
bhave been investigated and the necessary
remedial measures taken.

SC/ST Employees at Loco Workshop
Parel .

9611. SHRI RAM VILAS PASWAN:
Will the Minister of RAILWAYS be pleased
to state :

(a) what is the number of SC/ST emp-
loyees working at Loco Workshop at Parel
under the Central Railway;

(b) whether the Government have recei-
ved complaints regarding non-implement-
ation of the directives of the Railway Board
in regard to benefit of SC/ST employees
there; and

(c) Action taken by Governinent so far ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :
(a) SC-1061

ST-307

(b) and (c) 51 complaints regarding non-
implementation of the directives of Railway
Board were received from SC/ST employees
working in Loco-workshop, Parel. 50 comp-
laints have been examined and finalised.
Remaining one complaint is under
examination.

Roster In Respect of Junior Technical
Officers in BCG Vaccine Laboratory,
Madras

9612. SHRI K.B.S. MANI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether it is a fact that roster in
respect of the posts of Junior Technical
Officers (Group ‘B’ Gazetted and Assistant
Technical Officer Group ‘B’ Non-gazetted)
was not maintained in BCG;Vaccine Labora-
tory, Madras and there by the promotional
avenues have been denied to Scheduled
Caste/Scheduled Tribe Officials and; if so,
the reasons thercof;

(b) when thes,e posts were created;
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(c) whether it is also a fact that eligible
SC/ST employees were available at the time

of creation of these posts and under what -

tircumstances they were not given their due
promotions; and

(d) when the eligible SC/ST candidates
will be given promotion to the above Posts ?

THE MINISTER OF STATE IN THE
MINISTRY CF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI) : (a) No. The appointing authori-
ty are maintaining Reservation Roster for
Group ‘B’ (both Gazetted and Non-Gazetted)
posts in BCG Vaccine Laboratory, Madras.

(b) The present sanctiored strenght of the
posts of Junior Technical Officers is 3 of
which I was created in 1957, another was
created in 1970 and the third one was crea-
ted in the year 1978. And in so far as the
posts of Assistant Technical Officers are
concerned, their sanctioned strength is 3 of
which 2 were crcated in the year 1968 and
one was created in 1970.

(c) and (d) Recruitment to these posts
has been made strictly in accordance with
the provision of Recruitment Rules for theso
posts as well as Rosier position and no
deviation therefrom has been made in this
regard. This practice will also be adhered
to while making recruitment to these posts
in future.

Memoe From All India SC Aad ST
Railway Employees Association

9613. SHR1 AJIT KUMAR SAHA : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether he has received a letter dated
30 March, 1984 along with a Mcmorandum
from All India Scheduled Castes/Scheduled
Tribes Railway Employees, Association,
Central Railway, Nagpur Division;

(b) if so, the problems mentioned in the
said memorandum;

(c) action taken by the Government on
each of the problems listed in.the memoran-
dum; and : :

_(d) if no action taken, reasons thercof ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY):(a)

N
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A letter dated 30.3.84 from Shri Samar
Mukherjee, M.P. has been received. He bas
requested in this letter to expedite the action
on the points raised in _th.g memorandum
dated 30.3.84 of All India SC/ST Railway
Employees Association, Central Railway,
Nagpur Division submitted to me. This
memorandum has however not been received
so far.

(b) to (d) Question does not arise.

Alleged Irregularities in Handling Con-
tracts to Station Masters in Itwati
Group

9614. SHRI J. S. PATIL : Will the Minis-
ter of RAILWAYS be pleased to state :

(a) whether serious irrcgularities have
been reported by the audit in regard to han-
dling contracts entrusted to station masters
in Itwari group, if so, steps taken to safe-
guard against excess/overpaymerts;

(b) reasons for not inviting open tenders
for Itwari group stations like Gondia group
stations, and whether contract system was in
practice for the last thirty years or so at
Itwari transhipment sheds;

(¢) whether licence has been obtained by
the Station Master at Itwari tramshipment
sheds for employment of “‘Contract Labour™
under Contract Labour (R & A) Act, 1970
andrules made thereunder from regional
labour commissioner (Central) Nagpur, if
not, whether any proceedings for prosecution
have been started by labour department;
and

(d) amount of economy achieved as a
result of negotiations in tenders for Gondia
group received in January, 1983.

THE MINISTER OF RAILWAYS (SHRI
AB.A. GHANI KHAN CHOUDHURY):
(a) The audit made certain observations with
regard to the procedure in respect of han-
dling work managed by Station Superin-
tendent, Itwari. No case of excess or
overpayment has, however, been reported by
the audit.

(b) Tenders were invited for awarding
fresh handling contract as the tenure of con-
tract at Ttwari awarded to M/S Allahabad
Labaur Supply Agency was due to expire on
30,11,79. Keeping in view the general
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performance of this firm, extension .to the
contract was not given and Station Superin-
tendent, Itwari was appointed as handling
contractor from 1.12.79. The Tender
Committee conducted negotiations with the
tenderers and in the meetings dated 19.8.80
and 20.9.80 recommended continuance of
the handling werk being done by the Station
Superintendent on the grounds of economy
in expenditure which was accepted by the
Divisional Railway Manager, Nagpur. This
system is still considered economical. Prior
to 1.12.79 the handling work at Itwari group
of stations including transhipment shed was
being done by contractors since]l957 as per
available records.

(c) The position is being ascertained and
will be placed on the table of the house.

(d) In case of Gondia group handling
contract only one tendcr was received in
response to the Press Notification inviting
open tenders. The annual valuation of
tender was Rs. 10,52,031.25 which was red-
uced to Rs. 8,40, 180.00 after negotiations.

Operation Information System For
Freight Traffic

9615. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of RAILWAYS be
pleased to state :

(a) whether Railway Board have decided
to appoint a UK firm of consultants for their
Opcrations Information system for freight
traffic;

(b) if s0, its terms and conditions and
whether its cost is likely to be met from
some grant expected from the U K. Govern-
ment ; if so. the details there of;

(c) whether some other foreign consul-
tants also offered their services like the
Canadian and if so, their terms; and

(d) the consideration which weighed with
the Railway Board in preferring the British
firm of consultants over others ?

THE MINISTER OF RAILWAYS (SHR1
A.B.A. GHANI' KXHAN CHOUDHURI): (a)
No such decision has been taken.

(b) Does not arise :

(c) For development of the central seg-
ment of the railways’ freight operations in-
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formation and control syst‘em. bids ‘were
invited from CANAC and TRANSMARK-
the Consultancy Wings of Canadian National
Railways and British Railways respectively.
Offers from both these firms are under scru-
tiny and & decision on choice of consultants
can be taken only after the scrutiny is over.

(d) Does not arise.

Food Samples Drawn by Food Inspectors
At Sea Port

9616. SHRI SAJJAN KUMAR : Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) number of food inspectors appointed
by Health Ministry and transferred from
Delhi to different Sca ports such as Bombay,
Kandla, Madras and Calcutta since 1980;

(b) the reasons for their transfer from
Delhi on such a large scale;

(¢c) the duties assigned by Central
Government to these Food Inspectors at Sea
Ports under P.F.A. act; and

(d) whether they are allowed to draw
food samples also under PFA Act and if so,
the number of food samples drawn by these
food Inspectors since 1980 till date year-
wise 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) Out of the &8 Food Inspectors
appointed by this Ministry 5 were wransferred
from Delhi to different Sea ports since 1980.

(b) With a view to checking the quality of
imported foods 5 Food Inspectors were
transferred to the various ports.

(c) The dutics assigned to Food Inspect-
ors at Sea Ports are as under : —

1. Inspection of catering establishments,
eating houses and other within the
jurisdiction of the Ports.

2. Sampling of imported foods to ensure
their conformity with the prescribed
standards.

3. Inspection of unclaimed foods with
the custody of customs.
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4. Inspection and checking the) quality
of confiscated foods.

5. Inspection of ships carrying foods.

6. Inspection of supply of foods to the
crew of ships.

7. Investigating complaints of the crew
regarding quality of foods on Board,

8. Collection of water samples for ascer-
taining their potability.

9. Anpny other work relating to food
quality and its inspection.

(d) Yes. The number of samples drawn
by the Food Inspectors are as follows :—

1980 1981 1982 1983
Bombay Nil 86 534 350
Kandla 141 126 48 79
Calcutta 160 148 119 40
Madras 444 399 37 425

Request for Fund for Haviog a Dredger
for Use of Paradip Port

9617, SHRI BRAJAMOHAN MOHAN.
TY : Will the Minister of SHIPPING AND
TRANSPORT be pleased to state ;

(a) whether the idea of restoring from
Sea of Mobile Suction Dredger Konark of
Paradip Port which foundered in break water
in 1980, has been abandone;

(b) if so, reasons therefor ;

(c) whether Paradip Port Trust requested
Central Government to sanction Rs. 8 crores
for baving a dredger for the usc of Paradip
Port;

(d) if so, the reaction of Government
thereto; and N

(e) whether annually around Rs. 5 crores
are being spent by Paradip Port Trust for
hire charges for dredging the Port ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHR1 Z.R. ANSARI) : (a) Yes.

(b) The Port Trust, after dctailed exami-
nation, has come to the conclusion that the
dredger, even if salvaged after incurring
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heavy expenditure, cannot be put to use again
and that the wreck is safely embedded in a
position without posing any danger to safe
navigation in the channel. The severe cyc-
lone of 1982 amply demonstrated the above
couclusion. In view of the above it is consi-
dered that no useful purpose would be served
by continuing efforts to salvage the dredger
at a prohibitive cost.

(c) and (d) The Port bas projected acqui-
sition of a dredger in their Seventh Plan
Schemes. A final decision on the schemes to
be included in the 7th Plan for all Major
Ports including Paradip Port is yet o be
taken, .

(e) On an average about Rs. 4 crores is
being spent by the Paradip Port on hiring of
dredgers for maintenance dredging.

Indians Living Abroad

9618. SHRI CHHITTUBHAI GAMIT :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the number of Iadians living in differ-
ent countries in Africa;

(b) whether itis a fact that some coun-
tries are following a policy of discrimination
in regard to Indians; and

(c) if so, what measures are being taken
by the Government of India in this regard ?

THE MINISTER OF STATE IN THI.
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) The exact num-
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ber of Indians and persons of Indian origin
liviog in different countries in Africa is not

"known, but is estimated to be close on?2

million,

(b) The Government of India is not
awar€ of any policy of discrimination being
followed by African countries in regard to
Indians.

(¢) Does not arise,

Surprise Checks conducted against unau-
thorised passengers in reserved
coaches of trains starting
from Delhi/New Delbi

9619. SHRI A.R. MALLU : Will the
Minister of RAILWAYS be pleased 1o state:

(a) the number of times intensjve surprise
checks have been conducted during the curr-
ent year to ensure that unauthorised passen-
gers do not enter the reserved coaches in the
trains starting from Delhi/New Dethi;

§

(b) dates on which such intensive surprise
checks were conducted; and

(c) the number of unauthorised persons
caught on each occasion and total amount of
money realised from them as fine ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A, GHANI KHAN CHOUDHURY) «(a)
97 surprise checks were conducted at Dethi,
New Delhi etc, during January, February
and March, 1984 to check unauthorised
occupation of reserved coaches in trains
starting from Delhi/New Delhi.

(b) and (c) A statement is attached.

STATEMENT
Date of No. of Persons prosecuted under Amount of fine reali-
Checks Checks section 109 of Indian sed (in Rupees)
Railways Act,

1 2 3 4
January, 1984

1.1.84 2 -— -

2.1.84 1 —

3.1.84 2 2 40.00

4.1.84 1 - —_—

51.84 2 —_ —

6.1.84 1 —-—

|
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1 2 3. 4

7.1.84
8.1.84
9.1.84
10.1.84
12.1.84
13.1.84
18.1.84
21.1.84
23.1.84
24.1.84
25.1.84
26.1.84
27.1.84
28.1.84
29,1.84
30.1.84
February, 1984
1.2.84
2.2.84
3.2.84
4.2.84
5.2.84
6.2.84
7.2.84
8.2.84
9.2.84
10,2.84
11.2.84
13.2.84
14.2.84
15.2.84
16.2.84
18.2.84
20.2.84
21.2.84
22.2.84
23.2.84 °
24.2.84
25.2.84
March, 1984
1.3.84
2384
3.3.84
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1

[3¥)

3

4

5.3.84
6.3.84
7.3.84
9.3.84

10.3.84
12.3.84
13.3.34
16.3.84
17.3.84
18.3.88
19.3.34
20.3.84
" 21.3.84
22.3.84
23.3.84
24.3.84
25.3.84
26.3.84
27.3.84
28.3.84
29.3.84
31.3.84

15
42
28

9

s S it b B bt D) N P b e b e e D) Ry e N e e s

97

60

—

3000.00
550.00
2100.00
1240.00
180.00

8535.00

222

Representation of Scheduled Caste/Scheduled
Tribe Candidates in Indian Road Cons-
truction Corporation and in their
Overseas Projects

9620, SHRI CHANDRADEO PRASAD
VERMA : Will be the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether it is a fact that due represen-
tation of Scheduled Caste/Scheduled Tribe
candidates has not been provided in Indian
Road Construction Corporation and also in
their Overaeas projects in various countries ;

(b) whether it is also a fact that due
attention is not being given by Indian Road
Construction Corporation to provide ample
Overseas Employment Opportunities to the
sgkilled/unskilled trademen technicians belong-
ing -to SC/ST communitics and there has

——

been much backlog of quota reserved for
those candidates ; and

(¢) if so, what steps are being taken to
give more job opportunities to SC/ST candi-
dates in the offices of Indian Road Construc-
tion Corporation and exercise due promotion
policy for SC/ST employees in IRCC ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARD: (a) No,
Sir. Indian Road Construction Corporation
doces provide duc representation of SC/ST
candidates in employmeant in their projects in
India and abroad.

(b) In case of Overseas employment
Indian Road Construction &prpg:ﬁoﬁ

borrows the services of skilled/unskilled
tradesmen techmicians from Border Roads
Organisation on deputation basis. Only
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small number of skilled/unskilled tradesmen

are recruited from open market on contract

basis, only when Border Roads Organisation
fails to provide any of the categories. There
is no provision for reservation/quotas for
recruitment of contract employees for Over-
seas employment for SC/ST candidates.
However, preference is always given to SC/
ST candidates if they qualify in the Trade
Test conducted by a duly constituted Selec.
tion Committee in Indian Road Construction
Corporation.

(c) Ample job opportunities are provided
to the candidates amongst the SC/ST com-
munities in the office of Indian Road Cons-
truction  Corporation and . quotasare
reserved for promotion strictly as per
Rules.

Fencing of Indo-Bangladesh Border

¢621. SHRT K. PRADHANI ®
SHRI DIGAMBER SINGH :
SHRI RATAN SINH RAJDA

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether tension is mounting on the
India Bangladesh Border following the
erection of structur:s on the zero line of the
border for the proposed barbed-wire
fencing ; :

(b) whether & large number of Baogla-
deshis were crossing over to India ;

(c) whether Bangladesh Government had
lodged any protest to the Government of
India against the wire~fencing ; If so, their
grounds for such a protest and Government's
reaction thereto ; and

(d) the steps which Government are

taking to defuse the tension on the India-
Bangladesh border presently ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA RAO):
(a) and (b) Following the commencement of
work by our survey party for the erection of
the barbed wire fence on the Indo-Bangladesh
boundary in Assam, with a view to checking
infiltration into India, Bangladeshi border
security forces physically obstructed our
workers from executing their task. They
opened fire on two occasions on 20 and 24
April, 1984. This has naturally led to tension
on the Indo-Bangladesh border.
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(c) and (d) The Bangladesh Government
have, through protest notes, deplored our
decision to build a fence. According to them,
the construction of the fcnce is not in
keeping with good neighbourliness. They
have denied that there exists any problem of

" illegal migration. The Bangladesh Govern.

ment have also claimed that the construction
of the fence is in violation of the Joint Indo-
Bangiadesh Border Guidelines of 1975 which
lays down that no defensive work can be
constructed within 150 yards of the border.
It is Government of India’s view that the
fence does not .violate this bilateral arrange-
ment Bangladesh as the fence is on our side
of the border and as we do not consider the
barbed wire fence to be a defensive work.
We have been compelled to decide on this
measure in view of the continuous and
massive influx of illegal migrants from Bangla-
desh which bas resulted in grave socio-
economic, political and demographic prob-
lems in our territories adjacent to Bangla-
desh. When I visited Dhaka in August 1983 -
conveyed to the Baogladesh President Lt.
Gen H.M. Ershad that the fence was not an
issue between the two countries. We have
conveyed to the Bangladesh Goveroment
through diplomatic channels that they should
defuse the tension caused by their recent
actions and should respect our sovereign
right to build a fence within our territory.

Government of India wish to maintain
and strengthen the existing friendly relations
with Bangladesh and hope that the Bangla-
desh Government will understand the
reasons for the construction of the fence and
reciprocate our sentiments.

Irvegularities in R.P.O., Bhopal

9622. SHRI R.P. DAS : Will the Minigter
of EXTERNAL AFFAIRS be pleased to
state :

(a) whether Government have received
any complaints of irregularities and unfair

labour practices in the Regional Passport
Office, Bhopal ;

.(b) if so, what is the exact nature of
complaints ;

(c) whether any enquiry was held into the
complaints ;

(d) whether a representation dated 2

April, 1984 has been received by the Ministyy
from employees of the R.P.O., Bhopal ; and
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(e) what are the contents of the represen-
tation and the action taken by the Ministry
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM): (a) to (¢} Ministry has
received complaints, including an unsigned
and undated complaint supposedly from the
staff members of Passport Office, Bhopal,
regarding the functioning of that office.

An officer from the Ministry was deputed
to conduct an enquiry, and, he found that
in a very few cases procedures were not
adbered to; however, no unfair labour
practices are being followed in that office.
Consequently, Ministry has taken suitable
steps to effect administrative changes in the
set up of Passport Office, Bhopal. The
Enquiry Officer also brought to our notice
that the Passport work in that office has not
suffered, and, the applicants are receiving
their passports and miscelleneous services
thereon within the prescribed time limit laid
down by the Ministry.

Agitation by All India Kendriya Vidyalaya
Teachers Association for Six Point
Demands

9623. SHRI AJIT BAG: Will the
Minister of EDUCATION AND CULUTRE
be please to state ©

(a) whether it is a fact that All India
Kendriya Vidyalaya Teachers Association
representing about 2500 teachers working in
450 Kendriya Vidyalayas all over the country
have been agitating through peaceful means
for the fulfilment of their six point demands,
since 1982 ;

(b) if so, what are their demands ;

(c) what steps Government have taken to
settle the demands ; and

(d) if no steps have been taken so far to
settle the demands the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) and (b) Yes,
Sir. The nine issues contained in the *‘six
point charter of demands’’ are as follows:
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(i) (a) De jure recognition of All India
Kendriya Vidyalaya Teachers’
Association (AIKVTA).

(b) Representation of AIKVTA on
the Kendriya Vidyalaya Sanga-
than and its Board of Governors.

Formation of Joint Consultative

Machinery at all levels.

(ii)

_ (i)
(iv)

A meaningful revision of pay-scales.

Grant of time-bound sclection grades
to ail the categories of teachers after
eight years.

-(v) (a) Increase in internal promotion

quota to 75%.

(b) Provision for three promotions
to, all the categories in their
career.

(vi) (a) Restoration of March-May '82
salaries.

(b) Formation of a rational transfer
policy.

(c) and (d) Consideration of the demands
of the employees is a continuous process in
every organisation. Representatives of
AIKVTA have been frequently meeting
various authorities of the Kendriya Vidya-
laya Sangathan, Asa result of such discus-
sions, many issucs have already been
settled.

Grants from ICHR to Research Projects
in Berhampur University, Orissa

9624. SHRI GIRDHAR GOMANGO :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) the names of research projects and
the research scholars recommended by the
Berhampur University, Orissa for grants to
the Indian Council of Historical Research
during the last five years ;

(b) the title approved and amount sanc-
tioned and released so for, for each project :

(c) the names of projects comﬁleted and
published so far nearing completion ;

(d) whether the Indian Council of Histo
rical Research has approved the research
proposal entitled “the antiguities of Kora-
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put” during the year 1983 but the amount
sanctioned for this project not yet been
released though the pre-receipt bill from
Berhampur University already been sent ;

and
(e) if so, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI SHEILA
KAUL) : (a) The information is given in the
statement-I attached.

(b) The information is given in the state-
ment-1I attached.

(c) Completion reports in respect of all
the spproved six projects are yetto be
received from the scholars.

(d) Yes, Sir. However, the amount of Rs.
2000/- towards first instalment of the grant
shall already been released to the scholar
through the Principal, Gunupur College,
Gunupur, Orissa, c¢ven though no pre-
receipted bill has been received in the Indian
Council of Historical Research.

(e) Does not arise.
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STATEMENT I

1. Preparation of & critical edition of the
“Desakhanja’’ section of “Mandala Panji’
by Dr. Gajendra Nath Dash.

2. The Socio Economic base of the Socicty
during Maratha Rule in Orissa by Dr.
R.C. Ray.

3. Socio Economic Life under the Muslim
Rule in Orissa by Shri L.N. Raut.

4. Publication Grant for proceedings of
Seminar on Society and Culture in
Medieval Orissa by Dr. B.M. Das.

5. ~ocialism in India 1900-1950 by Dr. K.C.
Jena.

6. Some aspects of the- Administration of
the Ganjam Distt: 1848-1500 by Shri
B.B. Kar.

Cvultural advancement of Orissa under
Ganges of Kalinga by Shri Duggirala
Ratnagiri Rao.

N

8. The Antiquities of Koraput by Shri Uday
Chandra Tulo.

9. Orissa and the Pallavas by Shri Aradhi
Raghunanda Verma.

STATEMENT 11

S. No.

Title

Amount Sanctioned

Amount released

1.

Preparation of a Critical
edition of the *Desa-
khanja” section of ‘*Madala
Panji*

Pay protection fellow-
ships +Rs. 5,000 per
annum contingency &

Part time typist @ Rs.

200/- per month for 2
years,

2. The Socio Economic Base Rs. 1500/- per month
of the Society during + Rs. 2,000/- per
Maratha Rule in Orissa. annum for 2 years.

3. Socio Economic life (a) Rs. 3500/-
under Muslim Rule in (b) Rs. 600/- per
Orissa, month+Rs. 25,000/-

per annum for two
years.

4. Cultural advancement of Rs. 2500/-

Orissa under Ganges of
Ka“n‘.o

5. The Antiquities of Kora- Rs. 2500/-
put.

6. Orissa and the Pallavas. Rs. 2500/;

Sanction for release of
first instalment of Rs,
17,902/ - issued.

Sanction for the first
instalment of Rs.
10,000/~ issued.

Sanction for the release
of Rs. 3500/- issue.

Sanction for the release
of Rs. 2500/~ issued.

Sanction for release
of first instalment of
Rs. 2000/- issued.
Sanction for release
of first instalment of
Rs. 2000/= issued.

—_———
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Teacabning Staff ia A.M,U.

9625. SHRIMATI SANYOGITA RANE:
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) the number of superanpuated teaching
staff re-employed by the Aligarh Muslim
University after issuance of Prime Minister’s
directive not to do so;

(b) the reaction of
thereto; and

the Government

(c) by what time they are likely to be
replaced by the regularly appointed teaching
staff ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) to (c)
According to information furnished by the
Aligarh Muslim University, one Reader cach
in the Department of English and in the
University Polytechnic has been re-employed
for a period of one year each. Their term of
re-employment will expire in July and
November, 1984, respectively. The University
does not propose any further extension of
their re-employment.

Use of Auzxillary Measures in Medical
Emergency

9626. SHRI ATAL BIHARI VAJPAYEE:
Will the Minister of HELATH AND
FAMILY WELFARE be pleased to statc :

(a) whether Government have received a
letter from tbe Homoeopathic Medical
Students Association, Chandigarbh and Punjab
regarding use of Auxiliary measures in Medi-
cal Emergency;

(%) if so, whether any of the 30 bedded
hospital sttached to Homocopathic Medical
College in India bas the facility to taking
emergency cases pertaining to Dehydration,
Coma, Acute mycardial infarcation, acute
heart failure, Acute Hepatic failure, Diabetic
Coma, pulmonary embolism, Anuria etc.

(c) whether facilities are not available in
these hospitals to treat such case; and

(d) if so, whether these hospitals will be
provided with such facilities, if not, reasons
there for ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY

MAY 3, 1984
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WELFARE (SHRIMATI MOHSINA KIM-
WAI): (a) The Homoeopathic Medical
Students *‘Association Punjab and Chandi-
garh, in their letter dated 22.2.84, addressed
to the Union Health Minister have requisted,
among other things, that ‘emergency kit
should be allowed’ for Homoeopathy doctors.

(b) to (d) : The Homoeopathy (Minimum
Standards of Education) Regulations, 1983
issued in May, 1383, by the Central Council
of Homocopathy, with the prior approval of
the Central Government, provide that a
Homceopathic hospital shall be required to
be cquipped with all facilities for indor treat-
ment for medical, Surgical, Gynaecological
and Obstetrics including Operation Theatre.
These facilities shall have to be provided
within a period of 5 years from commence-
ment of these Regulations.

Introduction of Yoga Treatment in Hospital

9627. SHRI NAVIN RAVANI : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether Government are considering
to introduce Yoga treatment in hospitals for
the treatment of certain diseases such as
heart and blood pressure etc; and

{(b) whether any experiments has been
made in this regard and if so, the details
thereof and the result achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI : (a) and (b) The Central Gover-
nment have no proposal to introduce Yoga
as a system of treatment in hospitals of
Allopathic, Homoepathic, Ayurveda, Uoani
and Siddha systems of medicine. The Central
Research institute for Yoga has a 50 bed
hospital located at Ashoka Road, New Delhi
which provides treatment through Yoga
system During the period from April, 1980
to March, 1984 in this institute, 667 gpatients
of hypertension and 111 cadiac patients have
becen provided Y. gic treatment. Along with
the treatment, research study has also been
conducted both on patients as well as on
healthy individuals on the effect of Yogic
practice on blood pressure and of other
cardiac function according to institute. The
study has shown that Yoga brings about a
reduction in blood pressure, blood cholesterol

and triglycerides (risk factors for coronary
heart disease).
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Visit of Russian Religious Leader

9629. SHRI N.K. SHEJWALKAR : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that delegation of
Russian religious leaders recently visited
Delhi;

(b) if so, details of the religious leaders of
Soviet Union, who visited India;

(c) the names and status of the leaders,
(including religious leaders) in India whom
they met and discussions held: and

(d) whether a religious function was held
in honour of the visiting religious leaders, if
80, location thereof and who were the parti-
cipants at the function ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) to (d) In March
1984, three religious leaders from the USSR
visited India. They were the (i) Archbishop
Vladimir Kotliarov of Krasnodar and Kuban
(ii) Hamba Lamo Shagdarov, Chairman of
Central board of Buddhists and (iii) Sheik

Abdulgani Abdulaev, Deputy Chairman,
Board of Muslims in Central Asia and
Kazakhastan. '

These religious leaders were not visiting
India at the invitation of the Government of
India and we are not aware of any religious
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functions in honour of these leaders. How-
ever, it is understood that they met some
Indian religious leaders in a meeting at the
House of Soviet Culture in Trivandrum.

Replacement of Existing Weighing System

9630. SHRI BALKRISHNA WASNIK :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government have since
received proposals for replacement of existing
weighing system with the new Pitless In-

Motion weighing system having electronic
devices;

(b) if so, what are the salient features
thereof;

(c) whether the Department of Electronics
has approved the project;

(d) the facts thereof and the names of the
manufacturers and their collaborators with
likely date of change over; and

(e) the total amount of revenue earnings
expected with the installation of the said new
system ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURI): (a)
Proposals have been received from a few
firms for the manufacture of electronic in
motion weigh bridges.

(b) The salient features of this system
compared to the existing mechanical weighing
techniques are that the wagons can be
weighed while in motion without detaching
these from the rake which in turn curtails
detention to wagons for weighment, a print
out of the weighment can be obtained thereby
eliminating any error in weighment, it helps
in avoiding cases of over loading, it helps in
detecting cases of uneven loading, etc.

(c) Ministry of Railways have not approa-
ched the Department of Electronics in the
matter as local manufacturers are available.

{(d) Railways have placed development-
at orders for two Nos. electronic-in-motion
weigh bridges on M/s. Narne Tulaman
Manufacturers Pvt. Ltd. , Hyderabad (indi-
genous technology) and M/s. Dynacraft
Machine Co. Ltd. , Bombay (in collaboration
with M/s. TELUB AB Sweden). In addition,
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following firms have also shown interest for
the manufacturer of the electronic-in-motion
weigh bridges.

1. M/s. Auto Measurematics Ltd,
Madras in collaboration with Mangood
Corporation, USA.

2. M/s. Weighmatic India Pvt. Ltd.
Calcutta in collaboration with M/s. Streeter
Amet, USA.

Further action regarding a phased pro-
gramme for the replacement of existing
mechanical weigh bridges will depend upon
the experience with the electronic weigh
bridges procured against developmental
orders.

(e) Installation of electronic weigh
bridges has po direct hearing on railway
carpings. Therefore, it is not possible to
assess the total amount of revenue earnings
expected with the installation of electronic
weigh bridges.

Refilling With Earth Certain Section of

Calcutta Metro Project

9631. SHRI GHUFRAN A:AM: Will
the Minister of RAILWAYS be pleased to
state :

(a) whether the Metro Rail Project,
Calcutta has since refilled with earth certain
sections of the Project in between Rashbehari
Avenue Crossing to Tollygunge due to wrong
Civil Engineering work or so;

(b) if so, the facts thereof and reasons
therefor with action taken on defaulting
coastruction firming;

(¢) whether negligence on the part of the
project authority was also responsiple for the
above; and

(d) the total amount of loss incurred and
when the said sections are likely to be recon-
structed and the progress so far made on each
section of the total project ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY): (a)
No, Sir.

(b) Does not arise.
(c) Does not arise.

(d) The question of loss on reconstruction
does not arise.
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The progress so far made on section
is as under :—

(i) Dum Dum — Belgachia — 85%
(ii) Belgachia — Esplanade — 20%
(iii) Esplanade — Bhowanipur— 90%
(iv) Bhowanipur—Tollygunge — 65%

Disparity in Allowances Between NDMC
and DESU Pharmacists

9632. PROF. AJIT KUMAR MEHTA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleascd to state :

(a) whether Pharmacists of NDMC are
getting lesser allowances than their counter-
parts in D.E.S.U. ; and

(b) if so, steps being taken to bring them
at par with D.E.S.U, Pharmacists ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) :(a) and (b) The pharmacists of
N.D.M.C. get pay and Allowances as per
rules and orders applicable to Central

Government servants whereas D.E.S.U.
follow the Shiv Shankamm Committee’s
Report.

Tourlst Boat Procured by Andaman Admini-
stration From Cocbin

9633. SHRI T.S. NEGI: Will the Minister
of SHIPPING AND TRANSPORT be
pleased to state :

(a) the cost of the tourist boat and trans-
portation charges, mode of transportation of
the boat procured by the Andaman Adminis-
tration from Cochin;

(b) whether the boat was transported
from Cochin by a private vessel;

(c) if so, the date of sailing from Cochin
and date of arrival at Port Blair;

(d) whether it is also a fact that m.v.
Akbar and m.v., Chowra the vessels of
Anadman Administration/Shipping Corpor-
ation of India left Cochin near about time
i.e., middle of December to end of January,
1984; and

(e) if so, reasons for transporting this
tourist boat by private vessel instead of



73  Written Answers

government vessels which belongs to Anda-
man Administration ?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI K. VLIJAYA BHAS-
KARA REDDY): (a) and (b)

Cost of boat — Rs. 7,60,000/-
Transporta- — Rs. 3,35,738/-
tion charges

paid.

Cost incurred

on purchase

of slings &

choke for

loading. — Rs. 21,840/-

The boat was transported from Cochin to
Port Blair by a private ship M.V. Nicotrade
owned by M/s. Hinengo Lines Ltd., Car
Nicobar which is a tribal Cooperative Society.

(¢) Ship sailed from Cochin on 9.1.84 and
reached Port Blair on 16.1.84.

(d) Both M.V. Akbar & M.V. Chowra
belonging to A & N Administration passed
Cochin in early Japuary 84. M.V-. Chowra
called at Cochin on 2.1.t4 and sailed on
3.1.84 after getting bunker/fresh water.

(e) Both the vessels M.V. Akbar and M.V.
Chowra are not gearcd with heavy lift
derricks or cranes, for carrying heavy boats.
Hence the boat could not be transported by
these vessels and had to be transported
through a private vessel.

National Integration Among Students

9634. SHRI A. NEELALOHITHADA-
SAN NADAR : Will the Minister of EDU-
CATION AND CULTURE be plen;cd to
state:

(a) whether Union Government or any
of the State Governments is doing anything
concrete to propagate National integeration
among students;

(b) if so, details thereof;

(c) whether, any voluntary organisation
has come forward for the purpose;

(d) if 80, details thereof ;

(¢) whether any of such organisation has
approached to Union Government for help
of any sort; and
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(f) if so, details thercof and the action
taken thercon ? '

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and (b)
The Government has taken a number of
steps to promote national integration among
teachers and students. Ihese include pro-
grammes for review of text books, both at
the School and University stages with a view
to removing referencs prejudicial to coun-
try’s solidarity; organisation of cultural fairs
and melas; training of teachers for national
integralion; community singing: and brin-
ging out publications for promotion of natio-
nal integration and composite culture of
India.

(c) to (f) The Ministry do not have any
specific scheme of assistance to voluntary
organisations for promotion of National in-
tegration. However, the UGC under its
schf:me of National Integration Samitie offers
assistance to institutions for the following
purposes :

(i)  Seminars, symposia/debates on specific
programmes of the region.

(ii) Lectures, film shows, exhibitions deal-
ing with society and culiure of various
regions.

(iii} Part-time courses in other regional lan-
guages, but not for purposes of award
of degree etc.

(iv) Music and dance programmes and stage
plays to be presented wherever possible
in the traditional form and style speci-
fic to the regibn.

(v) Camps for students belonging to differ-
ent regions for one or iwo weeks, to
inculcate harmonious group activities
and living together.

Commemorating national days, impor-
tant national events and anniversarie

of national leaders.

(vii) Memorial lectures to enlighten the
younger generation about the role play-
ed by martyrs in struggle for Indepen-
dence movements,
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A sum of Rs. 2400 per annum to univer-
sities and Rs. 1200 per annum to colleges is
given to such institutions as are genuinely
interested in keeping up well defined activi-
ties related to national integration.

Rail Car/Wagon Mechanical Weighing
System

9635. SHRI H.N. NANJE GOWDA:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that the existing
Rail Car/Wagon Mechanical weighing Sys-
tem has proved to be a time-consuming affair
and causes decley and deficiencies in the
matter of correct revenue receipts;

(b) if so, the facts thereof;

(c) whether it is also a fact that more
efficient device of weighing with correct reve-
nue collection system has been developed in
foreign countries; and

(d) what efforts are now being made to
change the existing mechanical system of
weighing wagons etc., so that efficiency of
wagon handling and its availability on quic-
ker succession can be ensured simultaneously
to increase revenue earnings ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURI : (a)
and (b) The existing conventional weigh bri-
dges are so designed that in-motion weighment
is not possible and hence it becomes necess-
ary to weigh each individual wagon. This
involves both time and labour, and takes
some more time for the wagons and locos.

(c) and (d) Electronic-in-motion weigh
bridges are known to have been developed
for improving the efficiency of weighment.
The Railways have placed developmental
orders for the procurement of two numbers
electronic-in-motion weight bridges, which
have been supplied and are being
commissioned.

Seaworthyoess of M.V. Gomti, M.V.
Little Andaman and M.V. Narmada
Boats Operating in Andaman

and Nicobar Islands

9636. SHR1 ASHFAQ HUSAIN : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

: MAY 3, 1984
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(a) whether three Government boats in
Andaman and Nicobar Islands, M.V. Nar-
mada, M.V. Gomti and M.V. Little Anda-
man are doing ferry services to Little Anda-
man, Middle Andaman and North Andaman;

(b) if so, whether they got Passenger Ship
Certificate, Registration Certificate, Passen-
ger Safety Sea-Worthyness Certificate; and

(c) if so, when these were obtained and
when the last survey was carried out and
who is the competent authority ?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI K. VIJAYA BHAS-
KARAREDDY) : (a) to (¢) Information is
being collected.

Number of Ships or Vessels Under Charte-
ring Arrangement Available with
Shipping Corporation of India

9637. SHRI K. LAKKAPPA : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state:

(a) number of ships or vesscls under
chartering arrangement available with the
Shipping Corporation of India, areas of ope-
rations, terms of chartering rates & payments,
gross DWT of cach such vessels and names
of chartering parties;

(b) whether any effort is being- made to
increase the number of such fleet under char-
tering arrangement for increasing the revenue
receipts of the Corporation without much
investment of capital at a time; and

(c) if 30 the details thereof including the
names of chartering parties or companics
enlisted with the Chief Controller of Charte-
ring, New Delhi both domestic and foreign ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) :(a) At present
16 vessels are on chartering arrangement with
S.C.I. A statement indicating the name of
the ships, areas of operation, terms of char-
tering rates and payments, gross DWT of
each such vessel and names of Chartering
parties is laid on the Table of the House,

[Placed in Library. See No, LT-831 8/84]

(b) and (c) Vessels are chartered to meet
the specific commercial requirements and are
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not chartered on a speculative basis for
possible employment which might become
available in future cither in Indian trade or
in cross trade.

Restoration of Posts of Cook and Water-
Man in Badarpur Traffic Relieving
mess (North Frontier Railway)

9638. SHRI ANANDA PATHAK : Will
the Minister of RAILWAYS be pleased to
state

(a) whether the posts of cook and water-
man which was in existence in Badarpur
Traffic Relieving Mess (North Frontier Rail-
way) has been withdrawn by the North Fron-
tier Railway administration;

(b) if so, the reasons thereof ;

(c) whether the Traffic Rclieving staff
have been enjoying cooking facilities in the
Badarpur Traffic Relieving Mess since the
British days;

(d) whether representation has been recei-
ved by the North Frontier Railway Adminis-
tration from the relieving staff to restore the
said facility; and

(e) if so what steps Government have
taken or propose to take to restore the said
facllity ?

THE MINISTER OF RAILWAYS "SHRI
A.B.A. GHANI KHAN CHOUDHURY):(a)
to (e) Information is being collected and will
be laid on the Table of the Sabha.

Memo. from Dakshin Railway Employees
Union Trivandrum Division

9639. SHRI M.M. LAWRENCE: Will the
Minister of RAILWAYS be plcased to state:

(a) whether he has received a memoran-
dum dated 10 April, 1984, from Dakshin
Railway Employees Union, Trivandrum divi-
sion Nagercoil;

(b) what are the demends listed in the
said memorandum; and

(c) steps taken by Government on the
points of the Memorandum ?

THE MINISTER OF RAILWAYS(SHRI
A.B.A. GHANI KHAN CHOUDHURY :(a)
No sir,
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(b) and (c¢) Do not arise.
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Movement of Salt From Gujarat;

9642. SHRI R.P. GAEKWAD : Will the
Minister of RAILWAYS be pleased to state :

(1) whether the inability of the Railways
to move salt to various destipations have re-
sulted in accumulation of stocks in Gujarat ;
and ’

(b) the steps proposed by Government for
carly movement of salt ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY): (a)
During the period January to March® 84, the
total loading of salt from Gujarat area bas
been 26,922 (BG and MG) wagons as com-
vared to 24,820 (BG and MG) during the
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corresponding period of 1983 which is 2102
wagons more. The Railways are not aware of
the extent of accumulation of stocks of salt
in Gujarat. At the end of March 1984, the
total number of indents pending with the
Railways for movement of salt from Gujarat
were 14,757.

(b) The Railway is making efforts to clear
the pending demands expeditiously and by
the end of April 1984, the indents pending
have come down to 10,692. Efforts are being
made to liquidate these as early as possible.

Non Formal Education and Universalisation
of Elementary Education

9643, SHRI R N. RAKESH: Will the
Minister of EDUCATION AND CULTURE
be pleased to state :

(a) whether students from class 1 to class
Vili are/would be covered under programmes
of nun-formal education and universalisation
of elementary cducation ;

(b) whether the students are required to
attend the school or are they allowed to
study at home under these programmes ;

(c) whether the school students are not
required to pass a class by taking examina-
tion but instead are promoted to next higher
elass without taking any examination ;

(d) if so, the details of the new method ;

(e) in which particular States and Union
Territories both these programmes have been
implemented and since when ;

(f) the number of chiidren in the tates
and UTs covered so far separately ; and

(g) the other details of these programmes
together with targets achieved ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND CUL-
TURE AND SOCIAL WELFARE (SHRI-
MATI SHIELA KAUL) : (a) Yes, Sir.

(b) The students who cannot attend for-
mal schools because of socio-economic rea-
sons are offered elementary education of the
same standard at non-formal education cen-
tres, at places and timings suited to their
needs and conveniénces.
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(c) and (d) As a significant measure for
combating the drop-out problem; it has been
suggested to the State Governments to intro-
duce ungraded school system and ‘no deten-
tion® policy so that every child shall complete
one class each year and will be promoted to
the next higher grade till he completes class
VIII. Simultanzously, it has been advocated
that adequate safeguards by way of periodic
assessment and evaluation on a continuing
basis should be introduced.

(e) The programme of universalisation
of elementary education is being implemen-
ted in all the States/Union Territories of the
country. The programme of non-formal
education for elementary age group children,
which is an alternate supportive system to
forms) schooling, is being developed in all
the States with the exception of Kerala, who
have discontinued this form 1981, and in 4
Union Territories, namely, Andaman and
Nicobar Islands, Delhi, Chandigarh, and
Mizoram. :

(f) and (g) The total enrolment in the
entire country at the elementary stage
(classes 1-8), in the formal system is esti-
mated to reach 1,060.75 lakhs by the end of
1983-84. The coverage in the entire country
under the pon-formal system during the same
period is expected to be of the order of 26.64
lakhs.

A statement showing the various measures
envisaged and undertakean to achieve the goal
of universalisation of elementary education,

is attached.

School education is primarily the respon.
sibility of the States and mostly managed by
them. However, uader a Centrally-sponsored
scheme of Non-formal Education for elemen-
tary age group chilliren, Ministry of Educa-
tion gives special central assistance on a 50:50
sharing basis for running pon-formal
educacation centres (0o 9 educationally
backward States only, viz., Andhra Pra-
desh, Assam, Bihar, Jammu and Kasbmir,
Madhya Pradesh. Orissa, Rajasthan,
Uttar Pradesh and West Bengal. This scheme
" has been liberalised from 1983 84 under
which assistance on 90:10 sharing basis is
given to these Statcs for opening Non-formal
Education Centres exclusively for giris. For
production of teaching-iearning materials-

under the Non-formal Bducation Programme»
commodity assistance in the form of paper
has been given to most of the States and
UTs. For increasing the enrolment of girls,
financial assistance is being given from 1983-
84 to the educationally backward States for
appointment of women teachers in primary
schools. To give a further boost to the pro-
gramme of universalisation of elementary
education, and to give recognition for excell-
ence in performance for the spread of girls
education, a scheme of incentives/awards has
been formulated and put into opcration dur-
ing 1983-84. 16 States and § UTs were given
awards at different administrative levels, i.e.,
Panchayats/Blocks/Tribal Development
Blocks/District and States/UTs.

STATEMENT

Measures envisaged and undertgken to
achieve Universalisation of Elementary Edu-
cation :

(i) 'Elementary ' Fducation’ has been
included in the Minimum Needs
Programme (MNP) and in the new
Tweoty Point Programme of the
Government and, elementary educa-
tion has been accorded a high priority

in Education under the Sixth Five
Year Plan,
(ii) Opening of primary and rm;ddle

schools ‘Wwithin easy walking distance
covering the needs of all habitations,

(iii) latengification of the utilisation of
existing schooling facilities, -

(iv) Conversion of single-teacher schools
into two teacher schools.

(v) Improvement of physical facilities of
- primary and middie schools.

(vi) Provision of non-formal part-time edu-
cation on an extensive scale.

(vii) Appointment of woman-teachers on a
larger scale and provision of creches/
pre-schools as adjuncts of primary
and middle schools.

(viii) Improvement of teacher competence
through application of better stand-
ards of educational qualification and
insetvieq training.

(ix) Spesial attention to girls and to target
groups like scheduled castes, sche-
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duled tribes, landless labourers and
slum-dwellers,

(x) Adequate provision of iccentives like
free textbooks and stationery, free uni-
forms particularly for girls, attendance
scholarships particularly for girls and
mid-day-meals.

(xi) Improvement of quality of education
through decentralisation of curricula
making them relevant to the needs,
life situations and environments of
children in diverse social, economic,
cultural and geographical conditions.

(xii) Introduction of an ungraded school
system and elimination of stagbation
so that every child shall complete one
class each year and will be promoted
to next higher class till he completes
class VIII, but with adequate safe-
guards by way of periodic assessment
and evaluation on a continuing basis.

(xiii) Provision of multiple-point entry, into
any class in the elementary stage.

{xiv) Conceatrated efforts in the nine edu-
cationally backward States, augmented
by special Central assistance for non-
formal programme in these States, and
also in backward areas/pockets in
each state.

(xv) Monitoring of attendance in Primary
and middle schools.

(xvi) Strengthening of the supervisory
machinery and decentralisation of
administration of elementary educa-
tion down to the block-level,

(xvii) Parental education to overcome their
apathy towards the education of child-
ren especially girls and setting up of
school committees in all schools parti-
cularly in the rural and backward
areas.

(xviii) Greater use of mass media for ele-
mentary education including teacher
training.

(xix) Constitution of a National Committee
on Point 16 of the 20-Point Pro-
gramme to guide the implementation
of the programme of Universalisation

-in nine educationally backward States
and setting up of State Task Forces
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for Elementary Education
States.

in these

(xx) Central Paper assistance to all States/
Union Territories for the production
ol teaching and learning materials for
non-formal education programme for
clementary age-group children.

(xxi) Mounting of national compaigns for
intensive efforts for increasing enrol-
ment and retention during the cam-
paign period with follow-up action
throughout the academic year.

Preparation and Display of Reservation
Chart in Hindi/Regional Languages

9644, SHRT RAM KRIHNA MORE: Will
the Minister of RAILWAYS be pleased to
state what steps Government propose to take
to prepare and display the reservation charts
in Hindi and regional languages for the
benefit of communities knowing only regio-
nal languages ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY):
As per extant instructions reservation charts
for trains in Hindi speaking areas and those
bound for or running through stations in
Region ‘A’ (States of Bihar, Haryana,
Himachal Pradesh, Madhya Pradesh, Raja-
sthan and Uitar Pradesh and Union Terri-
tory of Delhi) and Region ‘B’ (States of
Gujarat, Mabharashtra and Punjab and Union
Torritory of Chandigarh) are required to be
displayed in Hindi and English, and for other
arcas in English only.

Investigation in Working of Central
Valuation Scheme by UGC

9645. SHRI D.S.A. SIVAPRAKASAM :
Will the Minister of EDUCATION AND
CULTURE be pleased to state ;

(a) whether U.G.C. has power to inves-
tigate working of the Central Valuation
Scheme and conducting’ correspondence
courses by the Universities in india; and

(b) if so, whether UGC can do suo motto
or on complaint ?

THE MINISTER. OF STATE OF THE
MINISTRIES OF EDIJCATION AND

CULTURE AND SOCIAL WELFARB

(SHRIMATI SHEILA KAUL): (a) and (b)
Section 13 of the University Grants Commis-
sion Act 1956, empowers the Commission,
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after consultation with a Wniversity, to cause
an inspection of any of its department or de-
partments for the purpose of ascertaining
the standards of teaching, examination and
research in that University. Such an inspec-
tion can be caused on receipt of complaints
or otherwise.

Creation of Posts in Kendriya Vidyalaya
Sangathan

9646. SHRT BABU RAO PARANJPE:
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether if is a fact that a good
number of posts, viz. those of Joint Commis-
sioners, Deputy Commissioners, Senior
Analyst, Assistant Commissioner and
Administrative Officers have recently been
created in Kendriya Vidyalaya Sangathan
against the directives of the Prime Minister;

(b) if so, the circumstances under which
the Prime Minister’s directives were ignored;
and

(c) the reasons for prescribirg the pay
scales of Rs. 840-1200 for the newly created
Post of Administrative Officer specially when
no such pay scale exists in the Adminis-
trative setup in the Government of India
and also whether prescribing this pay scale
will adversely effect the career prospect of
the employees of the Kendriya Vidyalaya
Sangathan ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P, K. THUNGON) :(a) No, Sir.

(b) Does not arise.

(c) Posts carrying pay scale of Rs. 840-
1200 already existed in the Kendriya Vidya-
laya Sangathap; it is not a new pay scale
introduced in the Sangathan now. Creation
of this post in the pay scale of Rs. 840-1200
is not expected to adversely affect the career
prospects of employees of the Sangathan in
the long run.

Specialised Staff For Amputated Limbs
in Safdarjung Hospital

9647. SHRI GHULAM MOHAMMAD
KHAN: Will the Minister of HEALTH
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AND FAMILY WELFARB be pleased to
state :

(a) wtether the hospitals in Delhi, more
specially the Safdarjung Hospital do not
have specialised staff for cases of reattach-
ment of amputated limbs resulting in severe
hardships to patients particularly thrasher
victims;

(b) whether it is a fact that the central
Institute of orthopaedics have ruquested for
specialised staff to meet the needs of the
disaster Victims; and '

(c) whether it is also a fact that the World
Health Organisation have expressed its will-
ingness for help in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND.FAMILY
WELFARE (KUMURI KUMUDBEN M.
JOSHI): (a) and (b) Amputation cases can be
treated by any expert in general or ortho-
paedic surgeon. Such cases of thresher in-
furies are treated in the Central Institute of
orthopaedics in Safdarjung Hospital. How-
ever, arrangements for reatiachment of ampu-
tated limbs are not available in the hospitals.

(c) No.

Field Trials on Use of Hydrogen
Peroxide For Extending Storage
Life of Raw Milk

9648. SHRI H. N. BAHUGUNA : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether it is a fact that NDRI/NDIB/
IDC/GCMMF are conducting field trials on
use of Hydrogen peroxide for extending
storage life of raw milk and if so, full details
thereof since last three years (CLARITY-
dated 6 November, 1983);

(b) whether it is a fact that hydrozen
peroxide additior is illegal and if so, whether
these additions under garb of ‘field trials’
have been cleared by the Ministry and if not
whether legal action has been taken/proposed
against offenders;

(c) the total quantity of hydrogen pero-
xide used in these trials o far and at what
percentage; and

(d) what are the names of manufac(um.

_ of hydrogen peroxide (food grade) in the
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country‘ and their licensed and actual
production ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) to (c) The use of Hydrogen
peroxide in milk is not allowed under the
provisions of the P. F. A. Act, 1954,

On the recommendation of the Dairy
Sub-Commiittee of the Central Committee
for Food Standards, a working Group under
the Conorship of Dr. Ancja of National
Dairy Development Board, Anand; with 2
representative from 1.C.M.R.,, N.D.R.L,
Karnal and Adviser (Nutrition) has beca
constituted to study the feasibility of the use
of thiocyanate-Hydrogen peroxide asa
preservative in milk from health angle,

(d)Only M/S National peroxide Ltd.,
‘Bombay manufacture Hydrogen peroxide in
the country. This Firm do not produce
food grade Hydrogen peroxide.

Reservation Quota at Nagpur

9649. PROF. P.J, KURIEN : Will the
Minister of RAILWAYS be pleased to
state @

(a) whether  there is auy proposal to
increase the reservation quota at Nagpur in
2and class in the Kerala bound trains for the
benefit of the passengers coming from East<
ern part of the country;

(b) whether any representations bave been
received to the effect; and

(c) if s0, the decision taken thereon ?
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THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY):
(a) to (c) On a representation from Kerala
Samajam, Nagpur, it has been decided to
raise the reservation quota of second class
sleeper berths at Nagpur station by 10 berths
in 126 up Kerala Express train with effect
from 15.6.84,

Income/Expenditure Bus Fleet ETC. of
DTC. Best"And Transport Corporation
Operatiog in Madras City

9650. SHRI ZAINAL ABEDIN : Will
the Minister of SHIPPING AND TRANS-
FORT be pleased to state :

(a) whether Delhi Traosport Corporation
is continuously incurring losses unlike such
Corporation- in other metro cities; and

(b) the annual income and expenditute
from 1980 to 1983 of Delhi Transport Cor-
poraticn and correspondingly for BEST and
for the Transport Corporation operating in
Madras city with number of buses in their
fleet, average number of buses operated
daily with number of passengers, city-wise ?

THE MINISTER OF SHIPPING AND
TRANSPORT SHRI K. VIJAYA BHAS-
KARA REDDY): (a) It will not be correct
to assume that DTC is the only city transport
service which is making losses. Road
transport city services in Bombay and
Madras have also been incurring losses in-
spite of these Corporations baving effected

-fare revisions from time to time, while the

fare structure of D.T.C. has been static since
1979 despite increase in cost of inputs.

(b) The requisite information is given in
the attached Statement.
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Eradication of Goitre in Madoya Pradesh

9652. DR. VASANT KUMAR PANDIT :
KUMARI PUSHPA DEV1 SINGH:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) the number of persons exposed to the
dreaded discase of goitre in Madhya Pradesh
State ;

(b) whether Madhya Pradesh State
Govenment’s recent report of the Health
Department revealed that no upified com-
mand of operations, delay in supply of
Todised Salt and lack of ¢oordination by the
Centre as handicaps in solving this problem;
and

(c) what efforts will be made to eradicate
goitre from Madhya Pradesh State, particu-
larly the tribal areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
(SHRIMATI . MOHSINA
KIDWAD): (a) to (c) Nearly 22.94 jlakh
people are estimated to be suffering from
this disease in the districts of Shahdol, Sidhi,
Sarguja and Raigarh in Madhya Pradesh.

To tackle the disease, the National Goitre
Control Programme is in operation in the
endemic areas with focus on the supply of
iodised salt for human consumption. The

- programme which is run in close cooperation

with the State Governments (including the
Government of Madhya Pradesh) consist of
identification of goitre endemic zone through
a Central Survey, banning sale of non-iodised
salt in the identified zones by the concerned
state Governments, channelisation of iodised
salt to the identified areas with the help of
the Sait Commi?sioner of India and subsidi-
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sation of the cost of iodisation of satt by the
Government of India. The actual extension
of the programme to all the endemic zones ig
dependent upon the coordination of all these
activities.

The arrangements for the supply of iodised
salt to the affected districts in the State of
Madhya Pradesh had been made immediately
after the State Goverament had issued
Notification banning the sale of salt other
than iodised salt under thc prevention of
Food Adulteration Act. ’

In order to further sfrengthen the pro-
gramme, the Covernment of Madhya Pradesh
has been advised as follows :

(1) To encourage commercial production
of iodised salt of their endemic areas.

To set up goitre control units in the
_State Health Directorate.

2

(3) To lift the entire allocated quota of
iodized salt.

To strictly enforce the provision of
the PFA Act banning the sale of non-
iodised sait in the goitre endemic
areas.

(O]

(5) To set up State level coordination
committee on goitre control pro-
gramme for its effective implementa-
tion.

(6)
evaluation of the programme.

Ministry of Railways have also been
advised to extend their full cooperation by
providing the required number of railway
wagons for movement of iodised salt (covered
wagons) on priority basis.

A high level coordination committee has
also been set up under the Chairmanship of
Union Health Secretary to review the Goitre
Control Programme at the Central level,

Examining of Health of Students in Schools

9653. DR. AU, AZMT : Will the Minister
of HEALTH AND FAMILY WELFARE be
pleased to state :

(a) whether it is a fact thatit has been
emphasised in the Sixth Five Year Plan that
arrangements should be made for examinin-
ing the health of the girls and boys in the
schools ; and
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(b) if so, whether Government propose
to ask Delhi Administration to launch a
scheme to test the eye-sights of each apd
every girl and boy in the schoo's on a time
bound programme? :

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE  (SHRIMATIT MOHSINA
KIDWAI) : (a) Yes,

(b) Delhi Administration is implementing
school health programme in the entire Union
Territory of Delhi, which provide medical
examination of Secondary School children
once a year. Busides, it has an integral com-
ponent for observation and screening of

children for defects and deviation from
normal health by teachers on day-to-day

pasjs. Testing of eye sight and other sign .
1_nd|caung eye problems have also been
included in this programme. °

Changed Policy of Conducting Written Test
of English Language for Driver ‘A’ Post

9654. SHRI ERA ANBARASU: Wwill
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that Southern
Railway Administration have suddenly
changed their policy and are conducling a
written test of English language as a selec-
tton process for Driver ‘A’ post;

.(b) if s0, reasons for the change of policy
which has adversely affected many senior and
efficient Drivers; and

(c) how many employees including SC
and ST are afficted by this sudden change of
policy ?

THE MINISTER OF RAILWAYS (SHRI
(A.B.A. GHANI KHAN CHOUDHURY) :
(a) No, Sir. Selection tests conducted on
Southern Railway for various categories
have always been in the English Language, .
Candidates are, however, allowed| an option
to answer in regional languages.

(b) and (c) Do not arise.

News Item Captioned “Flague can Erupt
in India Warns Expert”’

- '9655. SHRI MOOL CHAND DAGA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state ;
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(a) whether attention of Government has
been drawn (o the news captioned ‘PLAGUE
CAN ERUPT IN INDIA-WARNS EXPERT’
as appeared in daily Pioneer of Lucknow
dated 30th October, 1983 ;

(b) if so steps taken in this regard ;

(c) the details of such deaths in Himachal
Pradesh and reasons thereof and whether this
is the first instance ;

(d) what are the reports from other

States in this respect; and

(¢) whether the disease has erupted in
any other country of the World these days ?

THE MINISTER OF STATF IN THE
MINISTRY OF HEALTH AND FaMILY
WELFARE (SHRIMATI! MOHSINA
KIDWAI : (a) to fe) Government has scen
the news repert. A tcam of experts from
National Institute of communicable Diseases
visited the affected areas in Himachal Pra-
desh and investigated the matter. The inves-
tigation did not reveal any evidence of
plague. Preventive measures like treatment
of all cases, chemoprophylaxis of contracts,
prophlactic vaccination of the population and
jnsecticidal spray were taken in the affected
areas. There was another episode of suspect-
ed plaguc cases in the areain 1971 but the
plague ctiology could not be conclusively
proved. No other State has reported similar

cases in the recent past. Plague Surveillance™

activities are also being carried out in the
erstwhile eldemic areas.

Human plague is reported these days from
some countries in Africa, North and South
America and Asia (Burma and Vietnam).’

Non-Availability of Essential Drugs
in CGHS Dispensaries

9656. DR. KRUPASINDHU BHOI
will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether government are aware that

CGHS beneficiaries are not getting essential
drugs from CGHS dispensaries in the

country ;

(b) whether doctors at the dispensaries do
not give adequate attention to the patients ;
and

(c) if so, the steps beirg taken to stream-
line the functioning of CGHS dispensaries ?

MAY 3, 1984
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- THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY-
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) Essential drugs are available
in the CGHS dispensaries. In cise of any
temporary shortage there is an established
procedure to procure emergency require-
ments from the market. :

(b)and (c) Regular/surprise inspections
are carried out to ensure that adequate
attention is given to CGHS beneficiaries,

Seniority of Telephone Operators

9657. SHRI DAYA RAM SHAKYA :
Will the Minister of RAILWAYS be pleased
to state @ :

(a) how many applications from Chief
Telephone Operators of Delhi Division have
been received since 1981 regarding the senio-
rity and promotions in higher grades;

(b) whether it is a fact that Goveroment
have also received a Judgement from the
High Court Delhi, regarding seniority of
Telephone Operators; and

(c) if so, reasons why the said Judgement
has pot been implemented ?

THE MINISTER OF RAILWAYS (SHRI
A. B.A. GHANI KHAN CHOUDHRY): (a)
About 7 (seven) applications have been recej-
ved from Telephone Operators of Delhi
Division by Northern Railway since 1981.

(b) and (c) Two Judgements were recei-
ved from the Higih Court of Delhi regarding
seniority of Telephone Operators. The first
judgement was dated 28.4.80 which has since
been implemented by an order of 7.8.80. The
second judgement dated 24.5.83 of single
Judge could not be implemented as the affe-
cted parties have filed an appeal before the
Division Bench of Delhi High Court and the
Court have stayedthe operation of the Single
judge judgement.

New Schemes for Providing Job Oppor-
tunities For Disabled Persons Through
Social Welfare Socleties

9658. SHRI PRATAP BHANU SHAR-
MA : Will the Minister of SOCIAL WEL-
FARE be pleased to state :
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(a) whether itisa fact that Government
have worked out new schemes for providing
job opportunities to the disabled persoas
through Social Service Centres and -other
Social Welfare Societies in the country;

(b) if so, the details thereof; and

(c) how many such projects/centres are
working successfully in the country ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
SHRI (P. K. THUNGON) : (a) Under an
existing scheme of Assistance to Voluntary
Organisations for Disabled Persons, Govern-
ment is giving grants to voluntary organisa-
tions for providing employment to disabled
persons. The Mibistry is also considering a
scparate scheme for cconomic rechabilitation
of disabled population.

(b) The details of the scheme are yet to be
worked out.

(c) Does not arise.

Harassment to Pak Businessmen

9659. KUMARI PUSHPA DEVISINGH:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether 4 Pakistani businessmen who
recently visited India, were harassed in the
country;

(b) if so, the reasons of their harassment;
and

(c) the details of the incident ?

THE MINISTER OF EXTERNAL

AFFAIRS (SHRI P.V. NARAS MHA RAO)
(=) No, Sir.

(b) Does not arise.

(c) Four Pakistani nationals, who were
visiting India for business purposes, were
found to have contravened para 7 of the
Foreigners Order 1948 which is punishable
under Section 14 of the Foreigners Act, 1946.
A case FIR No. 172 dated 14.3.84 under
Section 14 of the Foreigners Act was regis-
tered against them at Lajpat Nagar Police
Station, New Delhi and they were arrested
on the same day. All the four Pakistani
nationals were convicted ina court of law
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and were sentenced to ﬂne of Rs. 4000/~ each
ad imprisonment for the period already
spent in judicial custody. All of them later
returned to Pakistan after having paid the
fine.
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Various Programmes of Railways

9¢61. SHRI AMAR ROY PRADHAN :
Will the Minister of RATLWAYS be pleased
to state : )

(a) the percentage of increase in the num-
ber of trains, loading of goods, passenger
traffic and the number of new lines laid dur-
ing his tepure;

(b) the percentage of ircrcase in the pum-
ber of railways accidents during this period

MAY 3,
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and how far it has been posslble to reduce
such accidents;

(c) the total number of persbns provided
employment on permanent or temporary
basis during his period; and

{d) the future programme for the employ-
ment of persons in the railway departments,
zone wise details ?

THE MINISTER OF RAILWAY S (SHRI1
A.B.A, GHAN!{ KHAN CHOUDHURY):
(a} Charge was assumed of the Railway
Ministry on 3.9.1982. With the period bet-
ween April, 1982 and August, 1982 as base,
performance of Indian Railways in respect of
daily average number of passenger carrying
trains, loading of goods traffic and orizinating
passenger traffic has been as under :—

Apr. 1982 Sept. 1982 Apr. 1983
to to to
- Aug. 1982 Mar., 1983 Dec. 1983
(i) Passenger carrying 100 101.84 103.85
trains
(ii)) Loading of Goods 100 108.54 101.17
traffic )
(iii) Originating Passenger 100 104.09 91.10°
traffic
(" Approximate)

Five (5) New Lines were opened during the period Sept.

details given below :—

1982 to -Dec., 1983 as per

S.No. Name of New Line Date of Opening
1. Apta-Pon (B.G.) 21.2.1983
2. Gooty-Dharmavaram (B.G.) 26.1,1983
3. Yelahanke-Baiyyappanhali (B.G) 26.1.1983
4. Vasai Road-Diva (B.G.) 12.4.1983
5. Bhadrachalam Road-\Manuguru (B.G.) 29.9.1983

(b) There was reduction in train accidents
by about 26.5%, during the period from Sep-
tember, 1982 to March, 1984 as compared to
previous 19 months,

The i provement was achieved through
(i) sustain attention to toning up the working-
of staff (ii) enhanced pace of rehabilitation

of track, rollmg stock and ether operational
assets,

(c) and ({d) Information is being collected
and will be laid on the Table of the Sabha.

Restriction for Claiming Overtime

9662. SHR1I KRISHAN PRATAP
SINGH : Will the Minister of RAILWAYS
be pleased to state :

(a) whether it isa fact that the staff of
Ministry of Railways (Railway Board) sit
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late beyond office hours;

(b) whether there is a restriction for clai-
ming overtime for 20 to 30 hours in a month;

(© wh'eth‘er it is also a fact that in other
Ministries there is no such restrictions;

(d) whether it is also a fact that staff
booked on OT duty by competent authority
and they sit late beyond 30 hours but they
are paid only 20 to 30 hours; and

(e) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY):
(a) Yes, Sir, as and when exigencies of work
warrant,

(b)Y No, sir.

(c) and (d) The instructions issued by the
Ministry of Finance in this regard are appli-
cable 10 all Central Mintstries/Departments,
including the Ministry of Railways.

As per these instructions, staff in the
Ministry of Railways are granted OTA upto
a maximum of !/3rd of their emoluments or
actual number of hours of overtime duty,
whichever is less.

(e) Does not arise,

Demands of Basic Amenities by Kendriya
Vidyalalya Sangathan Employees

9663. SHR1 HARISH RAWAT : Will the
Minister of EDUCATION AND CULTURE
be pleased to state :

(a) whether it is a fact that the employees

of the Kendriya Vidyalaya Sangathan Head-
quarters have been demanding basic amenities
such as drinking water canteen, recreation
club etc. ever since their office was shifted to
new premises;

(b) if so, whether it is also a fact that
having gained nothing, they were on agitat-
ions on third and 4th April, 1984, especially
in support of their demand for drinking
water; and

(c) water arrangement Government have
made for the fulfilment of these basic needs
of the staff .with details thereof ?

- THE DEPUTY MINISTER IN THR
MINISTRIES OF EDUCATION AND
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CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) to (c) Fuilure
of booster pump, which lifts water
from underground tack to the overhead tank,
caused some problem in supply of drinking
water for about 2 hours on the 3rd April,
1984, leading to agitation by the employees,
association. As a matter of fact, basic ameni-
ties such as drinking water, canteen, recreat-
ion club etc., are available at the new
premises of Headquarters of Kendriya
Vidyalaya Sangathan, and the Association’s
reactiop was wholly unwarranted.

Implementation of Children Act and Welfare
Measures for Juvenile Delinquents

'9664. SHRIMATI USHA PRAKASH
CHOUDHARI  : Willthe Minister of
SOCIAL WELFARE be pleased to state :

(a) whether it is a fact that the Children’s
Act and welfare measures for juvenile delin-
quents are not fully implemented due to
unsatisfactory infrastructure in various
Siates;

(b) whether some States hava not constit-
uted Social Welfare Advisory Boards for a
long time; and

(c) the steps proposed to bring improve-
ment in the situation ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE' AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) Implement-
ation of the Children’s Act- and the welfare
measures for juvenile delinquents come under
the purview of the State Government. The
Central Government has been pursuing the
matter of effective implementation thh the
State Governmeants. '

(b) All the States and the Union Territor-
jes except Dadra and Nagar Haveli, have
constituted State Social Welfare Advisory
Boards.

(©) As at (a)
FOT wAW § enrewt wv qfceao

9665 =t farw weor awf : mf:m
W weefy B I T@ @ g ey

y

fw
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Dredger Repairing Complex At Haldia

9666. SHRf SATYAGOPAL MISRA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state whether
there is any proposal under the consideration
of the Government to set up a Dredger Rep-
aring Oomplex at Haldia ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : No, Sir.

Dharna by AMU Students at New Delhi

9667. SHRI C. CHINNASWAMY
DR.A U, AZMI :

Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether it is a fact that Aligarh Mus-
lim University students staged a dharna at
New Delhi on 3rd March, 1984;

(b) if so, details thereof; and

(c) what action do Government to take to
redress their genuine grievances ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) and (b)
According to newspaper reports, some
students of the Aligarh Muslim University
staged a day-long dharBa in New Delhi on
March 3, 1984, demanding removal of the
Vice-Chancellor and withdrawal of rustication
orders against some students.

(c) There is no proposal under consider-
ation to withdraw the rustication orders
against the students.
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Social Institutions Receiving Grant From
Government And Foreign Countries

9668. SHRI K.A. SWAMI: Will the
Minister of SOCIAL WELFARE be pleased
to state :

‘ (a) whetber any institutions receiving
grants in aid from Government have also
been receiving aid from foreign countries;

(b) if so, the details of the amount recei-
ved institution-wise and country-wise;

" (c) whether such aid from foreign countr-
ies to such social/charitable institution is
permissible under Indian law; and

(d) if so, the details thereof ?

THE DFPULY MINISTER IN THE*
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON): (a) to (d) The
information is being collected and will be
laid on the Table of the House.

Development of Buckingham Canal under
Phase I1

9669. SHRI PUCHALAPALLI PENCH-
ALAIAH : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether Government have any pro-
posal under consideration for further deve-
lopment of Buckingham Canal under Phase
II for navigation in Andhra Pradesh under
Inland Water Transport;

(b) if so, when it will be taken up; and
(¢) if not, reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI): (a) to
(c) A scheme for Phase II improvement to
Buckingham Canal' was considered by the
Govt. of India. However, due to reduced
allocation made for lnland Water Transport
in the 6th Five-Year Plan, it has not been
possible to include this scheme as a Centrally
Sponsored Scheme.

Hreo qlo QRO THO WIOGtoPEo
waEl W |ear
§670. &t e WX AT : WT W HoAT
qg qa™ & HIT waT e

(%) war agaw ¥ fiF ameo @o
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TR % : AN

() serfaa A€ st dre Qo
&o 9o THe Tho FTfagal &Y AT
FWA H fray o7 @ &l aeaad)
s FET Y
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ol w wY oy o

Increasing the Number of Medical Colleges

9671. SHRI R. PRABHU : Will the Mini-
ster of HEALTH AND FAMILY WEL-
FARE be pleased to state :

(‘9 the number of medical institutions in
the country ;

(b) the number of intake of students for
tho ‘First degree in medicines ; '
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(c) the number of medical graduates NOTE: . .
turned out each year during the last three NR = Not received
years 3 . , = Data not received
(d) whether Government have made any from 6 colleges in
1982-83.

survey of the requirements of doctors during
the next 10 to 15 years, and

(¢) whether in the light of the require-
ments, Government propose to increase the
-number of medical colleges and the off take
of students ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKAR-
ANAND) : (a) to (c) A statement showing
the number of students admitted in first year
MBBS course and those qualifying the final
MBBS during the academic years from
1980-8: to 1982-83 is enclosed.

(d) and (e) The existing medical colleges
with an annual out-turn of about 13,000 medi-
cal students are considered sufficient to meet
the present man-power requirements of the
country.

= Data awaited from 6
colleges in 1981-82.

Source : Medical Council of India.

Bridge over kailwny Line in Orissa

9672. SHR! CHINTAMANI PANI-
GRAHI : Will the Minister of RAILWAYS
be pleased to state:

(a) the number of bridges over the railway
lines in different parts of Orissa under con-

‘struction at present ;

(b) the estimated cost for the construction
of each of those over bridges ; and

(c) the progress made so far ?

STATEMENT
Year Total No. of Number of Students J?EUN:-;:;‘?ITIEZSKE (l:{l:(l)LWAYS (S}?RI
Medical Admitted Qualitied A.B.A. . UDHL.JR-Y, (@
Colieges to (c) The following road over bridges ' are
— under construction in the State of Crissa.
1980-81 106 11067 12170  The estimated Railway’s share of cost and
1981-82 106 10641 £ 12197 progress achieved on these works are indica-
1982-83 106 11062 £ NR  ted against each:
S. No, Location | Cost Progress
(in lakhs) achieved
.1.- ROB in lieu of level crossing Rly’s portion of 13.68  50%
at Bolangir work
2. ROB in lieu of level crossing Rly’s portion of 16.68 —
at Km. 603.09 at Bargarh work \
3. ROB in lieu of Remuna Rly's share 4315  Since opened
level crossing at Balasore State  Govt's 50.38  to traffic
share
4. RUB between Nergundi Rly’s share 26,73 40%
and Kendrapara at Km, State Govt’s 46.77 .
400/7-8 share
$.. ROB in lieu of level cross- Rly’s Share State 130.68 50%
ing at the South and of Govt’s share 133.63

Cuttack Rly. Station.

Expendftare Incurred on P.M.’S Visit to

9673. SHRIMAT! PRAMILA DANDA-

West Asian Couniries

VATE : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(8) whether the Prime Minister hag vigited
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as the chairperson of NAM to some. West
Asian Countries, Libya and Tunisia ;

(b) what are the expenses incurred on this
visit ;

(c) whether these expenses are provided
by NAM Secretariat ; and

(d) if not, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXT:RNAL AFFAIRS
(SHR] A.A. RAHIM) : (a) While the visit
was organised primarily in a bilateral com-
text, Prime Minister utilised the opportunity
to confer with the leaders of Libya and Tuni-
sia issues of concern to the Non-Aligned
Movement.

(b) to (d) The details of the expenditure
on the visit are not readily available. How-
ever, there is no question of the NAM Secre-
tariat providing the expenses as Non-Align-
ment is a Movement and does not have a
Secretariat.

Accidents due to non-observance of
Safety Rules

9674. SHRI B.P. YADAV : Will the
Minister of RAILWAYS be pleased to
state ¢

(a) the number of accidents occurred in
1983 :

(b) how many of them were held due to
the non- observance of safety rules ; and

(c) whether in most of the cases operating
officers are responsible for forcing the
employees to run trains without observing
safety rules and even without brnke—vans
and Guards ?

VAISAKHA 13, 1906 (SAKA) Written Answers
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THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANIL KHAN CHOUDHURY):
(a) and (b) During 1983-84, 767 train
accidents occurred on Indian Railways. Of
703 train accidents where causes have been
identified, 532 were attributed to failure of
railway staff in operation of trains or
maintenance of track. rolling stock and
other equipment and failure of persons other
than Railway staff for non-observance of
precautions Wwhile negotiating level crossing
or for carrying inflammable amcles in
passenger coaches, etc.

" (c) No, Sir. Railway staff are not forced
to run trains without observing safety rules.
Runoning of goods tfains without Brake vans
and Guards is resorted to only in excep-
tional cases as per the Rules in force, which
take care of safety requirements.

I asAint &EAT & e
qTT WEQT

9675. =it fazar T v GEafear :
a1 frent stk wesfa Wt ag qary oY
FU FAT fr W F ws-a fFay aw-
A FTAT § A I forad 1w § 7

farar aift wewfa aar aww weaw
Al &Y qwwet (siteal siey
wtw): awAe) e glaur geasdt adeor
feqiz, 1983 9 aATqifea Fa-a@s A
wERaT wsgFAl & fag agmfa a-
Arar ST as"r ST g&ar AT Afaer
& fau ot oY Afew ewar qF ar
fagor dav § :—

fagTor

Foult s AT Y AL
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33 5723
qataw
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. ) . . .
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Job left by Doctors of Goverament
Hospitals and Medical Colleges

. 9676. SHRI XAVIER ARAKAL : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) how many doctors have left the
Government hospitals such as AIIMS, in
1980, 1981, 1982 and 1983 on deputation,
voluntary retirement and resigned ;

(b) how many from the Medical Colleges
or institutions and their respective depart-
ments like All India Institute of Medical
Sciences, New Dethi ; and

(c) what action has been taken to fill up
these vacancies in such Central Government
Hospitals, Colleges and Institutions ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI S.
SHANKARANAND, : (a) to (c) .There is
only one other institution on the pattern of
the All India Institute of Medical Sciences,
New Delhi, namely, the post Graduate
Institute of Medical Education and Re-
search, Chandigarh. The information as
furnished by the Institute is as follows :

No. of doctors who left the [nstitutes on--

Deputation Voluntary Resignati on

_retircmcnt
AIIMS/PGI ATIMS/PGI AIIMS/PGI
1980 4 2 —_ 1 — 9
1981 7 2 - 2 .4 7
1682 4 1 — 2 5 9
1983 s 4 1 2 3 6

Action is taken from time to time to £l up
the vacant posts as per the procedures laid
down by the two Institutes.

Noa-Implementation of various Social
Welfare Legislation

9677. SHRIMATI MADHURI SINGH :
Will the Minister of SOCIAL WELFARE
be plcascd to state :

(a) whether it is a fact that non-existence
or mal-functioning of the Social welfare Advi-
sory Boards jn the States and Union Terri-
tories have not made possible implementa-
tion of various social welfare legisiations ;

MAY 3, 1984
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(b) if so, what steps Government propose
to take to enact the social welfare legislations
for the benefit of the needy people in the
country ; and

(c) the details there of ?

THE DEPUTY MINISTER IN THRE
MINISTRIES OF EDUCATION AND
CULTURE  AND SOCIAL WELFARE
(SHRI P.K. THUNGON): (a) No, Sir.

(b) and (=) Does not arise.

Second Class Reserve Coach to Marudhar
Express from Barmer Railway Station

9678. SHRI VIRDHI'CHANDER JAIN :
Will the Minister of RAILWAYS be pleased

_ to state :

(a) whether it is a fact that Marudhar
Express has been extended up to Lucknow ;

(b) if so, what facilities are being provided
to accommodate the pessengers of Barmer,
District especially Barmer, Balotra and
Samdari Towns ;

(c) whether Government propose¢ to
provide one II class reserved coach from
Barmer Railway Station to fulfil the demands
of irhabitants of Barmer District ; and

(d) if so, details thereof ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY):
(a) Yes, Sir.

(b) Suitable connecting trains which were
available earlier continuing to be available
cven now.

(¢) No, Sir.

(d) Does not arise.

qTH A ag w@EIAl © O
‘rew’ arfgat wsg AR @7
seary

9679, =it wraqre fag w5av ; ¥ I
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Dumping of Banned Medicines in India by
Multinationals

9680. SHRI RATANSINH RAJDA :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether Governmenit are aware that
drugs and medicines injurious 10 health
which are banned and prohibited in deve-
loped couatries are dumped in the deveioping
countries by multinationals,

(b) whether it is a fact that such banned
medicines are dumped in India 100,

(c) whether it is a fact that these multi-

national companies control about 78 per

cent of the total manufactured medicines and
that they are not inter¢stsd in manufacturing
essential and low-period medicines, and

(d) what steps, if any, are taken by the
Government to prevent these companies
from excessive profitcering ?

THE DEPUTY MINISTER IN THE
MINIS1RY OF HEALTH AND FAMILY
WeLFARE (KUMARI KUMUDBEN M,
JOSHI) : (a)' This Ministry have no informa-
"tion whether drugs and medicines injurious to
health which are banned and prohibited in
.developed countries are dumped in develop-
ing countries by muitinationals.

(b) So far as India is concerned, it is not.

a fact that banned medicines are being
duriped in the couatry.

_tional

(c) and (d) It is not true that the multina-
companies are not .interested in
producing essential and low price medicine,
their share in thé. total production of drugs

in the'medicine has not been precisely deter-

mined. The profits of all sector of the com-
pany including multinational companies are
regulated under Drugs (Prices Coatrol)
Order 1979 and in case of profits on formula-
tion ‘exceeding the stipulated price to 810 18 -
per cent on the sale turnover. Government
has admitted under. th. said Order to revise
the price even in respect of price decontrol

formulatipn.
gafax Ioa § qar§ af migat
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Admission in Central Schools

9682. SHRI G.S. NIHALSINGHWALA
Will the Minister of EDUCATION AND
CULTURE be pleased to staje :

(a) whether it is a fact that a large num-
ber of ineligible students are being admitted
in various Central Schools for considerations
other than merit.

. ’ ’
- (b) whether students whose parents are
not Government servenis with transferable
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jobs canibe] given admission in Central
Schools ; and

(c) if so, the number of such admissions
for the last three years, class-wise, in all the
Central Schools ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.X, THUNGON) (a): No, Sir. (b)
Yes, Sir. (¢) : The Kendriya Vidyalaya San-
gathan does not maintain such statistics.

Policy Decisfon to Easure Doctors Serve in Rural
Areas Before they are Awarded Degrees

9683. SHRI MANMOHAN TUDU : Will
the Minister of H 'EALTH AND FAMILY
WELFARE be pleased to state :

(a) Whether Government have taken
policy decision to ensure that doctors should
serve in rural areas for a certain period before
they were awarded degrees ;

(b) if not, whether such policy decision is
proposed to be added in the National Health

Policy ; and
{c) if so, when ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) The curriculum for
Undergraduate Medical Education as laid
down by the Medical Council of India and
approved by the Central Government pro-
vides for compulsory posting in rural areas
for every Medical Graduate for a minimum
period of six months during training in the
subject of preventing and social medicine as
also compulsory rotating ipternship in
Community Health Work.

(b) and (¢) Do not arise.

Policy and Procedure for Promotion of
Class 1V Employces to Clarical Cadre,

9684. SHRI RAGHUNATH SINGH
VERMA :
SHRI JAGPAL SINGH :
Will the Minister of RAILWAY be
pleased to state : '

(a) Policy and procedure followrd by
Government for promotion of Class IV cate-
gory cmployees to clerical cadre on
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acquiring minimum qua]fﬁuﬁons against
departmenral quota ;

. (b) reasons for excluding Gateman cadre
in schem_e of departmental tests for promo-
tion to clerical cadre against departmental
quota ; and -

(c) details of service representations sub-
mitted to Railway Manager, Waltair Divi-
sion, Soutes .Fastern Railway, seeking
permission to appear in test for promotion to
clerical cadre from Scheduled Caste Gateman
working in  Waltair Division and action
taken thereon ?

THE MINISTER OF RAILWAY (SHRI
A.B.A. GHAN KHAN CHOUDHURY): (a)
In accordance with extant instructions of the
Ministry of Railways 331/39 vacancies in the
qatcgory of Office Clerks are filled by promo-
tion of Group ‘D’ Staff. The Category of
Office Clerks is suitably linked with cate-
gories in the lower grades on broad affinity
of work by individnal Zonal Railway
Administrations for the purpose of promo-
tion. Group ‘D’ staff to be eligible for promo-
Iiot_l to Group ‘C’ should have put in 8 minij-
mum three years of continuous service jn the
relavant promotion group. There is no restric~
tion as to age and educational qualifications,
Promotion of Group ‘D’ Staff to Group ‘C
posts including the category of Office
Clerks is on the basis of selection consist-
ing of written test to assess the educational
attainment of the staff followed by interview
wherever considered necessary.

(b) Channel of promotion in respect of
non-gazetted category of staff is generally
decided by the individual Zonal Railway
Administration in consultation with their
respective recognised Unions. Generally
gatemen are grouped with gangmen for pro~
motion as keymen and mates. On Railways
where gateman are included in the promotion
groups for clerical posts, they are aligible to
be considered for such posts.

(¢) A Gateman of S/C in Waltair Division
had submitted an application for appearing
in the written examination to be held for pro-
motion of Group ‘D’ Transportation Staff as
Junior Clerk. As the category of Gateman is
not included in the eligible categories for pro-
tion to clerical cadre, he is not being called
to appear in the ensuing written examination,
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Amount Recovered/Deducted as penaity by
Meseers Star Navigatiog Company, Yanbu
Saudl Arabia from Dredging Corporation of
India Ltd, on Setting Final bills on
Termination of Contract of Yanbu Stevedore

9685. SHRI JAGPAL SINGH : Will the
Minister of SHIPPING AND TRANSPORT

be pleased to state :

(a) total amount in Indian currency and
foreign exchange recovered deducted as
penalty  or other-wise by Mcssers Star Navi-
gating Company, Yanbu, Sadui Arabia,
from dredging Corporation of India Limited
while scttling final bills on termintion of con-
tract of Yanbu Stevedore Service during 1983
for defective acceptance of Contract at initial
stage and for damages caused while perform-
ing contract services by Corporation ;

(b) reaction of the Government thereto

and whether Government propose to institute
an epquiry through CBI to ascertain facts
and to make good loos of public funds ; and

(c) the number of officers resigned from
the Corporation after completion of deputa-
tion to Yanbu Port?

THE MINISTER OF STA1E IN THE
MINISTRY OF SHIPPING AND IRANS-
PORT (SHRI Z.R. ANSARI): (a) No such
amount was recovered or deducted by Mes-
sers Star Navigation Company, Yanbu,

(b) Does not arise.

(c) Onc officer of DCI has resigned on
personal grounds.

Urdu as Second Language in Hindi
Speaking States

9686. SHRI CHITTA MAHATA : Wwill
the Minister of EDUCATION AND CUL-
TURE be pleased to state:

(a) whether it isa factthat Urduis ihe
second language in Hindi speaking States of
the country; and

(b) if so, the details thereof and if not, the
reasons therefor ?

THE MINISTER OF STATE THE MINI-
STRIES OF EDUCATION AND CULTURE
AND SOCIAL WELFARE (SHRIMATI

§HBJLA KAUL): (a) and (b) Information
is being collected and will be laid on the
Table of the House.

Second Phase of CmMu of
Jakbapurs-Banspani Rail Line

9687. SHRI HARIHAR SOREN 2 will
the Minister of RAILWAYS be Pleased to
refer to Starred Question No. 124, dated
1.12.1983 regarding  Second Phasé of

construction of Jakhapura-B i i
Link and siate : ? sdspant Ral

(a) the reasons why Central assistance
has not been sanctioned in 1983-84
financial year for the construction of the
Second phase rail link of Jakhapura-Banas-

Pani between Daiteri to Keonjhergarh in
Orissa ;

(b) whether the traffic-cum final |
- ocatio:
survey has been completed ; ~. "

(c) if 30, the next possible ste
) . ps taken ¢
expedite the construction of the Secon:
phase of above rail link ; and

(d) the details thereof 7

‘THE MINISTER OF RAILWAYS (SHR1
A.B.A. GHANI KHAN CHOUDHURY) :
(a) to (d) A traffic-cum final location
survey for construction of the second phase
of Jakhapura-Banspani rail link, i.e. between
Daitari and Keonjhergarh.is in progress. No
funds have, thereforc, been provided for the
construction of the second phase. The expcu-
tion of the project will depend on the results
of the survey, subject to its clearance by the
Planning Commission and availability of
resources.

Health Hazards ameng Workers in Kolar
Gold Flelq.l

9688. SHRI AMARSINH RATHAWA :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether a survey has been conducted
in the Kolar Gold Fields to find out the rea-
sons of the health hazards among the
workers;

(b) if 8o, the findings thereof; and

(c)'the preventive measures proposed to
be taken to provide better health facilities to .
the workers of Kolar Gold Fields areas ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI : (a) to (¢ The National

" Institute of Occupational Health, Abhmeda-
.bad of Indian Council of Medical Research
has not conducted any health survey in the
Kolar Gold Fields. The Government is
aware of the need for providing protection
to the health of workers employed in proces-
ses in risk of injury to health due to
exposure «of toxic substances and has there-
fore 1aid down the basic protective measurers
viz., periodic health examination of workers
etc.

Occupation of Officers Rest Houses at
' Moughalsarai

9689. SHRI A.K ROY : Will the Minister
of RAILWAYS be pleased to state :

(a) the names and designation of the
Officérs occupying two Officers’ Rest Houses

MAY 3, 1084

Written Answers 124

with families at Mughalsarai _mentioning the
periods of occupation and the amount paid
as rent to the Railway ; and

(b) reasons for not occupying the Bunga-
low/Quarter by the Officers concerned
curtailing the amenities to bonafide passen-
gers for Retiring Rooms and Dormitory
being occupied by officers from outside ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY):
(a) Sir, a statement indicating the names and
designation of officers who occupied the two
rest houses at Mughalsarai, the period of
occupation and amount paid as rent for the
period 1.12.83 to 31.3.84 is enclosed.

(b) Sir, the rest houses and some beds in
retiring room/dormitory were occupied by
officers due to shortage of quarters for them
at Mughalsarai. As against about 34 fiocer
quarters available at Mughalsarai, the num-
ber of officers posted there is about 52.
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Tllegal Deduction of Wages of Gangmen of
Hazarl Bagh Road

9600. SHRT A.K. ROY : Will the Minister
of RATLWAYS be pleased to state :

(a) whether T.abour Enforcement Officers
(C) " Koderma has instituted claim case
against Railway authority. Phanbad for ille-
pal deduction of waget of Gangmen of 9
Gangs under PWI/Hazanbagh Road;

(b) if so, the details of the case; and

(c) action taken by the Ministrv to expe-
dite this case as the delay is cansing great
hardships to these poor 'abourers ?

THR MINISTRR OF RAIT WAVS (SHRT
ABA. GHANT KHAN CHOUDHTIRY): (a)
to fcY Informatinn ie heing collected and
will be laid on the Table of the Sabha.

Conversion of Darhhanea Jayanagar Metre
Gauge Line

9691. SHRT PHOGFNDRA JHA : Will
the Mipister of RAILWAYS be pleased to
refer to the reply given to Unstarred Quest-
ion No. 274 on 15 March, 1984 regarding
conversion of INarbhanga-Jayanagar metre
gauge line and state ¢

(a) whether Government of Bihar is
committed to meet the cost of the earth work
Sakri-Hassanpur line; and

(b) if so, the balance cost of conversion of
Darbhanga-Jayanagar M.G. line into B.G.
line ?

THE MINISTER OF RAILWAYS (SHRI
A.B A. GHANI KHAN CHOUDHURY):
(a) No, Sir.

(b) Does not arise. The estimated cost for
conversion of Darbhanga to Jayanagar from
M.G. to B,G. is Rs. 15.37 crores.

New Item Captioned ‘‘Small Pox Cases
Alleged in Danapore*’

9692, SHRI MANOHAR LAL SAINI:
Wilt the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether attention of the Government
has been drawn to the news item captioned
“Small Pox cases alieged in Danapore’* appe-
aring in the Times of India dated 22 March,
1984; and
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(b) if so, whether Goveroment have
looked into the matter and remedial steps
taken therefor ? '

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOS[NA KID-
WAI) : (a) Yes.

(b) The matter has been thoroughly
investigated by the State Health authorities
and the National Institute of Communicable
Diseases. Tnvestigations made revealed.that
no case of Small Pox has been fouad in
Danapore. However, a few cases of chicken
measles have been detected.
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Tenders for Goods and Parcels Handling
Contracts at Shalimar (S.E. Railway)

9694. SHRI J.S. PATIL : Will the Minis-

ter of RAILWAYS be pleased to state : (b) whether late/delayed tenders received
(a) whether open tenders invited and Were/are liable to rejection as per conditions )
opeaed on  19th September, 1983 for goods ©of cligibility laid dowa by Railway

and parcels handling contract at Shalimar on
South Eastern Railway have since been finali-
sed, if not, reasons for delay;
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in clause 4 of ‘Instructions to tenders’;
and

{c) whether S.E. Railway authorities in
commercial department have without compe-
tent authority sanction roped in Railway
Board to obtain special sanction for consi-
dering a late tender on extraneous consider-
ations alongwith other vaiid tenders igu.oring
clear policy directive issued by Railway
Ministry 1o 8ll the General Manog.rs to
reject such tenders totally as back as Ist
August, 19812

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY :: (a)
to (c) For awarding goods and parcels hand-
ling contract at Shalimar, open tenders were
invited in August, 1983. Two tenders were
received within the siipulated time from M/s
Saraswati Trading Agency and M/s Itowrah
District Shalimar Lorry and Tempo Associ-
ation. Since the latter tenderer furnished
Earnest Money of Rs. 1,000/ only against
the fixed Earnest Money of i3, 20,000/~ the
some could nol be accepted as valid tender
by the High Level Tender Commitiee.

Another tender was received after closing
the tender box from M/s Capital Roadways.
On examination of the tenders, the High
Level Tender Committee found that if the
work of clearance of garbaze is ¢xciuded (a
work which was included in the tender), the
rates of M/s Saraswati Trading Agecncy be-
come very much higher compared to those of
M/s Capital Roadways and felt that it mnight
be possible to bring in competition and
thereby achieve reduction in rates if the late
tender of M/s Capital Roadways could be
considered having regard to the facts that
although they submitted thvir tender after
the scheduled time for submission of tenders
they had no opportunity to know the rates of
other tenders and that they have aiso depo-
sited the required Earnest Money of
Rs. 20,000/- signifying their earnestncss,

South Eastern Railways, therefore, appro-
ached Railway Board for seeking their appro-
val for considering this late tender also
keeping in view the special circumstances of
the case. Afthough in terms of Railway
Board’s letter of 1.8.81, late tender is to be
rejocted, the Railway Board allowed dispen-
salion only in this particular case in view of

its special features.
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The fizst round of negotiation with the
tenderers was held on 21.4.84 and they were
asked to furnish the revised tenders with
fresh rates. Tenders giving revised reduced
rates weore submitted to thc Railway on
27.4.84 which are under consideraticn.

Parcel Handling Contract at Howrah Station

9¢95. SHRI1 JS. PATIL : Will the
Minister of RAILWAYS be pleased to state:

(a) whether parcels labour went on strike
several times during the year 1982733, if so,
number of departmental labourers employed
during the strike periods and other costs in-
currcd by the Railways including compensa-
tion claims paid for perishables damaged;

(b) whether expenditure incurred by the
Railways during stiike and other cosis
incurred were recovered from the dues of
contractors as per terms of contract, if not,
reasons thereof;

(¢) whether complaints have been receiv-
¢d regarding non-payment ¢ Fair Wages'' to
labour, if so, steps taken to ensure proper
payments to Labour ; and

{d) whether there hLas been phencminal
incicase in pilferages of consignments since
October 1982, in Howrah Parcel asea, if so,
number of cases in which parcels haandling
labour was involved?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KIIAN CHOUDHURY : {a)
Tane parcel labourers went on strike during
the period from 16 9.82 1o 28.10,52. A total
of 7,56 labourers wer: deployed duriag the
stiihe which works out to an average of 176
per day. 1o keep the work going, an expen-
diture of Rs. 1,:9,705/- was incurred which
inciuded the cost ol supervisory staff and
mates. An amount of Rs.1.79 lakhs was
paiu till 22.9.82 by the administration as
compensation claim for loss and deteriora-
tion of cousignments,

(b) Recovery of the amount from the
contractor was not congidered necessary as
the contractor was not responsible for the
strike, nor were the circumstances lecading to
strike.under his control.

(¢) No complaint bas been received on
this score from the labourers..
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(d) Two cases of pilferage were detected

and pilferred consignments were recovered.

Defaulting labourers were dismissed.

Computerisation Programme

9696. SHRI SANAT KUMAR MANDAL:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Railways have since taken a
decision to launch upon a computerisation
programme for their passenger traffic ;

(b) if so, the broad details thereof ;

(c) the capital ohtlay involved and fhe
type of computers to be installed and through
which agency ; and

(d) the phased programme, if any, since
chalked out for introduction of comyuterisa-
tion on the Railways ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY): (a)
and (b) It is proposed to develop and imple-
ment an on line/real-time  computerised
passenger seat reservation system in Delhi
area. The schéme will be introduced in two
phases and will take about two years to
become functional The first phase will cover
all Ist class reservations and second class
reservations in trains starting from New
Delhi. In second phase, trains starting from
Delhi and Hazrat Nizamuddin will also be
covered and computer terminais will be
installed at ten other selected locations in the
city. No scheme has so far been finalised for
any other city.

(c) Computerisation scheme for Delhi
area is likely to cost about Rs 9.0 to Rs. 12.0
crores. A proposal from Computer Mainten-
ance Corporation—a public sector under-
taking, is under consideration for award of
contract to them for procurement of hardware
and development of the system.

(d) Apart from the scheme mentioned
above, programme of computerisation on the
Railways includes :

(i) replacement of existing IBM-1401
system on all the zonal railways,
Railway Board and Production - Units
with an advanced gencration com-
puter capable of on-.line processing
by June 1985 ;
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(ii) setting up of an on-line/real-time
computer system at Research, Designs
and Standards Organisation by 1985-
86 for research and design develop-
ment. Global tenders have already
been floated by Department of Elec-
tronics for the same ;

(iii) Setting up computer system at Wheel
& Axle Plant by 1984-85 and at
Diesel Component Workshop, Patiala
by 1986-87 (indigenous tenders for
Wheel & Axle Plant have already been
finalised) ;

(iv) Introduction of mini-computers/
micro-processors in Divisions,
Repair Workshops, and Stores Depots

in & pbased manner ;

(v) setting up an on-line/real-time com-
puterised freight operations informa-
tion controt system for the Indian
Railways—Implementation of this
programme will be phased zonewise.

Setting up of Regional Engineering
College in H.P.

9697. PROF. NARAIN CHAND
PARASHAR : Will the Minister of EDUCA-
TION AND CULTURE be pleased to state :

(a) whethcr Government have approved
the opening of a Regional Engineering
College for Himachal Pradesh at Hamirpur
in thea last year for the Sixth Five Year plan
or the “eventh Five Year Plan ;

(b) if so, whether necessary formalities
like the acquisition of land etc. have been
undertaken by the State Government ;

(c) whether any committee of the All
India Council for Technical Education has
been constituted and has also submitted its
report regarding the type and duration of
course and other allied matters ; and

(d) if so, the main outline of the report ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL:) (a) to (d)
The proposal of the State Government of
Himachal Pradesh for opening of a Regional
Engineering College in the State is under the
eonsideration of Government of India.
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Taking Over of Nangal-Bhakra Dam
Project by Railways

9698. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of RAILWAYS
be pleased to state :

(a) whether the takeover of Nangal Dam
Bhakra Dam project Railway by the
Railway Administration has been demanded
by the people of Himachal Pradesh as to
provide 2 Broad Gauge Railway station at
Bhakra ;

(b) if so, the action taken
Government on this demand ; and

by the

(c) the likely date by which the project
Railway would be acquired by the Railway
Administration ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY):
(a) Yes, Sir.

(b) and (¢) : Duc to severc constraints
of resources and the fact that taking over of
the Project will not be financially viable, it
has not been possible to consider the pro-
posal at present.

Proposal for Tie-up between the Formal
and Non-Formal System of Education

9699. PROF. NARAIN CHAND
PARASHAR : Will the Minister of EDU-
CATION AND CULTUTRE be pleased to
state :

(a) whether Government have received
any proposal for a proper tie-up between
the formal and non-formal system of cdu-
cation (like Adult Education) so as to avoid
any wastage of rcsources and to ensure
maximum benefits to the people ;

(b) if so, the decision of the Government
in this regard especially on the proposal
that all unemployed trained teachers (gra-
duates and matriculates) should be employed
in the Adult Education centres till they are
given regular employment in the schools H

(©) if 50, the date w.e.f, this system has
been accepted and implemented ; and

(d) if not, whether Government would
seriously consider this suggestion and take
up the matter with the State Governments/
Union Territory Administration and the
date by whish it would be dene ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) No pro-
posal has been received. Non-formal part-
time education for clementary age group
(9-14 years) children, who cannot join and
attend schools due to socio-econdmic
reasons, is being developed as an alternate
supportive system to formal schooling,
Students under the non-formal system are
enabled to appear at the primary and middle
level examinations. Children are also enabled
to change their channel of education from
full-time to part-time and vice-versa accor-
ding to their needs and conveniences.

Adult education is meant for persons in
the economically active age group 15-35
years.

As both non-formal education for ele-
mentary age group children and Adult
education are outside the formal system
and share a flexible ionovative approach,
the possible linkages between these pro-
grammes are being reviewed on a continuing
basis for optimum utilisation of resources
and maximisation of benefits.

(b) There is no such proposal.
(c) Does not arise.

(d) According to the information
available State Govts'UT Administrations
give due considcration to the appointment
of unemployed trained graduates and
matriculates to work as Adult Education
Instructors, Supervisors etc.

Review of Captaincy Scheme on Trains
in Ferozepur and Delhi Divisons
of N.R.

9700. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
RAILWAYS be pleased to state :

(a) whether the functioning of the
‘Captaincy’ Scheme for Coach Attendants,
Conductors and TTEs on Passenger/Mail/
Express trains in the Ferozepur and Delhi
Divisions of Northern Railway has been
reviewed ;

(b) if so, the results of the review and
whether it has been decided to extend the
scheme to other divisions of the Nerthern
Railway and other Zenal Railways ;
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(c) if s0, the date with effect from which
it has been done or proposed to be done ;
and

(d) if not, the 'reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
AB.A, GHANI KHAN CHOUDHURY) :
(a) Yes, Sir.

(b) to (d) The scheme is working satis-
factorily over Ferozepur and Delhi Divi-
sions, The scheme is also aiready in ope-
ration on other divisions of Northern and
other Zonal Railways since 1981.

Declaration of National Highways in
Gujarat

9701. SHRI CHHITTUBHAI GAMIT :
Will the Minister of SHIPPING AND
TRANSPORT be plesed to state :

(a) whether Government have recieved
any proposals from the State of Gujarat for
converting State Highways into National
Highways during the last three years ;

(b) if so, .wha! are the details of those
proposals ; and

(c) what action has been taken to include
each one of the proposals in the National
Highways ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT : (SHRI Z.R. ANSARI): (a) Yes,
Sir.

(b) A list is given in the attached state-
ment.

(c) Owing to financial constraints, Govt.
of India are unable to take over any new
road as a National Highway in any State
at present, and this applies to the roads in
question in Gujarat also. However, in order
to enable the State Govt. to meet effectively
the traffic needs along the Coastal Highway
between Lakhpat -Umbergaon Rs. 760.31
lakhs worth of works for the improvement
of this highway were approved from the
Central Road Fund and under the Central-
aid Programme of State roads of inter-State
or economi¢ importance upto 31.3.1980. A
further loan assistance of Rs. 50 lakhs has
been .agreed to on a matching basis in the
Sixth Plan for improvement works on certain
selocted strhtches of this Coastal Highway.

MAY 3, 1984
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STATEMENT

Statement indicating roads proposed
by Gujarat Govt. for inclusion in the NH
system in the Sixth Plan,

S.No. Name of the road.

1. Surat-Calcutta road via Dhulia-Nagpur.
2. Ahmedabad-Bhopal road yig Indore.
3. Kandla-Bombay (Coastal Highway).

4. Coastal Highway from Lakhpat in Kutch
district to Umbergaon in Balsad district
ncar Maharashtra border.

Steps to Abolish Capitation Fee System

9702. SHRI A.R. MALLU : Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleascd to state :

(a) whether it is a fact that Government
have taken initiative for the abolition of
capitation fee system in cducational institu-
tions particularly prevalent in  different
medical colleges in various forms in the
country ;

(b) if so, what is the consensus of the
State Government on this issue ; and

(c) what steps have been and are being
taken by Government to abolish this system
and whether Karnataka Government have
also agréed with this proposal ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) to (¢) The Govern-
ment of India arc opposed to the practice
of charging capitation fce for admission of
students in medical colleges and have advised
the State Governments to do away with this
practice. A Resolution was also passed in
the Joint Conference of Central Councils of
Health and Family Welfare in their meeting
held on 7-9th July, 1983, to the ecifect that
“All States/Union Territories should take
steps to put an end to the practice of charg-
ing capitation fee for admission of students
to medical institutions®.,

The Government of Karnataka havs
informed that they have promulgated . the
Karnataka Educational - Institutions (Prohibi-
tion of Capitation Fee) Ordinance, 1983,
with the objective to abolish the practice
of capitation fee within a maximum period
of five years.
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Researh on Mosquitous by Foreign:
Experts in India :

9703, SHRI N.E. HORO : Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) whether research on mosquitoes is
being carried out by some foreign experts
in India ; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE  (SHRIMATI MOHSINA
KIDWALI) : (a) No.

{b) Does not arise.

Changes in the Departure Timings of
‘Feains Between Pune and Bombay

9704. SHRI J.S. PATIL : Will the Mini-
ter of RAILWAYS be pleased to state :

(a) whether any changes have been re-

VAISAKHA 13, 1906(S4K)

Wretien Answers 142

(b) if so, the names of the trains and the
reasons therefore ; and

(c) whether any representation in' this
regard has been received by the Central
Manager, Central Railway ?

THE MINISTER OF RAILWAYS
(SHR1 A.B.A. GHANI KHAN CHAU-
DURY) : (a) The Departure ex. Pune of 3
trains on Pune-Bombay section has been
changed marginally w.e.f. 1.4.84. In the
other direction departure of 2 trains ex.
Lonavla have been changed marginally. This
is in addition to the change in timings of
129/130 Udyan Express which is now run-
ning as an independent train between Dadar
and Bangalore.

(b) For operational reasons the timings
were changed, details of which are given in
the statement attached.

(c) A request has been received for
changing the departure of L-13 Lonavia

cently made or are contemplated in the local from 16.00 hrs. to 17.00 hrs, ex.
departure timings of some of the trains Lonavla which has not been found opera-
runing between Pune and Bombay ; tionally feasible.

STATEMENT

Changes in the Departure Timings of Trains between Pune and Bombay,

Train No, and their timings prior to 1,4.1984

130 L—22 L—12 302 Station L3 Le— 129
Bangalore Daccen ° Bombay
Bombay Queen Bangalore
Udyan Exp, , Udyan Exp. ‘
16.15 23.25 13.50 710 D Pune A 8,05 13.08 o
01.10 15.40 8.07 A LonavlaD 6,15 11.20
8.09
(D. Dadar)
Train No. and their timings from 1.4.1984
130 L—22 L—12 302 Station L—3 L7 129
Dadar Daccen Dadar
Bangalore Queen Bangalore
Express Express
3.20 23.20 13.40 715 DPune A 810 13,50
01.10 15.37 807 A LonavlaD 6.20 11,15
19.50

©. Duder)
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Remodelling Work of Dhanbad, Gomoh
and Katrasgarh

9705. SHRI A. K. ROY : Will the Mini-
stry of RAILWAYS be pleased to refer to
the reply given to Unstarred Question No.
4324 on 24 March, 1983 regarding remodel-
ling work of Dhanbad, Gomoh and
Katrasgarh and state :

(a) whether Dhanbad Yard remodelling
works have been comnleted within the target
date of 31 March, 1983;

(b) datails of the planning of the works
in Gomoh and Katrasgarh Yard after
reveiw ;

(c) the details of original planning of the
works in Gomoh, Dhanbad and Katrasgarh
Yards mentioning the specific target dates
for completion of works. the specific works
done in each vear from 1977-78 unto March.
1984 alongwith the budget provision for the
works completed or remaind incomplete
with year-wise break-up;

(d) whether revised estimates are made
for the works already completed, if so,
reasons for such revision; and

(¢) the amdunts of funds actually pro-
vided by C.E. (Cons), Eastern Railway,
Calcutta to make final payment of Contrac-
tual Bills for the aforesaid works within
March, 1984 alongwith the details of Bills
actually paid and reasons for non-payment
of other Bills ?

THE MINISTER OF RAILWAYS
(SHRI AB.A. GHANI KHAN CHOU-
DHURY): (a) to (¢) The information is being
collected and will be laid on the Table of
the Sabha.

Alleged Corruption in D.R.M. Office
Dhanbad

6706. SHRI A.K. ROY : Will the Minis-
ter of RAILWAYS be pleased to state :

(a) whether his attention has been drawn
to the news published in the ‘JANMAT’
dated 3 March, 1984 under the caption
«C.B.I. Dwara Vaignaynik Dhang Sc Char
Byaktiyo ke Girafter” about arrest of four
persons in D.R.M. Office, Dhanbad on the
charge of taking bribes;

(b) if so, the details of the incident; and

{c) the action taken by the Government
thereon ?

MAY 3, 1984
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THE MINISTER OF ' RAILWAYS
(SHRI AB.A. GHANI KHAN CHOU-
DHURY) : (a) Yes, Sir.

(b) and (c) On 2-3-1984, CBI/Dhanbad’
in the course of a trap arrested two railway
employces under Divisional Railway Mana-
ger, Bastern Railway, Dhanbad. Two other’
employees were arrested for causing obstruc-
tion to the C.B.I. on the same day. Subse-
quently, another employee was arrested on
6-3-84. All the employees have been suspended.
The case is under investigation with the
C.B.1., whose report is awaited.

Flyover in Old Kalna Road

9707. SHRI SUSHIL BHATTA-
CHARYYA : Will the Minister of RAIL-
WAYS be pleased to state : )

(a) whether he is aware of the loss of
lives that has been taking place in Bardhaman
in the absence of a flyover on old Kalna
Road, a kilometre away from Bardhaman
station; and

(b) if so, whether the Railway depart-
ment proposes to build a flyover therein
the Seventh Five Year Plan period ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : (a) No, Sir,

(b) Proposals for construction of road
over bridges in replacement of existing busy
level crossings are required to be sponsored
by the State Governments/Road Authorities
together with an undertaking to bear their
share of the cost. No proposal for construc-
tion of a road over bridge in replacement
of existing level crossing at Bardhaman has
so far been sponsored by the Stute Govern-
ment.

Allocation Made for Development of
National Highways Duriag
1983-84 and 1984-85
and Work Done

9708. SHRI MOHAN LAL PATEL:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) details of the allocation made for the
development of National Highways in the
country during the.year 1983-84; state-wise;

(b) what are the details of the work
done in the country during the said period
and particularly in Western State; and
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(¢) the. provision made for the year 7. Gujarat 780.00
198485 and the details of work likely to be 8. Haryana - 430.80
taken up ? ' ) - , Y

9. Himachal Pradesh 330.00

THE MI_N]STER OF STATE IN THE Kashm '
MINISTRY OF SHIPPING AND TRANs.. 10-Jammu & ir 252.00
PORT (SHRI Z.R. ANSARID : (a) to (c) 11. Karnataka 865.60
Attached statements I, II and III give the 12. Kerala 599.60
required information mpectiyely. : 13. Madhya Pradesh 987.11 ’

STATEMENT-I- 14. Mahargshtra 9?7.60
' 15. Manipur 144.39
Statement showing allocation made .
for the development of National Hrghways 16. Meghalaya 230.00.
during 1983-84. 17. Nagaland 10.00
ee+(Rs. in lakhs) 18. Orissa 1 497.20 .
S No State Allocatlon madew 19. Punjab 521.70
— 20. Rajasthan 671.16

1. Andhra Pradesh 879.51 21. Tamil Nadu 611 60

2. Arunachal Pradesh 2500 2 Uttar Pradesh 1250.50

3. Assam 590.00 23. West Bengal 600.00

4. Bihar 10256 54 prpE, 900.00

5. Delhi . 178.56 : —— —

6. Goa 194.11 Total : Rs, 13587.00

STATEMENT-I1
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Statement indicating Scheme-wise expected achievements during 1983-44 for lmprove-
mcnt of Natxonal Highways in the country and Western States of the country

- pe——— et - et

S. No Pnnclpal Scheme Expected Expected Achievements
Actncvements during 1983-84
during in the Western
1983-84 in the . States of the
country country, i.e.,

Rajasthan, Gujarat, -
Maharashtra & Goa.

1. 2, 3. N T4
1. Construction of Missing Links - 9 kms, —
2. Widening and strengthening :

single lane to two lanes. 500 kms, 11 kms,
3. Widening to two lanes only. 600 kms. 91 kms.
4. Strengthening existing weak :

doubié lane pavement. 500 kms. 235 kms.
5. Widening roads to four or

six lanes.' 25 kms, 7kms. -
6. Construction of Bye-passes 3 Nos. -
7. Contruction of Missing Major -

Bridge/Submersible Major v

Bridge/Weak and Narrow Bridges: 18 Nos, 5 Ndl.

91 Nos. 24 N“d

8. Construction of Minor Bridas
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STATEMENT III

Statement showing the provision made
for development of National Highways
during 1984-85, .

cernn. aen(RS. in'l{ikhs)

S. No. Name of the State Allocation
1. Andhra Pradesh 1000.00
2. Arunachal Pradesh 25.00
3. Assam 650.00
4, Bihar 1130.00
5. Delhi . 295.00
6. Goa 255.00
7. Gujarat 850.00
8. Haryana 500.00
9. Himachal Pradesh 380.00
10..Jammu & Kashmir 280.00
11, Karnataka 995.00
12. Kerala 770.00
13. Madhya Pradesh 970.00
14. Maharashtra 1120.00
15. Manipur 285.00
16. Meghalaya 290.00
17.' Nagalahd " 10.00
18. Orissa 565.00
19. Pondicherry 25.00
20. Punjab 600.00
21. Rajasthan 770.00
22, Tamil Nadu 840.00
23. Uttar Pradesh 1295.00
24. West Bengal 1000.00
25. BR.D.B. 1200,00

— g s e

Total Rs. 161,00.00
The amount is proposed to be spent on
continuing works and some new works,
details of which are being finalised.

Implementation of Recommendations of
Railway Reforms Committee regarding
Railway employees

9709. SHRT MOHANLAL PATEL: Will .

the Minister of RAILWAYS be pleased to,

'MAY 3, 1984
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state steps being taken to implement the
recommendations made by the Railway
Reforms Committee for the betterment of
railway employees ?

THE. MINISTER OF RAILWAYS SHRI
(A. B. A, GHANI KHAN CHOUDHURY)
The récommendations made by the Railway
Reforms Committee relating to personnel
matters are - contained in Part IX of the
Report which are under active consideration
of this Ministry.

Captive Power Stations

9710. SHRI K. MALLANNA : Will the
Minister of RAILWAYS be pleased to state:

‘(a) the number of captive power stations

* which have been planned by Railways and

how many of them- were comm:ss:oned_
during the last two years; and

(b) what are the details of the same ?

THE MINISTER " OF RAILWAYS
(SHRI AB.A, GHANI KHAN
CHOUDHURY) : (a) and (b) No captive
power plants have been commissivned
during the last two yedrs. Setting up of 3
captive power plants was originally mooted
in the year 1978 for ensuring steady power
supply to the electrified stations. However,
in view of the improved power supply by the
State Electricity Boards, the proposal for
the setting up of captive power plants by the
Railways has been dropped.

However, a total of 936 stand-by D.G.
sets have been provided to the Indian
Raijlways for emergency requirements of
workshops, loco sheds, colonies, water
supply, platform lighting and other general
services,

Recoguition to Mangalore and
Gulbarga Universities

9711. SHRI G.Y. KRISHNAN : Will
the Minister of EDUCATION AND CUL-
TURE be pleased to state :

(a) whether University Grants Commis-
sion have accorded its recognition to ‘the
Mangalore and - Gulbarga Universities and
have also approved neoessary grants in this
regard; and

(b) if s0, the details theteof ?

THE MINISTER OF STATE OF THE
MINISTRIES" OF EDUCATION AND

, o
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CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) and (b)

There is no provision under which universi-
ties established under State Acts are required

to be recognised by the University Grants

Commission. However, such universities, if -

established after June 17, 1972, have to be
declared fit under Section 12-A of the UGC
Act to receive assistance from Centrgl sour-
ces. Such declaration is subject to the fulfil-
ment of conditions prescribed.in the rules
framed under Section 12-A of the UGC Act.

The Mangalore and- Gulbarga Universi-
ties have not yet been declared fit to receive
Central assistance. The question of approving
any grants for these umversmes does not
therefore anse

lncreasl’ng The 'lontlég'e of Shipping
Corporation of India

. 9712. SHRI AMARSINH RATHAWA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether any further efforts have since
been made to increase the fleet or total
DWT of the Shipping Corporation of India
so as'to increase the proﬁtabnhty of the
Corporauon and Industry ;

(b) whether Govt./SCI have been recei-
ving various proposals during the last three
months from foreign shipyards with offers of
modern and latest types of ships of varying
DWT on time-charter-cum-sale und/or b.ue
boat-cum-sale basis ; .
including

(c) if so, the detaifs  thereof

~ countries of origin, terms of paymcnts etc. ;

and

(d) steps being taken in this regard ?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI. K. VIJAYA

'BHASKARA REDDY) : (a) SCI has placed

‘orders for the acquisition of 11 LR-I tankers,
4 product tankers and 10 OSVs as a part of
the Phase-1 of its acquisition programme in
the Sixth Plan. It has also issued a Letter
of Intent for the acquisition of three bulk
camera on Cochin Shipyard. The _SCI also

propose to acquire 8 bulk carriers with 4 on .
- optign under the’ Phasa-l acqu:sltlon pPro-

gramme.
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SCI has also drawn up ‘Phase-II of its
acquisition programme during the Sixth Plan.
This envisages an acqulsition of - 23 vessels
including edible oil carriers, phosphoric acid
carriers, ammonia carriers, cellular vessels
and a floating dry dock.

(b) No such proposals have been recmved !
‘from any foreign shipyards.

(c) and (d) In view. of (b) above, does
not arise. .

Proposal to set up Separate Child
Health Centres in Rural and Slom
Aren

9713.. SHRI AMARSINH RATﬁAWA R
Will the Minister. of HEALTH AND

, FAMILY WELFARE be pleased to state :

(a) whether Governglient ' propose to -set
up separate child health centrés in the countty
particularly in rural and slum areas ;

(b) if so, the details thereof ;
(c) what steps have been taken in this
regard ; and

(d) the present system existing for the
welfare of children in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE  (SHRIMATI MOHSINA

B .

(b) Question does not arise.

(c) and (d) The Maternal & Child Health .
Care Services in rural areas are being prov:deg
through trained dais, Health Guides in every
villageand Sub-Centres which are being

' established for every 5,000 rural population

(3,000 in case of Tribal and Hilly areas), At
present 65643 sub-centres are functioning in
the country and 5959 P.H.Cs besides the
rural and urban dispensaries and hospitals.

Demand of Metro Railway Workers
Union )

9714. SHRI R."P. DAS : Will the Minis-
ter of RAILWAYS be pleased to state :

(a) whether he has reccived a commuyni-

" cation - regarding the demands of Metro

Railway. Workers Union ;

(b) if so, what are the demands of Metro
Railway Workers Union ; and
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(c) what steps Government have taken to
redress Metro Railway Workers grievances ?

THE MINISTER OF RAILWAYS (SHRI
AB.A. GHANI KHAN CHOUDHRY)
(a) Yes, Sir.

- (b) and (¢) Demands of Metro Railway

* Workers Union are, the recognition of the

Union, regularisation of casual labour, grant

of temporary status of casual labour, stop-

page of induction” of regular staff from open
line railways etc.

The demands have been considered on
merit. Metro Railway projects are tcmporary
in nature and these  will be wound ub on

"compleﬁon of the " work. Staff working in
Metro Railway projects are either mostly

casual labourers or those drafted from zonal

" railways. In accprdance with the extant
policy, unions have not been given recogui-
'tlon in construction projects. However, the
two recognised tnions on each of the zonal
railways represent matters relating to the
Metro Railway Project workers. ’

All casual labourers working in Metro
Railway project who have put in 180 days
of continuous service have already been
granted monthly rate of pay and benefit of 9
paid holidays in a year. It will also be
the endeavour to consider eligible casual
labourers for regular absorption in mainte-
nancg and operation set up on completion
of the project aecording to the requirements
with due regard to suitability - of individuals
for-the posts. Orders 'also exist to Erant
temporary status to the extent of 40 % of
the strength of casual labourers (class IV)
working in Metro Railwav projects. When-
ever necessary, staff with requisite experience
and qualification have to be draffed from
open line railways to the extent required to
work during the currency of project.

Representation from Madra#"Port Trust
Pensioners’ Association, Madras.

9715. SHRI R.P. DAS : Will the Minis-
ter of SHIPPING AND TRANSPORT be
pleased to state :

(a) whether ‘representations

received by the Government from Madras
Port. Trust pensioners, Association, Madras ;

(b) if 50, what is their demand and
(c) what steps Government have taken
en their demand ?

MAY 3, 1984
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z,R. ANSARI): (a) Yes, Sir.

(b) The Association has ‘demanded that .
heeping in view the judgement of Supreme
Court dated 17.12.1982 (Writ petitions no.
5939-41 of 1980), pre-31.3.1979 port
pensioners may be allow’cc} to draw pension

" in accordance with the liberalised pension °

formula which was applied to pensioners
retiring ‘on or after 31.3.1979. The Associa-
tion, has also demanded that the retired port

“employees may be allowed to exercise fresh

option to switch over to the-pension scheme
from the Contributory Provident Fund
Scheme in view of the llberahsntlon of the
pension formula.

(c) The orders of Ministry of finance
issued in pursuance of the -Supreme Court
judgement are not automatically applicable to
the Port Trusts because they are Statutory
bodies, unless they are extended to them
formally by a specific order. The views of
all Major Port Trusts’ in this regard have
been called for.

Survey of Laxmipur Rayagada Railway
Line

_ 9716. SHRI GIRIDHAR GOMANGO :
Will the Minister of RAILWAYS be pleascd
to state :.

(a) the measures taken for preparation of
location survey for construction of railway
lines from .Laxmipur to Rayagada during the
year 1984:85; and

(b) expected dates of the completion of
the railway line from Koraput to Rayagada
in different phases as per the project report
and the measures taken by this Ministry in
this directions ? '

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY): (a)

" Final Location Survey from Lakshmipur to

Rauli Section (34.50 KM) of Koraput-
Rayagada project has been completed and
the Survey Report is under technical examina-
tion, The survey for the balance line is in-
progress. Efforts are being made to complete
the survey as early as possible.

(b) The first phase of this project, i.e.,
from Koraput to Machiliguda (19.65 KM) is-
expected to be completed by June, 1985. The
construction of the ‘balance line beyond
Machiliguda upto Rayagada would depend
on the availability of funds from timet o time,.
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‘Tostitutions Havmg Intensive Care Unils
For Cardiac Patients and Cancer
Treatment -

9717. SHRI LAKSHMAN MALLICK : -

Will the Minister of HEALTH AND FAM-
ILY WELFARE be pleased to state :

(a) the ‘number of institutions in the
country which have inténsive care units
for cardiac patients and  the total number
of beds in such units and the cost of main-
taining one bed therein;

(b) the numbcr of the institutions in the
couniry which have facilities for cancer treat-
ment the total number of beds therein and
the unit cost tl;ereof;

\
(c) whether these institutions are ade-
quate to meet the rising demand; and,

(d) if not, what are the targets fixed by -
Govenment for the current plan for expan-"

dmg these facilities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M,
JOSHI) : (a) No definite data arc available in
respect of inténsive care units for cardiac
patients through out the country. .However,
facilities for the treatment of heart patients
exist in most of the major hospitals,

(b) According to the available informa-
tion, there are about 150 hospitals in the
- country having facilities for cancer treatment
with 2422 beds. The cost per bed varies
from hospital to hospital.  _

(c) and (d) The Govt. is making constant
efforts to augment the facilities within  the
available resources.

Mother Tongue As Medium of Instruction

9718. SHRI ARGUN S_ETHI T Will
‘the Minister of EDUCATION AND CUL-
TURE be pleased to state tlie names of
States in which the_mother tongue of stu-
dents has been introduced as medium of

instruction ?

+ THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) :

States and Union Territories have aooepted
.. mother tongue as the medium of _instruction
at the primary stage’. and provxde facilities
for the same wherever possible except the

VAISAK]-IA 13 1906 (S4K4)
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States of Jammu & Kashmir and Sikkim
and the Union Territory of Arunachal
Pradesh, where language (s) other than the
mother tongue . isfare the medium of ios-
tructlon

Implementaﬂon of Family Planning \
Programme in Remote Areas.

9719. SHR1 ARJUN SETHI : Will the
Minister of HEALTH AND FAMILY WEL--

FARE be plehsed to-state :

(a) whether any strategy has been adop-
ted by Goyernment to implement family
planning programme in the remote areas of
the country; g

(b) if so,
and

the

(c) the achigvement made in the tribal
areas of Orissa in this ragard 2

y THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND a‘FAMILY
WELFARE (SHRIMATI MOHSINA KID-
WAI) #(a) and (b) ‘The basic strategy em-
ployed for the promotion of the Family
Welfare Programme is to increase awareness
and ac¢ceptance through promotional efforts
and to providec services closest to the door-
steps of the. people.

!

details in this raurd; ’

‘For -tribal and hilly *

areas a more intensive infra-structure is en-

. visaged. .

(c) District-wise  achievement of. the
Orissa State in respect of family plapning
methods is indicated in Annexure I and II.
Laid onthe Table of the House. [Placed in
Library. See No. L.T.-8319)84] Specific infor-
mation regarding tribal areasis not avall-m
able

CBI i‘-Robe in Buying Spree in Dr.
Rami Manohar Lohia Hospital
“During Non-Align Movement )

9720. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of HEALTH AND
FAMILY WELEARE be pleased to state : -

(@) whether Central Burcau of Investiga-
tion conducted a probe in, buying spree of
Dr. Ram Manohar Lohia Hospital authori-
ties ordering four or five times the amount

of equlpment and drugs required for cell -

created to handle VIPs during - Non-Align"

-Meovement and other International meets at

a cost of some crores of ruppees;
'(b) if s0, outcome thereof; .
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(c) whether any estimate has been made
of the possible cuts and come missions which
may have allegedly sone into some pockets;
if so, what;

()} what amount was allocated for this
purpose to above hospital and under’ whose
order hospital authorities went ‘all out of
way to procure equipment and drugs far in
excess of authorised amount; and

(e) what action has been staken against

the delinquent officials and doctors and how

is it proposed to disposed of equipment and

drugs which might become out dated by eff-

lux of time ?

.THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND : (a) t6 (e) The alleged irre-
gularities in the matter of purchase of equip-
ments dunng the Non-Aligned Meet have
been | referred” to the Central Bureau of

Investigation.

News Item Captioned “Synthetic Dress
Harms Heart™

9721. SHRI SANAT KUMAR MAN.-
DAL : ‘Will the Minister of HEALTH AND
' FAMILY WELFARE be pleased to state :

(a) whether his attention has been drawn
to-the news item captioned ““Synthetic dress
‘harms’ heart” appearing in the Hindustan
Times dated 9 April, 1984;

(b) if so, whether any such research has
been made in India also to assess the paossi-
_ -ble risks to human health from the synthetic
garments use;

(c) if not, whether Government will
have such expert study made on -this aspect
in view of Government's policy for the com-
pulsory use of fabrics blended with synthe-
tic yarn; and

(d) if not, the reasons therefor 7'

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA KID-
WAD) : (a) Yes.

(b) No:

(c) and (d) At present no such proposal
is under conudmtion of- the Govemment

‘
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Ehdlcaﬁon of Leprosy

. 9722, SHRI SANAT KUMAR MAN-
DAL : Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether our Scientists have been
able to achieve any break through’in leprosy
contro}, if not, whether its eradication by
the year 2,000 is'a national goal;

(b) if so, details thereof;
(c) if not, the reasons therefor; and

'(d) the role assigned fo the State Govern-
ments pamcular]y‘ those where leprosy is
rampant in cotrolling this disease ?

THE MINISTER OF STATE IN THE:
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA KID-
WAI): (a) and (b) Yes, Scientists have
developed a new system of trcatment which
almost immediately makes infectious patients
non-infectious and prévents recurrence of
the disease-and cures drug resistant cases
also. This is a combined drug treatment
known as multidrug treatment. consisting of
Dapsone, Rifampicin and Clofazimine or
Prothionamide.  District-wise multi-drug
Campaign with comprehensive coverage has
been introduced as a method of leprosy era-
dication.

Bacterial materials in the form of vaccine
have been developed for prophylaxis which
also can provoke body resistance in infec~
tious cascs who are normally deficient in it,
This item is under trial with promising
results.

Already out of about 4 million cases
in India, 3 million are being treated by traj-
ned Doctors and Para-Medical staff with
introduction of the new drug regimens,-

(c) Does not arise.

- v'(d) The National Leprosy Eradieation
Programme is a 1009, Cenetrally Sponsored
one implemented mainly. through the State
Governments for which cost assistance and
supplies of drugs, vehicles, microscopes, etc.,
and also limited capital costs are provided
to the States and U.Ts. -Grants are also
given to voluntary Organisations on the
recommendation of the State- Governments.
Stipends to trainces. ‘are provided through
the State Governments ‘out of Centra
funds
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Number of Trains Cancelled Dulrng 1983

9723. SHRI NAVIN RAVANI : Will the
Minister of RMLWAYS. be pleased to
state ©

(a) whether number of trains were can-
celled during the year 1983;

(b) if so, the number of trains cancelled
in Saurashtra Region of Gujarat State and
the reasouns for cancellation of these trains;

(¢) what steps are being taken to avoid
cancellation of trains in future in aay part
of the country ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A.. GHANI KHAN CHOUDH-
URY : (2) to (c) Some trains were cancelled
temporarily in 1983. In Saurashtra region 62
trains were cancelled due to breaches, rains,
floods, etc., which were beyond the control
of the Railways. Of these 60 trains have
been restored.

mt'%iwﬁ @i wwa
%Y frafea weE

9724. st TITAFATT T|IEW : FAT IW™
wY ag qar qﬁmiﬁtirﬁ
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L $

(@) Ta1 TG F 1203 ;mﬁnﬁz.
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(=) &z (7) W wHfal & @@
age ¥ qATaT Y FIAA & AW Y fasit
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a% wra &, fagr ATHT A o7 FAT B
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(w) e afufe & ¥ swEs w1

€ quyft W& fagfrar g sk @

JAFAT FT T FY 97 Y {1

Avenue and Channel of Piomotlan of
Ticket Checking Staff

.9727. SHRI RAMAVATAR SHASTRI :
Will the Minister of RAILWAYS be pleased
to state the prevalent policy regarding ave-
nue and channel of promotion of Ticket
Checking staff in Indian Railways ?

THE MINISTER OF RAILWAYS

(SHRI A.B.A. GHANI KHAN CHOUDH- °

URY) : The avenue of advancement in res-
pect of non-gazetted category of staff is
generally decided by the individual Zonal
Railways in consultation with their respectlve
recognised Unions.

The base grade Post for Ticket Checking
Staff is that of Ticket Collector in grade Rs.
260-400 (RS) vacancies in which are flled
partly by direct recruitment and partly
by promotion of Group ‘D’ staff, Broadly
stated, their further channel of promotion is
to posts in the scales of Rs 330-560, Rs.425-
640, Rs. 550-750 and Rs. 700-900. Promotion
to posts in scales Rs, 330-560 and Rs, 550-750
are on the basis “of semonty-cum-suutabnlnty
and to posts in scales Rs, 425-640 and
700-900 through selection. Staff are also eli-
gible for promotion to Group ‘B’  posts as
per orders in vogue from time to time.

SRTIT B w17 G¥qAr

9728. =it fawa €wIT Q13T ¢
91,98 FAIT A F@ aﬁiir f& .

JqT I

(%) F71 GEfTT XX qTET G W
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Rehabilitation And Maintenance of
Leprosy Centres in Orissa

© 9730, SHRIMATI JAYANTI PATNAIK :
‘Will the Minister of HEALTH AND FAM-
ILY WELFARE be pleased to state :

(a) the amount sanctioned by Planning *
Commission in the current plan period so
far for the rehabilitation and maintenance of

- leprosy centres in. Orissa; -



161 Written dnswers  VAISAKHA 13, 1906 (SAKA)  Written Answers 162

(b) the various measures taken so far
to control leprosy and rehabilitation of pati-
ents cured from leprosy in that Stage ; and

(c) the details of the leprosy rehabilita-
tion and treatment centres opened in Orissa
during the 6th plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA KID-
WAI): (8) The amount sanctioned to Orissa
. during the current plan is ag | under™:

4435 . 6477

198283 22.02
1983-84 . 30.50 1833 48.83
198485 46,00 . 3500  81.00

(b) Government have established leprosy
control units/centres both in rural and urban
areas for early detection of cases and for
the regular treatment. More effective drugs
like Rifampicin and Clofazamine have also
been intrcduced for free tteatment of leprosy
patients through district-wise campaigns and
through in-door hospitals. Multi drug Regi-
men Project has been introduced in Ganjam

Year Cash Kind Total s A N
o district of Orissa. The drugs equipment,
1980-81 4.35 720 11.55(50%0) vyehicles etc. as given have been supplied to
1981-82  27.00 9.00 36.00 Orissa :- !
Year DDS in Vechicles Micro Teching
tonnes scopes aid
1980-81 247 8 8 —_—
. (Motor Cycles) :
1981-82 243 — —_— —
"19g2.33 3.15 4 3 1
‘ (Jeeps)
1983-84 4.44 — — —_
Peci d(c', The under mentioned units have been opened in Orrissa during the Sixth Plan
©rioa :

1. Leprosy Control Unit

" 2. Survey Bducation and
Treatment

3. Urban Leprosy Centre

4. Temporary Hospitalisation,
Wards

5. District Leprosy Officer
Units .

6. Leprosy Rehabilitation
Promotion Unit

7. Maintenance of Voluatary
Leprosy beds

T:-rget Achievement
s 1
15 s
6 6
9 6
1o 6
vl - 1
400 400
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(6) wfaw areal onfe ¥ sraramme
aget & afeq Sa-Fafaw frdam wear

(7) o =y Afwi=afar &
faftga Gfidl & wmre g el <R

| U S [IAEY i w3 F Y e

# 126 wfar sdifaw, 319 sa7 IwETT
feat &% 551 slafir faaor &= w14 &
R
Examination for Promotion of Class IV
to Class 11T

9732. SHRI RAM VILAS PASWAN :

Will the Minister of RAILWAYS be pleased
to state :

(a) whether the North Frontier Railway,
Katihar has canducted examination for the
promotion of class 1V employees to class-
111 category;

(b) how many condidates have passed
the written test in the examination;

(¢) how many of the successful candi-
dates disqualified the viva-voce test conducted
on 25 September, 1983;

(d) whether the seniority was also taken
into consideration while selecting the candi-
dates; and

(e) if not, the reasons therefor 7

THE MINISTER OF RAILWAYS

-(SHRI A.B.AA. GHANI KHAN CHOU-

DHURY): (a) Yes, Sir.

(b) 78 (seventy eight) candidates passed
the written test.

(€) S5 (fifty-five) candidates were
disqualified in the viva-voce test conducted
on 24.9.83 and 25.9.83.

(d) Yes, Sir,
(e) Does not arise in view of (d) above,

ANaw stwrafer qed, o
8§ wiqw afewfed wr
TTATAT :
9733. s TWATY WAwT WEN :
FAT T WA T XA ¥ TOT HH i
(%) %1 g g% § Fr Ao WA
fex 2%, araod ¥ go afverd wr giw
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" Alleged Misappropriation of first Class
Plasses at Bnlhgnhah Junction

9735, SHRI RAM VILAS PASWAN :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government have received
complaints regarding misuse of first class.
passes at Balharshah junction under the
Central Raﬂmy,

(b) if so, whether the Government have
conducted any inquiry to detect tha'said'
misuge; )
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(©) if so, the findings thereof;
(d) the financial Implications
and

thereof;

A(e) how the deernment propose to
make up the resultant losses ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU
DHURY) : (a) Yes, Sir. One complaint of
misuse of first class Card Pass No. 044841
ex-Nagpur to Balbarshah by Shri R.T.
Chivande, ex-Shunter, Balharshah was recei-
ved by the Railway Administration.

(b) Yes, Sir.

(c) Shri Chivande was found guilty and
was removed from service on 19.12.1983.

(d) The financialimplication was Rs 75/-,
being fare from Nagpur to Balharshah.

(¢) Charges of Rs 64/- were recovered
for journey from Nagpur to Wardha Rast,
the point of detection where he was detrai-
ned.

T.B. Rampant in Villages of Gandhinagar

9736. SHRI RAM KRISHNA MORE :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether it is a fact that T.B. is ram-
pant in many villages surrounding Gandhi-
nagar (Ahmedabad), the Capital of Gujarat;

(b) if so, the details thereof;

(c) whether Government arec aware that
whole male population of one village named
Sonipur are suffering from T.B.; and

(d) what steps Government propose to
take for providing medical and other facilities
to the needy poor TB patient of the area ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI ‘"MOSHINA
KIDWALI) : (a) There is no abdormal inci-
dence of T.B. in villages surrounding Gandhi-
nagar (Ahmedabad) Capital of Gujarat.

(b) and (c) A survey for case detection
was undertaken an 2nd January, 1984 by
district T.B. Centre staff with the help of
BMA and 11 suspected cases were brought
to the D.T.C. Gandhinagar. Qut of these
11 cases examined only 4 were found to be
X-ray gositive and only oné¢ sputum posi-
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tive, All these have been brought undet
treatment, During house to house survey
on 16th March, 1984, only 22 cases of T.B.
in village Sonipur could be detected. Out -
of these 7 established cases of TB are receiv-
ing treatment from Gandhinagar District
T.B. Centre, Gandhinagar. 15 cases need
further investigation to establish the fact
whether they are suffering from T.B, or not.

(d) District T.B. Officer, Gandhinagar
has been directed to carry out further investi-
gation and to give treatment to T.B.
patients. T.B. Supervisor P.H.C. Adalaj has
been asked to visit Sonipur regularly for
follow "up action. Also two treatment
centres, on¢ at Rupal which is half kilo-
meter from village Sonipur and other at
village Sardhav about only one kilometer
from the village Sonipur are established. At
Sardhav X-ray facilities are avsjlable for
diagnosis of T.B. Intensive health education
programme is being undertaken in village
to educate the people to come for early
diagnosis and regular treatment _ l‘or the
penod prescribed.

Arterlal Goods Siding Betwuen Kanjur
Marg and Vikhroli

9737. DR. SUBRAMANIAM SWAMY:

Will the Minister of RAILWAYS be pleased
to sla_te :

(a) whether it is a fact that the Central
Railway proposes to lay the Arterial Goods
Siding between Kanjur Marg and Vikhroli
in Bombay;

(b) ii so, whether the Government are
aware that at Vikhroli (East) i.e., Hariyali
Village, there are a large number of shops
and houses on the way of the proposed
lines;

’

= (c) whether it is true that most of the

structures are on Railway land and the
Gouernment have served them notices of
eviction;

(d) whether it is a ﬁ;.cc that as per the
policy of the Government it should pay
compensation and provide suitable sites;

(€) if so, how many
affected by this project; and

() what are the Governmem’s r"'ﬂ
fae chwic rehabilitation ? ' '

structures are
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_THE MINISTER OF 'RAILWAYS
(SHRI AB.A." GHANI KHAN CHOU-

DHURY) : (8) The acquisition of land for .

laying the siding fs an npptoved work and
is in progress.

" (b) Yes, Sir.
(c) Yes, Sir.

(&> The compensation and provision of
alternative site will be decided by Staté
Government as permissible under the. rules.

(¢) At-the last count in 1982, there was
a total of 1365 hutments. Some of these are
on Railway land and some on the land to be
acquired.

(f) Rehabilitation of displaced hutment
dwellers.bas to be done by the State Govern-
ment as per rules.

Critical Fpancial Position of Hindustan
Latex Ltd.

'9738. SHRI BABURAO PARANIJPE :
Will the Minister of HEALTH AND
‘FAMILY WELFARE be pleased to state:

() whether it is a fact that the Hindus-
tan Latex Ltd. had been declaring huge pro-
fits on paper whereas actually they were in
critical financial position with over a crore
overdraft ; and

(b) whether the Company - declared a
bonous of 27 per cent without the approval
of the Board and violating all norms laid
down by the Government of India ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA KID-
WAI): (a) Hindustan Latex Limited has been
running profitably for the last three year even
though it might have experienced a difficult
cash position at times on . account of large
inventories.

(b) The Company has declared bonus
for the year 1982-83 (@ 8.33% oaly as per
" payment of Bonus Act. Good performance
award(@) 18.679, 'of wages has also been
paid to the employees for that year.

Appointment of Children of Casual

Labour on Compassionate
Grounds -

9739. SHRI BASUDEB ACHARYA :
Wiil the Minister of RAILWAYS be plused
10 state ¢
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(a) what p:inclple is bemq followed for
appomumnt on compamonata grounds;_

() whether it is a fact that the ‘fninor
children of employees who die in harness, '
are being denied employment on the ground
that as five years have passed since thc deqth
of employees;

(¢) whether it is alsp a fnct that the
children of casual workers are not given

, employment on compassionate ground in

such circumstances; and
(d) if so, the reasons thercof ? -

THE MINISTER OF RAILWAYS SHRI
(AB.A. GHANI KHAN CHOUDHURY) :
(a) A scheme exists for appointment on

. compassionate grounds of words (wife/

husband/son/daughter) of .employees on
Zonal Railways/Production Units etc. who
die or are medically incapacitated while‘in
service. Broadly stated the following are the
circumstances in which such appointments
can be made :-

(i) When Railway sérvants lose their
lives in the course of their duty.
(i) When Railway employees die in
harness while in service.
(ii)) When Railway employees become
crippled while in service or develop
serious ailments like heart disease,
cancer etc. or are otherwise medi-
cally decategorised for the job they
are holding and no alternative job -
on the same emoluments can be
offered to then if such an employee
opts to retire.
(iv) Where a medically decategorised
employee is offered an alternative
job on the same emolumests but
he does not™ accept - -the same and
chooses to retire, compassionate
appointment can be offered as a
matter of discreation to his ward
provided that if the employee has '
- less than three years to serve befors
superannuation, approval of the*
General - Manager should be
obtained. .
(v) 'Where an employes’s whereabouts
- . are not known for a period of 7.
years and the settlement dues of
the employees are paid to, the
- . family on this account. .
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(vi) The beneﬁt ~of compassionate
apponnunents may also be extended
to a near relative subject to
certain conditions.

Appointment on compassionate grounds
are to be made normally as early as possi-
ble. To cover cases when the ward is

" a minor, a grace period of five years has
been provided; this is reckoned from the
date of occurrance of the relevant event.
However, deserving cases may be considered
even after a lapse of five years provided the
circumstances are special. In such cases,
depending upon the nature of the case,
specific approval of the General Manager
concerned and/or of the Ministry of Rail-
ways, is required ineach case.

(b) Does not arise in view of reply to
part (a) of the question.

() and (d) At presént appointment
on compassionate grounds is admissible to
the dependants/wards of regular employees

only.

Negotiating Machinery for Grievances
of CL.W. Employeu

9740. SHRI BASUDEV ACHARIA :
Will the Minister of RAILWAYS be pleased
to state :

_(a) whether the Government are aware
that the workers and employees of Chittran-
jan Locomotive Works at the call of CLW
Labour Union have taken to strike in
connection with 12 point demands;

(b) if so, the action taken by the Govern-
ment to settle the demands; and

(c) present machinery for pegotiation and
Jor channel for settling the grievances of
CLW employees ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOUDBHE-
URY) : (a) to () C.L.W. Labour Union
which is an unrecognised body had served
a strike notice on General Manager, C.L.W.
proposing to go on two days token strike on
10.4.1984. The stike, however, did not
take place.

C.L.W. Labour Union had given 12
demands in the above mentioned strike
wotice. These have all been examined by
- 5 L.W. administration on merit and action
aken where found necessary. The position
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of each demand has also been explained by
C.L.W. administration to the workers. One -
issue raised by C.L.W. Labour Union ‘is

. recognition of their union. This issue, how- |

ever, does not come within the purvnew of an
mdustrxal dispute,

Staff Councils have. been formed in Rail-
way Production Units including C.L.W.
for settling the grievances of the
Workers. . Staff Council provide a direct
simple linkage between Workers and the
administration. Members of the Staff Coun-
cil are directly elected by the workers. As
all the work force in production units is
working at one place unlike the zonal rail-
ways where employees are spread over at
different places over a vast area, the arrange-
ment of Staff Council is quite fcaslble in
Production Unit.

Periodical meetings are held by General
Managers of Production Units with the
Staff Council members and all matters con-
cerning staff are discussed and action taken
on the conclusion reached thereat. Matters
which remain unresolved at General Mana-
gers level are taken up at Railway Board
level during meetings of the Staff Council
with Member Staff.

However, in case of C,L.W. Staff Coun-
cil meetings are not being held presently on
account of Court case. But C.L:W, labour
leaders are being consulted informally by
C.L.W, administration on all important staff
matters before taking decisions.

Proposal From Government of West Bengal
For Introducting Passenger Ferry Services
Between Calcutta-Haldia-and
Haldia-Farakka

9741. SHRI ZAINAL ABEDIN : Will
the Minister of SHIPPING- AND TRANS-
PORT be pleased to state : k

(a) whether the Government of West
Bengal has submitted a proposal to the
Central Government regarding introduction
of passenger ferry services in .the National
Waterway between Calcutta-Haldia and
Haldia-Farakka.

(b) if so, the details thereof; and
(c) reaction of the Government thereto 7~

__THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-.
PORT (SHRI ZR. ANSARD) : (a) No. such
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proposal from the Government of West
Bengal has so far been received by the.
Central Government, ;

(b) and (c¢) Does not anse

Repairing of Roads of West Jyotl
Nagar (Shabdara) Delbi

9742. SHRI SAJJAN KUMAR : Wil
the Minister of SHIPPING AND TRANS.-
.PORT be pleased to state :

(a) whether Government are aware that
the adjoining roads of West Jyoti Nagar
(an approved colony), Loni Road, Shahdara
Delht are in very bad condition : 7

(b) whether Government have at any
stage tried to as certain the reasons as to why
these roads have not been repaired for the
last so many years; and _

(c) the action Government propose to
take in the matter and the time by which
the work will be done ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI): (a) to (c)
Yes, Sir. The Delhi Development Authority
have indicated that the adjoining roads to
West Jyoti Nagar, Loni Road (Shahdara)
are in a bad condition. This colony has been
regularised very recently. D.D.A. have not
been able to undertake any repair work so
as far as the beneficiaries have not deposited
the required development charges as yet.

T.N.V. Set Up Headquarters in
Bmglnd_esh

9743, SHRI CHITTA BASU : Will the
Minister of EXTERNAL AFFAIRS be plea-
sed to state :

(a) whether Government are aware of
the fact that the underground Tripura Natio-
nal Volunteers’ Organisation (TNYV) has set
" up its. tactical headquarters at Singhlum in

Sajak hills of the Chittagong area in Bangla-
desh and is trying to set up its activities in

the border areas of Tripura; and

(b) if so, the steps taken by Govemment
to meot the situation ?

THE MINISTER OF "STATB IN THB
MINISTRY OF EXTERNAL AFFAIRS

{SHRI A.A, RAHIM): () and (b) Govern-’

ment have information that Tripura insur-
gents of the organisation, Tripura National
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Volunteers, have their headquarters at
Alindichari in the Myani forest area of

thekChittagong HIll Tracts in Bangladesh.
Government have taken appropriate security

‘measures to deal with the violent activities

of the insurgent that have been taking place
recently in Tripura and a constaat vigil is
being maintained in the border areas.
Government of India bave, on a8 number of
occasions, also taken up with the Bangla:
desh Government the matter of Indian ins-
urgents operating from bases within Bangla-
desh territory. The Bangladesh Government
have denied that they are providing any
assistance to the insurgents.

Company Entrusted to Construct A Floaﬂng
dry-Dock on the Bombay Coast

9744. SHRIMATI KISHORI SINHA :
Will the Minister of - SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government had permitted
a private/public limited company to cons-
truct a floating Dry Dock on the Bombay
coast ; :

(b) if so, the details thereof ;

(c) whether Government have ascertai-
ped the finantial capability of the company ;
and

. (d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R, ANSARI) : (a) No,
Sir,

-~ (b) to (d) Do not arise.
Chittranjan Locomotive Works

9745. SHRI BASUDEB ACHARYA :
Will the Minister of RAILWAYS be pleased
to state :

(a) number of employees retired, decla~

‘red metically invalid, voluntarily retired
. during the last two years in Chittranjan

Locomotive Works;

- (b total number of staff recruited in
Class-IV and Cla.ss-ll[ categories dunng
1983-84 in CL.W. ;

(€) presént strength of staff in Ch:u.
ranjan Locomotive Works: and

- £d) whether the Chittranjan - I.oeomotivo :
Works is 3oins to be expanded ?7



175 Written Answers

(THE MINISTER OF RAILWAYS
SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : (a) to (d) Information is being
collected and will be laid on the Table of
the Sabha. )

Connecting Kanjur Marg with Rallway
Line o

. 9746. DR.SUBRAMANIAM SWAMY :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether, there has been a great
demand of commuters of Kanjur Marg
Railway Station in Bombay for connecting
the island platform with the East and for
setting up a new booking window in the
Bast ; .

(b) if so, whether itis a fact that the
Railways have decided to construct the

same ; .

(¢) if so, the details thereof ; and

(d) by what time the work is expected
to be completed.

THE MINISTER OF RAILWAYS
(SHRI A.BA. GHANI KHAN CHOU-
DHURY) : (a) Yes, Sir.

(b)to (d) A proposal of extension of
existing Foot over bridge ‘to the cast side
and construction of a new booking office on
the same side is being considered for
inclusion in the future Works Programme.

Issue of Season Ticket from Thane to’
* Bombay V.T. at Mulund

9747. DR. SUBRAMANIAM SWAMY :
Will the Minister of RAILWAYS be pleased
. to state :

(a) whether it is true that the Mulund
Bast Residents Association and other
commuters’ and Social Organisation of
Mulund, Bombay have been demanding for
issuing of Thane to Bombay V.T. Suburban
Season Ticket at Mulund ;°

(b) if 50, whether it is trué that the fare

between Thane to Bombay V.T. is the same.

as between Mulund to Bombay V.T.; and

(<) if so, reasons for not meetmg this
demand ?
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THE MINISTER OF RAILWAYS
(SHRI ABA. GHANI KHAN CHOU-
DHURY) : (a) Yes, Sir.

(b) Yes, Sir.
(¢) The Season Tickets are issued to

- regular commuters either from the origina- -

ting or from destination stations, There
is no provision for issue of such tickets from
intermediate statiors.

Crisis in Wagon Building Units

9748. SHRIMATI JAYANTI  PAT-
NAIK : Will the Minister of RAILWAYS
be pleased to state :

(a) whether the wagon-building units in
the country are in a fresh crisis ;

() if so, the main factors responsible
for the crisis; and

(c) the steps taken by the Government
to get over the crisis ?

THE MINISTER OF RAILWAYS
(SHRI AB.A, GHANI KHAN CHOU-
DHURY) : (a) and (b) Taking into consi-
deration the overall allotment of funds for
1984-85 for Rolling Stock which includes
wagons, the ordering done on wagon build-
ing units in the current year is less than the
actual production achieved in 1983-84.
While this will no doubt affect the Industry,
most of these units have alternative lines of
production, in which the infra-structure and
staff normally engaged in wagon production,
could be utilised usefully,

(c) ‘Based on mid term appraisal of the
funds position during the year as well as
based on allocations already made, additio-
nal funds are sought. If additional funds
are allocated, the cut exercised earlier in the
Rolling Stock Programme, including wagon
production will be restored to the extent
possible.

Constrnetion of Site Museum at Ratnagiri,
Orissa

9749, SHRIMATI JAYANTI PAT- -
NAIK : Will the Minister of EDUCATION
AND CULTURE be pleased to state :

" (a) whether the Archaeological Survey
of India had sanctioned construction of a
Site Muscum at Ratnagiri in Orissa ;



177 Written Answers

(b) whether that site museum has not
been constructed so far ;

(c) if so0, the reasons of the delay ; and

(d) the steps taken to expedite the cons.
truction of site museum at Ratnagiri in
Orissa 7

THE DEPUTY MINISTER IN THE
MINISTRIBES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K, THUNGON) : (a) to (d) Yes,
8ir. The Archaeological Survey of India
has sanctioned the construction of a site
museum at Ratnagiri in Orissa in 1980. The.
C.P.W.D. started the construction of the
building for site museum at Ratnagiri in
August, 1982 and despite difficult site condi-
tion and inaccessibility, the work is in good
progress.

Survey to know response to breast
Feeding

9750. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of SOCIAL WEL-
FARE be pleased to state :

(a) whether survey has been made to
know the responsc made to popularise breast
feeding ; and

(b) if so, the details of the response
made to breast feeding programme ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.XK. THUNGON) : (a) and (b)There
has been no national survey as such to mea-
sure the response to the endeavours of the
Government to popularise breast-feeding.

Prolonged breast-feeding has been an
important aspect of health and nutrition
education in Integrated Child Development
Services (ICDS) Projects. The observations
on food habits and changes were part of the
cvaluation study of ICDS by the Programme

- Bvaluation Organisation of the Planning
Commission. Baseline survey was conduc-
ted in 1976 and Repeat Survey in 1977-78.
The proportion of breastfed children was
higher in the Repeat Survey. It was found
in the Bvaluation Study that almost all the
children of 0-1 year of age and about 599,

of those in the age zroup of 1-3 years were’

fed on breast-milk,
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Bresak-up of Medical College State-wise
and Capitation Fee

9752. SHRI ARJUN SETHI : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) what is the State-wise break-up of
medical collegesin the country as on 1st
April, 1984 according to their being Govern
ment of Private run institutions ;

(b) the number of private medical colle.
ges, State-wise, recognised as minority msﬁ-
tutions;

(c) whether these mmority institutions

. charge capitation fee ;

- (&) whether these colleges receive any
financial aid from the State Government of
the Central Government directly or through
the UGC ; and .
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(¢) what is the intake capacity of these ment or Private institutions) is enclose.

minority colleges ?
‘ (b) to (d) There is no provision in the
THE MINISTER OF HEALTH AND Ipdian ‘Medical Council Act, 1956 for recog-
FAMILY WELFARE (SHRI B. SHANKA- pising any institution as Minority Insti-
RANAND) : (a) A Statement showing' the tytion.
State-wise break-up of medical colleges in
the country as on Ist April, 1984 (Govern- (e) Does not arise,

STATEMENT

Statement Showing the State-wise Break-up of Medical Colleges in the Country as
oo Ist April; 1984 According to their being Government or Private

Institutions

Name of State “ Medical Colleges ~ Medical Colleges  Total
managed by Govt. managed by Private

Andhra Pradesh 8 — 8
As.‘sam 3 — 3
" Bihar 9 —_ 9
Delhi 4 — 4
anamt' : 5 —_— 5
Jammu & Kashmir 2 — 2
Kerala ) 4 — 4
Tamil Nadu Including Pondicherry 9 1 10
Manipur 1 — 1
Madhya Pradesh 6 —_ 6
Maharashtra 13 1 14
Karnataka 4 5 9
Orissa 3 — 3
Punjab 3 2 5
Haryana 1 —_— 1
Himychal Pradesh 1 — .
Rajasthan 5 —_ 5
Uttar Pradesh ° _ 9
West Bengal 7 —_— 7

Note :— In addition three Private Medical Colleges in Karnataka, one Private Medical
College in Andhra Pradesh and one Government Medical College in Kerala have been
started without the prior approval of the Central Government/Medical Council of '
In(:ia. The terms ‘Government’ includes also the Universities and Municipal Corpo-
ration.
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Prime Minister’s Visit to Arab Countcles

9754, SHRI B.V. DESAI :
SHRI P.M. SAYEED :
Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(a) whether the Prime Minister visited
Arab countries during the month of April,
1984 ;

(b) whether the main object of visit was
to help in ending Iran-Iraq war;

(¢) if so, how many countries Prime
Minister visited and what was the ouiwcome
‘thercof;, and :

(d) to what extent the attcmpts of ending
Iran-Iraq war have been successful ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (8) Yus, Sir.

(b) to (d) The Prime Minister visited
Tunista and Libya. As a iesult of these
visits the relations between India and these
countries have been further strengthened.
The Prime Minister ook the opportunity
of her visits to exchangc views on major
‘developments in our region including the
ran-Iraq war.

We are countinuing our efforts to bring
an end to the unfortunaic conflict between
Iran and Irag both as India and in our
capacity as Chairman of the Nonzligned
Movement.

Support to lndla'ﬁ National Health Policy
by World Health Organisation

' 975s. SHRI B.V. DESAI : Will the
Minister of HEALTH AND FAMlLY WEL-
FARE be pleased to state :

(a) whether itis a fact that collabora-
tive support to India’s WNational
policy in critical areas particularly in respect
of child and mother care has been pledged
by the World Health Organisation;

(b) if so, what help and assistance WHO
has agreed to provide to India;

_ (c) whether any agreement in this regatd
has been reached; and

(d) if 80, the details theeof ?
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) to (d) The World Health
Organisation is providing collaborative sup-
port to India in various programmes of
Health and Family Welfare including
Mother & Child Care. During the bienniym
1982-83, WHO provided an assistance of
U.S. $ 3,43,700 for strengthening Maternal
& Child Health Services. Similarly, an
amount of U.S. § 9,12,400 has been ear-
marked for these services during - 1984-85. In
addition, WHO also provides assistance to
India in these areas from its inter-country
or headquarter funds.

The above assistance is provided under
the normal WHO rules & regulations appli-
cable to a Member Country.

Facilities to Doctors for Research in
Family Plagning Welfare

9756. SHRI LASHMAN MALICK :
Will the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state :

(a) whether some facilities have beenm
provided by the Government to the Doctors
and other Medical authorities to make any
research in  th¢ Family Planning Welfare;

(b) if so, the details regarding the pro-
gress/experiments and discovery made if any,
by the Allopathic, Ayurvedic and Homoeo-
pathic doctors for family planning pur-
poses:

(c) whether there have been any com-
plaint or protest by researchers regarding
facilities particularly financial proble.hgs to
make further research in the medicine etc. ;
and

(d) if so, whether Government propose
to provide any financial assistance for rese-
arch in this regard ?

THE MINISTER OF STATE 1IN THR
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA KID-
WAI) : (a) and (b) Government provides
funds for creation of research facilities through
various research institutes like the Indian

- «Council of Medical Research, Central Coun-

cil for Research in Ayurveda-and Siddha,
Central Drug Research Institute etc. Several
research projects are at various stanu of im-
plementauon.
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(c) and (d) No specific complaint of this
type has been received.

Schemes to Control Leprosy and T.B.

9757. SHRI LAKSHMAN MALLICK :
Will the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state ¢

(a) whether any schemes have been
introducted in different states and Union
Territories to control leprosy and T,B.;

(b) whether these schemes have been
introduced in the State of Orissa also ; and

(c) if so, the extent of benefit given to
the people of Orissa in the above matter so
far ?
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‘FHE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA® KID-
WALI : (a) Yes.

(b) Yes.
(¢) National Leprosy Eradication Pro-
gramme -,

The State was given benefit in the form
of cash assistance, drugs, vehicles and equip-
ments as per statement attached. Moreover,
a Central Institute wat established with pro-
vision of 50 indoor beds and treating facili-
ties. One Leprosy endemic district Ganjam
has also been covered under foreign aid assi-
tance for multi-drug Campaign to interupt
the transmission of the disease in the
district.

STATEMENT
Details of drugs and other equipments supplied to the State of Orissa areas
under
Year Quantity of No. of No, of No. of No. No. of
DDS in ton Rifampicin Clofazim Vehicles Micros- Teaching
(150 mg,) ine capsu- copes aid sets.
Cap. les {100
mg)
1980-81 2.47 12800 72000 8 8 —
Motorcycles
1981-82 2.43 24000 20000 — —_— —_—
1982-83 3.15 100004~ 1740000 4 3 S |
800000 Jeeps
RFP (300 mg.)
1983-84 4.44 225000 305000 —_— —

RFP (150) mg.

Besides tﬁe above supply, 4 lacs prothionamide tablets were also given to the State
during 1982-83. Drugs received from Damien Foundation and Leprosy Mission were also
supplied to the State Government for the use of Voluntary Organisation. '

Funds Given to The State :

Year Cash

1980-81 6.00 (reported)
1981-82 2691 ( 4, )
1982-83 22,02 (Released)
1983-84 4500 ( ,, )
1983-84

1. Cases on record

2. Cases received treatment

3. New cases detected during the year

4. New cases brought under treatment
during the year

5. No. of cases discharged as disease
arrested or cured,

Kind Total
7.96 '13.96
9.02 35.93
4475 66.77
21.61 66.61

200194

199948

19307

. 19061
3582
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In the multi-drug Campaign in Ganjam
district— 4665, infectious cases completed
daily treatment for 14 days and 4148 cases
are now receiving follow up treatment to
complete their course by next year. During
the year 18 more infectious cases in the dis-
trict were brought under multi-drug treat-

ment, .
_Nanonal TB Control-Programme :

Fully equipped. and staffed District
TB Centres have bcen established in all the
13 districts of Orissa, To cater to the need
of the seriously ill TB patients, 801 TB Beds
" have been provided in different institution.

During the 6th Plan period, materjal and
Equipment, Anti-TB Drugs are being supp-
lied to the TB Centres of the State and the
cost of the supplies made during first 4 years
of the 6th Plan period, are given below :-

1980-81 Rs. 7.21 lakhs
1981-82 Rs. 5.59 lakhs
1982-83 Rs. 5.36 lakhs
1983-84 Rs. 19.98 lakhs

During 1983-84 two sets of X-ray Units
with Odelca Camaras werc supplied to
the State for replacem of old and unser-
viceable sets. Short Course Chemotherapy
drug regimen containing the latest anti-TB
Drugs have been introduced on a. Pilog basis
in the District of Puri, during 1983-84,

During 1982-83, 20581 new TB cases
were detected in the State and Offered treat-
ment with potent anti-TB drugs. During
1983-84 22198 (Provisional) TB cases have
been reported to be detected in the Stage.

In andition 30,374 (Provisional) Sputum
Examinations, were conducted at Primary
Health Centres of the State during 1983-84.

Bopking of Cattles From Allababag

9758. SHRI ATAL BIHARI VAJ-
PAYEE :
SHRISURAJ BHAN :
Will the Minister of RAILWAYS be plea-
sed to state :

(a) whether it is a fact that between
December, 1981 and June, 1983 572 Wagona
from Allahabad and four wagons from
Naini station congaining 58,000 heads of
cattle including cows and calves were booked
for Howrah and its suburbs (épparently
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to slaughter houses) in spite of the civil
restrictions imposed by U.P. Government;

(b) text. of the imposed civil restric-
tions;

(c) names of the States where similar
restrictions exist and number of head of
cattle similarly transported from each -such
States in the above period; and

(d) number qf railway employees pro-
secuted for the offence in each such State 2 -

TH: MINISTER OF  RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOUDH-
URY): (a) and (b) According to the civil
restrictions imposed by the Government of -
Uttar Pradesh a permit issued by an autho-
rised officer of the State Government is requ-
ired before any cow or bull or bullok is to
be accepted for booking by rail. Investiga-
tions made by the Railways on complaints
of illegal transportations of cows and calves

" between December, 1981 and June, 1983

revealed that 572 wagons from Allahabad
and 4 wagons from Naini cotaining
5805 heads of cattle including cow
and its progeny. were booked to Howrch
and its subrubs. It also came ta light that
some of the above consignments were booked
on the basis of improper documents, for
which action against 11 Railway employees
has already been ipitiated.

(¢) and (d) Information is being collec-
ted and will be laid on the Table of the
Sabha. .

Sri Lanka’s Decision to Lease out
Trincomalee

9759. SHRI K. PRADHANI : Will the
Mibister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether India has expressed its seci-
ous concern at Sri Laoka’s decision to lease
the oil tank farm the strategic Tricomalee
to a Singapore-based international consor-
tium, whose credntials are reportedly very

« much suspected;

(b) whether this consortium is nothing
short of a ‘front Company’ for U.S.-Pak
interest aimed at giving a ‘back-door entry’
to the U.S.A, to Trincomalee; -
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{¢) if so, whether India has taken up
this matter with Sri Lanka Government and
also discussed it with the Sri Lankan
President’s aide, who visited India recently;
and

(d) the outcome thereof ?

THE MINISTER OF EXTERNAL AFF-
AIRS (SHRI PV, NARASIMHA RAO): (a)
and (b) Government have taken note of the Sri
Lanka Government’s recent decision to lease
out the oil storage tanks in Trincomalee
to a consortium of three private companies
consisting of ‘OROLEUM’ of Singapore,
‘TRADINAFT’ of Geneva, Switzerland and
‘Oil Tanking’ of West Germany, The agree-
ment is said to be valid for a period of 15
to 20 years. The Ceylon Petroleum Corpora-
tion will also be a partner in the Consrtium.

(c) Government have apprised the Sri
Lankan government of their concern and
deep disappointment at the development.

(d) The Sri Lankan Government have
stated that the decision was taken on com-
mcrcial grounds and .that the tank farm
would not be used for military purposes.

Excavation of Historical Tamraliptya,
Midnapore, West Bengal

9760. SHRI SATYAGOPAL MISRA :
Will the Minister of EDUCATION AND'
CULTURE be pleased to state ;

(a) whether there is any proposal under
the consideration of her Ministty for the
Archaeological Excavation of the Historical
Tamraliptya (Midnapore, West Bengal);

(b) if so, the details thercof; and

(¢) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND CUL-
TURE AND SOCIAL WELFAIR (SHRI
P.K. THUNGON) : (a) No Sir. There is no
‘proposal to excavate Tamraliptya (Tamrali-
pti) or modern Tamjuk in West Bengal.

(b) The question does not arise.

(c¢) The ancient site at Tamluk, District
Midnapore, West Bengal representing the
ancient Tamralipti was earlier excavated by
the Archaeological Survey of India, during

the seasons 1954-55 and 1973-74. On the’

basis of these excavation the cultural seque-
nee of the site has already been established.
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It is, therefore, not considersd necessary
to undertake any further excavation at the
site.

Corstruction of National Highway No. 41

. 9761, SHRI SATYAGOPAL MISRA
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) what stéps his Ministry have taken
to compleic the construction of National
Highway No. 41 (Macheda-Haldia Midpa-
pur, West Bengal); .

(b) what are the details thereof;

(c) whether it is a fact that condition
of the 1.6 Kms. from Haldia and of this.
National Highway is yet very bad;

(d) if so, reasons therefor; and

(e) when this 1.6 Kms. stretch of this
National Highway would be completed.

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
FPORT (SHRI Z.R. ANSARI): (a) and (b)
N.H. 41 with a length of 50.79 km. starting
from Kolaghat on NH No. 6 and ending at
the outer bouudary of Haldia Port has
already been completed and is in good tra-
ffic worthy condition.

(¢) to (¢) Recently the Government of
India have decided to extend the terminus .
point of NH 41 from the present boundary
of the Haldia Port to the mouth of Haldia
Port (1.6 Km.,) and the State Government
have been requested to take over this por-
tion of N.H. 41 from the Port.Trust. After
formal take-over. a condition survey would
be carried out to determine the deficiencics.
Suitable improvement works would then be
taken up. '

Honorary Family Planning Education
Teachers in Gujarat

9762, SHRI CHHITTUBHAI GAMIT
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether some honorary family
planning Education teachers are engaged in
the country ; . _

(b) if so, the details regarding their
number in Gujarat alongwith their duties;
and )

(c¢) what financial assistance is given to
them? ’
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY.
WELFARE (SHRIMATI MOHSINA
"KIDWAI) : (a) to (¢) Information is being
collected from the States.

Ensurlng Timely Ruoning of and Providing
Catering and Drinking Water Facilities
In Summer Specials

9763. SHRI CHHITTUBHAI GAMIT :
SHRI G.Y. KRISHNAN :
SHRI K.A. RAJAN :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government have recently
made an announcement for running Some
special trains with a view of clear the¢ rush
of passengers during summer season ;

{b) if so, whether Government are aware
that special trains do not reach on time afld
passengers have to face a lot of difficulties

in the way due to lack of catering facilities’

and inadequate provision for drinking Water
in those trains; and

() if so, whether Railway Authority
propose to pay attention to these problems
and ensure timely running and providing
basic facilities to these trains?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN cCHoOU-
DHURY) : (a) Yes, Sir.
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(b) and (c) Running of Summer Special
trains is monitored at Zonal Headquarters
level to ensure the punctuality of these
trains. Sufficient arrangements are ensured
for the availability of drinking water at. all
the railway stations. The arrangements are
reviewed and suitably augmented wherever
necessary before summer season,

Arrangements are also made to provide
adequate cetering and vending facilities to
meet the requirements of passéngers trave-
lling-by these trains.

Extradition Requests Made to Foreign
Countries

- 9764, SHRI K.A. SWAMI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether any extradition requests
were made by our Government to foreign
Gountries since 1980 ;

(b) if so, the details thereof; and
(c) the resuits thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR! A.A. RABIM) : (a) Yes, Sir.

(b) and (¢) The requisite information
is given in the attached statement.

STATEMENT

_ Details of Extradition Requests Made

SL Name of the country to which No. of requests Result

No. request was made made

1. Nepal 7 Response awaited,

2. . Canada 1 Request not acceded
to.

3. . Federal Republic of Germany 1 Still being processed

by the Government
of FRG in accorda-
nce with their laws.
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Extradition Proceedings Against
Criminals

9765. SHRI K.A. SWAMI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether any extradition proceedings
against accused and criminals to foreign
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countries from India were initiéyed since
1980; and '

(b) ‘if so, the details thereof ?
 THE MINISTER OF - STATE IN THE

MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) Yes, Sir.

(b) The requisite information is given in
the attached statement,

STATEMENT
Extradition, Proceedings Against Criminals

Sl Name of the country from which No. of persons Position
No. request was received - involved.
_—
1, - Belgium One Request was withdrawn
- by Belgian Government.
2, Thailand Two Bnquiry into charges
has been ordered. One
person has recently
‘ expired.
3.. U.S.A. One Enquiry into charges has
been ordered.
Instalation of a New Type of Computer existing computer system, The Committee

inJN.U.

9766. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
EDUCATION AND CULTURE be pleased
to state :

(a) whether there is any proposal to
instal a new type of computer system in
+ Jawaharlal Nehru University;

(b) if so, details of nature of computer
 to be installed and the cost thereof;

(c) whether any study was undertaken
before selecting the computer, if so, the
details thereof; and

(d) what arrangements are being made
to run this new computer and its mainte-
nance ? ’

THE MINISTER OF STATE OF THE
MINISTR OF EDUCATION AND CUL.-
TURE AND SOCIAL WELFARE (SHRI-
'MATI SHEILA KAUL): (a) Yes, Sir.

(b) and (c) : The University Grants
Commission had appointed an Expert

Committee to examine the Jawaharlal Nehru .

University’s proposal for replacement of its

has recommended setting up of a strong
Central Computer Facility for the use of
students and faculty of the University.
Approval has been conveyed to the Univer-
sity for procurement of computer system
with the specifications recommended by the
Committee within a total cost of Rs. 30-35
lakhs.

(d) Adequate arrangements for the main-
tenance of the computer will be ensured at
the time of procurement of the computer.

Appointment of Foreign Nationals in
Central Universites and J.N.U.

9767. SHRI A  NEELALOHITHA-
DASAN NADAR : Will the . Minister of
EDUCATION AND CULTURE be pleased

to state : :

(a) whether any directive was issued
lby Government to central universities
including J.N.U. regarding the appointment
of foreign nationals in these institutions ;

(b) if so, what arethe details of this
directive; ’ - :
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(c)‘ numbet of foreign nationll§ 80
appointed in cach of these Central Univer-
sities during the last three years;

~ (d) their partiéulat dates of appoint-
ment and the centre/department/school
where they are presently posted; and

(¢) what steps are proposed by Govern-
ment to implement this directive ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL): (a)
and (b) Government is of the view that the
Universities should not appoint foreign
nationals on permanent basis. Such appoint.
ments may be made in exceptional circums-
tances if suitatbly qualified Indian nationals
are not .available. Wherever foreigners are
appointed, every effort should be made to
find suitable Indian personnel to fill such
vacancies, Government have from time to
time communicated the above views to the
concerned universities.

(c) and (d) Information is being collec-
ted and will be laid on the Table of the
Sabha as soon as possible.

(e) The Central Universities are expected
to obtaip the Central Government'’s clearance
before appointing.a foreign national. Such
proposals received from the universities are
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processed by the Central Go_vernxﬁent' on
merits keeping in view considerations

mentioned in reply to parts (3) & (b) of the
qnestxon _

Cases Filed for Compensation Claim

9768. SHRI MOOL CHAND DAGA :
Wwill the Minister of RAILWAYS be pleased

to state :

{a) the total number of cases filed in
Civil Courts against the railway department
in 1981-82 and 1982.83 and upto December,
1983, separately by the public for compensa
tion claims and the number of decrees
awarded each years separately; .

(b) the total amount paid by Railways
each year as compensation;

(¢) how much time  such a case takes
normally for settlement; and

(d) what is the average expenditure per
such case to be borne by the Railways ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY): (a) Toial number of suits filed
and the cases decreed against the Railways

’ during 1981-82, 198183 and 1983-84 (April

to December) were as under

1981-82 1982-83 1983-84 (April
tq December)
1. Total number of 25,497 30,627 24,004
suits filed,
2. Cases decreed. 1,575 7,548 7,020

{b) Total amount of compensation paid by the Railways was as under :-

1981.82 1982-83 1983-84 (April
- ’ to December)
(in lakhs of Rs.)
1. For Satisfaction o T o -
_ of decrees. 390,88 . 458,48 443,67
2. Total amount paid _ .
including decrees 1989,65 . 219263 2085.81
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Delhi to go Abroad on
Foreign Assignment

9769. SHRI MOOL CHAND DAGA :
“ Willthe Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the reasons for allowing most of the
senior faculty in PIG Chandigarh and AIIMS
New Delhi to go abroad for attending con-
ferences or on foreign assignments;

(b) how often these posts were held
vacant in the last two years;

(c) how many trips per year one faculty
member is permitted;

(d) whether there is any rotation system
and source of finances for the trips; and

(e) why junior faculty is not allowed
the same facilities ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND) : (a) to (e). Faculty
members of PGI Chandigarh and AIIMS
New Delhi are permitted to go abroad for
attending conferences or on foreign assign-
ments in accordance with the guidelines
laid down by the respective Institute Bodies.
Inter-action with foreign scientists during
conferences or assignments enables the Faculty
members to exchange their experiences and
update their knowledge.

Faculty posts falling vacant as a result
of foreign assignments/deputations are gene-
rally filled up on a temporary basis.

Some -of the Faculty members are invited
by international and other agencies/institu-
tions, keeping in view their standing in the
field and their expenses on foreign vigits
are borne by these organisations. The Insti-
tutes also provide financial assistance to
Faculty members for attending such con-
ferences. Junior Faculty members are also
provided opportunities- for participation in
international conferences/meetings.
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Non-Disbursement of Scholarships and
Cost of Books to SC/ST Students
in Deld

9772. SHRI RAM VILAS PASWAN :
Will the Minister of EDUCATION AND
CULTURE be pleased to state : .

(a) whether there is any check in the
capital over the non-disbursement- of funds
like Scholarship and cost of books, etc.
meant for students belonging to Scheduled
Castes/Schedules Tribes under the various
welfare schemes of Government;

(b) if so, the details thereof;

(c) whether Government are aware {hat
'due to the negligence and mismanagement
of school authorities, hundreds of students
belonging to Scheduled Castes/Scheduled
Tribes in various Schools and Government
Boys/Girls Higher Secondary School, Palam
Colony, New Delhi-45 in particular have
deprived of their scholarships and cost of
books etc. causing great hardships to the
Scheduled Castes/Scheduled Tribes students
during the years 1981-82, 1982-83 and 1983-
84; and

(d) if so,the reasons therefor and the
action proposed to be taken by Government
against the persons concerned responsible

for such lapses ?
THE DEPUTY MINISTER IN THE

MINISTRIES OF EDUCATIQN AND
CULTURE AND SOCIAL WELFARE

"+ Section

Vijayawada-Balharshah
Balharshab-Wardha
Wardha-Nagpur
Nagpur-Itarsi

Itarsi-Jhansi

Jhansi-Bad

(d) No reduction is Toréseen.
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(SHRI P.K. THUNGON) : {a) -and (b) Yes,

Sir, Every school has to maintain an account
of thie scholarships money received and dis-
pursed, which is subject to audit.

{c) Some instances have come to the
notice of Delhi Administration about the
alleged failure of some school authorities,
including - Senior Secondary Schools at
Palam, to claim/disburse Scholarsbips a.mount
to the eligible SC/ST students. :

(d) Enquiries are being made by the
Delhi Administration. Disciplinary procee-
dings in the case of one school ‘have already

been initiated,

Electrification of G.T. Route

9773. SHRI R. PRABHU : Will _the
Minister of RAILWAYS be pleased to

state :

(a) how far the Grand Trunk route from’
Madras to New Delhi has been electrified;

(b) what are the works still pending in
this regard and when they are likely to be
completed;

(c) details of the schemes _being imple-
mented in this regard at present; and

(d) whether the running time from
Madras to Delhi will be reduced as a result
of these measures and if so, by how many

hours ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY): (a) The following sections of Grand
Trunk Route from Madras to New Delhi
have already been electrified : -

. () Delhi—Mathura—Bad (183 RKMs)

(ii) Madras-—-Vuayawada (435 RKM:)

" (b) and (c) Electrification works on the
following remaining sections are.in progress ;

RKMs Expected date of
completion

454 31.3.87°
133 - 31387
79 31-3.87
298 31-3-88
381 31-3-86
31385

260
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Rapid Transport System in Madras

9774. SHRI R. PRABHU : Will the
Minister of RAILWAYS be pleased to
state : : i

(8) whether it is proposed to introduce
_any rapid transport system in Madras city;

(b) what is the total project cost of this
project and when it is proposed to be
implemented;

¢c) what are the amounts' allocated for
this project in the Sixth Five Year Plan;
and .

(d) whether the proposal involved any
underground tube railway ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI CHOUDHURY):
(a) Yes, Sir.

(b) The sanctioned total Project Cost
of RTS Madras-Madras Beach to Luzis
Rs. 53.46 crores. The work is in preliminary
stages of planning etc. The date of completion
of Project will depend upon the availability
of funds.

(c) No amount was allocated for this
project in the S ixth Five Year Plan, however,
considering the/special problems of com-
muters in Madras this project was included
in 1983-84 budget with an outlay of Rs. 1
crore. The amotnt allocated to this project
during the 1984-85 financial year is Rs. 0.75
crores.

(d) No, Sir.

Primary Health Centres with Doctors
State-Wise

9775. SHRI R, PRABHU : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) the number of Primary Health
Centres with doctors State-wise as on the
31st December, 1983; and

(b) whether Government will introduce
any special drive to persuade dostors regis-
tered with the Employment Exchanges to
take up employment in the Primary Health
Centres ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALHT AND

FAMILY WELFARE (SHRIMATI MOH-

SINA KIDWAI) : (a) Al per *information
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available 29 out of 5959 Primary Health
Centres were without doctors as- on 31,12,
1983. The remaining Primary Health Centres
were functioning with one or .more doctors.
A statement showing the number of Primary
Health Centres without doctors, State-wise
is attached. .

(b) The doctors at Primary Health
Ceontres are employees of the State Govern-
ments and appointed by them. However,
Government of India has suggested number
of incentives for the consideration of the
State Governments for encouraging doctors
to serve in rural areas.

STATEMENT

. Statement showing the No. 61‘ Primary
Health Centres without Doctors State-wise
as on 31st December, 1983

S. No. Name of the State
Andhra Pradesh 5
. Assam
. Bihar
Gujarat

2
=

Haryana

. Himachal Pradesh

. Jammu and Kashmir
. Karnataka

- I - Y O A S N

. Kerala

Madhya Pradesh

. Maharashtra

. Manipur

. Meghalaya

. Nagaland -

Orissa IN
Punjab

. Rajasthan

.. Sikkim

Tamil Nadu

Tripura _

. Uttar Pradesh- 10
22, West Bengal INR
23. A. &N. Island "
24. ‘Arunachal Pradesh 0
25. Chandigarh Admn, ' o

BN ON i b b e b e b ed bt b
= O VvV X N Wm A WY =O
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© 26. D. & N. Haveli

27. Delhi '

28, i.akshadweep

29. Goa, Daman & Diu
© 30, Mizoram

31. f'ondicherry 0

e

Total... 29
NOTE : Information incomplete
#**Health Units
* Indicates ‘NIL’_ information

Television Network for Adult Education

9776. SHRI R. PRABHU : Will the
Minister of EDUCATION AND CULTURE.
be pleased to state :

(a) whether it is proposed to use the
television network for adult education;

) (b) if so, whether any specific plan/

scheme has been evolved in this regard; .

and

(c) if so, the details thereof and the tar-
gets proposed to be achieved ?

THE MINISTER OF STATE IN THE
"MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (2) Yes,
Sir.

(b) and (c) Necessary arrangemernts are
being made under the educational techno-
logy programme for production of software
in adult education sector. At present, some
Doordarshan Kendras are including themes
relating to adult education in their existing
Programmes.

Teachers and E;nployeén of Kendriya
Vidyalayas Considered to be Central
Government Employees

9777. SHRIMATI PRAMILA DANDA-
VATE : Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) whether it is a fact that teachers and
employees of the Kendriya Vidyalayas in the
country are considered to be Central
Government employees ;

(b) if so, whether they are treated on
par with the Central -Government - Emplo-
yul in tupocbof the benefits; and
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'(¢) whether Government will consider
to rpmoval all the discrepencies which are
causing resentment, among the teachers of
Kendriya . Vidyalayas because of present
rules and regulatlons regarding employees’
benefit scheme applied to them ? =~

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) No, Sir.

(b) Does not arise. .

(c) All efforts are made by the Kendriya
Vidyalaya Sangathan to- remove genume
grievances of its employees.

Eye Poctors and Surgeons in the Country

9778. SHRI G. Y. KRISHNAN : will:
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether the number of Eye Doctors
and Surgeons in the country is inadequate to
meet the demand for the treatment of bhnd-
ness; and

(b) if so, the reaction of Government
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWALI) : (a) Yes, inadequate.

- (b) To overcome the shortage of REye
Surgeons/Doctors in the country, the Medi-
cal Officer posted in Primary Health Centres
are being given training in rendering Primary
eyc-care, at Medical Colleges and Regional
Institutes. The problem of shortage of
Ophthalmic Surgeon is being ‘tackled at
present through adopting camp approach. -
The Medical Colleges'in the country have
been requested to increase the admission
capacity in diploma and degree courses in
ophthalmology. The institutions, where
such facilities do not exist, have been advi-
sed to start such courses.

| AT FHA @R § gy ey &
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" Reservation Quota at Ratlam

9780. SHRI BHEEKHABHAI : Will
the Minister of RAILWAYS be pleased to
state .

(a) whether it is a fact that Ratlam sta-
tion has got an overwhelming rush of passe-
ngers traffic comming from adjoining dis-
Aricts of Rajasthan and various districts of
Madhya Pradesh connected with Ratlam ;

(b) whether Government have ever exa-
mined the desirability of re-opening the issue
of railway reservation quota; and

(¢) if so, when and the outcome there-
of ? )

THE MINISTER OF RAILWAYS
(SHRI AB.A. GHANI KHAN CHOU-
DHURY) : (a) Yes, Sir.

_(b)and (c) The reservation quotas at
Ratlam for various trains are already inforce
and they are reviewed periodically.
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Scheduled Tribe Quota in Rallway
"Board Office

9781. SHRI BHEEKHABHAI : Will
the Minister of RAILWAYS be pleased to
refer to the reply given te Unstarred Question
No. 6532 on 5 April, 1984 regarding Sche-
duled Tribes quota in Railway Board office
and state : ’

(a) whether it is a fact :hat ever since
1974 Lower Division Clerks including ST/SC
though promoted, have not been confirmed;

(b) the administrative constraints and
handicaps which these employees will face;
and

(c) the action taken by the monitoring
office of Railways or Department of Perso-
nnel in this regard ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY): (a) No, Sir, 25 Lower Division
Clerks including 3 Scheduled Caste candi-
dates, recruited in 1971 and 1973 were con-
firmed in September, 1983.

(b) Whereas a confirmed employee is
eligible to pensionary benefits after render-
ing 10 years service, an employec who does
not hold a lien on a permanent pensiopable
post is cligible for pensionary benefits after
he has rendered temporary service of not
less than 20 years. ’

(¢) The cmployees in question will be
confirmed as and when permanent vacancies
become available. The position regarding
confirmation is reviewed from time to
time.

Cultural Teams sent Abroad

9782. SHRI BHEEKHABHAI : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(8) whether it is a fact that teams/trou-
pes for cultural purposes have been sent
abroad in the years 1981-82 and 1983,

(b) whether the expenditure incurred on

each team/troupes is neither kept or main-
_Aained; _ '

(c) the names of the persons so selec-

ted ;

(d) the names of the States to which
they belonged; and '
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(e) the criteria of snlection ?. ‘
THE MINISTER OF STATE IN THE

MINISTRY OF EXTERNAL: AFFAIRS’

(SHRI A.A. RAHIM): (a) to (¢) the required
information is being collected and will be
placed on the Table of the house in due
course,

Pay Scales of Schogl Teachers of AMU
and BHU at Par with the Teachers
of Central Schools

- 9783. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of EDUCA-
TION AND CULTURE be pleased to
state : :

(a) whether the Central Universities—
Aligarh Muslim University and Banaras
Hindu University maintain schools;

(b) whether in 1964, UGC decided to
bring scales of pay of school teachers of
AMU and BHU at par with the teachers of
Central Schools;

() whether in 1974 Government intro-
duced Selection Grade in the Central Schools
w.e.f. 1 January, 1971 retrospectively accor-
ding to which 20 per cent of the teachers
were placed in Selection Grade;

(d) whether UGC directed the BHU
and AMU in 1967 to implement the
Selection’ Grade w.e.f. 1 January, 1973 ;

+ (¢) whether BHU has. implemented these
directions and whether AMU; has not imple-
mented it to give Selection Grade to teachers
although Executive Committee of AMU alsg

" passed a Resolution in 1977 to implement it;
and

(f) the reasons for not implementing the
above directions ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATIQN AND
CULTURE AND SOCIAL WFLFARE
(SHRIMATI SHEILA KAUL): (a) and (b)
Yes, Sir, °

(c) In November, 1971, Government
conveyed its decision to introduce Selection
Qrdde for 1S per cent of the teachers in
the Schools in the Union Territories, Cen-
trat Schools, etc. with retrospective effect
from 5th September, 1971. The Govegrn-
ment’s decision to raise. the percentage of
Selsction Grade to 20 with effect from
1.1.1973 was, later oonvcyed to them in
March, 1976,
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(d) In October, - 1976, the University
Grants Commission conveyed its decision to
create 20 per cent Selection ‘Grade posts
with effect from 1.1.1973 in respect of tea-
chers of the schpols maintained by the Cen-
tral Universities including Aligarh Muslim-
University and Banaras Hindu. University.

(¢) and (f) The information is being
collécted and would be laid on the Table -of
the House in due course.

Teachers of Central Universities on
Re-employment

9784, SHRI MOHAMMAD ASRAR
AHMAD Will the Minister of EDUCA-
TION AND CULTURE be pleased to state
the number of Central Universities teachers
working on re-employment (University-wise
and Faculty-wise) and since when ?

THBE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): According
to information available, the number of
teachers re-employed by various Central
Universities, Faculty-wise during the last
three years, is as follows :

Delhi University
Science 8
Languages e 7
Arts ’ 10
Law 2
Fine Arts .on 2
Education 2
Commerce .1
Total 32
Hyderabad Universiry
Arts R
Total 3
Jawaharlal Nehru University
International 1
Studies ‘ _
Social Sciences 2
Languages e 1
Total 4
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Norsh-Eastern Hill University

Education 2
.Others 4
Total 6
Visva-Bharati
Fine Arts 6
Arts .. s
Science vee 2
Education 3
Languages . 1
School e 2
Total 19
Aligarh Muslim Universit y
Department of
English 1
Polytechic e 1
Total 2

- —

No teacher was re-employed during this
period in Banaras Hindu University.

State-wise Number of Persons
Allowed for Haj

9785. SHR1 MOHAMMAD ASRAR
AHMAD : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

MAY 3, 1984

Written Answers 208

(a) the number of Hajis allowed for
pilgrimage of Macca separately from each
State (State-wise) during the last 5 Haj
seasons and during the coming Haj season;

(b) the reasons for not increasing the
quota of Hajis going from India to Saudi
Arabia when other countries have increased
their quota for Haj pilgrimage ; and

(c) the reason for reducing the quota of
Jammu and Kashmir during the current
season, if so. full details be given? .

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) The information
is given in the attached statements.

(b) It has not been possible to increase
the quota of Hajis from India due to the
difficult foreign exchange position

(c) The overall quota of pilgrims for
1984 remains the same as in 1983. The quota
of pilgrims travelling by sea has been redu-
ced for all the States including Jammu and
Kashmir, since this year therc will be only
one stecamer available for transpqrting in
pilgrims. However, the quota for travel by
air has been correspondingly ircreased in all
cases and the overall quota of 21,000 pil-
grims is being maintained.

STATEMENT

1979 19!}0 1981 1982 1983 1984

Andhra Pradesh 1450 1082 870- 1196 1193 1231
Assam etc. 650 1167 1167 1291 1288 1329
Bihar 1016 2334 1876 2580 2574 2655
Gujarat etc. 902 691 555 764 762 186
Delhi 276 81 65 89 89 92
Jammu & Kashmir 1232 1200 1150 1035 1032 1064
Karnataka 1408 957 769 1087 1055 1089
Kerla/Lakshadweep 3407 1323 1070 1424 1421 1465
481 559 450 617 616 636

Madbya Pradesh



209 Written Answers

VAISAKHA 13, 1906 (SAKA)

Written Answers 210

Maharashtra etc. 2159 1311 1054 1450 1446 1492
Orissa 85 106 80 111 111 115
Rajasthan 693 546 439 604 602 621
Tamilnadu 1247 655 527 724 722 745
Uttar Pradesh 3693 4203 3378 4646 4635 4780
West Bengal etc. 915 2789 2242 3082 3075 3173
Haryana/Punjab Included in 176 41 195 194 202
Delhi’s figure
Government 454 550 585 630 680 525
Total* : 20068 19724 16418 21495 21495 22000

*Figures include sea and air travellers
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Supply of Ships to India by Yugoslavia

9787. SHRI =~ N.K. SHEJWALKAR :
Wwill the Minister of SHIPPING AND
TRANSPORT be pleased to state ;

(a) whether it is a fact that Yugoslavia
is ready to supply ships to India;

(b) if so, the number of ships to be
supplied by Yugoslavia:

(c) the DWT capacity of the ships to
be so supplied;

(d) how much iron-ore will be supplied
to Yugoslavia in exchange of the ships;
and

(e) the details of terms of agreement
reached between the two countries and par-
ticulars of the signatories on both- the
sides ? T

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI K. VIJAYA BHAS-
KARA REDDY): (a) Yes-

(b)and (¢) Trter-trade Yugoslavia has
made offers for Supply of six edible oil
tankers of 25,000 DWT each and 12 bulk
carriers of 40,000 DWT each.

(d) If the offer is accepted 509
price of the vessels will be payable
form of iron ore/Indian Products.

of the
in the

(é) No agreement on this has been
reached between the two countries.

Prosecutions Launched Under P.F.A.
During 1980-83

9788. SHRI K. A, SWAMI : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) how many prosccutions have been
launched under the Prevention of Food
Adulteration Act, 1954 during 1980-83;

(b) how many of them resulted in acquit-
ted;

(¢) how many of them resulted in con-
victions in terms of imprisonments and fines
with details of State-wise and Year-wise
break-up; and

(d) how many appeals, if any, are pend-

ing, with State-wise break-up ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI): (a) The total number of prosecutions
launched during 1980 to 1982 is as follows :-

1980 17041
1981 16976
1982 15006
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(b) The total number of prosecutions (c) A statement is enclosed.
‘esulted in acquittal is as follows :-
1980 4760
1981 4946 (d) Information is being collected and
1982 5321 will be laid on the Table of the Sabha.
STATEMENT
Name of the States/Uts No. of Convention
1980 1981 1982
1. Andhra Pradesh .131 36 56
2. Assam - 1 -—
3. Bihar v . » ™
4, Gujarat 355 178 75
5. Haryana . 416 527 651
6. Himachal Pradesh 286 153 82
7. Jammu & Kashmir 370 36 23
8. Karnataka n 14 17
9, Kerala 143 151 84
.0. Madhya Pradesh 910 745 509
1. Mabharastra 193 155 125
2. Manipur —_— — —
3. Meghalya 6 14 .
4. Nagaland —_— —_ —
5. Orissa * 32 32
6, Punjab 178 151 164
‘7. ‘Rajasthan 549 438 300
8. Sikkim had Lid —
/9. Tamil Nadu 728 681 521
0. Ttip\ira — 2 —
i1, Uttar Pradesh 321 1334 853
2. West Bengal 106 122 49
3. A & N Island -— * -
4. Arunachal Pradesh Rl s -
5, Chandigarh 84 45 80
6. D. & N. Haveli —_ —_— —
7. Delhi 17 24 17
8. Goa Daman & Diu 7 3 -
9. Lakshdweep — — -
0. Pondicherry 12 * »*
1. Mizoram s L1 s

(—) indicate “nill” figure.
(*) indicate figures not available.
(**) indicate Act not in force.
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Tribal Areas Covered by National
Highways

9789. SHRI BHEEKHABHAI : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

the total tribal areas covercd by various
National Highways ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIFPPING AND TRANS-
PORT (SHRI Z R, ANSARI) : Presumably,
the Member wants to know various National
Highways? passing through Tribal Areas.
The information is given in the statement
Jaid on the Table of the House. [Placed in
Library See No. LT.-8320/84]
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Representation to SC/ST in Medical
Counicl Board

9792 . KUMARI PUSHPA DEVI SINGH :
Will the Minister of HEALTH AND FAM-
ILY WELFARE be pleased to State :

(a) whether Government are aware that
Medical Council Board of India has not rep-
resented by any member belonging to Sche-
duled Caste and Scheduled Tribes ;

(b) if so, the reasons of not having
representation to SC and ST in Medical
Council Board; and

(c) the steps proposed to be taken to
provide representation to SC & ST in the
Medical Council Board in future ?

THE MINISTER OF HEALTH AND
FAMILY WELEARE (SHRI B. SHANKA-
RANAND) : (a) to (¢) The Indian Medical
Council Act, 1956 does not provide for
specific representation of a person belonging
to SC/ST community on the Medical Coun-
cil of India. However, care will be taken by
the Central Government at the time of nomi
natmg eight members on the Medical Coun-
cil of India so as to provide representation
to atleast one person from the SC/ST com-
munities. There is one SC member already
on the Council who is also the Chairman
of the Postgraduate Committee.
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Doubling of Khurda Road-Puri
Railway Line
9793. SHRI CHINIAMANI PANIGRA-

HI : Will the  Minister of RAILWAYS be
pleased to state :

(a) whether persistant demand have been
made for the doubling of railway line
between Khurdha Road and Puri in
Orissa; -

(b) if so, the steps taken by the Govern-

ment to fulfil the demands; and
(c) the details thereof ?

~ THE MINISTER OF RAILWAYS
(SHRI A B.A GHANI KHAN CHOUDH-
URY) : (a) to (c) Although the demand for
doubling of railway line between Khurda
Road arfd Puri has been reccived, the
quantum of . traffic on Khurda Road-Puri
Section does not justify taking up of doubl-
ing at present. The question would be rev-
ewed as and when traffic develops.

Over Bridge at Jajpur-Keonjhar

Road Station
9794. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of RAILWAYS
. be pleased to state : »

(a) whether Government have a proposal
for the construction of an over bridge at
Jajpur-Keonjhar Road station in Orissa; and

(b) if so, the steps taken in the matter ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A, GHANI KHAN CHOUDH-
URY) : (a) and (b) A proposal for construc-
tion of a road over bridge in replacement
of existing level crossing at Jajpur-Keonjhar
Road Station was earlier initiated by the
Government of Orissa. The Railway had
approrched the State Government to give ac-
ceptance for their share of cost and for other
standard terms of agrecement. However, now
State Government of Orissa vide their letter
No. 2078/T/T Rly-24/82 dated 3.2.84 has
informed that they are not in position to
take up this work for the present.

Acquisition of Land for Talchar-Sambalpur
Rail Link

- 9793. SHRI HARIHAR SOREN : Will
the Minister of RAILWAYS be pleased to
state ;
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(a) whether steps have been taken by
the Government to acquire land for the
proposed Talchar-Sambalpur rail link In
Orjssa :

(b) if so, the progress made in this
regard ; and

(¢) the expected time of the completion
of land acquisition works ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : (a) to (¢) Construction of Tal-
cher-Sambalpur new BG line has been recen-
tly approved in the Budget for 1984-85.
Necessary steps are being taken to acquire
land for the project. The target data for
completing the land acquisition has not yet
been fixed and will be decided in due courss
in consultation with the State Government.

News Item Captioned ‘Malaria Menace
on the Rise’

9796. DR. A. U. AZMI Will the
Minister of HEALTH AND FAMILY
WFLFARE be pleased to state :

(a) whether attention of the Govern-
ment has been drawn to the news item
captioned *‘MALARIA MENACE ON THE
RISE’ appearing in the Indian Express
dated 17 April, 1984 ;

(b) if so, the steps taken by Govern-
ment to check the malaria epidemic in Delhi
and eisewhere in the country ; and

(c) whether they are any instructions for
the malaria staff to take blood samples
by vising houses and if not, will the staff
be directed to do so and if not, reasons
thereof ?

. THB MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI) : (a) to (c) The Government has
seen the news item. According to the in-
formation rececived upto 31.3.1984 from
States{Union Territories there have been 47063
cases of malaria against 55450 cases of mala-
ria reported by the States/Union Territories
for the corresponding period during the last
year, However, there has been marginal
increase in the incidence of malaria in the
Capital this year.

To control the incidence of malaria ina
the Country the following specific steps are
being taken : ’ '
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(1) Every village is visited fortnightly by
a surveillance worker to detect fever cases,
collect bloods mears and to give -presump-
tive treatment,

(2) The laboratories in the Primary
Health Centres provide prompt examination
of blood smears of fever cascs and institu-
tion of radical treatment to positive
cases.

(3) Drug Distribution Centres and Fever
Treatment Depots are functioning in ‘the
villages so that the drug could be made
available, with no luss of time to the fever
cases.

(4) Insecticidal spray operations are
undertaken in all thic rural areas which have
incidence of two or more cases per thousand
population per year,

(5) Besides, in order to control the
spread of P. FALCIPARUM infection which
‘causes cerebral malaria, the P. FALCIPA-
RUM Containment Programme is being
implemented in the affected areas of the
country with the assistance from World
Health Organisation;Swedish  International
Development Agency.

In order to control the incidence of
malaria in the Capital, the following measu-
res are being taken by the local authori-
ties :

1. Weekly anti-larval mcasures in the

urban areas using mosquito larvicidal

oil, Fenthiont, Pyrosene, Oi}, Teme-
phos, Parisgreen.
2. Three rounds of residual insecticidal

spraying with BHC in rural areas of
the Capital and labour huts of cons-
tructions projects and Jhuggis and
Jhoprigs.

3. Focal spray with pyrethrum of houscs
in and around positive cases of
malaria. -

4. Periodical fogging with 59, Malathion
with vehiclé mounted Tifa roggmg
machines.

S. Biological . control with larvivorous
fish.

Besides in Delhi 126 malaria Clinics,
219 Fever Treatment Depots and 551 Drug
Distribution Centres are functioning for the
blood smear collection/examination and
treatment of fever/malaria positive cases.
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Also, fortnightly, meetings are held under
the Chairmanship of the Chief Secretary/
Health Secretary, Delhi Administration
to review the position of malaria in the
Capital.

In the Modified Plan of Operations there
is provision of regular fortnightly active
cases detection in rural areas. However,
there is no such provision in respect of
urban areas where the passive surveillance
is carried out by the local bodies/Fever
Treatment Depots/Dispensaries etc.

Standardised Products by Ayurvedic
Firms

9797. SHRI MOTIBHAI R. CHAU-
DHARI : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to .
state :

(a) how many Ayurvedic Firms are
producing standardised products, State-
wise ;

(b) how many of them have got the
standardised methods of consultancy from
recognised scientific institutions, name the
firms along with the institutions from where
the consultancy have been sought; and

(c) whether these firms were encouraged
by Government and if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA KID-
WAI) : (a) There are 4,614 firms licensed
under the Drugs and Cosmetics Rules, 1945
to manufacture, for sale, Ayurvedic/Siddha/
Unani mcdicines, as on 1.4.1983. Statement
showing State-wise figures is annexed.

(b) and (c) Under Rule 157 of the Drugs
and Cosmetics Rules, the manufacture of
Ayurvedic drugs has to be conducted under
the direction and supervision. of competent
technical staff. There is no restriction or
regulation asking for the emiployment of
consultancy services, However, the manu-
facturérs have to adopt the process of manu-
facture laid down in authoritative books of’
Ayurveda specified in the First Schedule of

- the Drugs & Cosmetics Act, 1940, as amen-

ded from time to time, or as in . proprietory
formulations specifically licensed by the
State Drugs Controllers.
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STATEMENT

Number of Manufacturers of Ayurvedic/
Siddha/Unani Medicines Licensed in diffe-
rent States as on 1.4.1983.

1. Andhra Pradesh 185
2. Assam _—
3. Bihar 221
4. Gujarat 399
5. Haryana i 59
6. Himachal Pradesh _—
7. Jammu & Kashmir —

8. Karnataka 127
9. Kerala 450
10, Madhya Pradesh 169
11, Mabharashtra 157
12. Manipur —_—
13. Meghalaya —
14, Nagaland -
15. Orissa 54
16. Punjab 95
17. Rajasthan 239
18. Sikkim ) -_—
*¥19. Tamil Nadu 312
20. Tripura —
#21. Uttar Pradesh 868
22. West Bengal 571
23. A & N Islands -—
24. Arunachal Pradesh _—
25. Chandigarh 1
26. D & N Haveli —_
27. Delhi 101
28. Goa, Daman & Diu —
29. Lakshadweep —_
30. Mizoram —_
31. Pondicherry 6
Total 4614

——

' Figures as on 1.4.82

Centrally Aided Health Projects in
N Orissa

9799. SHRI MANMOHAN TUDU :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

the number of Centrally-aided Health

Projects which have been implemented in
- Orissa during the 6th Plan period ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI) : In the Sixth Plan (1980-85), the
following Centrally Sponsored Health Sche-
mes have been implemented in Orissa State :

1. National Malaria Eradication Pro-

gramme, _
2. National Falaria Control Programme.

3, National Leprosy Control Programme.
4. T.B. Control Programme.

5. Prevention and Control of Blind-

ness.
6. Training of Multipurpose Workers.

7. Development of ISM Pharm inclu-
ding Harbal Farms.

8. Post-Graduate
ISM.

Med. Education in

9. Re.orientation of
cation,

Medical Edu-

10. Community Health Volunteers Scheme
(Transferred to Family Welfare Sector
for 1982-83 on 1009, funding basis
from Centre).

11. Family Welfare Programme.

Electrificatjion of Railway Line on
Orissa

9800. SHRI MANMOHAN TUDU :
Will the Minister of RAILWAYS be plkased
to state :

(a) the total Kilometres of railway line
in Orissa brought under electrification in
the Sixth Plan;

(b) the total Kms. of line in Orissa
remained to be electrified; and

(c) the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI AB.A. GHANI KHAN CHOU-
DHURY) : (a) The total Route Kilometrage
of Railway line in Orissa brought - under
Electrification in 6th Plan is 159 KM.

(b) There is no proposal of further elec-
trification in Orissa in hand at present.

(c) Does not arise,
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Letter from NCERT Employees* Union

9801. SHRI SATYA SADHAN CHAK-
RABORTY : Will the Minister of EDUCA-
TION AND CULTURE be pleased to
state :

(a) whether Government have received
a letter dated 26 March, 1984 from Rash-
trya Shaikshik Anusandhan Aur Prashikshan
Parishad Prashashanik Karamchari Sangh ;

(b) if so, the main demands set out in
their letter;

(c) whether Government had a talk with
the Union’s representatives in 1983 on the
charter of demands submitted by them on
30 March, 1983;

(d) whether Government are aware that
pearly one year has elapsed since they sub-
mitted their charter of demands;

(e¢) whether the said organisation plans
to resort to peaceful agitation in view of
non-settlement of their demands; and

(f) if so, steps taken by Government for
negotiation and settlement of the demands?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) Yes,
Sir.

(b) The main demands are :

(i) Time Bound Promotion i.e., there
should be a automatic scale after
S years;

(ii) House Rent Allowance should be
given at the rate of 259, as was
given earlier. '

Ratio of 80 : 20 should be imple-
mented as is accepted in Directo-
rate of Audit.

The demand of conversion which
the Union has already made should
be accepted, otherwise no conver-
sion should be made at any post.

(iii)

“(@{iv)

(v) Recruitment rules should be uni-

form for all i.e., 75% should be by
seniority and 259, by examina-
tion. . :
Daily wages employees should be
made permanent.

(i)
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(vii) The Uniform of Class IV emplo-
yees and drivers should be given as
per demand of the Union.

(c) There are no records to indicate
whether any talks had been beld with the
Union representatives after they submitted
their charter of demands dated 30.3.1983.

(d) Yes, Sir.

() and (f) National Council of Bduca-
tional Research and Training is anggutono-
mous organisation. The demands of the
Association have to be considered and
settled by them. According to a letter
received from Rashtriya Shaikshik Anusan-
dhan Aur Prashikshan Parishad Prashasha-
nik Karamchari Sangh, they had decided to
launch peaceful agitation with effect from
26.3.1984. The Association launched their
agitation with effect from 28.3.1984. Howe-
ver, the agitation was withdrawn on 4.4.1984
as a result of negotiations with the represen-
tatives of NCERT.

In Sufficient Space for NDMC Despensary
(Allopathic)

9802. PROF. AJIT KUMAR MEHTA :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to statg :

(a) whether N. D. M. C. Dispensary
(Allopathic), Parliament Street is function-
ing in a small room and has shortage of .
essential medicines: and

(b) if so, steps being adopted to provide
sufficient space to said dispensary as given
to other dispensary of N.D.M.C. in the
same building and a good stock of essen-
tial medicines ?

MINISTRY OF HEALTH AND FAMILY.

WELFARE (KUMARI KUMUDBEN M.

JOSHI) : (a) and (b) N.D.M.C. has infor-

med that steps are being taken by them to

provide sufficient space to their Dispensary
(Allopathic) in Parliament Street. There is
no shortage of essential medicines.

Prime Minister’s Directive Flouted by
Delhi University

9803. SHRI K. RAMAMURTHY:
Will the Minister of EDUCATION - AND
CULTURE be pieased to state :
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(a) whether the Delhi University has
been found to flout Prime Minister’s direc-
tive that the trend to grant liberal extension
of service and re-employment of superan-
nuated persons should be immediately
reversed; and '

(b) ifso, the action taken to get the
Prime Minister’s directive implemented ?

THE- MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) and (b)
There is no provision in the Act, Statutes and
Ordinances of Delhi University to grant any
extension in service to or re-employment of
administrative officers and non-teaching
staff of the University. The Ordinances of
the University, however, provide that any
distinguished teacher could be re-employed
after he has attained the age of 60 years for
a period not exceeding five years on the
whole, but not beyond his completing the
age of 65 years. According to the University,
all cases of re-employment of teachers are
decided in the interest of the high academic
standards maintained by the University.

The Prime Minister’s directive regarding
grant of extension/re-employment of officers
beyond the age of their superannuation in
posts in Central Government/public sector
undertakings etc. were however -brought to
the notice of the Delhi University for in-
formation and implementation.

History Books Devoid of Distortion of
Facts

9804. SHRI ABDUL RASHID
KABULI : Will the Minister of EDUCA-
TION AND CULTURE be pleased to state
what steps are envisaged to free the history
books from distortion of facts which
encourages religious fanaticism and anger
in majority community against minorities
and also poison the minds of younger
generations studying in school, colleges and
Universities ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : Government
have undertaken a programme for evaluation
of school textbooks on history and languages
with the objective of promoting national
integration. The textbooks are 10 be re-
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viewed with reference of the following
prejudices and attitudes

(i) Communalism

(ij) Casteism and untouchability -
(iii) Regionalism and linéuism
(iv) Racialism

(v) Obscurantism and superstition.

All the States/Union Territories have
undertaken the programme of evaluation of
textbooks which is at various stages of
implementation.

At the college level, University Grants
Commission in February, 1982 had circulated
guidelines to all universities rcquesting them
to revicw textbooks to see that such books
do not contain any material that will generate
disharmony among different communities.

Procurement of a Testing Nlachine by
Hindustan Latex Limited

9805. SHRI RAJESH KUMAR SINGH :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleascd to state :

(a) whether it is a fact that Hindustan
Latex Ltd., have procured locally a tasting
machine for a fantastic rate of about thirty-
five lakhs were as such a machine could have
been " procured for fifty per cent of that
price; and

(b) whether it is also a fact that the
procurement was done in a hurry ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH FAMILY WEL-
FARE (SHRIMATI MOFKHSINA KIDWAL) :
(a) and (b) The Hindustan latex Limited
have rcported that they purchascd an electro-
nics testing machine ot a cost of Rs. 36.70
lakhs. The purchasc was made after due
consideration znd had the approval of the
Board of Directors.

Report of U.G.C. Committec Ou Working
of Central Univer::iies

9806. SHR1I MADHAVRAO SCINDIA :
Will the Minister of EDUCATION AND

" CULTURE be pleased to state :

(3) whether the Committee set up by
the University Grants Commission to
enquirc into the working of the Central
Universities has submitted its report;
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regarding its
Delhi

the details
in regard to

®) if so,
recommendations
University; and

(¢) the steps which Government propose
to take to implement them ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) Yes, Sir.

(b) The details of the recommendations
are contained in the report, capies of which
have been placed in the Parliament Library
for use of anJ reference by Members.

(c) The Government have not yet taken
any decision on the recommendations made
in the report.

Functioning of Hindustan Latex L.td.
Without Managing Director and
Financial Advisor

9807. SWAM!I INDERVESH :
SHRI K. M. MADUKAR :
Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to state :

(a) whether it is a fact that the Hindus-
tan Latex Ltd. is without a Managing
Director for quite some years;

(b) whether as a result thereof the ¢ntire
administration of the unit is in doldiums;
and

(c) whether services of the Financial
Advisor of the Company have also been
terminated and the Company is functioning
for the last two years without a Financial

Advisor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI: (2) The Chairman of the Hindus-
tan Ltd, has been functioning as its Manag-
ing Director also since April, 1982.

(b) Does Not arise.

(c) Services of the Financial Adviser
were terminated; however, the matter is sub-
judice.

Erosion of Values in Higer Education

9808. SHRI SUDHIR GIRI : Will the
Minister of EDUCATION AND CULTURE
be pleased to state :
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(a) whether Government have taken any
measures to contaia the erosion of values in

higher education; and
(b) if so, the detail thereof ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) and (b)
The University Grants Commission is consi-
dering a series of measures to provide value
orientation to higher education. These incude
preparation of value-oriented books and
reading material on'chosen themes, production
of value-based films, casette-tapes, etc., and
publication of a bulletin on value oriented
education. In addition, in the programme
of re-structuring under-graduate education,
the Commission has recommended to all
universities incorporation of a foundation
course to give students basic knowledge
about the history of the freedom movement,
our cultural heritage, the growth of science,
the evolution of ideas, etc.

J.N.U. in Turmoil

9809. SHRI T.S. NEGI : Will the Minis-
ter of EDUCATION AND CULTURE be

pleased to state :

(a) whether J N.U. continues to be in
a turmol due to boycott of offices (T.O.1.
7-2-84) and whether Government have found
out the cause for such extensive unrest ever
since the taking over by the present V.C.
and if so, salient points of Government

assessment; and

(b) whether the Minister propose to
call the representatives of the staff, siudents,
faculty of and the V.C, of this prestigious
University and have face to face talks and
resofve this problem ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUDATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) No, Sir.
Howecver, there was a minor incident in
early February, 1984 when an office bearer
of the Jawaharlal Nehru University Staff
Association was suspended for violating the
norms of functioning formulated by the
Executive Council. Following this, & section
of employees of the Universty abstained
from work from February 3 to 8, 1984,
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Subsequently, the Staff Association gave
an assurance in writing that it will adhere to
the norms and on the basis of this assu-
rance, the suspension order was withdrawn.

(b) There is no such proposal under
consideration.

10% Promorion for Class IT1 in B.H,U.

9810. SHRI NARAYAN CHOUBEY :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether it is a fact that as per agr'ce-
ment and as per rule 10 per cent promotion
to class 111 staff from amongst the class
1V staff is to be given in B.H.U, at Varanasi
since 1971,

(b) whether 20 per cent promotion to
class Il from class IV is to bc given since
1982; and

(c) if so, whether above agreements have
given effects to, if not the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELEARE
(SHRIMAT] SHEILA KAUL): (a) and (b)
According to information furnished by the
Banaras Hindu University, the Executive
Council had approved in August, 1978
reservation of 10 per cent of the vacancies
in the posts of Lower Division Clerks for
promotion of suitable class 1V employees.
In April, 1982 this percentage was revised to
20 per cent.

(c) The prescribed percentages of reser-
vation are being followed by the University.

Tribal Culture not Protected

9811. SHRI1 PIYUSH TIRKI : Will the
Minister of EDUCATION AND CULTURE
be plecased to state :

(a) whether the Minister’s attention has
been drawn towards the news item published
in daily newstime published from Hyderabad
dated 16 February, 1984 captioned “Tribal
culture not protected’;

(b) if so, what steps are/have been taken
by the Government to protect and promote
the cultures of different tribal groups of
India;
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(c) details of the tribal language centres
in different states of the country with the
details of amount allocated for that pur-
pose ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND CUL-
TURE AND SOCIAL WELFARE (SHRI.
MATI SHEILA KAUL) : (a) No, Sir.

(b) and (¢) For the preservation and
promotion of tribal art and culture, several
efforts are being made by the Dcpartment
of Cutlture and its organisations.

The Sangeet Natak Akademi has injtiated
appropriatc scheme for the conservation and
promotion of arts, including folk and tradi-
tional arts. Their Scheme of *Organising
music festivals in India’ encourages the folk
performing arts by supporting festivals in
different rural/tribal areas of the country.
Besides, Institutions engaged in the preser-
vation and promotion of tribal;rural and
other folk arts are given grants to support
their activities. To promote rare forms of
folk and traditional arts, the Akademi imple-
ments a followship scheme under which
gurus who have achieved cmincnce in such
forms are given financial assistance to teach
their arts to selected pupils. The pupils are
also given stipends.

Under the schemc of financial assis-
tance to dance, drama and theatre cnsembles,
grants are given by the Department of
Culture to performing groups in the field of
traditional arts, including those practised in
rural and tribal arcas.

The Central Institute of Indian Languages,
Mysore, a Subordinate office of the Minis-
try of Education and Culturc, have been ena-
gaged in extensive Lingustic study of Tribal
languages. It has already identified 52 tribal
languages/dialects for linguistic description
and material production.

There are no separate Tribal Language
Centres under the Government of India or
under the Tribal Development Department
of the State Government. However, some
Tribal Research Institates ina few States
attend to tribal language aspects apart from
the other regular work on tribal development
such as research, evaluation and traiping,
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Opening of Film Societles in Universities
and Colleges

9812. SHRI NIHAL SINGH :
the Minister of EDUCATION AND CUL-
TURE be pleased to state :

(a) what progress has been made with
regard to revival of the scheme of opening
of film societies in Central Universities and
colleges there under; and

(b) the names of Universities and colle-
ges where these societies arc proposed to
be opened ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND CUL-
TURE AND SOCIAL WELFARE (SHRI-
MATI SHEILA KUAL) : (3) The Commision
has appointed a committec to work out the
nature of activities and the details of cour-
ses in film appreciation to be underiaken by
the Film Clubs, and tle formulation of
guidelines for monpitoring  their activities.
The Committec’s work is in progress.

institutions  have
the pro-

(b) The following 21
been identificd for participation in
grammes :-

1. Kashmir University.

2. Punjab University.

3. Jamaia Millia University.

4. Allahabad University.

5. Ranchi University.

6. Jadavpur University.

7. North Eastern Hill University,

8. Dibrugarh University,

9. Utkal University.

10. Bhopal University.

11. Andhra University.

Name of Scholars
(i) Prof. Abrat Mustafa Khan
(i) Prof. (Col.) M, Tajuddin

(iii) Prof. S. Nural Hasan

(iv) Prof. (Miss) Hamida Saeeduzzafar
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12, Hyderabad University.

13. Annamalai University.

14. Calicut University.

15. Mang .lore University.

16. SNDT Women’s University.
17. Rajasthan University.

18. Sardar Patel University,

19. Poona University.

20. DM College, 1mphal.

21. American College, Madurai.

Re-Employment/Appointment of Prof.'
Emeritus of A.M.U.

9813. SHRI A. NEELALOHITHADA-
SAN NADAR : Will the Minister of EDU-
CATION AND CULTURE be pleased to
state ©

(a) the details of re-employment or
appointment of Prof. Emeritus at Aligarh
Muslim University since June, 1980 ;

(b) the procedure and guidelines follo-
wed ; and

{(c) the names of persons appointed with
qualifications and their conditions of
appointment ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) 1o (c)
According to the information furnished by
the Aligarh Muslim University, the distinc-
tion of Professor Emeritus has been confe-
rred on the following distinguished scho-
lars who retired from the University :

Qualification
M.Sc., Ph.D.(Minn.) FNA
M,B.B.S., M.D,, D.T.M. & H.
M.A. (Alld.)
D. Phil. (Oxon),
F.R. Hist. S, FRAS (Lond.)

M.B.B.S., M.S. (Ophth.),
D.O., M.S. (Lond.)
Ph. D. (Ophth.) (Lond.)



231 Written Answers

Section 5 (4) of the Aligarh Muslim
University (Amendment) Act, 1981 empo-
wers the University to confer honorary
degrees or other distinctions on distingui-
shed scholars.

Achievement of Sterilisation Targets by

States

9814, DR. A U. AZMI : Will the Minis-
ter of HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether it is a fact that Government
have fixed sterilisation targets of the Siates
and in achieving the targets some of the
States such as Madbya Pradesh and Maha-
rashtra have adopted coerceive methods ;
and
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(b) if so, the details of the targets fixed
and how many people both men and women
separately underwent  sterilisation-State-

wise ?

THE MINISTER OF STATE IN THE
MINISTRIES OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWALI) : (a) and (b) Family Welfare Pro-
gramme is being implemented on a purely
voluntary basis. Information about the
targets of sterilisation and achievements
during 1983-84 is given in the enclosed
statement.

STATEMENT

Statement Showing Sterilisation Targents for 1983-84 and Number
of Vasectomies, Tubectomies and Total Starilisations Done
During 1983-84

—

SI. State/U.T./ Sterilisation Vasectomy Tubectomy No. of Total
No. Agency. Targets for cases sterilisa-
1‘983-84 for tion £
(in 000’s) which
Break
up not
available
1 2 3 4 ] 6 7
1. Andbra Pradesh 530 32,439 324,803 - 357,242
2, Assam 125 64,503 33,470 20,770 118,743
3. Bihar 571 35,242 360,740 — 395,982
4. Gujarat 284 36,841 198,853 —_ 235,694
S. Haryana 108 6,739 95,150 —_ 101,889
6. Himachal Pradesh 36 7,215 26,527 2 33,824
7. Jammu & Kashmir 43 3,129 20,338 — 23,467
8. Karnataka 417 4,996 235,197 — 240,193
9. Kerala 190 19,454 153,949 — 173,403
10. Madhya Pradesh 522 25,341 264,769 39,820 329,930
11. Maharashtra 501 126,913 365,009 138,078 630,000
12. Manipur 13 2,055 2,950 688 5,693
13. Meghalaya 11 13* 395% —_ 408*
14. Nagaland 0.4 4+ 110* — 114%
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1 2 3 4 5 6 7
15. Orisa B8 16048 1sga12 | — 174,060
16. Punjab 129 8,701 99,389 32,156 140,246
17. Rajasthan 394 5,053 123,870 54,587 183,‘510
18. Sikkim 1 165 311 — 476
1. Tamit Nadu 399 23,589 472,935 -_ 496,524
20, Tripura 14 2,714% 925% — 3,539%
21. Uttar Pradesh 849 9,212 368,203 - 377,415
22. West Bengal 488 76,666 278,692 — 355,358
23, Andaman & Nicobar
Islands 1 219 945 —_ 1,164
24. Arunachal Pradesh 0.4 39 298 —_ 337
25, Chandigarh 4 702 2,615 — 3,317
26. Dadra & Nagar Haveli 1 360 1,063 — 1,423
27. Delhi 26 3,502 20816 2,682 21,000
28. Goa, Daman & Diu 10 23 4,198 — 4,221
29. Lakshadweep i 47 12 —_ 59
30. Mizoram 3 43 2,299 - 2342
31. Pondicherry 4 364 5,484 12 5,860
32. Ministry of Defence 30 7,868 12,394 — 20,262
33. Ministry of Railways 52 2,420 17,006 2,848 22,274
ALL INDJA 5,900 522,679 3,651,827 291,663 4,466,169

*Figures upto February, 1984
£Figures provisionai
Indiscipline in J.N.U

9815, PROF. P.). KURIEN : Will the
Minister of EDUCATION AND CULTURE
be pleased to state :

(a) whether Government has received
representations for taking sleps to root out
the chronic indiscipline prevailing at J.N.U.,
Delhi;

(b) the Government’s reaction to sugges-
tions made to stop admission still the present
student body is reformed;

(c) the geaeral guidelines being issued to
ensure that the University atmosphere is
de-politicised, which seems to be the root
cause of continuing indiscipline and lawless-
ness at J.N.U,; and

(d) the full details of steps being taken
to ensure that laxity and permissiveness are
removed from this campus ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURF AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) Yes,
Sir. Suggestions to this effect have been
received,

(b) Government have no proposal to
stop admission to  Jawaharla| Nehru
University.

(c) and (d) The Committee appointed
by the University Grants Commission 1o
review the functioning of the Ceatra]
Universities has, in its report, examined
the general state of discipline in the Central
Universities and the causes of periodic
disturbances. The Committee has recom-
u'mnd‘ed certain measures to remedy the
situation including depoliticisation ' of the
campuses. The details of -the recommenda.
tions are available in the re rt, copi
which have been placed in pt:a Parlml
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Library for use of and reference by
Members. Government have not yet taken
any decisions on these recommendations.

Provsions of Health Care Facilities in
West Bengal Under Centrally
Spounsored Schemes

9816. SHRI AMAR ROY PRADHAN :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) the various Health care facilities
provided in the State of West Bengal under
the Centrally sponsored schemes during
the current Five Year Plan; and

(b) the progress made so far in those
schemes and the amount allocated to the
State of West Bengal for the purpose during
the current five year plan, year-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA KID-
WAI) : (a) During the current Sixth Five Year
Plan (1980-85), the following Centrally
Sponsored Health Schemes are being imple-
mented in the State of West Bengal.

1. National Malaria Eradication

Programme

2. Filaria Control Programme

3, Leprosy Control Programme

4. T.B. Control Programme

5. Prevention & Control of Blindness

6. Upgrading of Department of P.G.
Training and Reserch in ISM.

7. Dev. of ISM Pbarmacies including
Herbal Farms and Drug Testing Lab.

8. Reorientation of Medical Education
9, Community Health Volunteers

10. Multi-purpose Workers

11. Family Welfare Programme.

(b) Two statements (i) showing achieve-
ments and Physical targets set for Centrally
Sponsered Schemes in West Bengal and
(ii) statement showing allocation and actual
expenditure incurred during the Sixth Five
Year Plan (1980-85), year-wise in respect of
various Centrally Sponsored Schemes in
West Bengal are laid on the Table of the
House.

[Pleaced in Library Se¢ No, L.T.- 8321/84])
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Minor Girls Bonded Prostitutes

9817. SHRIMATI PRAMILA DANDA-
VATE : Will the Minister of SOCIAL
WELFARE be pleased to state :

(a) whether the article “‘Minor girls
bonded prostitutes” published in the States
man of 9 April, 1984 has been brought to
the notice of Government;

(b) whether itis a fact that bonded
prostitutes of minor girls are kept captive
by cunuches in different part of the country;

(c) which are the State against whom a
a petition has been filed in the Supreme
Court by a free lance journalist;

(d) whether Government would institute
an enquiry into the reports of prostitution
of minor girls and castration of small boys
and present the report of such cases; and

(e) what action Government propose to
take 1o stop these shameful activities ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCICL WELFARE
(SHRI P.K. THUNGON) : (a) Yes, Sir.

(b) The information is being collected
from the State/Union Territories.

(c) and (d) A Civil Writ Petition No.
608/84 has been filed by Miss Sheela
Barse, journalist of Bombay, against the
States of Maharashtra, Andhra Pradesh,
Tamil Nadu and Karnataka, The above
writ is still pending for disposal before the
Supreme Court.

(e) In addition to the provisions of the
substantive law safeguarding the rights and
interests of minors, the Suppression of Imma-
ral Traffic in Women and Girls Act, 1956, as
amended in 1978, prohibits the exploitation of
women and girls for the purposes of prostitu-
tion. The Act contemplates systematic measures
to suppress the traffic, abolish brothels and
other forms of commercialised vice and is
intended to be a supplcment to the provi-
sions of the Indian Penal Code aganist
kidnapping, sale, abduction, seducation and
wrongful restraint. However, the responsi-
bility for the implementation of the Act
rests with the State Governments. The
Central Governmeet has been pursuing the
matter of effective enforcement of the
Act with the State Governments.
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Filling up of Posts in North Eastern
Railway

§§18. PROF, AJIT KUMAR MEHTA :
Will the Minister of RAILWAYS be pleaged
to state :

(a) whether it is a fact that the vacan-
cies due to retirement of officials are not
being intimated on time in the North
Eastern Railway:;

(b) whether it is also a fact that because
of this lapse a large_number of successful
candidates who bad appeared at the
October, 1982, examination held by the
Muzaffarpur Railway Service Commission
could not get appointments;

(¢) if so, what remedial measures are
contemplated by the Government in this
regard; and

(d) if answer to (a) is in the negative,
the number of persons who retired in N.E.
Railway during the last three years and
the number of vacancies communicated for
filling them up ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOUD-
URY) :(a) to (d) Information being collec-
ted and will be laid on the Table of the
Sahha.

qew Ak MY wfRel o gyaw @
HARI HIA &Y LATE qT WAT

9819. =71 WAt wrf wrto «WIY
ot HANET AT §AY :
st LT Al
ot siiw fag

w1 Auga st afeagr 99 FATY HT
9T &30 5 .
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(m) afx gi, 8 gw A § q5w w@r ;

“(9) W7 XF gHEAT W W &
fae g 7 Y 31w w79 I §; B_ﬁ'(

(3) afz gi oY acaaret sy v § 2

AtagA @l afcage wwwa § wa-
dat (st fagretgam wad) : (F) ¥
(r) emm @R WA wfawy W@ g D
geare & AT AT ¥ FGRIY SO
TG IATA AT GHT, YT 59 w107 fpey
FurAT eA-gfaEr F gwmT F FT 6y
A &) FE gIAT G wrAg (st §

(F) &YX (3) GI&IT T F@aATd Frve
¥ w4 FY qU FA F fag swa i
A P &9 TFTE 1 —

(1) s@ard T A aTxX FPrAy
& qadl W arafakar & &rET 9T T
qT AT {47 |

(2) TR § WYa=r 75 @ sfafaw
Y T A JI AT AT FETSAT T 77397
&1 ¥l < 150 e wfafeq a1 afe dwa
grat gq8 Wafaw s@ F fqe s
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fam S ag W sgr T § i 1984-85 ¥
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(3) a3 Arer A § oy weq ey
¥ afawan a1 1 gifg & foag fagy
TITE FIA & FG AT | §F @) fay
¥ stfgwan gearew #1 oifey & fog oy
arafrag oafeaat & g fear aar
faad sEatd T A ArawEAr £ g
ferar ST a® )

Non-entitlement of Group Insurance
Scheme to Delhi Public Library

9820, SHRI BHUBANESHWAR
BHUYAN : Will the Minister of EDUCA-
TION AND CULTURE be pleased to state :
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(a) whether it is a fact that employees
of Delhi Public Library are not entitled of
Group Insarance Scheme and retirement
Pension Scheme while ‘it is applicable in
other autonomous bodies like NCERT, etc.;
and .

(b) if so, the reasons therefor and whe-
ther any such proposal is under the/consi-
deration of ‘Government ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) Yes, Sir.

(b) The Central Government Employees
Insurance Scheme and retirement Pension
scheme do not apply to the autonomous
organisations, Such organisations evovle
their own schemes for their employces. The
Dethi Public Library Board have alccady
agreed in principle to a group insurance
scheme for its employees as also to extend-
ing a pensionary scheme to replace the
existing C.P.F. cum gratuity schemec as
available to its employees at present.

feedt &1 wae sk aER

9821. =it faxy wrowwaf:
= UHANA FATHT AEAY ¢
w1 fvar sl wegfa At ag s
F H R fF

(%) #T FEIT FT AA 19 HIA,
1984 *Y cFAFeAl’ F g5 8§ H IA9
fg=&r & qdeqr & gafay atsr aF faar
war”’ §igw ¥ gwifwa amEAITE) e
feenar aa1 §;

(&) 7ar FNa fazafaamar @ e
& gfa sdenqur s7agr~ &1 uFq & fag
FAAE &7 T E ;T

(w) Far gz ¥ fawe FDT
fagafeen=sat & f@edy =1 sfaqd fawg
N afram fagg fifva s w12
gfs @i, @ 9 faqafamaa) § am qar
g fams qar fsar o 9wT g AR S
faeafemmEal & amw war & fsad s dar
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a1 @ ot afe g fer & A1 wTAAO@
@ Y A @ @ g9 4T HIOT § 7

forr it wewfa @ar avTr wRaTo
wareat ® avw Wt (siwat st ete) ¢
(%) s, g

(7) &R (1) ushg faar Nfa #
agare fasafaamay, famr aur odar #
qI5AH & ¥] A =7 NG AT F) IHATAT
AMI IR § wgi aF weEry famfaomand
¥ qv9+ 8, geitrg ghean fazafearey)
g fegrg  fazafaaran qur  feedf)
fazafaarag, fafse gqrasai & faq
faar# arean & w7 § gt & @i
t ganfy 3 & 1 fam Wl ¥,
fet ¥ arzawat &1 FEFr.  Fgwea
qAT [IQT FAATY ) FART AIA Ag®
fazafaaraa & grai 1 o faval & s
Jry-gT7 sraar wiw Fraey fgt ¥ faed
#rargafa &

g Hedry fazafaaear & fgedr &)
fogr &1 afaqid wregq I H1 F1E
g Ag ¥

Employment of Casual Labour in
Lukhnow and Mughal Sarai Loco
Shed

9622. SHRI KRISHNA CHANDRA
PANDEY : Will  the Minister  of
RAILWAYS be pleased to state :

(a) whether it is a fact that there are about
700 bogus casual labours who are clamour-
ing for employment in Lucknow Loco
Shed;

(b) whether it is a fact that in Mughal
Sarai Diescl Shed some people got employ-
ment to their wards and relations against
persons who are due to retire till 1999;

(c) the facts thereof; and
(d) what action is being taken against
those responsible ?

THE MINISTER OF RAILWAYS
(SHR1 A.B.A. GHANI KHAN CHOU-
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DHURY) : (a) The cases of 700 casual
labourers, claiming to have earlier worked
in Loco Shed, Lucknow, is now under
scrutiny for verification of genuineness of
their claims.

(b) to (d) A special recruitment for the
post of Cleaners was held by the Lucknow
Division of Northern Railway with the
approval of the General Manager. Appli-
cations of sons of railway employecs working
in Dieasel Shed, Mughal Sarai who were
eligible were also considercd. Thus, there
was no irregularity.

Hike in School Fee in Delhi

9823. SHRI N.E. HORO
SHRI G.S. NIHALSINGHWALA:
Will the Minister of EDUCATION AND
CULTURE be pleased 1o state :

(a) whether some cases of hike in the
fee in Schools in Delhi have come to the
notice of Government;

(b) whether Government are aware that
there are a number of other charges taken
from the parcots of the children in schools
without any corresponding increase in facili-
ties;

(¢) whether Government have any check
on the dues, other than fee., such as buil-
ding fee, library, games, first aid, etc. being
demanded from the students which are not
included in the school fee; and

(d) if so, the reaction of Government
in such case ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) :(a) and (b)
According to the information furnished by
the Delhi Administration, some cases of hike
in school fees and other charges of un-aided
schools in Delhi have come to their notice.

(c) and (d) The Government exercises
check in such cases under the provisions
of the Dethi School Education Act/Rules,
1973. If any violation of the Act/Rules is
reported, the same is examined in the light
of penal action suggested in the said Act/
Rules,

" VAISAKHA 13, 1906 (SAKA)
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IAL AT H YTRIT =TT AIEE FIWAT

0824. =it fsiw wror 8w 39T w@Eey

8ite qfiic §Farm WA 7 F4TA BY FAT

FIF F -

(%) #01 WY qEAl0 w741 H
19 % fau sux SRy ¥ $1E g1 :qg-
"I ATZE DFAT a1E &

(=) afz gi, a1 3g NI FF ¥ 77
g & AR FeEINT AT AT g, #}

(T) O W_F H I FSGAT A
Fiatfeaa &7 & fag fFHaar svufy «5-
fea =Y 7€ &7

- T1Eeg 3T qfeame ssmo "AxRtAg §
usa-AA (Hiwal sgfem fwzag) -
(%) &8ri

(&) &1 (7)) @RS AIFE FWAT
I u2e afga T § 2,10.1977 & *Frai-
fraa Frar &1 30.9.1983 aF e
AFAT F FFAX SR FIT F 55,495
wareer WSt #1 sfafera fea war § ok
¥F aral § d91a F faar wav 1 @y
TMEET FIFAT & HATAET £ T 1983-34
AT 1984-85 & T AT XX FT F9T :
826.19 1@ ¥IT AT 748.29 ATE TG
#y nifer srafeq &1 Ay &0

Increasing the Loading Capacity of Iron-
ore at Paradip Port

9825. SHRI CHINTAMANI JENA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that Paradip Port
in Orissa is the first port in the country where
facilitics of mechanised loading of iron-ore
for export were created;

(b) if so, what was the loading capacity
of iron-orc from this port initially;

{c) what steps have been taken to incre-
ase the loading capacity;
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(d) whether it is a fact that Visakhapat-
nam and Madras Ports has been developed
for exporting iron-ore with heavy invest-
ment and the Paradip Port was neglected;

(e) if so, what are the reasons therefor
and reasons for not developing Paradip
Port;

(f) whether there is any proposal to
develop Paradip Port now; and

() if so, the details thereof and by when
the work is likely to be started ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) No.

(b) 2 million tonnes per annum.

Name of the Scheme

1. Improvements and modifications to
Iron-ore Handling Plant.

2. 2nd General Cargo Berth
3rd General Cargo Berth
4. PFertilizer Berth

MAY 3, 1984
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(c) Improvements and modifications to
the Iron-ore Handling Plant aimed at increa-
sing the capacity to 4 million tonnes have
been completed in January, 1984 at an esti-
mated cost of Rs. 11.74 crores.

(d) It is a fact that Visakhapatnam and
Madras Ports have also been developed for
exporting iron-ore but it is not correct that
Paradip has been neglected.

(¢) Does not arise.

(f)and (g) An outlay of Rs. 60.81
crores has been made in the Sixth Five Year
Plan (1980-85) for development schemes of
Paradip port. The important schemes of
development under execution at Paradip in
the 6th Plan period are as follows :

Pate of issue of sanction

(Rs. in crores) of the work
11.74 February, 1976
12.63 July, 1978
13,34 July, 1981
15.50 29.1.82

The schemes included in the Seventh Plan will be known after the finalisation of

the Plan.

Development of Major Port in Gujarat
for Exploration of Qil and Natural GAS

9826. SHRI R.P. GAEKWAD : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether a representation had been
made by Gujarat Government for develop-
ment of major port in the State for explora-
tion of oil and natural gas and off-shore
drilling 3

(b) if so, the details thereof ; and

(c) the decision taken by Government
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPIOG AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) No.

(b) and (¢) Do not arise.

12.00 hrs,
it T fasrw QAT (FTSOR) ¢

yeny oY, ¥ v S NF wged fawy

T &I ATHT AT Arwfaa HT Argar
B1ER AT a3 A, 7 afadi & g,
AN aais, sto afs gare dgar ot
a1 gfear sediege ave ddwa A
X G S WAT TEAT AT w7 @y &
faa 1 7% s @ et & srrmrear, g
Fear § § T gy A e fr ag g,
2 o @ wwiet sETEE A FHN ) gwra
FHAT & FF 33 waeq @ 9 | w9 oy
T H AT 3g wTAET SSTAT T 97 ek
TURTT & T & Fgr v e 98 qegwar
# Y qg ITF careq ¥ forg fafa
ABT HITHY GAFTA1eTE gF BF o
fE & Arsa ¥ @ g......
AT WEAT : TR & @7 @ e

mawﬁms,oooacméth
l
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ot T fatnig qram| : HIHT qT
3% &1 wszafr St 7 3fr 10,000 To e
& Jfie ot a8 3@ §, IF T T
7 FT GHA § a1 3T T¥  HT 4T HAW

FEqW wRaq : T A1 AV 9@ ¢

e Y S sy QT AT §F {ANTL A
g1 ag A qT ST A F @ <@ qwAr
3k T aRET ® g FT FEHATE
Giee & w18 favwa ad) @Ay Afgdr

1 thihk he will see to it.

oY ST ATT FE & 6 IAE Gy Y
#r§ fagaa 7 8 1

. THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :

Whatever you say we will do_,.
(Interruptions)

st T wae fag (FRTOTER) ¢
HTUET, SYEQ GoTeE ® AW ...,

(Interruptions)
weaw wgtea : AT q@T ]

1 got something like that done in
Ludhiana.

(Interruptions)

ot Teitx WY (HETWER) ¢ wET
w1ge, A e fagrd aToryd), aved
weoy Fag ot Frerar @ R €.

O PN AR e
—. .‘_)!+Jb)lf JD')’&T‘LOJ,’({/':( J:f.‘-'b

SHRI SATISH AGARWAL (Jaipur) :
The deteriorating situation in Punjab has
compelled the two leaders, Shri Atal Bihari
Vajpayee and Choudhary Charan Singh to
court arrest at the Boat Club. What to do?
The Government should come out witha
statement.

VAISAKHA 13, 1906 (SAKA)
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=it waft W wr (fraTe) o srewm
oft, 82 @Ter & Ty Y wErE F fawg-
AT AR AT gt v st =+
e F A AT g2 AT FE W B

- TT T A IR T2 & a¢hew T FY

Fata At N 7 AR F Ay Jare @,
e wou fag o srewr Y 5,000 e
faat & gra...... .
eaW A AR : I AT TEIX & @A
I .
it WA T AT AT T AV F |
HIgF gHras § gy a6 grva a8
sfaff@ @t ® § 99 F svaT fog
ey T T T 9T A9 W § @A
Fl fasgar gm@E Al g F o @
FaT fopeY SHgR aady &t feeel, Wy
1 Wrsar T Q...
) ( =uaeTw)
qATq F qRL AN YR AT
s A S d W@ F fag qac
FTAT Y, TETA T A-T@EA N
qrar g ) THY ¥ B TEa oA ...,

weuw Aptey ¢ 9 ek ww @
IAET 91 AR gH § & fagAt 7w saw
Fg1 &Y ga faga o< Faearegas O 9=t
FTET | AT 9 3T T HAAT & HIX ST
A fgma ...

- ot Tw feew qmeam : fE G-

F1R &1 fawear & o qg A fewrd
g iqum A feafa dmad § ag
e fasga faver <@ g owd fAR
JTAFT FL @ & | ag 1§ WgHT aww
agl §, oo <n ¥ aff A =@

wegw WEAT ;A g a1 F A
)

PROF. K.K. TEWARI (Buxar) : What
is happening in Punjab is definitely very
serious and all steps should be taken to stop
the violence. But the arrests and this agita-
tion which has been organised by the Lok~
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dal-BJP combine are aimed at fanning com-
munal feeling. ...

(Interruptions)
SEVERAL HON MEMBERS : No, no.
st <5z wET : ¥ 9 AW AT QE?
ggH! e ¥ frwify, Faqs w9 |
qg FFIAA E... ...
(smam=)

P38 7 N AN P I Y N s S
----- ISz 2'1".( AR
CEA
PROF. K.K. TEWARY : This is aimed
at fanning the communal tensions.

SHRI SATISH AGARWAL : No.
(Inrerruptions)

weaQ wgeq . UAr @, e 79
ara gfad
(zaa917)

Heqer AT« AT & FAT qIq KT
w@Eafsy

PROF. K. K. TEWARI : The nation is
in complete chaos. They want to exploit
this situation, I agree with Shri Bagri that
the country's integrity is in danger. There-
fore, we must deplore

(Interruptions

Heqw qFIY : T3 FAITT |
(sagumm)

wemat vtz ;T miga, w17 Wy
Tt @i, |y 9=t § a1 Tor fga ¥ A 59-
AT AT AT E g R Wwfzd o ad @y
9 a1 137 3 fF 37 faeq &1 77 87
A1 ATE AT 1 Ag gH AL HH I
NI AT Y gt g7 F1 faww oar Fwar

arfed 1 ar & gurdr Y ArgAT @ awAr
g

AT TFIIT TRATAT A %F ARNGT g'
A=A § gawr FqrewT § foopaz v
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T Y, 9 ARHT F WL AT g1 St

T I § &% anwar 8, arg fed

12 faft oft Asigg T @ 9 FT ), €

e A ¥, T dara &) Aawar g
(eamary ) **

I have not allowed anybody. Nothing
goes on record. Shrimati Sheila Kaul.

12.06 brs.
PAPERS LAID ON THE TABLE

Annual Accounts. Reports etc. of the Indian
Institute of Management, Bangalore, the
Banaras Hindu University, Varanasi, the
Aligarh Muslim University, Aligarh. the

Lalit Kala Akademi, New Delhi for
1982-83 ctc. etc.

MR. SPEAKER : Papcrs Laid. Shrimati
Sheila Kaul,

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHAILA KAUL) : I beg to lay
on the Table—

(1) A copy of the Annual Accounts (Hindi
and English versions) of the Indian Insti-
tute of Management Bangalore, for the
year 1982-83 together with Audit Report
thereon.

(2) A statement (Hindi and English versions)
showing reasons for delay in laying the
papers mentioned at (1)above.

[Placed in Library. See No. LT-8275/84]

(3) (i) A copy of the Annual Report (Hindi
and English versions) of the Banaras
Hindu University, Varanasi, for the
year 1982-83.

(ii) A copy of the Review (Hindi and
i English versions) by he Government
on the working of the Banaras
Hindu University, Varanasi, for the
year 1982-83.

(4) A statcment (Hindi and English \_isions)
showing reasons for delay in laying the
papers mentioned at (3) above.

{Placed in library. Sce No. LT-8276/84)

*¥Not recorded.
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(5) A copy of the Annual Accounts (Hindi
and English ver<ions) of the Aligarh
Muslim University, Aligarh, for the year
1982.83 together with Audit Report
thereon.

(6) A statement (Hindi and English versions)
showing reasons for delay in laying the
papers mentioned at (5) above.

[Placed in library. See No, LT-8277/84)

(7) A copy of the Annual Accounts (Hindi
and English versions) of the Lalit Kala
Akademi, Ncw Delhi, for the year
1982-83 together with Audit Report
thereon.

(8 A statement (Hindi and English versions)
showing reasons for delay in laying the
papers mentioned at (7) above.

[Placed in library. Sec No. LT-8278/84]

(9) A statcment (Hindi and English versions)
explaining the reasons for not laying the
Annual Reports and Audited Accouats
of the Indian Institute of Advanced
Study, Simla, for the years 1977-78,
1978-79, 1979-80. 1980.81. 1981-82 and
1982-83, within the stipulated period of
nine months after he close of the Accoun-
ting Year.

[Placed in library. See No. LT-8279/84]

(10) A copy of the Corrigendum (Hindi and
English  versions) 1o the  Audited
Accounts® of the Regionul Engineering
College, Durgapur, for the ycar 1982-83.

[Placed in library See No, LT-8280/84]

(11 (i) A copy of the Annual Report (Hindi
and English versions) of the Rash-
triya Sanskrit Sansthan, Delhi, for
the year 1982-83.

(ii) A statement (Hindi and English

versions) regarding Review by the
Government on the working of the
Rashtriya Sanskrit Sansthan, Delhi,
for the year 1982-83.

(12) A statement (Hindi and English versions)
showing rcasons for dclay 4in laying the
papers mentioned at (11) above.

[Placed in library. See No. LT-8281/84]

VAISAKHA 13, 1906 (S4KA)
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(13)( A copy of the Annual Report
(Hindi and English versions) of the
Rampur Raza Library, Rampur,
for the year 1982-83 along with
Audited Accounts under sub-scction
(2) of section 22 of the Rampur
Raza Library Act, 1975.

A statement (Hindi and English
versions) regarding Review by the
Government on the working of the
Rampur Raza Library, Rampur for
the year 1982-83. :

(14) A statement (Hindi and English versions)
showing reasons for delay in laying the
papers mentioned at (13) above.

[Placcd in library. See No. LT—8282/84]
(zaagr)

seae wEA - gl A ¥ 3@ ar,
arer Y A &) @@ AT 8 A W,
(zaaama)

(ii)

qeTW WANIF : AT FIAT JIW T
NwFiar Nt F3 WEF amd A
"egT YAt FEY &, AT AF F )

(zuaeT)

=t /A T awret (fEaR) - ereaw
AgIEq, 0F q1F A NI F W@ H |

sreqer WERY © 797 ARA & A ?

= ®A TR AW AT F FINA
HITET FIFIT J ST Y arT &7 @ &g
i gerfeg & offx ag-weslt &.. ..,

qrgaT arg g ...

qeae HEtay . §IT /IT W aay
FWE? '

ot ®dt W amnA} ; R A @Oq
adYS ardr A )

(saawm)

off tdm wae fag  (Fedomane) ¢

FLRIT AMATT ¥ aY qraely 7 2, IGH

ag ®Ar S F o9 svywy wieT w1 faar
21 9E aediew ¥ femr @ 5 amnix

#® The Audited Accounts were laid on the table on the 29th March, 1984,



251 Papers Laid
Pifger 78 ger€ 7f ot Frfraa w7 ¥ gt

48 W ¥ qT gAIIE FEET AN 1 (G-

Ty Sft Z@ 9T IHT & |

TF gTH Q977 fag S F g
Fegnd AN Fregad 2 W E, AT IF
% € wrmar ag g & R W 9w
g & Fat freoarfat 2@ § 7

sreqe wateg : saw! Afaferw @@
&, & Far F€M | FqT-A7ET Fhewior
(smrea)

st v ware fag e A gi R,
AFT WE\F T q1 T A4 AGIEA |

SHRI RATANSING RAJDA (Bombay
South) : The Home Minister is here. He can
state the position.

Aeam wFAT : ATT YAF a1 § AL |
1 wgr fr aq famwe g a1 & & @@
g '

ot o gAR fag . TESEAT ST
agt &, &% w1gd & f ag awen
(zaawm)

SHRI JAGDISH TYTLER (Delhi
Sadar) : Sir, twice, as a supplementary, 1
wanted to raise something. Delhi School
of Engincering teachers are on strike. Beca-
use of that, the students. examinations which
were supposed to start on the 2nd have pot
yet started. The students are going to lose
one year of their professional careen in
the respective industries.

&t | W AT - A DA AT A
wed §, agt gy AT g &

sit sty aTgeEwT : aA S giag,
=91 A 91E & T1q §, faceil FrA@ )
§qY Ot H1E 4INT & 78 & 19w
(=aawve)
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WSIW WERY : {19 AT H199 F A
T ®@ § ? g FF TN ? HT9H)Y TE
o ax feemga % frar

(zaaw )

s wt YR AT : qSAW WA,
ag aned foror &1 71997 § 1 31T ST Wi
e snw adf, @ FH A gzAd A
et § ) fee T #EY fw q@ 9X Far-
AT AE D | A FW QEFTCART HG0,
ar & w771 ? (smaa)

Jreqe wgza : AT9ET faarx faegw
w31 & o wgAd g

=t fameaz fag (79T) : sreme wE)-
79, §% THENEE  (gHedz) faw wa
araa ?

wegw vy : fafarzy qga 43 §-
F1 g aret faw ArvEr § av A ?
—fafaeer grgrawgar & fF am wr g

st femraz fag : deasw mgiaw, 17
gwrE, 1980 ®1 Tl &4Y 7 wg1, 16 F@D
1981 1 WETT HAY A FFr | I9F aATE
AT F& I FET 1 FWIL AT AAT S, ST A7
A %77 afer de gadistaT (uuziz)
fasr ardfy &% agY FaT AT

. Feam wHIIT : TE wgd & 5 a7 gy
|
st fawrrax fag . awi gafer &
fager SFT & 1 8T A ¥ sy arar @,
afer Iasr q@ A faar war 21
(zaaaa)
ot 7Y T Wie : XF AN a9 oy
T g} § W AT TEY I F7 31 59 T4
X A"EAT FT A4S § | WD w0
fag 2@t N Iw & Sadar W&
Fifea ag arfeariz frg ared § 7 argw
AT AT AT TR & | 3T IAA Forelt wg
T FF, @ ave A arfwmide #1 )
(saawm)
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AqW ARAT © ATT T F FAT ATHA
g?

ot vt T awdR: wEAT A g
T wfafa & Qw11 399 qR Fg 5 oW
FET H AIFT ) AR T Hqw K
argaT g fr giw fafaeex ame qwm § )
THA GO T FLTH BE aArEY |
ag w7 g ?

yeaw wgag ;- fag § e ®
A% & fa ag FAT 9T ¥

st qAl T AamE A @iw w5 T
FIOE FIW § 1 AT qg §iT WU
T /AT &7 Srer war § At gfarar w
e B fog gaT o wgr @, ag & srrowr
SqrEAt AT qTEgar g )

sroum gy . &Y oW qr@, gA |
4

st o) R A o HAY age
qgi aweg A 7

(saawa)

st w famw aremA (FTegR)
T Fr g 27 arfar gstra #
gueat #1347 @ araff ! s
gg 9« 9 avg I9dr @y ?

st gfedw agyge (TERgT) ;o
qIL ¥ ®fgu fs ag ag@sy 2

(vamar)

st TTRTEATT et (qEAT) A W
Wy agy AN ¥ fax @ 3, & wrfewr
Qe Aifew 3 qHFE ) AT §8 At w3
Y |

aoaw wgiay : & FETEIE )

SHRI HARIKESH BAHADUR : Free-
dom fighters are not getting pension because
of corruption in the Department here.

MR. SPEAKER : I will take it up.

DR. VASANT KUMAR PANDIT
(Rajgarh) : I have given a notice in regard
to import of 1000 tons tallow
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oo wgied : A O w222 ¥
&1 wqT & 1+ I have already referred it,

(vmamm)
oW KRRy : AN AP &3 § KX
AT FW@TE |

Notifications under the Homoeopathy Central
Council Act, 1973, Annual Accouats, Reports
etc. of the Central Councll for Research
in Unani Medicine, New Delhi, the
National Institute of Ayurveda,

Jaipur for 1982-83.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOSHINA KID.
WALI) : I beg to lay on the Table~—

(1) A copy each of the following Notifica-
tions (Hindi and English versions) under
sub-section (2) of section 33 of the
Homoeopathy Central Council Act,
1973 : —

(i) The Homoeopathy  (Diploma
Course) Regulations, 1983 published
in Notification No. 7-1/83/CCH in
Gazette of India, dated the 11th
May, 1983, together with a corrigen-
dum thereto published 1n Notifica-
tion No. 7-1/83-CCH in Gazette of
India dated the 6th February, 1984,

(i) The Homoeopathy (Graded Degree
Course) Regulations, 1983 published
in Notification No. 7-1/83/CCH in
Gazette of India dated the 11th
May, 1983 together with a corrigen-
dum thereto published in Notifica-
tion No. B-1/83-CCH in Gazette of
India dated the 6th February, 1984,

The Homoeopathy (Degree Course)
Regulations, 1983 published in
Notification No. .7-1/83 CCH in
Gazette of India dated the 11th May,
1983 together with a corrigendum
thereto published in Notification
No. 7/1/83-CCH in Gazette of India
dated the 6th February, 1984,

The Homoeopathy (Minimum Stan-
dards of Education) Regulations,
1983 published in Notification No.
7-1/83/CCH in Gazette of India
dated the 11th May, 1983 together
with a corrigendum thereto publi-
shed in Notification No. 7-1 /83/CCH
in Gazette of India dated the 6th
February, 1984.

(i)

@)
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(v) The Homoeopathy Central Council
(Inspectors and Visitors) Regulation,
1982 published in Notification No.
7-1/83-CCH in Gazette of India
dated the 17th June, 1983.

[Placed in library. See No. LT-8283/84]

) () A copy of the Annual Report
(Hindi and English versions) of the
Central Council for Research in
Unani Medicine, New Delhi, for the
year 1982-83 along with Audited

Accounts.

A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the Central
Council for Research in Unaaoi
Medicine, New Delhi, for the year
1982-83,

(ii)

(3) A statement (Hindi and English versions)
showing reasons for delay in laying the
papers mentioned at (2) above.

[Placed in library. See No. LT-8284/84])

{(4) (i) A copy of the Annual Report
(Hindi and English versions) of the
National Institute of Ayurveda,

Jaipur, for the year 1982-83.

A copy of the Annual Accounts
(Hindi and English versions) of the
National lnstitute of Ayurveda,
Jaipur for the year 1982-83 together
with Audit Report thereon.

(D)

A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the
National Institute of Ayurveda,
Jaipur, for the year 1982-83.

(iii)

(5) A statement (Hindi and English versions)
showing reasons for delay in laying the
papers mentioned at (4) above.

[Placed in library. See No. L.T-8285/84]

Prevention of Food Adulteration (Ninth
Amendment) Rules, 1983

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI): I beg—~o lay on the Table—
A copy of the Prevention of Food Adultera-
tion (Ninth Amendment) Rules, 1983 (Hindi
and English versions) published in Notifica-
tion No. G.S,R. 848 (E) in Gazette of India
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dated the 19th November, 1983 together with
a corrigendum thereto published in Notifica-
tion No. G.S.R. 113 in Gazette of India,
dated the 4th Febrnary 1984, under sub-sec-
tion (2) of section 23 of the Pre Prevention
of Food Adulteration Act, 1954,

[Placed in library. See No. LT-8286/84]

12.14 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL : Sir, I have
to report the following message reccived
from the Secretary-General of Rajya Sabha :

‘1 am directed to inform Lok Sabha that
the Rajya Sabha, at its sitting held on
the 2nd May, 1984, has adopted the
following motion rcgarding appointment
of members of the Rajya Sabka to the
Joint Committee of the Houses on the
Life Insurance Corporations Bill, 1983 :

“That this House concurs in the
recommendations of the Lok Sabha
that the Rajya Sabha do appoint two
members of the Rajya Sabha to the
Joint Committec of the Houses on the
Life Insurance Corporations Bill, 1983,
in the vacancies caused by the resigna-
tion of Shri Era Sczhiyan from the
membership of the said Joint Commi-
ttee-and the retirement of Shri B.
Ibrahim from the Rajya Sabha and
resolves that Dr. Shanti G. Patel and
Shri Rameshwar Thakur, Mcmbers of
the Rajya Sabha, be nominated to the
said Joint Committec to fill the vacan-
cies.”

12.15 hrs.
MR. DEPUTY SPEAKER in the Chair.

MATTERS UNDER RULE 377

(i) Need to ensure punctuality and daily run-
ning of Neelachal Express

SHRI ARJUN SETHI (Bhadrak) : The
175 UP/176 DN Neelachal Express, a pair
of fast tri-weekly train which run between
New Delhi and Puri in Orissa State connect
in between, Bhubaneshwar which is the c.pi-
tal of the State. Although it was originally
envisaged to be a super fast rain, the Rail-
way Administration reduced it to a mere
fast train, It takes about 36 hours to cover
the distance of 3900 KMs between Puri and
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New Delhi if it keeps to the scheduled
timings., But it has recently become a rare
phenomenon and passengers travelling by
this particular trains coasider themselves for-
tunate if the train runs on time; rather it is
running late normally by three to five hours,
a common happening in recent month.

The arrival and departure timings of the
train at New Delhi station is not only in-
convenient for the railway users but if the
train runs late and reaches Ncw Delhi after
10 P.M, it becomes equally difficult to get a
conveyance for their destinations, besides
being harassed by the taxi wallahs or scooter
wallahs. The services provided earlier for
the travelling passengers have also pro-
gressively deteriorated.

Keeping the needs of the railway users
in general and the interests of the Orissa
State in particular, | urge upon-the Minister
of Railways to help improve its punctuality,
besides making it a daily train and skipping
over the AMNahabad-Banaras Section which
is responsiblc for all such inconvenicnces
from its route. Simultaneously, in order to
meet the growing demands of the people
there must be a stoppage at Bhadoak
Railway Station in Orissa.

(i) Need to develop the village Amon, Tebsil
Budburl in Vidisha Rarliamentary consli-
tuency as a model village and to extend
IRDP, NREP and RLEGP schemes to the

village.

it ware o wat (fafaam): sureas
wgiza, fafzar dadiy & & sraia get
ggdte & wix st ¥ fana g ade Ay
wreor ghasoe gar v Mgy wror o
arfaal & oF $93 50 A8 &9 ¥ wfus
#t arfas erfr g€ &1 «www (20 F5
4 9F% HFT 49T 95 TR FHfy I
T L AR B AT § AT AT g TNA
e g smar g

&R 7 qwarfaat & ggraard
qHTT A F1d &1 ATOR 5T frg &
9 WIEfas WHIT ¥ =Ae gu W aiw
% feufr 3@ gu @ ©F ad wiw R
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¥ & faefaq s maws § 1 9 6
WY AT AT ¢ wEw oF
fagior weA WY AV F AT AW ®
ferg qeftor ety aw dgaw A=t
&1 favrg &1 & #Fa Far s ufygg)
zdY wE yrer fawra werew gra Wy
€ a1 & 91, uA 1 § @ awr F{IT
g § ot 9 ATy w1 IFF g F foqg
AT s ¥amsa s fade fRgam

FifgT 1 |

(iii) Need for early implementation of Kuria-
kutty-Karappara multi-parpose profects
in Kerala

SHRI V. S. VIAYARAGHAVAN
(Palghat)**: The Kuriakutty-Karappara multi-
purpose project was formulated two decades
ago. The total outlay of this project was
Rs 43 crores. This project today is under
the shadow of uncertainty.

The Forest Department of Kerala was
of the opinion that if this project was impie-
mented, 200 acres of forest land would be
inundated. But now the experts say that if
certain changes are being made in this pro-
ject with more emphasis on irrigation, the
danger of the forest land being inundated
will not be there. Recently a team sent by
the Central Irrigation Depariment had visi-
ted this area and conducted a survey, Under
the scheme prepared and submitted by the
Kerala Government in 1965, about 48,000
acres of drought affected areas in Chittur
Taluk including Kozhinjampara, Erthem-
pathy and Vadakasapathy Panchayats in
Palghat district could be irrigated. If this
project is implemented not even an inch of
land will come under water.

Therefore, I request the Government to
take immediate steps to implement this pro-
ject with the emphasis oa irrigation and thus
provide irrigation facilities to the drought-
affected areas of Malabar.

(lv) Need for proper utilisation of land of
Forbesgang Airport (Purnea), Bihar

oft gAT v doy (srefiar) : gqreqy
wgrea, wfasvs  (gioar) g ¥ ow

#¥Qriginal speech was delivered in Malayalam.
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qET T EATE HFTE M I wST gOAT
g | 3ad faafo w19 & fraral &Y segw
grars i #®1 afqggw, frami v
srafa & arase, fear marar & Sy
Frarard a N 5 wraEaT § W
14 & 717 gy awfen garg wF ¥ e
W gaanr frar sraar

I3 1T AT AT 9T qfeaa
qiorar, zwdar, wead), w@gear, wqqq,
afem Fare, sfezre, g & e
qare & garg aifadl & fao W 3o w9
& wowar, fzedt, aarew afs oAl &
QUAT FIAT AT YA G117 | TqF FATAT
¥% araTx® oF FiAfvE wgew F ewiw
5 ggarn, agfar amg, wgad, sfarm,
AR, Az femans aqifz s zq
&7 § feaq 57 & Feer wifaay £ g=ar
fetifes agAt &L aril otz ag oF garer
7 e} AT g

FIAFA F T o0z oA w2 owr v
T TW ez 37 ey At gaid
HAT FT K AAA GAT AT ST qE W
GAIET HT STILIT A7 | TG A 7 3
% FI1 Faar ar )

a7 ATANE 3337w & qgan
2 & wrefamtss & gard szt w1 gand ¥y
@ e faar s ) aft g wewa ag g
TUEATE AT & Fer At uf yfn A1 arg-
gfaa sfadl avenfeat oF aeg yfaga
& adr % fau a=draza 77 & F1a arfs
¥ e geafa &1 Ifaw g @ )

(V) Need to reduce custom duty on raw
material for cork industry to save It from
closure

oft "o amyy (femT) @ gareqer
agiza, & Faw 377 & afig frer fafag
fawz & sz 77 wgtar =1 eqrq Ay
foq ®3av =rgar g |
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12.3.1984 %7 ¥ guwEITF gAY
AR 3T A WD Fee) &1 farsdt Trag
efcfezan & qrg T & ff § a@EIH
i AfT 999 Fr9EAT W@ av | 99
weara § ¥y sgran s #5% A 9%
9% ATH & T F147 grar anfge 1 g &
7g gFENEY I ¥ ;7 gFA § ) AT AG
T gAT &Y 3T WY @vd wiw A hfagai 97
g st :

21.4.1984 1 AT A*AL [11/84-
W J F=9 {IT 9T FI qLEATAT AT
q1, 9T 4% AT @ & s wmd g
qIY § fr ag Feedt &Y g91 A FHAT )
qFt WIS 9T FT 1199, & AT &= A7
927 980, ¥ | 4% fH¥¥ 12.3,1984 ¥ Tearx
¥ aqrgr 9 F1F gewT mid § A &
A1 9T faadt [T 150 AT AT
SRTT &1 FFTAT 210 TR AT FT W
g1 360 AT 9T 4T AwQArg 1 QF
Foy qTA 9T fodt off groe & o9 qrew ¥
Jrq F sA13T F7 A Ar Wfgq ) gafwg
& a1 & g wiw Qv § 5 w9 AW
qTHTHT J197T FT fear qrg qar 7AT
qg FIFAE &I 4G T 1€ O FH
Gfazat fedl o grag § w9 AE @wdr
faad gard srasl aFT G FrFA Aqr
AR AW #r e gfefrzat Gy qard
qAMT qTA, TET, 42T, &7, TIAHHT
gur gad wrd sfefezat faasr @i 2o
Faga asd g A fadg § =79
I w@E IF faq farw § qFwr 9=
Haarar 98 a1 Ay ¥@ Y wAT gway

#Y fael gaT F1 TFE AT

(vi) Need to reject the move of Works and
Housing Ministry to take over the Lodi
Roud barracks from Department of Civik
Aviation

SHRI BHEEKHABHAI (Banswara) :
Civil Aviation Department is one of the pri-
ority departments in the eountry. Staff
employed at Palam Airpory is epgaged round
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the clock for the safe and efficient function-
ing of Airlines. Such staff working round
the clock and toiling day and night for air
safety needs community living to avoid
further tension at home. To provide com-
munity living to its staff, the department has
been allotting quarters to the operational
staff in Lodhi Road barracks. These
barracks are in possession of the Department
of Civil Aviation for the last 40 years and
are existing in an area of about 9 acres of
land. Ministry of Civil Aviation wants to
construct its own institution for the welfare
of Civil Aviation Staff in this area which is
not being allowed by the Ministry of Works
and Housing because they intend to re-allot
this land to certain private parties.

1t is not understood as to why the Civil
Aviation Department is not constructing its
own institution for the betterment of its
employees. The employees staying in these
barracks are being uprooted to some far-
flung area which is totally unprotected and
the quarters of that area are below standard
of the operational staff.

Keeping all this in view, the Department
of Civil Aviation should think again and
request the Ministry of Works and Housing
to re-consider the matter.

(vii) Need to consider demands of employees
of Ordnance Clothing Factory at Avadi,
Madras.

DR. A. KALANIDHI (Madras Central) :
During March, 1982, I had requested the
hon. Minister for Defence to bestow more
attention to the proper working and expan-
sion of the Ordnance Clothing Factory at
Avadi, Madras. He was very kind to sanc-
tion the installation of necessary equipments
for the manufacturing of vests required for
Defence personnel. But, many other ameni-
ties required by the workers have not been
attended to till date. One such thing is the
arrangements for the early payment of Pro-
vident Fund loans at Madras itself instead of
at Calcutta to avoid unnecessary delay.
Vacancies should be filled up by promotions
and the rent for the Kalyana Mandapam
should be reduced. The quality of the spare

" parts for the sewing machines should be
improve and best spare parts only should be
purchased. Outsiders should not be allowed
to sell in the CSD canteen and the incentive
should be paid to all the day workers. All
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the rules relating to the Service and pro-
motion should be published in the local
language, i.e., Tamil, which wills olve many
problems and avert unnecessary correspon-
dence. Cutting section should be partitioned
by suitable material to avert dust coming
into the other sections. I hope, hon. Minister
for Defence will study these demands and do
the needful at an early date.

(vili) Need for the assisting silk industry

+ SHRI ERA ANBARASU (Chengalpattu) :
Silk industry in India is as old as our tradi-
tion and culture. It has achieved the export
targes of 100 crores during the current finan-
cial year. The formation a separate Silk
Export Promotion Council is a wise step to
boost the export of silk goods. Every possi-
ble assistance should be rendered to the silk
industry to promote export. The major por-’
tion of silk industry is in the handloom
sector and giving employment, both direct
and indirect, to the millions of people in this
counry. It is basically a labour oriented
industry. Assisting the silk industry with
various incentives and aids preserving it
exclusively for handloom sector would bring
relief to the downtrodden section of our
society. The frequent fluctuation in the prices
of imported silk yarn also badly affects the
silk industry.

The biggest bottleneck faced by silk
industry in India is scarcity of silk yarn and
zari. Opening of silk yarn banks in Kanchee-
puram and other centres would greatly relieve
the small silk units and weavers, and arrest
the wide fluctuations in silk yarn prices.
Development of sericulture in the backward
areas by giving attractive incentives and
bank loans would improve the economic
condition of farmers.

1, therefore, request the hon. Minister of
Commerce to take steps to set up zari
manufacturing units and dyeing houses in
places like Kancheepuram, which is famous
for silk industry.

(ix) Need to intensify research effort and
increase production of oils in the country,

SHRI T.S. NEGI (Tchari Garhwal): Vege-
table oil import is expected to touch a record
out-go of Rs. 1500 crores in foreign exchange
this year. As per World Bank forecasts, this
is likely to touch Rs. 3,000 to Rs. 4,000
ocrores by 1990, Instead, there have been
claims of breakthroughs and near-break.
throughs of highyielding varieties over
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years, creating a cuphoria. This is the result
of absence of scientific environment. 1
request that proper steps be taken to inten-
sify the research effort and increase the pro-
duction of oils in our country.

(x) Non-payment of sugar cane arrears by three
sugar mills of East Champaran district
(Bihar) to the cane growers.

ot war faw wgwET (AERT) -

Iareast wEIEd, g F &l qwRa o

& 7 = fad qroEtean, g

HI GMET 71 Ieqias fraial F1 Iwar

A g @ g T § ArEl

fraTl w1 AT FfEATEAT FT AHAT FIAT

9 R

Aa el § q-sug & fay dan
agl & | o ot gwg qx Al A= @ §

FwErd mel w1 WA ¥ fwerT adi

F 9T @ &1 aq¥ i@y & gl

F T ATV AT § D F oA &

w1l § ¥ % gwra #- wafa ad g

W

arusfear agr gae AT Rl
& fogar awar @1 QO WA TEL
gaT g

famia 97 FeNwT w@ & a@v faw

eq TIHTLF fyT 9 AT Aa 9g &Y
2 AT ST FHWR F78 WL 4| 59
a1g frgmm 99T & W I§TTT 4§ wew
- w®E!

aeg A0 AFT § 5 e @IET
femAT ) guraear wr g7 FAT A fage
FIHTT I AT oo a1 Fr§ gad
ug e & . faal w1 e
afgasa g 1

(xi) Refusal by Fourth Pay Commission to
entertain memorandum submitted by the

Sainik School Employees’ Association

SHRI AJIT BAG (Serampore) : Sir, I am
surprised to learn that a Memorandum
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submitted " by Sainik Schools employees
Association, Satara, (MP) and Korukunda
(Andbra Pradesh) etc. to the fourth Pay
Commission has not been entertained on the
ground that Sainik Schools are being run by
autonomous bodies and hence they cannot
come under the purview of the Commission.
Every penny that is being spent on these
schools comes either from the State Govern-
ment or the Central roevenue. Land, building
and maintecnance are the commitment of the
State and the Centre both. Therefore, the
argument that are run by autonomous
bodies is untenable, In fact, Kendriya-
Vidyalayas are also run by so-called autono-
mous bodies. But the teachers and staff
of these Vidyalayas enjoy all the facilities as
enjoyed by the Central Government cmplo-
yees. Both the KVS and the Sainik Schools
teach upto 10 plus 2 standards. Besides
Sainik Schools have one more important task
before them, i.e., to prepare students for the
Defence Services. Even the concessions
given on the occasion of Republic Day to
the Teacbers by the Education Ministry have
not been extended to Sainik School teachers.
I therefore urge upon the Government to
allow Sainik schools to be considered by the
Fourth Pay Commission and also take steps
to provide Sainik School teachers right to
form Association and for representing grie-
vances collectively to the Management,

12.32 hrs.

WORKMEN'S COMPENSATION
(AMENDMENT) BILL

MR. DEPUTY-SPEAKER : Now, we
take up . Legislative Bnsiness. The Work-
men’s Compensation (Amendment) Bill, 1984
is already under discussion. Yesterday,
Shri Rajesh Kumar Singh was on his legs
and he had not concluded his speech. The
total time allotted for this Bill is 2 hours,
out of which 30 minutes have already been
taken. We arc left with one hour and 30
minutes. 1 would request the hon, Members
to be brief in their speeches.

&t vdn ware fay (fedaem)
Y AGrad, F A ¥ g@ 9« § AR
awranarfag sy @ @ f§ qg
g7 9T ST 20 AT Y WA &, g ABW
w9 g
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¢s,..where the death resuits from the

u:uury"

U FT F 20 T WA AT AW
trag qmse sga ew § auifw gard
FET B FIEAT § AU WE AL AT §,
Nes e fagramar g IRWH
aFft¥z § T F1E 9T I, A 50 FA
70 N WA gEday faa sar § )
ded ¥ arT #YE g § AT mar
a I AT 20 AT WA A Y a2
erdr g gor &, faod ak & &
AT AGAT 9T | AWAT AT wHT A

% 2

«,..that the wage limit for coverage
under the Act may be removed altoge-
ther.”

wigl o ate fafae gz arl am
wE ¢ A AA A6 & AT T Y
a‘ma‘t%am&q#ﬁ:ﬂﬂmaﬁ’m{

AT A WA &

‘““Where the monthly wages of a work-
man exceed one thousand rupees, his
monthly wages for the purposes of clause
(a) and (b) shall be deemed to be one
thousand rupees only.”

AT FNYT 7 Y fwdsaa 1 g

99 F FYA 1600 T qF F I gt
€ & @ & aEdy w oY § ag s
argw f ag ot fawr &, ag vy faw §
1T @ & 919 9% 0F goqol faq @ig )
CF aga 9 GNg & Aq0F ATT qg AT
ATWE I 1976 § & &7 FqI«T gar
97 1 AT 15 AT & AIE A1T T /GG AV
qIg &TE JT HIT 7 TS FRINT FIITHA |
4-6 WEW ¥ @1z fHe aig WG, av &6l
guigd w7 1 gafeq AU wgAT ag §
fogt ol o may W aN@r T
W wdl o X AW W qm@ wE § AN
Y o1q & @wr forw w A ) ar Ay
A€t AT srfge | & 9g wufaq w5 W §
% ag arfas qra 7 § 1S9t 9 Jewe
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JTT wefraw a1, TAwr o Faenvdaa o,
faawr 6 wa¥ oo fear mar, & ot @@
Y & w9 g 9 g € ) § wA o
¥, @ dew ¥, ag W oA g e
weverT St o gegfaat ar ferrvaga o,
T 9 qC T I FX wWry’?
AT FT @ L @ ¥AT I gRSATAIAT
9gAT wT S99 fear sy ?

& 19w OF FrAFTY }WAT AqTR”AT E |
arw qiferar He ¥ aga ¥ A §
fagas slvaast & fam g g &
fgelt ¥ g7 dfyaw B AT F g
fam & %@ <gr 91, AW H gW gw
g AT Aq1gr | qTaw fg=Y  fagaw
§ faar & -

“q8 ®HFIT Y wrfew Aawgd HY
ETT [UF ¥ G FF AW T @
a1y wfaes & IugET WH |, AT T09
T FA #Y w, A ot afaw @ 17
. %9 avg %1 e B wfeaat e
feft & fagas] ¥ ward & 1 F o= Nt &
FgAT A1gqT § Fr fgedy & oY fadaw i
AT q@AF wId § wad Ffewia &
faa® fx a7 f5 fgedy ) 1€ oagaar g
W 1 uTTd #AST & faw H g W
24 X w97 & g€ 2 ) o ;T T 25
AT FT I AV ot fgrdy avelr wg oo
il

qigew fam &1 agg W FaTE;
Ta% s Awgd w1 afgg fFar g ek
gerafadi & faa fear & 1 wfew sy
o &7 w1 wefar § sud w@r aww o
w1fgu | 9EH A9 B AT gEE N T
&1+t TEr =JifET |

¥ g $ a@ <@ ST o
grgwr WY SRwe ey & shise
§ ag a3 swelidfer &) fedr &
) §A & AT 9GS aRka F a1y 8
dar 77 % fag wrar sgar g, Ay W A
qwmﬁa%mq‘gﬁraamﬁﬁﬂ-
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wried fevuaa § m iR AT F oF
AT qgar & % uF wraT aHG qav Ay
ifiwe ST g ¥ amar wear g ofe
w+5Y S SuwT W@ @ fe ofaw awg
T AT FY T FATAAT AT 1T | FAT
g 9T 9Y Iy TG fawar & a1 ag A
7% fag sfgasc aa &1 i + a9
Fag s smar ¥ fF wifew wzar @ fe
WA FFT qET A R wmETia
Fgdt § v wifas dar 8 ) it ¥ a9t
frsa IR & | 9 FE WL F 79 ™ @)
uF feauaee Iraftwle § #3397 )
% F G| AZ S A FerrEs
W A wFfa § o @ aaw QY Tz

& g AV FTAAY g Y ITH AT
s AT g ) wghoaew gy
Fed fequaw @7 #Y amg w7t § —

““A half-monthly payment of the sum
equivalent to twenty-five per cent of
monthly wages of the workman, to be

paid in accordance with the provisions
of sub-sections (2).”

AT 25 ATHE FT ATAFE & o7
AFF GNT HGh g8 quw § 78
Tt & 1 T Y feafy F1 2@d g sy
& Sfaa amar arfgy | miT g fr g
TR qT AL ATAT & | HTH 9T 189} Ty
7gf sitar @ wafw ag arsr @ wmar g,
qIg g 1T g, DAY F a1 fvdt |1
AT I@H W A e faw @

gafa & a@ A &1 za¥ da fa

T @ A v wifew 0 sqifE
a9 wa g ooy far dfga ¥
. W Ew AR ¥ RFwr gl ¥ qaww
A wefl @t § o Mg aeg &
qogdd F1 HFATT I F ar@ aqw oy
W & 1 N FN Q¥ Fpr qgy e
v § faay s qagd & wfgwre
T fae qmar e § & T @,
I fr Arhe feagaes arel arg g,
€ 9T A1 T w31 g% At e 25
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TIFZT 1ot v wwss ¥ @ s 19w

AT AILT & g a7 arg =X Far oo

1 feafs St agwy  eET arfge

AET fehwT F Ak ¥ o Farw e g,

& a9 & & w8t wgar §, e omesh

N FY forwag & fs st sgm) fevgw -
T MU &t 7g 7w FoaiE dar g, mofew)

¥ w19 e aiznis T wah 2 | gafqg

T AT W T TRT M aw@ D |

Y Wy W Ansa gar 2,
Ay ¥ fan w35t 77 fear st @ f
TAZI A AATHE FT QG T foA1, gEd
IR ¥ FwgAr wmmar g fy owilfesy ey
VAT ¥ T =g 2t & wAd ard
Y sngEr gr=Ar F1fR 1 gy ot
T A=T-3i9T ¢, I9FT ) AT AT #Y
WEIT § | 9 qGA TGA  «T 47 | ayrarm
bl # ASATEIT &Y <er &, ey
FT T AT I 8, ITH SqIaT AfEw 9
T & 1 g9 AR B waw F g
97 F@T A1fge ey f& swefy foaw
TZT FIE AIZT FIH FT @1 8, swwr L3 Fy
wid ar gify o &, =g feagaee &
WIARE @ IA @fagfy w7 ¥ gwaghy
TATEH 1 E® a@ T A gar |rfga |
WF fAQ & d FITT @@ &1 Wi
wfr #3771 T1feg faad aogd o sifew
W AW FWT F N fewwed) @ ) wg i
# qE FfleT F AR F wgar sigar g
fr sa% gamat a¢ e s wifgg s
1000 & FJT FT 1600 T F7, 27 =rfga
s feasia sy wivg 1o CIEC )
MfEQ | ¥ T FIATT Faer q1fgg
TH AAG I ATFS WAT HT qrQh |
TE @ w1 A9 ¥ fgg 9 surer am
R AT G 1 st dag ¥ oy fas
F1 GHIT FRAT § |

o 9fF @w v (FreNT) ; gureny
ARG\, ARIHT FTUGT fay 1984 ®r1 ¥
TG FAT 1 St & gg g § Y
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MG ETT ¥ T e T AT AT
g o oifew @rga @+t § a3 & qUAT
A H fga & g FAATega @ |
gregMgmmraai T W gedl-
Jag & A #, JaF F IR H, 39 &R
F1 AT AT FX F &0 I AT )
gl WHIT qg A FAAAN F79q7 fae Aw-
gl # &, 599 a7 A 4TI N 4T
AT 9T [0 g qqur frar sar 9T AR
FAT T 9T 7200 TIFT fIar war v
AT KT 7200 FT agFHT 20 AT FT faar
T & AYT 10 AT A 9T 24 FAIT F
featwar &1 3g w17 73%0 ¥ faga #3
fer & @ sofag ¥ zad faaw ol @
saiar A1 17 § 1 faaw o gaa i,
faast 3w sw i), sa®r afaxw famar
g faega S <o @3 1 W & 1 AmaAw
AT FMEA T 97 A &t g 9z arel
fasgw ot &\ qre wif st § g
g @y @ argqu shaw swF fawear
qTaT & | 59 g9y H afaw qWI T I A7
QAT (AT NAT R | G 9@ T FAG
Q¥ 1@ ¢ aF {47 97 qFqT § R
80 BATT &YQ aF ifgw A% 1@y #
FIY HI@ AT g9AI g1 9T faar s
GE | ,

T AR § I wF ¥ afada wmar
TaT & SOFT § awdT FIGT g1 ag 9%
St gwig faar war g fF jo00 # wg
1600 T9aT % feur s, & gaF qar §
g% § 1 1000 TQ FT ST FIr9TA F AT
IqF AT 9 Faww frar sET §,
A FAEAT ATILAT SEAAT H faar
TaT g | 5w & agwa g

IqTEA WEEA, TH- 19 Ad aNw
¥ adl ardy & fe qadAT sodTw oEE
1923 & FAT AT FAN FIHRT FATHIT §Q
1976 ¥ AHEHT g0 a8 qHw & a4l qraAv
fe fga-d%er Eifafras gedzr sifass
@R P @A qA AN g
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sege foe §, fareger ot & 1 frenfre afir
waa fY qwrg faeqa fedqa e
=1fgn | T A TG g § a1 frashe
Fagaw @ M fF 7200 STSH HT
Y & SAHT g g &1 A faw s
T ey g quEar ag & 5 qqT A}
&t feqddiz oY 9 gwhwgfe weAd 2,
g H1w .57 A w98, 9ga e
Y § fra awg & fawa afadww -
agf arar wmar | gafayg, smeet S ae-
a8 § vaR waga Hfwg ) gEafer
TAT & 3 ET § FIH A T & HIOT
ot agy & WAl w arw Faean anfgg, g
adY fawr qrar AfqedgT & T ¥ o
FHIYT I T &, AT I§Y ey
& Wega ¢ fear g @t @y sfua
TEAT & | gH aNIIAIT Y AT g @ E
wafoe aagd & sfe faarw gfesio
T wifeq #T 3% fga ¥ P=ar
Tifgg | foad @ sR@T & AN gAY
gy AR FPteqaa g qife ag wegw
FLfrag gal @ *re@e §, faod fs
& g8 qrew X AREET F W9 Use A
A F amma T % | W aei F 41y,
% g fadas &1 awdw w@r g

&t 7w fasra qwam (FAOR) ¢
IqTEAW WEET, TANAH { I faer &0
| F@T1 § afET $o T ¥ qrg |
et stan fis gaTR w1y ¥ 7t f gy g
wengfag faar adff & 1912 qui ox
wein guR fsar g wafs gad qre qwg
FTH 4T ) 1969 H AT FHTT 7 srqet
feig afsaw & ot ) gezg T &7 A
qT % F9 7 gar § 1 afe, wgy @
gq faer &1 ag¥ #F a1 95¥ § ok sy-
ghaafaw st a1 awar 9 Ffrs

W ® g S v ag v E ek
AW ARG B AR q@ o A O

&, aTIF‘r gY@t Y ghrar 7t @ 953 at
g 9F AmTE Wy qa G 1 79 faer Ay Ay
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YO Y Tew g ¢ wafae & amawy
AT AT ATEAT § |

- & oIq¥ Frar 1T IR FAAT E
a1y Fagar wed) & 9% 79 avay § F1%
sreidfag faw @19 | #19 s@ wiw
# Sfeq fF Weg aai o A

HYX 1T T ATAT AR H T FLQ
g1¥ g faw & aegra § gAY I@F
WE | 9T aF gaw q{ smaedn § 949
agt avar, feafa guw wg) awt | afz gw
Tw far 7 g9 W17 77 3G a1 98 A=
el Yfau Ry g1 f7 & e faw &1
quda w3a1 g, #faT ag fag sWrsams
gl & 1 srar wR arfaal 7 3 w7 e gEd
AYesiFey gegedy el § Iy graedS
Y ag st mar g X A gawar F
wfgsy ¥ g a1 w7 gRq, afed foedT
¥ @ 2@ Aife fx faar agr s¥eai &,
SAM FIGT FEAT § WAZL FIAW G §
9%y 9% fag s w1 faar Al 80
¥ wEdzddr § O o ez g,
faad or Y ST P af AT g FT YA
%z 71 | 4fpd 98 0F ArgdT R F
a1, 3% §@ 7% faar | ¥y g7 ang faam,
AT IUF A1 AT aw Iq Fig qaT
agl fear war g @ srafasi Y I
1€ o7 wigl Tar ) gafag ¥ HgAT §
fe fa @i & fog g= fas & nagra
far war g, I9F) wraEr gom, wfwa
SE FgIA AWA A, F gAEEAF
ATFA ATHT, FE AL ATAIG AT |
aft gRR AT ¥ TSGR F AN F
T H aarar, IEF FeAr AW FF FEd
ararg Safeaa g @y § 1 Sfew @@
wN & g § O qow) fawarega®
feare s3&F F1E wraww @ar Ifge
fo® arg g qvg #v sfearzar so=
QA a7 A gwrd sHET @
sarer F19 &3 § AfeT gaF arayw o
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I &T Q9 iar § A g fau fedy
AE F FTATT I sqaeqr faar F af
2 1| o33 wEfaEl § g fedfia wo2
(5 frar a1 § ARG FW OFWQ gAY
afg g9 qeg & it §, g FT war
g Iuwe SJrargar Ia% aren fay
gy FY caqedr agl § | afg gw |
& AYaw & arg ar o § @ we @ foar
qd} HIF AT AR 4T . qi¥ IATL To
faer stig | wfE oo ga¥ 9w ar g
AW F wEITE ® A Wifeq ) gad
FEHAFT TR 197 TgT FH FT W |
9 @ A1 FZ & 5 ag Awr o e
g T T qF g, AfFT 39N aw
W AT SqT &1 ¥ ATy FgAT ATEAT
fEaT oy g agra & A =l &
fae ow i woar &@fy gfF & @tz ax
AT EHTT faT 2, [y gdEar ¥ @
aral & ) axaT g ) ufw @ gy
g, o€ axg faad gmi¥ sHHITFH FQ@
q7g AT 14 & @1 97 afkfafaqt #
#1T 99+ A€ o qr@ wqF &7 ufeg 7T
fafeaa w7 Qfag arfe sast g aﬁm "
Tar ufy fae a& )

gad I ¥ ag waN1 sgar g fw
Y afdfeafaat s qT giem F1E 7 Wi
fee carg’z go1 wiaTd v ag s
9 AEY AU, X AN GG ] AT AAT &Y
#1% QU Ay gad fau warar spar
1% Smar g v w98 ¢ pavT ag
WA wifgg 1 ag 9o afgg ffwe §
U, A T AT AT TG AT qr AT 7
@r 8 wfem w10 v & fao &) oY 12
ATWQTAT AT &1 P 47, 6T oqTod
faas #mq7 a¥ ¥ wa gyAffaT weweg
9 qA gU &, ¥HT qG ATIHY §A% wraew
¥ ot sy oitw W s § e gy
FA T qifgy, 7 fe Smes e
7T | 78 7 de@AT wifgy fr g WA
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fiftge Fww ar s9 F97 AT FT @
a7 | g¥ YN Efmdmfadte & Al asAm
rfge | ¥9ifE gad 1w gw @Y
A et A wafag wmfaw @
wvaey ¥ & gaar wgar wrgar § 5 wgr
& 5o faw &1 gwad w@r g @& AU
aad arrg & T fogar wod @Y o3 g
agl & fga § oF s fam g9 A
¥ s arfe ot | g go &, saw
ary faq @ St IR fr4Y wz3e
SR § w17 FW §, I TE 1 gA-
a1¢ 7Y Y, ITF fog W gFr A FE
| ST FIF E 4 afge aifs sawy
Wt Ifar wefyaq faar % &t I
migw T T F qawr agy FIEA
BT 1 & W F v F g9 faw Y wAraar
&7 a9 ®IaT § |
ot et W@ sqra (EATST)
Iqrege oY, § qFHA  HFAAT AT w1
99T wAT§ 1 ag faq ewm arg
#tT guer g Ar sraAr =rfgly a1 AR

wedt § TAST BaAT AT FUiEH av 1 W

3T wrag qRa AT fag W F -
s g fawgru f&y a7 § X fax
Q% ¥ gagli #¥ qrfae fear mar § 98
oY [T AT FAW § | 98 F899 1,000
%o ¥ YIT I AW FY gIAAT A fHaAr
STar 91 | Afe AT ATT ¥ FWL AT
RIY ) WY FERE S St § S47 T
¥, ag 7=8r TN | AN FAH FEAAA
FIR WY ¥ I IW wwgR W AN A
g Wt SEE gATT T T FIAAGT
fraar IEAT & WA IEFT FEAETA
wq & fad, ag &% agt | wifw SarE
dar fawy S sy ®Y Iaar & AN
forat s 1,000 T ® fremr ar at
I AT F Ay aAw

gk fr oY s gara q
foar war § @0 & wrAA F 7,200 €0 F
WWZ 20,000 To TqT AT § A TWME
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fequfawiiz & f? 10,000 To &Y oy
24,000 To T®T 74T §, IE X &9@T & o
¥ 97 ¥ @A ET | AT WY §UC AT
§eq # @Y gu FH-ATT 0 afgd o
FATT & g Faw § § af), afew
IR USAT AT $T F Frawaz far
T N AN FT SATEr wHaeA A
qIAvT | YT SHATAT HTIFT HEI FET
7f3q |

TF YA HXE FH FW@  Fag N
AFqITAS FEsiIarT qALT #1 AN §,
¥ ATEHT H FTH FI@ AT &Y o dlo
Fga et 2 AR T ®O ¥ 99 AT
¥ ER A g ia § IuN 6w A
wae # g, AT oY § faegw feau-
fasr &Y a3 g mfat & ga+y feaar
g fasar, e gwre § g7 fear
AT 59 @A ¥ WA 4 § W famw
gar & o<t fgare ¥ ag fear srarar
atT #if sgaeyt FT ATFAY, THEY A
A9FT §IF FE@T q1fgd 1| T SA-BA
g 9X FIRAT HiAwAT & anfew F
wq gHaw 997 ¢ ar IS E wglagy
Uy IFIw @ FT Ry 9@ § N
F@-aE F HTAT @rfat qaw faesd
da1 Y § AT AU FSGI QAT v
& 1 guTR agr eareT ¥ dary SquIrgew
# UF WA W HIW §Q@ 7% 4 9 it
FT % YR TRHT  FAYY wfAEAT N
20000 To FTwAE ¥ fear 1 wfew 4l
¥a1e Iwgerew fawwr wifgws Ter 4y
qIAT HTIHT § SAN FE K1, A F1E F
it &1 HIT Tl STTg AT SN ¥ arg
WY AT aF IEX OF Gar A& faar @
£ A &7 AT ®1E yra9T &@7 IUiRw
fie AT HRATT Sl gad graa ¥
1 RaAT FI LT & qg qar Aifew )
FTHIIH AT ST HTAT T IS
1% @ ag AN F 97 apar § ) s Aar
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sreT A graT § &) wifaw 1T wwgy
=t %7 37 )

ag wgi g ®E, P NE IR o=
g & @@ 7 xafae € ST T
AT Fga & QA g fr ow -
¥ w1 gwisw weiema sfrAaT aw
FT T AY 38 BT FIgA { 997 U T |
caa fafrag syaear @ =ifge wfe
AU & q1T § WL wWHE TG
FHuT FERAT FEHTIC F g ¥
sfawrT gy wa< femEde & afqwifay
RN TW &Gy gmyu AT ¥ qaq%
FadaT yfeax @A &, IaW A9 7Y
afgwrr 2 @ & ofuedz AT wfA@T
TN H @AT § IFH H9¥ ¥ whgw
2 W& 7T Igw @ g A1ed feare-
¥ ¥ afgwrd algz adi wd &1 A=
1T ¥ %9 qfeaT F 9T 9T &
mw & felr Y fagfem aft g€}
AT FEFTT  ¥{T FF &F AT,
Y7 ITFr  fgarge M ! ufEede

FaT HfqsaT 7gi o9 faega agi §ar § 1.

zafag Igr JTow IFAA FH AT FHFAT
F 5o AfaFITIIT q1feag T W ¢
ag AfaFTX & AT qBT XA G a1 99
gINd W oSy g1 @Ar =gy fw agt
afgerd frgfes & R Tt ¥ Fedr g
THFEHT F Rad g |

WraqEe § oF 9 § 99 Jrfipat
ot frofes 78 g€ & @R a g™ weige
& s wegrar agl @MmAT St gwar | agr
qT ATEHET & HIGW §, AT, gEa-
@y, @, 97 @@, wfear fugr
@™, fow, us wehe A agg @ §

faa¥ ow are ¥ sarer AR 9w o ¥

wH &@ § | ufadz daT ey &
BTFAT A § AAFA ® waEr faer wwar
t wg agt ox frgwa e wifgn, Afew

TF N § Fa< afEuT § maw § ey
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wury few ag YWt ® Ll R
g fmawit §?

T HTIN W SR N aga Y I
nae greTE #) o gwaE e faar
2 o i fwgre sy @ frar g e
1 T 39T 91X Ara o) o FRERET
fear a1 w8 | FIT W) dEW TEASE
& grer § fomwl ) e ¥ W
famar §, S@¥ 9o ¥ mogT A @A
mfra A o @ I agy
T TIF W @ WA ¥ Fa fwRem )

W AT W AT FT HOR qoY
& ¥ warg fear § 1 oo A WA
T Y AI¥T@FATE

e @Ni &1 FRA fequawiiz §
srrar &, 7 FIeEml § A9 w9 Q@
g' qgifo qyo mfoma,m wfa
e fret At o1d el e 1 av Sy
fequaeiic @ IX Q) JeFT wTAT G
F T §°‘I’J° mia %ﬂfﬂﬂﬂﬂ
23 § ax wEw T & wwa §, 7
ATyw1 dwAl T1fge s 9t €0 gwo aTEo
I AT AT w @ ¢, IqA qgr 4
#Y soaear afY @ | qgi AN Wy A @
faerdt § S T HH 9T 1 qar faAar
1A Ay aRaAR fF@
EF gwe ¥ . A7 gyverg Sifey fn
Fut BTSN grfldzg @ ¥ § @)

gEw AR} ¥ g AT AN qar fax

YT ¥ THTT FY TN FT AR WA

FTaT anfgd |

MR. DERUTY-SPEAKER : Have you

_given any amendment to incorporate this

suggestion ?

SHRI RAMAVATAR SHASTRI (Patna); -

- He can suggest it even now.

o freaTdy ot s @ WA ¥
Y ®Y Sy Tge fadeht | arew a7

e wifgy e fam do.gt afr §
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TeATE feRqEe oy &, ¥w AR
B Ly —
dt ?

w1 iR A v wifwgfay fawr
# ag srawA. ¥ fr N ' feae-
Tz Qv B9 & oW § AT §, ogA
qF TATI'T 30 THAT ¥ orAT g7 oY &Y
3% arx wrdifwe o W @Ty w7 afy-
FTE )

dufse fae & gvaew ¥ 3x gfamew
Fiq vt @, FfFw agnfen Fax, wgae
AT AT it T & at § o |
FTT &Y ALY FT 9P | AN T
R Y ag gt N nfgy s wore fset
FEegr sT O Em I qarh §, N
IUwT HY T WY &1 I frerg o

@ R & gy ¥ @ faw &1 awg
sr ) oY wfeargar § ol § SN
AT JART FT WA FT SIS FL |

MR. DEPUTY-SPEAKER : Mr, Rama-
yatar Shastri may speak.

At least all those hon. Members who
_ have spoken should remain till the Minister
replies.

SHRI CHITTA BASU (Barasat) : Why
should they ?

MR. DEPUTY-SPEAKER : It is a for-
mal suggestion. ‘

(Interruptions) i
MR. DEPUTY-SPEAKER : You must
kodw how far the Government accepts your
suggestion; for that you must wait. . You
take it or reject-it. I would say that aony
hon, Member who speaks must remain and
be present when the Minister replies.

(Interruptions)

THTATe WOl (TEAT) : guTSaE
gy, sl garaon (satee) faga,
1984 ®1 & uw warww ¥ @0 gada
BT § | ag W 1923 F &ATAT 09w |
T wgET g 1976 § gwt e gaw

qorew g aw ST E 1 AQ W
g § f§ sy aegd ¥ sfraw & avafay
aaTy waEl 6 g oF fewa fagaw
TATqT oTAT, & ST qver AT | TRt
zefl ¥ fadas wam dis o wdl
g5 ¥ 1 W gfewwr ¥ oW
feeqe fadaw arr 8 wamawar @,
foad awrm a1l w1 amfga fear o -
% | ‘

e fagaw & argiuw fedifosr ar
Irsnfasrary N w5 g9t & af
foad 34 0o w7 T 1 AN WIR-
I H ST SR q9g T QY 4=t
Fq7 w07 Wt ag # At ar o
& | 7oy & DY S avg ¥ ower o
¥, ¥ 9aT AN & ¥ g #
TAY 7€) g8 A1 gow A Wiz
et g=age § O AT @ ST 941«
WY AR AR - ) WAT AT 7R
HagmaATad e wmagdqgggd
o sad fag M€ @ N fafe st fasr-
Y greir ) )

el am g  F anad T A
AT g2 & § ) 9@ A9 OF AT aly
W 6 5 38y swiE awgd X ay
%Y qETEIT AEY & 1 KT T A WA
ger &1 &t fv eame-aig

& Fag g § gw aw e

|IET | AT (4) § S o107 Qrao Ay
featr & o wgr war ¢ .

“Where the monthly wages of a work-
man exceed one thousand rupees, his
monthly wages for the purposes of
clause (a) and (b) shall be deemed to be
one thousand rupees only.”

¥ oY 7% g fie @ gare ot
ey & ek fag ot arv ow g @
awh & & guwan g qumf"ataﬁ&.
& qeRIT § X6 QAT A W wee
T &, T o9 e WX g )
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MR. DEPUTY-SPEAKER : You can
suggest Rs. 1600 instead of Rs. 1000/~

SHRI RAMAVATAR SHASTRI: My

first amendment is explanation to clause 4

should be deleted.

The ceiling bas been abolished. It is
very good. The compensation will even
then be restricted to a monthly ‘wage ceiling
of Rs. 1,000/-. 1If this amendment is not
acceptable to the Govérnment, then at least
a monthly wage ceiling should be Rs. 1600/-
instead of Rs. 1000/-. Rs. 1600 has been the
standard monthly wage ceiling fixed by the
Government in different legislations.

fafuwr &A1 & aT97 1600 T @1

A W T W oWIT 1000 T FIAT

SIEY & 7 A AW TR A NY ¥4 a0
w@ & ? A 1A T GNA §, TG q w7
78 | wafre A fr¥ew g fFam N
€9 gRFEdE §1 TIHIT FT 0 a7 H/A-
sitfaat & gearT gl I AT qTe
"o Wt adY § & swr saar @ sarar
AT 9EY | A 9T A% qfar 941 A
T foret w@W a7, afg da-5T g 9 &,
ar 39 feufa ¥ g agrgyfagds sasr

ST § TR ATE HL q@ I feww § g9

QFAAATA FT ZST 3T ATIAWS § |

qATES A WA F qIN A R qg
wgaT § 5 s gasy aaaT g ) v gand
g § A, 9 H A AT F1@IT ¥ Y
w3 g et spdmaw fesitar &1 fasre
LFT AT JAT T AT | AR 10
qY GRISTAIE FT A1q FQ &, FATIR H
ot oF & g g sufae garad vy w e
& ot # fg or are AT wrfge

a7 #ga § fr o wrwEATc wut
& 3 I TO A8 Sr@ET §, fawEr
oY ot &, g7 A wieew € wgt v
g STFW Farg | W a@ ¥ w@H
I GG & G, HI@ET HY
99T At o] s are o w& ) ?
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W WA Y qF Tw, gt gy ¥ O
ATE § O 1 FT@mard s 6 o are
& wnfed ag I gwT &

Aratd ara & sRyEw oift g
& AR F wZAT ATHAT § | O @A F
aga faom At} ¥ gfe ¥ fammw
afl T Sifgn, i A AT @ WY
J1aT &, I9% 1% ¥ 995 qf@e & |
F1 G AT I8ATE | THA-fHQ F99T
M, FHATT FHITAL FT TR G
#, aF SIIAT HT 9FTA IT JAHT 7AT TG
fradt qo SN qeadr @1 Fagar g e
a9 oF @ a1 Ay e o i &

T FFAqT faer srgar | 7@ K argar

I AT FZT AT AT HT $ FTY T TAT
HT-97 § Fre—e feafg & o dwmr
fagtfa s g=d § 1 afz g0 @iwr
fraifem aff «30 a@t a2 ag ada
IFFT AMA-ATE | AT AT Ig&Y
fomdr s®¥Ea &t wfw  frear

1fgu, ag 7 wardr | ey 3§ oy &
guF! faan uf qot 9 § @9 @

it s fad sowy wifw s
Sutcll

& weal % 919 ¥ q¥ fagaw 7 aw-
47 Far § Wik fadeq s g s s
4 % QFFWAAGT ®1 g2 &, A ar v q
FH OF T Go & G 1600 € FT
& =ifga

SHRI HARIKESH BAHADUR (Gorakh-
pur) ¢ Mr, Deputy Speaker, Sir, it is not a bad
Bill. But I deliberately avoid to say that it is a
good Bill because I wanted a comprehensive
Bill on‘the subject.

So far as this compensation is concer-
ned, in my opinion, this compensation
should be based on the age-group and in any
case, it should not be less than Rs. one lakh.
Upto 30 years, if anybody becomes disabled, -
he should be paid Rs. 1.5 lakhs. Between 30
and 50 years, it should be Rs. 1.25 lakhs
and above 50 years, it should be Rs. 1 lakh
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as compepsation. This is my suggestion and
I would like to request the hon. Minister to
look into it and try to help the workers
accordingly.

In a railway accident, if anybody dies,
as many Members have pointed out, his next-
heir would get Rs. one lakh as compensation.
But if a worker of Railways dies in the same
accident, he does not get the same amount,
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prepared to listen. Mr. Pranab-Mukherjee
had assured me that he will deflinitely do
something for the boy. But he also could not
do-anything so far, For'the last two years, he
has been trying. He speaks to the officers;
the officers come and give some explanation.
I do not know whether the Finance Minister
gets satisfied or not. I was having some
hope-with every Finance Minister. But no-
body could solve the problem, I do not

Therefore, this kind of difference must be-~want to differentiate anybody in this matter.

eliminated and some provision should be
provided that to give that much of. compen-
sation to the workers also. Similarly, in
other accidents also, like aeroplane accident,
there should be no difference and the work-
ers must be paid the same amount which
is being paid to the passengers.

Now, Sir, there should be a provision
in the Bill that if a worker dies while work-
ing, a member of his family must be given
employment. Suppose his children are minor,
then in that case, one of them must be
given a job when he becomes major. There
must be a provision of this kind. I know a
case which I have referred to the five succes-
sive Finance Ministers of those country since
1977 till this date and the person did not
get the job so far. One person was working
in the Imperial Bank. He died during his
service period.

MR.DEPUTY SPEAKER : You have
represented the case to the five successive
Finance Ministers., It is high-time that you
become the Finance Minister and implement
the scheme.

SHRI HARIKESH BAHADUR : I do
not know what will happen-whether this will
be done during the tenure of this Government
or not. I wrote to Shri H.M. Patel, Chaudh-
ury Charan Singh, Shri H.N. Bahuguna,
Shri R. Venkataraman and the fifth Finance
Minister Shri Pranab Mukherjee. 1 refer-
red this case to all of them. His father was
working in the Imperial Bank. He died dur-
ing the service period. At that time, his son
was minor. He did not get the job. The
authorities of the Imperial Bank assured
that he would definitely get the job when he
become major. In the mean time, the Im-
perial Bank was merged with the State Bank
of India. Now, the State Bank of India
authorities are continuously reluctant to pro-
vide job to this person, While taking about
this issue, he gave them the case and quoted
some examples also. But they are not at all

MR. DEPUTY SPEAKER : You conti-
nue to pursue the matter.

SHRI HARIKESH BAHADUR : I have
been pursuing it for the last 7 years.

SHRI RAMAVATAR éHASTRI :On
compassionate grounds, they can give some
job.

SHRI HARIKESH B AHADUR : In
many organisations, like the Railways, there
is a provision like that. They give jobs on
compassionate grounds. There should be a
compulsory = provision like that in every
Department of the Government.

MR, DEPUTY SPEAKER : For your
information, as a former P&T employee
myself, I know, if any employee dies while
in service and, if none of his sons is employ-
ed anywhere, one of his sons is given a job.
It is there in the P&T Department.

SHRI RAMAVATAR SHASTRI : Now-
a-days, it is not being practised. ’

MR. DEPUTY SPEAKER : If any em-
ployee becomes an invalid, either his sight
is lost or he loses a limb, there also, if none
of his family members is employed any-
where, one member of his family is given

- a job. I myself helped them to get the jobs.

Igot it done myself when I was a trade
unionist. You can also insist on that. It is
a nice suggestion that you are making.

SHRI HARIKESH BAHADUR :Iam
always making nice suggestions. It is for the
Government to accept them.

There should be a provision like that.
Whenever any employee dies while in service,
in any Department, one meniber of his
family, son or daughter or wife, should be
given a job even after 15 to 20 years. In
some of the railways, it is there. In the N.E.
Railways, it is 20 years. We helped many
people to be provided with jobs on com-
passionate grounds.
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About the casual labour also who are
working in various Departments, this faci-
lity must be given to them, specially in the
railways.

So far as the contract labour and the
labour going outside the country is concer-
ned, for them also, this provision should be
there. That is why we have demanded a
comprehensive Bill.

Further, if any worker dies due to neg-
tigence of the employer, because the employ-
er does not provide adequate safety measures,
etc., in that case the employer must be
punished. There should be a provision for
that also.

Lastly, I support the amendment pro-
posed by Shri Ram Avtar Shastri and 1 hope,
the hon. Minister will accept it. 1 hope, he
will look into all the suggestions which have
been made here.

With these words, I support the Bill.

#SHRI S.T.K JAKKAYAN (Periaku-
lam) : Hon. Mr, Deputy Speaker, Sirl rise
to say a few words on the Workmen’s Com-
pensation (Amendment) Bill, 1984.

The parent Act was amended in 1976
and after 8 years this amendment has been
brought forward by the Labour Minister. The
Labour Commission submitted its Report in
1969. 1t is regrettable that many purposeful
recommendations of the Labour Commission,
have not yet been implemented. This Bill,
which seeks to give effect to one of the
recommendations of the labour Commission,
is an illustration of lethargic functioning of
the Government which swears by the name
of welfare. Why should the Government
take such a long time to give legislative
backing to the recommendations of Labour
Commission ? We bhad signed the I.L.O.
Convention long time ago. The L.L.O. Con-
vention has stipulated certain rates of compen-
sation for death disability due to accidents.
These rates are being incorporated in this
amending Bill now. Anyway, the Government
have taken belated steps for implementing
the recommendation of the Labour Commis~
sion and also of the suggestions contained
in the 1.L.O. Convention for the good of the
labour. On Dbehalf of the workers
of the country, 1 extend my whole-hearted
support to this Bill and I am sure that
this Bill will receive the upanimous approval
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of the House. I convey my gratitude to the
Labour Minister for  havnig taken
this opportunity to make some other necess-
ary amendments also to the parent Act,
which was passed by the British Government
in 1923. All these years the Act contained
the words ““His Majesty’s dominions or in
any other foreign country”. We should not
have taken 36 years for removing this obno-
xious and shameful reference to *‘His Majes-
ty’s dominions” in this Act which is under
impelmentation in the ‘Independent India,
I wonder why should we continue to date
the laws of our country to the British period,
I want to know what is the problem in dating
this law as Workmen's Compensation Act,
1948. All the Acts passed during the period
of British Administration must be dated
after 1947 when we bécame Independent.
They must also be modified to be in conso-
nant with the modern times, 1 request the
hon, Labour Minister to pay attention to
this problem also and do the needful.

The employment opportunities are gett-
ing reduced in the organised sector, The
Central Government as also the State
Governments have been doing everything for
the welfare of workers in the organi-

sed sector. Recently our hon. Prime
Minister stated that the workers are
the backbone of the nation. We must do

everything to strenthen the backbone of the
natiop. But it must also be remembered that
our nation is agricultural-based. The ccono-
mic growth depends upon agricultural
growth, We have 25 crores ‘of agricultural
workers who contribute their blood and
sweat for agricultural growth, Their lot has
remained ' unchanged all these yecars. The
Labour Minister will say that the Minimum
Wages Act will take care of them. But that
is not enough. In this Bill the ceilling limit
of Rs. 1000 for the cntitlement of compen-
sation has been removed. While I welcome
this, 1 have to say that the monthly income
of an agricuitural I worker is not even Rs.100,
The workers in the organised sector do not
go beyond 107, of agricultural workers in
the country. When we do everything for
109 workers, we neglect the interests of
909, workers of the country. When the agri-
cultural worker dies due to natural calamity
or due to accident or becomes disabled while
working, there is no compensation for him,
1 appeal to the hon. Labour Minister thag

*QOriginal speech was delivered in Tamil,
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he should bestow his attention to improving
the lot of agricultural workers also,

. I would also refer to another important
‘issue, So long as the contract labour system
and the casual labour system are allowed
to perpetuate in our country, the labour
welfare laws have no meaning and purpose
at all. The compensation benefit will not
accrue to 2 lakhs of casual labour on
our Railways. The compensation law will
not be applicable to the contract labour
system _being followed by Central Public
Sector undertakings. If the Government
want to ensure the welfare of workers of the
country, then the contract labour system
and the casual labour system must be elimi-
nated forthwith, When the Government en-
gages contract labour and casual labour, the
private scctor industrialists take full advan-
tage of these two systems. Hence I demand
the abolition of contract labour system and
casual labeur system.

The fatal accidents are increasing in the
factories. The industrailists do not imple-
ment the safety law effectively. They do not
provide even fire fighting equipment, though
it is a legal requirement. They also do not
care for immediate disbursal of compensa-
ion to the dependents workers who are dead
in the accidents and disabled in such acci-
dents. The Labour Inspectors must be direc-
ted to take punitive sieps against such pr-
calcitrant employees. The Labour Inspectors
should also be directed to help the depen-
dents of workers regarding the facilities availa-
ble under thc labour wclfare laws. They
have to be helped in filling up the plethora
of forms. All the labour laws are in English
and Hindi and the Minister of Law has
stated that cfforts are being made to have
them in regional languages, Unless all these
labour laws are in regional languages, they
do not bencfit the illiterate families of
workers. They are cheated by intermediaries.
They cannot question the inordinatc delay
in getting the benefits.

MR. DEPUTY-SPEAKER : The Govern-
ment of Tamil Nadu have translated all the
Labour laws in Tamil.

SHRI S.T.K. JAKKAYAN : I am refer-
ring to all the regional languages.
The labour Minister should provide ex-
" ¢lusive funds to the States for translating all
the labour laws in the regional languages.
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I do not want that this law should also
become subjected to the whims and caprices
of industrialists. I am given to understand
that more then Rs. 200 crores are due-from
the industrialists under. the ~ Employees’
Provident Fund Act and the Employees’
State Insurance Act. They are utilising the
workers’ money for their personal use. I
want effective enforcement of the Workmen’s
Compensate Act because this is applicable to
the helpless dependents of workers who are
dead and the works who become disabled.
The Central Government should take to
task the erring employers.

Annually, we are getting a copy of the
Pocket Book of Labour Statistics prepared
by the Ministry. We are not able tq under-
stand the contents of this book. I want the
hon. Minister to look into this and improve
this publication so as to make it understand-
able. :

_ Many hon. Members refrred to the fact
that this is a half-backed measure. The
Minister also in his preliminary remarks
pointed out that a comprehensive law is
under preparation. I request him to expendite
the preparation of this comprehensive law
so as to ensure the .welfare of our workers
and their families.
support this Bill and resume my seat.

SHRI CHITTA BASU (Barasat) : The
Bill contains three basic proposal and these
are welcome proposals. One proposition is
the remqyal of the leagal constraints to the
eligibility for compnsation for those whose
earnings exceed Rs, 1000. This is a welcome
proposition. The second proposition of the
Bill is linking of the compensation with the
age. This is all he more a welcome propo-
sition. The third proposition is to update
the occupational diseases in tune with the
ILO Schedule. These are the three basic
propositions of the Bill under consideration.
So far as these propositions are concerned,
1 have got no difference of opinlon. But
‘what prompted me to take part in the debate
is that to me it appears that a higher or a
larger amount of compensation is, according
to me—1I do not accuse him-presumed to be
the substitute for safety regulations. No
worker in our country is willing to have a
higher compensation than to be in a working
condition which ensures a greater amount
or a greater measure of security, My charge
is that in our country the safety measures

i

With these words I
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are being deliberately neglected and the
Government’s role has been passive, For
example, I want to give you some indication
of the statistic to imagine the magnitude of
the problem. The problem means disablement
permanent or temporary, due to on-implet-
mentation of the safety rules or sefety regu-
lations. According to the statistics collected
by the Economic Times. 2.5 lakhs workers are
maimed, crippled or otherwise disabled every
year. About 2.5 lakhs workers cvery year are
crippled, maimed or disabled. Approximately
about 1500 or something of that nature even-
tually lose their life. I am not speaking
about thc unorganised sector. This is the
magnitude of the problem. That is, about
2.5 lakhs of our workers engaged in indus-
trial undertakings are exposed to this kind
of disablement every year. This is at the
level of the present day mechanisation of
our industry. Now I am glad the Prime
Minister of the country made a statement
saying that we should go in for further
mechanisation. It is necessary if we want to
cope with the situation. Then 1 apprelicad
that with faster mechnisation this figure or
this number of workmen to be exposed to
safety hazards will be increasing. What is
at the present moment ?

Sir, there was a study made in the
chemical industry and, from that random
study, only one sector, that is, in the chemi-
cal industry, 47%, of thc factories lacked
the proper First-Aid. They have no pro-
perly equipped First-Aid arrangement in the
factories ; 309, of them have no proper
medical rules at all ; 739, of them have not
instituted any periodical health check for
their cmployecs.

Therefore, Sir, my comment and my
conclusion is that the existing safety regu-
altions are observed more in breach than on
the adherence. If we come to the question
of other industries, I wanted to draw the
attention of the Minister to the Coalmines—
my friend, Mr. AK. Roy can tell about
it in a much better way than me--there is
no safety measure inthe coalmines. I would
remind you of the trauma in the Chas Nala
“colliery accident in which 400 people were
killed, They were killed because of no fault
of theirs but because the management did
not adhere to the safety measures as provided
for under the laws. This is the magnitude of
the situation. If you want that the compen-
sation should be increased, would these 400
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Chas Nala victim’s families be more happy
to have a greater amount of compensation 7
They will be happy and the whole—country-
men will be happy and even House will be
happy if, in the coalmines, the safety regula-
tions are implemented more efficiently.
Therefore, Sir, according to me, it is not .
the question of providing compensation but
efforts should also be made more inthe
direction of implementing the existing safety
measures and to improve them. This is my
general comment. So far as other points are
concerned, they have been dealt with by
many friends. As regards the explanation,
it seems to me . that this is the parameter
in the thinking of the Government. But,
when you have decided that all those who
earn more than Rs. 1,000 should be brought
within the purview of the Act, what is the
rationale behind this ? 1 will be glad if you
can cxplain the rationale of not entitling
others to have the compensation. Is it on
the basis of the actual cake available to
them ? What is your rationale ? I have not
been able to understand the logic of it— the
rationale of it. Therefore, Sir, I shall be
glad if he will take this opportunity to
explain to us the rationale of depriving the
workmen who are earning more than
Rs. 1,000 and not making them the bene-
ficiary of this beneficial compensation
commensurate with their pay.

MR. DEPUTY-SPEAKER : 1 also
want to know how this rationale has been
fixed.

SHRI CHITTA BASU : From my side
I would say that the only rationale thing
is to help the employer. -

MR. DEPUTY-SPEAKER : 1 want to
know from the Minister— not from you.

SHRI CHITTA BASU : Anyway, from
may side if you want to know 1 can say that
they have covered a Jarger number of work-
men keeping in mind the interests of the
employers. They want at least to help them
by way of reducing the compensation pay-
able. Therefore, I do not accuse him. This
is what is called a mixed socialism like
water mixed with milk. This is not the
occasion to discugs socialism and their
philosophy.

Sir, 1 conclude by saying that there is
nced for the improvement of the safety
measures, There should be a law and there
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should be a monitoring agency to see that
the safety measures are being properly imple-
mented and it has also to be seen that a
comprehensive Bill incorporating the sugge-
stions made by the various Members is
brought forward for .the consideration of
the House at the earliest.

THE MINISTER OF LABOUR AND
REHABILITATION (SHR! VEERENDRA
PATIL) : Mr. Deputy Speaker, Sir, I am
very happy that almost all the hon. Mem-
bers who participated in the debate have wel-
comed this piece of legislation without any
reservation. This is a small bill and also a
non-controversial bill and this Bill is in the
interests of the workers. Many hon. Mem-
bers wanted to know the reasbns for the
delay in bringing forward this Bill. I need
not go into the details but I can only tell the
House that before we come to the House
with a Bill for introduction and considera-
tion several formalities have to be gone thro-
ugh and at several levels the proposals are
scrutinised and ultimately it is for the legis-
lative wing to prepare the bill. The hon.
Members are aware-and I do not wish to
blame anybody-that legislative wing is over-
burdened with work and the hands that are
available for drafting the bill are not ade-
quate and every Ministry wants that their
proposals should be drafted in the form of
a Bill by giving priority. Therefore, there
is some delay and I am sorry for that.

" If I waited for a comprehensive Bill it
would have been further delayed. There-
fore, 1 thought because of the delay workers
should not suffer and in the interest of
workers I thought at least the amendments
which are of urgent nature should be brought
before House and got approved.

Ailmost all the hon. Members demanded

a comprehensive Bill to be brought before -

the House as early as possible, In my in-
troductory remarks I made it clear thatl
am bringing a comprehensive Bill and it
consists of as many as 50 to' 60 amendments,
The comprehensive Bill is being drafted
now and I will try my best to introduce the
Bill in the next monsoon session of Parlia-
ment.

Sir, so far as this Bill is concerned the
employees who are working in the hazar-
dous employment will get the benefit of - this
butsome hon. Members wanted to know
about the employees who are working in
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other establishments which are not hazar-
dous. I can only say that those who are
working in other establishments which are
not considered to be hazardous, if they are
covered by ESI then they get compensation
under ESI and the rate of compensation
under ESI is much more than that we are

going to prescribe now.

Several hon. Members felt that the quan-
tum of compensation that is suggested in
the Bill is low. 1 have already made it
clear in my introductory remarks that. so far
as the quantum of compensation is concer-
ned the rates of compensation are based oa
the rates specified in the ILO convention
concerning the minimum standards of social

security.

This is on the basis of the rates specified
in IL.O convention and the only departure or
deviation which we have made is, while cal-
culating compensation, the wage ceiling of
Rs. 1,000 is put. My friend Mr, Ramavatar
Shastri feels that this ceiling or this explana-
tion defining the wage ceiling should be
removed, I made it clear why we have put
the ceiling. ILO convention also says that
eertain restrictions may be put while fixing
compensation. Some of the hon. Members
have spent almost all their life in trade
unions and they know things much better.
I wish to point out that this is a compensa-
tion the employer is expected to pay. Itis
not Government which is paying the com.
pensation. In don't subscribe to the view
that every employer in the country is a mul-
timillionaire and every worker is a pauper
or poor person or oppressed and depressed
and is suffering. 1 don't subscribe to this
view. What about those baving small scale
industry employing 10 or 12 people 7 We
don't know how that industry is running,
whether it makes profit or not. It depends
upon the capacity of the employer to pay,
Suddenly we have made a big jump. In
the case of permanent total disablement from
Rs. 10,800 the amount has been increased
to Rs. 24,000. Similarly the minimum rates of
compensation for death would be Rs. 20,000
as against Rs 7200. The maximum existing
is Rs 30,000 which is inicreased to Rs 90,000.
For permanent total disablement from
Rs. 42,000 we are going up to Rs 1,12,000.
This is a big jump. Let us see how it is
going to work.* We have to_look into the
condition of the employer also and his eapa-
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city to pay. We cannot make a big jump
which may become intolerable for the mana-
gement and the employer.

About migrant works, I wish to make
this clear. So far as this Act is concerned
' whether it is migrant worker or casual or
contract worker, everybody working in
hazardous employment is entitied for this
compensation. 1 agree with some members
that the migrant workers find it difficult to
get the compensation because they work here
and they go back to the places and the
compensation commissioner finds it difficult
to work out the compensation. I would
say that the safeguarding of the interest of
the migrant workers in the matter of settle-
ment of claims under Workmzn's Compen-
sation Act, 1923 has already been engaging
the attention of the Government. The
matter was discussed at the meeting of the
Labour Secretaries held in September, 1983.
State Governments were advised to frame the
necessary rules under Section 32 of the Act
for transfer of the claims in respect of mig-
rant workers to the Commissioner of the
area where the dependents of the workers
reside particularly where the employer has
expressed a desire not to be made a party
to the proceedings, We are thinking how
best to do it so that migrant worker will
get compensation as early as possible.

Another complaint made was that claims
were not settled in time. It is true that in
certain cases a long time might have been
taken. It is because Compensation Commi-
ssioners are not adequate in number.

Recently we have taken up this matter
with all the State Governments. Wc have
issued. Circular letters to all the State
Governments and we have requested the
State Governments to see that Compensation
Commissioners are appointed in adequate
number. In addition to that, so far as this
Act is concerned, in the existing Act, Section
4 (a) provides for payment of compensation
within a month, that is, from the date it
falls due. In case of failures to pay com-
pensation by due date, the employer is liable
to pay interest at the rate of 67

Now, we are thinking of increasing té&is
rate of interest from 6%, to 129, But we
are going to make this provision in the com-
prebensive Bill. Another provision we are
thinking of in the comprehensive Bill is to
raake a specific provision that in every case of
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fatal accident, the employer shall deposit the
amount of compensation with the Commissio-
ner within 30 days of the date of accident and
he my raise the issue, if any, regarding the lia-
bility for payment of compensation only after
depositing the amount of compensation, We
are making it compulsory that he should
first deposit the amount and thén only he
can raise dispute over the claim.

Then, Sir, in the comprehensive Bill we
are thinking of another important proposal,
that is, the Government has accordingly
decided to introduce a scheme of compulsory
insurance under the Workmen's Compensa-
tion Act. This will be included in the Com-
prehensive Bill. Some hon. Members wan-
ted to know why 25%, for temporary disa-
blement. I would miake it clear that it is
not 25%, so far as temporary disablement
is concerned. In the case of temporary
disablement, the worker gets every fortnight
the compensation, That is why we say
‘every fortnight’. That means, per month,
he gets 509, as in the case of permanent
disablement. Since he is being paid every
fortnight 25%,, is amounts to 509, when
we work it out monthly, that is, 50%/.

Some hon. M:mbers wanted to know
while calculating thijs compensation, whether
only pay is taken into consideration or DA
and other benefits are also taken into consi-
deration. I want to make it clear that the
term wages has been defined to includes any
privilege or benefitt which is capable of
being estimated in money other than DA or
contribution paid by the employer towards
pension, provident fund, etc. The term
wages would therefore include DA and all
other allowances cxcept the travelling allo-
wances. So, DA and other allowances are
taken into consideration for the purpose of
ealculating the pension.

Hon. Member, Shri Harikesh Bahadar
has suggested an importanl point that there
should be a provision for providing employ-
ment for at least one dependent of the
deceased employee, The Government policy
is very clear in this matter. There are ad-
ministrative instructions on the Government
side for providing employment to dependent
of the deccased employee who dies in har-
ness,  The practice in the Government side
has been recently commended to the Central
Organisation of employers, with the request
10 advise their members to consider pdopting
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a similar practice. These are the few points
which the hon. Members have made out and
I have clarified the position. Again, before I
conclude I would like to say that I am grateful
to all the hon. Members who have given their
 unqualified support to this piece of legisla-
tion.\

MR. DEPUTY-SPEAKER : The question
is :

¢“That the Bill further to amend the
Workmen’s Compensation Act, 1923, as

passed by Rajya Sabha be taken into consi- -

deration”,
The motion was adopied

MR. DBPUTY-.SPEAKER : The House
will now take up Clause by Clause consi-
deration of the Bill. The question is :

““That Clauses 2 to 7 stand part of the
Bill”
The motion was adopfted.
Clayses 2 to 7 were added 1o the Bill.
Clause 1, the Enacting Formula and the
’ Title were added to the Bills

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : I beg to move :

“That the Bill be passed.”

MR. DEPUTY-SPEAKER : The ques-
tion is :
““That the Bill be passed.”
The motion was adoptéd.

e e e

13.55 hrs.

UNION DUTIES OF EXCISE (DIS-
TRIBUTION) AMENDMENTS BILL.
ADDITIONAL DUTIES OF EXCISE
(GOODS OF SPECIAL IMPORTANCE)
AMENDMENT BILL

UNION DUTIES OF EXCISE (ELECTRI-
CITY) DISTRIBUTION- (AMENDMENT)
BILL
AND
ESTATE DUTY (DISTRIBUTION)
AMENDMENT BILL

THE MINISTER OF STATE IN THE

. MINISTRY OF FINANCE (SHRI S.M-
-KRISHANA) :

Amndt. Bill, Union 294
Duties of Excise (Electricity)

Dist. Amndt. Bill & Estate

Duty (Dist.) Amndt. Bill

On behalf of SHRI PRANAB MUKHER:
JEE, I beg to move :

“That the Bill to amend the Union
Duties of Excise (Distribution) Act,
1979, be taken into consideration,”*
“That the Bill further to amend the
Additional Duties of ‘Excise (Goods of
Special Importance) Act, 1957, be taken
into consideration™.*

“That the Bill to amend the Union
Duties of Excise (Electricity) Distribu-
tion Act, 1980, be taken into considera-
tion,”* - .

“That the Bill further to amend the
Estate Duty (Distribution) Act, 1262, be
taken into consideration.”

The hon. Members are aware that the
Finance Commission is required to make
recommendations to the President wunder
Article 280 of the Constitution in regard to
the taxcs and duties which are to be shared
with the States, and the interee distribution
among the States of the share of States. The
four. Bills which I move today arise out
of the rccommendations of the REighth
Finance Commission made in its interim
report for the year 1984-85. This report along
with the memorandum on action taken was
laid on the Table of the House on 9,12.1983,
as required under Article 281 of the Consti-
tution. Inm its interim report, the Eighth
Finapce Commission has infer alla reco-
mmended that the existing arrangement in
regard 10 distribution of Union Excise
Duties and Estate Duty on property other
than agricultural lands may be continued in
1984-85 subject to such modification as may
be made in the final report.

13.58 birs.
(SHRI R.S. SPARROW in the chairy

The final report of the Commission was
submitted to the President on the 30th April,
1984 and it will take some timeto process
the recommendations made in that report
and lay it on the Table of the House along
with memorandum of action taken thereon.
This will be possible only in the next session
of Parliament.

In the meantime, the first instalment for
the current year of the share of Statis in
Union excise duties is to be paid in- May.

* Moved with the recommendation of the President.
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Hence the need for these legislations. I do
not wish to dwell at length on these Bills as
no new principles are being introduced and
the objective is only to continue the existing
arrangements pending decisions on the reco-
mmendations contained in the final report of
the Eighth Finance Commission.

MR. CHAIRMAN : Motions moved :

“That the Bill to amend the Union
Duties of Excise (Distribution) Act, 1979,
be taken into consideration.”

“That the Bill further to amend the
Additional Duties of Excise (Goods of
Special Importance) Act, 1957, be taken
. into consideration™.

“That the Bill to amend the Union
Duties of Excise (Electricity) Distribution
Act, 1980, be taken into consideration.”

“That the Bill further to amend the
Estate Duty (Dlstnbuuon) Act, 1962, be
taken into consideration.”

Now, Shri Satyasadhan Chakraborty.

SHRI SATYASADHAN CHAKRABO-
RTY (Calcutta South) : Mr Chairman, Sir,
these Bills, as the Minister has already said,
to continue the existing arrangements till the
finanl recomendations of the Finance Com-
mission are submitted. We are anxiously
awaiting, and particularly the States, as to
what are the recommendations of the
Eighth Finance Commission. But in the
meanwhile, the present arrangement will
continue, and almost all the States, irrespec-
tive of their political affiliations have ex-
pressed their dissatisfaction over the existing
arrangement of sharing of resources. You will
notice that the present over-centralisation of
economic powers and resources bas crea-
ted imbalance in our country, resulting in
deprivation and also backwardness of some
areas. -

When the Constitution was being framed,
the founding fathers of the Constitution
assured that the States will depend on the
income of shared taxes., They were given
some measure of autonomy in financial
relations. But then, by subsequent amend-
ment of the Constitution and also because of
the policy pursued by the Central Govern-
ment, the States have been losing not only
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their share, but they are "increasingly depen-
dant on the volition of the Central Govern-
ment so far as the resources are concerned.
Sir, you will see that under Article 270,
sharing of taxes on income is obligatory.
It will be seen that the Central-Government
is depriving the States of this income by
taking Corporation Tax out of income tax.
The 1959 Finance Act of Parliament actu-
ally deprived the States of the share from
income tax. You will notice that the Cor-
porate taxes are increasing and this elastic
source has been taken out of the sphere of
sharing of taxes, thereby depriving the States
of hundreds and thousand of crores of
rupees. In 1982-83, income from corporate tax
was Rs, 2339 crores from income tax it was
Rs. 1563 crores. So, this amount of Rs.
2339 crores is, at present, not shared with
the States. But the founding fathers of the
Constitution wanted that this should be
shared by the Central and State Govern-
ments. The State Goverments are being
deprived of their legitimate share of income
from the corporate tax,

PROF.N.G. RANGA (Guntur) : What
about the recommendations of the Finance
Commission ? The Seventh Finance Com-
mission has recommended that 859, of
income from income-tax will go to the States.
That is true. But you will see that income
from income-tax is not rising, but income
from corporate taxes is rising. But the most
clastic source has been kept for the Centre,
which was not the purpose of the Consti-
tution, but, this has been done by the Cen-
tral Government.

You also know that so far as the shar-
ing of basic excise duties is concerned, it is
discretionary. The 7th Finance Commission
recommended that 409, of the basic excise-
duties is to be transferred to the States.
That is true, but what is happening ? The
States used to depend or sales tax; and they
still do pepend on it. Increasingly, commo-
dities are taken out of the purview of sales
tax, thereby depriving the States of their
idependent source of income. They now
depend on the Central Government.

The Central Government actually
started an assault on the powers of the
States in 1956, when Articles 269 and 286
were amended; and this was followed by
the Central Sales Tax law. I am not going
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into details because of paucity of time. What
has been done ? Certain commodities have
been declared as important for inter-State
commerce and trade. And the State Govern-
ments can impose sales tax only have 49/, If
they want to top out of the sharing of excise
duty, thereby first of all making the State
Governments depndent on the Central
Government for their revenue, and also limit-
ing the powers of the States upto 49,.

So, what is happening ? State Govern-
ments are losing their independent power, and
increasingly becoming dependent on the
grants by Central Government.

The resources from the Centre can be
transferred in three ways : statutory grants,
discretionary grants and laons. You will
notice that the percentage of statutory grants
or percentage of statutory transfer of reso-
urces is coming down; and the percentage
of discretionary grants and laons is going
up. What does it mean? As the development
works are increasing, the gap between the
revenue of the States and their expenditure
is widening. The more it widens, the more are
the States becoming dependent on Central
Government. And you will see that to-day,
most of the discretionary grants and loans
are tied loans or tied grants. And through
their enormous powers, the Central Govern-
ment is influencing the priorities of States,
and also influencing their decisions, This is
done through the Planning Commission. All
the States must get approval from the Plann-
ing Commission for their States’ Plans and
also depend for their revenue on the
Central Government—loans and grants.
While releasing these grants, while sanction-
ing loans, the Central Government, through
the Planning Commission, compel the States to
the Central Government’s line, Actually, the
States have no independent power of raising
their resources; they also do not have indepen-
ent power to determine their own plans,
their own programmes. They are entirely
" dependent on the Central Government, The
Central Government actually controls the
States through the process of grantmg huge
grants and loans.

PROF. N.G, RANGA : It is mutual.

SHRI SATYASADHAN CHAKRA-
BORTY
master and a servant. You dictate and they
accept, -If they do not accept whatever you

: It hds become a position of a
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dictate, you do-not give them the money,
So, what can the poor State Governments
do, They will have to accept your dictate
willy-nilly; and if the non-Congress I State
Governments voice their dissatisfaction, then
the Central Government Finance Minister
is there to stop their overdrafts. He says,
I will not give grants ; I will cut the size
of your plans’. In this way, the discontent
may be created in the States. That is how
they try to punish them.

PROF. N.G. RANGA : You bully the
Centre;

SHRI SATYASADHAN CHAKRABO-
RTY : Today, the State Governments have
actually no independent elastic source of their
revenue. They heavily depend on sales tax.
But then there is a move to take out certain
commodities out of the purviesw of the
sales tax and to bring them within the pur-
view of the excise duty-for which they lose
their independent power of raising their
revenue : they also lose revenue heavily if
they become depend more and more on the
Central Government. These -are very very
dangerous developments, This was not
envisaged by the founding fathers of the
Constitution. They wanted a cooprative
federation-the states and the Central Govern-
ment operating as equal parteners. Now
because of this planning process, because
of the policy pursued by the Central Govern-
ment, they are not equal partners; they have
to submit to the will of the Central Govern- |
ment, to the Planning Commission.

PROF. N.G. RANGA : Does that not
mean that the centre takes up the responsi-
bility of incurring the displeasure of the
public by raising excise duty? On the other
hand, the States are saved from the terrible
trouble of having to raise their own sales
tax and incurring displeasure of the people
afterwards, losing their support.

SHRI SATYASADHAN CHAKRABO-
RTY : You are trying to save the States
who do not - want to be saved from
you; they want to be saved from you because
you are taking their independent power.
If they can raise their own revenue
indepedently, they can spend it. But, where-
ver you take the . power, they are to come
to you; they have to depend upon you. So,
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from the position of independence, throggh
this measure, they come to the position of
dependent on you whereby they will be com-
pelled to fall in line with you and accept
your dictate; thereby you will have more
“political control over the states.

Through the planning process, the Cent-
ral Government is taking up programmes
which fall within the jurisdiction of the
States. So, where the Constitution demarca-
tes the sphere of the States, the @entral
Government intrudes it through the plann-
ing process and through the money power
and thereby eroding the power of the
States.

So, this I think is not good for a frdera-
tion. Now, the Minister was speaking about
the Finance Commission. What is the posi-
tion of the Finance Commission ? The Fina.
nce Commission was supposed to be an
umpire between the Centre and the States so
far as the aspect of resources is concerned.
I would like to quote from the Finance
Commission itself. You will see what has
become of the position of the Finance Com-
mission. The Third Finance Commission
recorded ——I1 quote~———

““The role of the Finance Commission
comes to be at best that of an agency
to review the forecasts of revenue and
expenditure submitted by the states and
the acceptance of the revenue element
of the Plan as indicated by the Planning
Commission for determining the quan-
tum or devolution as grant-in-aid to
be made and at worst its function is
merely to undertake an arithmetical
exercise of devolution based on amount
of assistance for each State already
settled by the Planning Commission to
be made under different heads on the
basis of certain principles to be pres-
cribed.”

Here, the Third Finance Commission
says that actually the role of the Finance
Commission is almost redundant. Every-
thing is.done by the Planning Commission.
Everything is determined by the Planning
Commission. The Planning Commission
has the overriding power. But the Planning

Commission has no statutory basis. Where .

the States are not represented. In the
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National Development Council the States
are there. But the National Development
Council meetings have almost become a
ritual, and it is the Planning Commission
which has become powerful. I am decidedly
in favour of planning. I want planned

" development of our country. It is through

planning that we can develop. There can be
balanced development, through planning.
But what is the composition of the Planning
Commission ? Previously in the Planning
Commission all the Ministers-or at Jeast the
important Ministers -—used to be there. But
the Administrative Reforms Commission
suggested that experts should be there. But
who are the experts now? Now, we have the
experts who are not independent economists
but-economists chosen by the all powerful
Prime Minister. Where are the States? Where
is the voice of the States heard ? What will
the States do if everything is decided by
the Planning Commissicn and their voice is
not heard ? They are not represented. They
have to accept whatever is forced by the
Planning Commission. And also, by planning
today we mean aill the bureaucrats. They
will determine everything, because there is
no room for independent economists there,

PROF. N.G. RANGA : At every stage
the States’ Ministers are consulted.

SHRI SATYASADHAN CHAKRA-
BORTY : This is very dangerous. It will be
seen that while sanctioning the funds while
actually transferring resources through their
discretionary power the economic principles
are not followed. The political considera-
tions generally influence the transfer of
resources from the Centre to the States.
A State Government which is liked by the
Central Government will be the greatest
beneficiary.

PROF. N.G. RANGA : That is wrong.

SHRI SATYASADHAN CHAKRA-
BORTY : The States which are being run
by the Opposition Parties will be punished.

. Prof. Ranga is saying ‘no’. I can cite the

question of West Bengal. What have you
done so far as jts overdraft is concerned ?
You have stopped payment to the Govern-
ment of West Bengal. But you see ‘The
Statesman’ which has published the report
that today Punjab has the largest amount of
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overdraft. There are other States which have
overdrafts. But they are singling out West
Bengal with a political purpose. 1 have the
names of all the Congress (1) States which
have overdrafis. I can quote from the
documents that even before, when there were
all Congress (I) States and no opposition
State, they had the problem of overdrafts.
Why do the States have overdrafts ? Because
of the fact that the Central Government can
create money but the state Governments
cannot create money. Before you say to the
States that you must follow sound financial
principles, and there should be judicious
husbanding of resources, can I not say that
before sermonising you should follow it
yourself ? Are you following your policy of
keeping the Budget balanced ? If you can-
not do that, how is it that you are telling
the States 10 keep their budgets balanced ?
The total deficit of the States is less than the
deficit that is incurred by the Central Govern-
ment. Can you say that all your expenditure
is planned expenditurc and developmental
expenditure ? You give dearness allowance
to the Central Government employees. Very
good; you should give it. The prices are
rising. What should the State Governments
do ? They should naturally also increase the
dearness allowance of their employees. The
moment they do it, you say that i1 is a
wasteful expenditure, that they cannot do it
and that a non-developmental expenditure
has been made. First you do jt and then
you say to the States that they cannot do it.
What will the States do ? They will have to
depend on you. Since they do not have
any indcpendent source, they depend on
your mercy. Even that mercy they do not
get from you. Not ouly the Left Front
Governments of West Bengal and Tripura
but also the Congress (I) States have pleaded
before the Seventh Finance Commission
that they do not want mercy; they want what
rightfully belongs to them. I would ask the
Minister to answer all these points. Do you

want to keep the federation intact ? If you.

want that, how is it that the joint responsi-
bility of sharing of resources is unitary ?
All the welfare activities have to be done by
the States, but for the money they will have
to come to Delhi as a begger and pray to
the Finance Minister to give them loans,
money. 1 can give the statistics which

show that of the resources raised by tho
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Centre, 70 per cent of them are kept by the
Centre for its expenditure,

Only 30 per cent is transfrred to the
States. Whatever resources you raise, you
keep 70 per cent with you and only 30 per
cent you give to the States. But what was
the original scheme in the Constitution ?
As per the original scheme in the Constitu-
tion, a great part of the resources was to be
raised by the Centre and shared with the
States so that the States should not depend
on loans or discretionary grants-in-aid but
should depend on shared taxes. Now you
have totally distorted the whole scheme,
And what has happened ? There is no
balanced dovelopment. The whole eastern
region is deprived. While you allocate
resources because of your political purpose,
you create imbalance in your investment,
in your transfer of resources, and that is
why because of these regional disparities,
secessionist and disruptive forces take
advantage of it. Had there been equitable
and balanced distribution of resources, had
there been balanced development of all the
regions, you couid have kept the discontent-
ment within a limit. But that is not being
done because of these regional imbalances.
Why is it that today you find that the
States are not in a mood to accept it ? Not
only West Bengal or Tripura or Karnataka
or Kashmir, cven the Chief Minister of your
own State, Bihar, has said that they want
independent power. What are you doing ?
You are depriving the States. When you
raise administered prices, you do not share
with the States what you get. Had it been
the Excise Duty, you would have to share
but you do not do that. You will increase
the administered prices of coal, of petroleum
products and you will keep the whole amount
with you. But that was not the intention
on the framers of the Constitution, You
will see how injustice is being done.

Now, I will say about the royalty for
minerals. You raise the prices but the
States are deprived because their royalties
do not increase pari passu with .the rise in
prices only you get the advantage. That is
why today Assam is demanding—Assam
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is not a Leftist Government, your own
Government is there—that their royalty
should be increased. *“West Bengal is also
demanding that you are raising the prices
of coal but you are depriving that State of
the increased income, In these various ways
the Central Government is depriving the
States. That is why 1 demand that there
should be a reversal of the policy of the
Central Government. Apart from the sharing
of taxes, loans, grants-in-aid and royalties,
today commercial banks are also advancing
to the tune of Rs. 14,000 crores. Financial
institutions are also advancing, But the
priorities of investment and development
are determined by the Central Government
because the Central Government controls
the banks and the finaacial institutions,
Such ' a huge amount is controlled by the
Central Government and they decide the
priorities and thereby, because of their
political considerations, they deprive certain
regions. I can quote the figure from my
State. More than Rs. 6,000 crores you get
from West Bengal as income-tax and from
other resources but West Bengal gets back
only something more than Rs. 1,500 crores.

The commercial banks also get deposits
from there, but the money is invested
elsewhere. This is creating imbalance,
disparity, and this is generating political
discontent in different regions. I do .not
know what is the report of the Eighth
Finance commission but I want a reversal
of this policy. Let there be no confrontation.
We are interested in economic development
and planning. You must accept that all
State Governments are responsible State
Governments, elected by the people, as you
are elected by the peuple, as you have some
commitment to the people, they have also
commitment to the people. Let that co-
operation be on the basis of equality. Do
not destroy that equality. You have already
reduced the States to the position of
magnified municipalities, which is dangerous
for the unity of India. If we want
to keep our country together, we must
work together on the basis of equality
and justice. If this is denied, it will
be very. difficult to keep the nation together.
Already there are ominous signs. I would
request the Central Government and the
Minister to read the writing on the wall,
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what is happening. We are sincerely inte-
rested in keeping the country together, in
making the country strong., For that we
demand that there should be a reveral of
the policy. That is why I demand that the
proceeds of the corporation tax and the
surcharge on income-tax be made sharable
with the States,

(2) The provisions of articles 268 and
269 should be fully taken advantage of,
(3) The scheme of additional duties of
excise should be abolished. (4) 40 per cent
of the yield of every increase in administered
prices should be passed on to the States.
(5) A review should be made of the princi-
ples guiding decisions as regards ‘'declared
goods”, (6) The royalty payable to the
States for their mineral resources should be
determined on an ad valorem basis, in con-
sultation with the States. (7) The State
Governments should be allowed representa-
tion on a rotational basis on the Central and
Local Boards of Directors of the Reserve
Bank of India and they should be permitted
to open commercial banks to serve the in~
terests of the people. (8) An institutional
forum be set up for consultation between
the Union and the State Governments on
fiscal issues which are of mutual concern.
1 would also request that the planning body
be reconstituted and the National Develop-
ment Council be made real.

The Ministers here generally attack the
West Bengal Government. Our Finance
Minister, Shri Pranab Mukherjee, is not
here. He was misleading the House when
he said that the West Bengal Government is
spending money on things which are unnece-
ssary and it is not concentrating on develop-
ment planning. Here I would draw atten-
tion of the House to a speech made by the
State Finance Minister Shri Ashok Mitra,
where he has shown that our developmental
expenditure has increased three-fold. West
Bengal is a State which is most frugal, so
far as sumptuary allowance is concerned.
While it comes to lakhs of rupees in Maha-
rashtra, so far as the Chief Minister of West
Bengal is concerned, it is only some thou-
sands of rupees. ’

So, the charge that West Bengal is squ-
andering resources is baseless. Can you
tell me where the State Government can im-
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pose a cut in expenditure ? Do you want a
cut in the educational or medical expendi-
ture ? When you make a charge that the
West Bengal Government is squandering
money, you should be specific. 1 challenge
the Finance Minister to let us know where
we should have a cut, whete we are spen-
ding money while other States are not spen-
ding it.

So far as the salaries of West Bengal
Government employees are concerned, they
are not higher than those in some of the Sta-
tes in India. Where the salary scales of teach-
ers are concerned, they are not higher than
those of teachers in Punjab. Actually, the
State was neglected by the Congress (I) Gove-
rnment. We are paying for the loans, and it
is 34 per cent; we have to repay the loans.
This was engineered by the Congrees (1)
Government. Itis 31 per cent and itis
the highest because the previous government
took all these loans, and we have to pay
back those loans. It is a heavy burden on
West Bengal. So, before you charge the
Government, you verify the facts. Let eco-

nomic considerations prevail, not political .

considerations, because we have a govern-
ment there which has a different political
affiliaton, you have started almost an eco-
nomic iwar against this Government, This
should be stopped because you have the
responsibility as the Central Government.
That is why, Sir, you kindly permit me,
before I conclude, to quote from what Mr.
Ashok Mitra has said ;-

“Despite these major constraints, addi-
tional resources mobilised by the State
Government in recent years have been
among the highest in the country.”

This year many Congress (I) govern-
ments have not mobilised any additional
resources, but it is the non-Congress (I)
governments including West Bengal govern-
ment who have mobilised additional resour-
ces.. And you are charging the West Ben-
gal Government that they are not doing it.
Again I quote :

sIt is a matter of equal satisfaction that

a recent study by the Reserve Bank of

India indicates that development expen-

diture as a proportion of total expendi-

ture during the past few years has been
consistently high in West Bengal. If we
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limit ourselves to expenditure on the
Plan, it has nearly tripled during the six-
year period 1977-78 to 1982-83 compa-
red to the preceding six-year period
1971-72 to 1976-77; the proportion of
Plan expenditure to total expenditure has
also gone up significantly since 1977-78.
This advance could be registered despite
‘the fact that per capita Plan assistance
from the Centre is the lowest for West
Bengal among all States, and has been
generally so since the period of the Third
Five-Year Plan.” )

Since this is a lie to the propaganda
that has been unleashed by the Central
Government against the West Bengal
Government I want the Minister to answer
what our Finance Minister has said that
our Plan expenditure is going up, develop-
mental expenditure is going up.

Before concluding, I would request you
to consider one thing. The recommenda-
tions of the Enghth Finance Commission
are going to be considered by you, But the
State Governments will have to decide their
Plan on the basis of the recommendations of
the Eighth Finance Commission. Other-
wise, how will they know what will be the
revenue, what will be the resources, and how
will they determine the Plan size ? We are
in a predicament. We cannot finalise our
Plan size because we do not know what are
the recommendations of the Eighth Finance
Commission.

The Plan size of West Bengal has not
been finalised. Recently, the Chief Minister
of West Bengal has written to the
Minister urging her to call a Meeting of the
National Development Council so that the
size of the Plan can be discussed there and
finalised, so that we can go ahead with our
Plan, We also request the Central Govern-
ment to increase the Plan assistance, Unfor-
tunately we have become dependent on you.
on the assistance you give to the States. We
urge that the Central Government should
take a very rational view of the whole thing.
You have appointed Sarkaria Commission.
Before Sarkaria Commission, recommends,
something, you should accept the demands of
the States. Don’t take it as a challenge, but
take it as your responsibility <o that there
will be equitable sharing, more transfer of
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resources to the States for developmental
xpenditure and there should be a real co-
operative federation.

With these words, I conclude.

s Ty wAe fag (fedamam) -
ATAET, §9 SareA-gew (faawor) da-
a1 stfafTaw, 1984 ¥ +gr war ¢ f* ag
Sa°H UF N A, 1984 A HIFA A qATA
fzita ag & v wfw w7 & srd
W s F vy ¥ fegr ar g 1 3g 59
fagas 1 arfgag & @@ =4 fagawi
T g7 ITTW IW WATAT T HIN qF
1T TEAT § 1 5 fagaw) R g9 Ior-
=7 go% (faga) faawor sfwfran 1930
& wgd A & -uF a1d wgAT AFATE
A R afgai ¥ g7 F ak T FIEr
sgfar g, wag & a@r ghradt aq
FR s g fF g A N qgfg @
2, ST e F1 faaer vz A wsal
¥ 419 +¥ fear g gAY 9THA 99
gfrardY s 98 Iafeaa ar g f5 fa-
ara faafarsy €1 ga7 a5 3@ @ fF =
AT usAt & §9 AYY FEES I @,
X 9% g SR deE @I AT
frater frar, Srgd-ae AT vefafaed feg
femas &1 qraTa fagor fear mar | g9t
war evse oY 5 sat F1 39 qiwEA w7
a7 fywwr wifyw | afew oo a1z oF
7€ feafr at AT 7 g@wT7 7 IearaT
YEF T ATTEH FT faar wte gq wreo
gt aga € I 9 93¥ ¥Aeqw daw
FETIRT SITET 9T, 9951 qq9 HT  IqIqH
geF AT FAT 1 afk sy AR A IF @
IGHT ITEA  WFIX AT A Ffaw
usEx &¥ wifeq aatar mar 79 5 qesy
¥ ag feafa agl € 1 srrq Afgg e agyr
Jeq 37 T § USAT FT IFHT 9 fgear
famraT ar, geoTET YEF TN F A7 99
awed § fradr saYar @ gt afk
aray g9 faww qv sqra Al faar ot w@fa-
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I T AN &7 §E AwT & fawg o
1 ara Y | [WifE g ggr =T °r
A wd fear ¥ egzegr Ay Y @ifw
UAET &1 g4t faazow g % 1+ 340 ag
AT EIeE & T F whr w9qf g
T & ot I W AF gT FEAT wAT
g 5 g% atatgee & fawg ax gt &
faare w@@r fgg | 47 § faca wwa
§ fadrg SrawFd a5 tEar A graTer
T § /=T ara) #) avg gg fan< wear
g fr g3 fawg o &7 6l wsg awnd
A4t w1 faasT asiar & faay 5@ 7
srragawar § 1 anfae sfqegree a4l gar
2, quifE MY wnfan alk s w4H-
g9 & dr9 fFaY avg &1 arada agy
sgege Agt 2 5 few & miegw § a9
ANEF Wicq 7, f6qg F  ATEQW ¥ HT
gy AN HA w1 faqor £ g
1% qiy 13T faw araw AN fesg2-

s 2, fFT A ey 9w 9T

famres@T 1 iy av @ o faswr
facq atrar Y fawrfea & agme ==
)] & 1 afz srrg Y€ et FAA &, qroAv
aqiy §, afe 3ga 1§ €99l #1 arq
AT A Ia% uwew wifca & eNg Qv
g | ag wrgAg FHEA g & ar fagi-
fea fow stTq® 59 wrgRw  TATTT WY
ferge=a 9T A7 it aw I HET R
g T I AU FT qF FAA, IAA WA
T RT wEgA FT gaew g fF af
gt wifaT g § ar ud fag v
&Y ArFIIFAT RN, IAH TS AT T
feaar s=dteqae a1 Tifge qur sy |
TIHTI FT FrEleqqT SAH! HIAT A
gt FE Ay afsr 9T W AR FTar

21

afg wrsat 8 wweg gifm ) gfe
&7 grit oy fafwa w9 @i qiw



309 Unlon Duiies of VAISAKHA 13, 1906 (SAK4)  Amnde. Bill, Union 310

Excise (Dist.) Amndt. Bill,
Additional Duties of Excise
- (Goods of Sp. Imp.)

| A faT A At g A qgfa
®Y sqrar NeqTET A& AT ATPY 1 Afew
feafly et dar @ € & 5 wog arsT @
oy & | A1T HrEAa woraw F1 fawrfod
[WH o 7 §, alX SearRA gEw o
| § AT T WY ¥ 9FF ¥E@ I 6T
et faqre w7 a7 Tfgd fv gl &t
oY W T a1 g Iq9H FHN A AT
w fagww Srogigrarg § 99 I ¥
% TIRTT &1 WFAT §B 16 AT ATFH |

goathar sAtgA Usgl HR $3 &
afawrfeal &1 =i w3, Ffea ow N
e FAT @ T SR & S99 & R
¥ ueal &1 5o fgrear QA mfgy
A FT w1 W Ifa fgear wsal w5
faer Fifgd ot des T a9ga @
awar 1 wEH FIAT H afeT )
gaTe &7 ¥ 9Ad & fa¥y onfaw v
gare &9 & goar Y sfa smawmw 0
€7 9 Al 9 FEG L@ F) qEAAQA7
¥ far war Iifgd, agf @1 S s«
FI ST FIEA F1 THATA T 1 TG
¥ freft it qrel Y gIETT Y AT FIR
Staa M F fad gw @ aig QA
T1fgd | g 1@ N WEFET TN %
guT gfeewior g9 @vary & @iwm g adt
R EHAL AAA T AN AW & ]
# ga¥ wfq sear qar geit | gwfad We-
AT ey Afq T @I B AW F
& =gl |

@ § 3% fadaw s &)

st freen s s (frerETE) -
Furafa A, ag T frer St gL A
aTs & a7 §, 9 faw & A § g% 1%
wgr & s gfvas ggder ams Qgarew
(fedisqum) wifwdz faw, 1984...%9
famr & oficdr gy @rrd w7 sl e W@
AT Ve gy W fear § @fs ag

Duties of Excise (Electricity)
Dist. Amndt. Bill & Estate
Duty (Dist.y Amndt. Bill

auw fealgsr FY FET MAGTEST FT @R o
ot gATY qrfeger qrel & qrelt FY W &
& W1 geETT ¥ T o F TS R
A § IAFT SQIET ¥ IFTAT AT VT
Tadza &7 fagr SraT Mgy arfs sad
fralgw Yz sarar 93 9% AR AT
Eqvaffeq weAifadts 1 qgras | gl
AaFEr § FT X GG GEAg
T ¥ a9 ywre #Y RedsuT 7§,
3% garfas ggd wm wT ) afew
W@ G & 7F 91 558 5399 99.06
FAT O A g JA o At A VT
Tfize § feedleye Qarar, a9 W
afasry, 1 Rz ey ® I H s43-
a1 5@ faw & 9If@ v 7 § 1 @ aw ag
g S A Gfrar Siw § Ty A G A
9 % AT QR ¥ a7 R
TaTRE Fr aied @ | FEY a1 oTfEe
a1 ¢ s wiig s AUET EW fawg
9 Trar ¥ faaT w3 @) & e e
Tades ) frg aw § saer  sanar
fegtder whaares v &1 qg@e ¥ &}
IET ¥ AIEY q AT T AL |

T QF A ET §F 937 Far & fow

FTHOF ATAFA L 15w TN s e

TEden §, O wiva (Ar) F Y, WG
wifgmer et # Y SR FE AT G
X QU AT AET FY | AT @I TR
fady 18 forad 3w ¥ 971 @ § w7 grova
qga a2AT § | TT IFET WY I T w0
WY YT qT T AT @7, TEY HHYATY,
TilFeAi e SR AR AW 9T T390 @
qFA AT § | AT GIHTHY 4 T J@ww
arfed fv ez Al a3, st -
e wOww age @ua g, fa 9%
gl wOE W el s el
AT A FT 9reT g I qo0aT & IqQ
gI9a SR qUT 7 &Y 1Y | 59 AT H



" 311 Union Duties of
Excise (Dist.) Amndt. Bill,
Additional Duties of Excise
(Goods of Sp. Imp.)
gaTe ®7 ¥ 993 & fY far o) w1 5@
. ofawik o9q q@ wew wifgg arfs
SR fdfl ST &Y /9 AW 9 T
a7 § fagy aTq HEAwT Y JIAT TIAL
& WY | TW 41T BY QA F A@TAT HIA
ot T TIATY €T 79I ®T ¥419 fear g,
qg TEAg § |

qRe ggd F afed qrer ar qar o
g1aT 2 ST FIFT FrEA wHE & fowd-
3T F AT I W IGA W &1 Aqfg-
FTT WY 197 w3 qaadey i 2 faav
gy agtaT AT qrfs g AR H 2, 3, 4
FAT WA THST AT W G A Ag
T Wt IIATH AT F P Srar g | W@
fa W1 I &1 399 wiE fade w37
agl faed) o geifa? o Wt ’e Tadiicy
1 g3d w< fear mar § | g QR YA
fagsr fasare s I S Y A I
FT 4 §, 8T TaAdTY FH TT T g9
&1 WY FIE ATIIA QT AT A10FT |

FUT TAIR T WTAAIT 9367 AT @
¥ fr foaadr W Qe e £, Iq%
sarzTaT T & o A 8 1 38
HIHY FTASAT q SATET 99T & S § |
fret S F1 WEfREe s ST 9%
T ¥ IT A W@ I 8T 4
fedY wreafraam F39 F H saTE4T
W 2 A1 9T adr facarge A
gfz FA@IEE 1 AFT & g9 oy
Srar &, A faaqer a9 faar sar & fe wrm
@I ®Z Tadde F1 JAAT FT
Argdt & | S RE AATHCE T qAT &
QT FLAT &, STTL F2T a1 Afgq | wry-
Afeqraer w2 F faar ard.sqaeqr % TSI
¥ 9 9w awdr § 1 g@fAq wreAfRrer
FET AW FAT A1AWF § | Arfogee qref
& naiE MY B g9 S & fady af-
< sqqegTq HT ¢ | 9 AHrd A

MAY 3, 1984
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Duties of Excise (Electricity)
Dist. Amnds. Bill & Estate
Duty (Dist.) Amndt. Biil
' afafom gfawrg 3% 7 wifgw st
g faed woprd AwTgas qig § Ak
SR HAgT WA H Ggaw & I ¥
I F HIT ST FoIgA FH & fog A
%% qTg w7 @ f6qT Sran § | FAgeigHe
T AAT AT q@T AI9A0 QEIAAT
fear smar &1 arR I F AT if Yar
SR A &, AT ATCIATINE w1 T fXar
AT 21 gW AgA & 6 gL e ) wiw
29 £ syaeqT %Y WY, T {6 IH3 aniafan)
# war faar s 1 ¥ AT gw A F A9-
WRAEY i W a9 A FEAGE
W § AR I FENT TIHI I w1
T FIAfgg s g, aTawgy & fe
AT T TS T qGT TBT AT T
@R

TRE YA &1 T R Ta7HZT ©
2 faar 7qr 1 o7 as ;) B A Wi
fadrq asels A 91 | afeT qa g ww
T TATHLY & qF GGH TAT §, A AYAT
AU ® ag & fag &) §1 FT3Y-
Ffeelt agm G 1 3 sqa Oeifaw ar
agr @0, Afew S W aEAE W a3
ATGHY | TAH VFA & €T § |

dra< faw gfraa g e oFaTEe
(festsgmm) uitede fawr § | 38 ww
cerge &g wmE wf R, faad ww
I A €2 qadzy AT w7 /7 )
N AFAT 939 7 wgT e gEk arges
# wWe wEwdza ® M AT fawar @,
TR T HH QAT ¥FE AT H
g dafaw ag ram w§ T g,
afen e navicy v A ¥ aga ar
Fa< fawar &) qreat wrES wENUT T
famfea o1 & fe de g w1 fas)-
STEA IEN W T AAX QAT AFYY, X
aw frag @ ayd vy shgewe
fopieem 7 2 Q)



313 Union Duties of VAISAKHA 13, 1906 (SAKA)  Amnds. »Bill. Union 314

Excise (Dist.) Amnds. Bill,

Additional Duties of -Excise

(Goods of Sp. Imp.)

afew afram ggdior arw qwrew &
feediequa & Y aIT A=AT ] ) AW WM
% 8 ez, fisdy @& ®Y 13 9tde o
fisdt ®Y 7 qede fear ar @r ¢, afer 2w
T F N Twy fredt gt Rew §, faw
SqTeT 61 31 MY, A AIEATH, ITH
¥ 4 T < fawar & 1 wady frsdr
gt e=a W |a¥ ww qar faay IwT AT
Ay QRAE &I §I, WU, TIUA,
gorra, de Fmw AN afaaarg anfz w7,
8,9, 10 & 13938z faarar @ g !
€ TO% ¥ aF JHTR 9T TBT G EH
wfeg & fear mar § N d5a g W
ww fear sar d ) g9 9FIC F R W
fafema a0F ¥ fawrerar [fgg | gafag
& sq@ A s wgm g e gw A
§8 qiowt a1 wefar agam wifgg,
faa® TN 9T Y GAY THAT R §,
IA&®! squEr qq7 fadr 9% @ ¥ et
zaaqiea ofezfadisr ®1 SaEr a3 9% |
T 9T Wl 9w 41T 3X FT a¥ H7A-
=q&ar g 1

Wl a0® F & fqdew s |gar §
fs g srEsw o @A gfewaw IgAT
ATE TFETEST (T TS Eafaas g#1aw)
fasr & anqw qvmIgw w3, Al ®e
ARz ® Fgr § fF 7 Jsw dew WA
W& gEifs g g A sgr e fa
T ¥°q &40 W GAIT FF TE AL~
Afex sgaeqr »3, wWife s Jaar w
w sfomf et § sk w€ canigw ™
Iy aqw Fear srrar € 1 7 Y QT
& wfeg & age gy srar § o o9d a
e made W fefegege fear s, @
w1 Ay Jeq 249 AT IA® AT agA v
g, O ¥ LT W AT W s
¥ wfeq & Q3 & wrQit a7 € ®e -
Hzw forrelY srwelt QAT 3, SwwT agy

Duties of Excise (Electricity)

Dist. Amnds. Bill & Estate

Duty (Dist.) Amndt. Bill
TGN AT ISET T8 IM—FAT T I &7
Qg A YA & ? s s qar
AT YA & afq & agw g ar e
TEAHE BT WIW F9qe w37, S qar
FyoueH F AR FAAFQ@ Y138
T FEgT s gAY wifgg ) W faw &
afeqg & @ s@TAT & grer gg srfamic
frmmarwrg, sed faftsg adF & &=
TEHTHE HT ag T JHAA 10 | gafAg
fafesa aQ%F § A9« @ AT o= J|T
wifgg |

wgr aw fefezequa &1 @amw @,
W I & A wAeeT @, W uEAiw
ey §, SA% surar q@r fawar St ey
dwgd &, sawr w7 fadr fedr w5
a1s e frmard, &6 & 11 o@e
fagar § 31X fF & AY q@e fywar
21 gwifs @a¥ samr dwad wWeg §
gaY, AR, F1eT  wfvww gEw dfrer
AN AT FrEAT qUT A wfagar §,
faad I & AT9  CHRATES ®T AfqHIT ¥
W & A ¥ a9 gNTd W A wfae
FCR E | W@F QAR W ) dwa€ @
§, SAET WAT HUY IFPI FA @ T
Taea & fag aren fas 4.8 9aEE
W g, wafs geaw W@ ¥ fawiz
q@e 11 TR§E AT 10 TWE @
wirg aara Reg ), 1 678 'y
g, 9% FIOw) SwRT § Suvar dav A
N wifgw s wifge ) aifs _Awad-
o tfefadls s @ sanrRr g 9% o

& ard faql & ag ot & fe sraady
AT q8) §, T wfeg ¥ @< 17 -
g ® I AW P I | IRy
saayied (feefadls a8 @l ar agf
g gefY, §F arda ray 9T Jrew; WA
¥ afaY &Y ramawar ) W erfawT
A9 Re TR L | § ¥ ST



315 Union Duties of
Excise (Dist.) Amndt. Bill.
Additionl Duties of Excise
(Goods of Sp. Imp.)
FRUGNT HF qgT AT AT B Q@A T
%% T S1g &Y A s@r &1 AUy
g afe T sugcaT gaTE ®@ § N
g% | @ gaw & +ft fafewa a & § S

¥Y aga q€T FrazAwar § |

IR ¥ wwfie  (wiiwRe) 4w
a1 a@-ag A AT ¥ F_J=EW
& T A1gAT § gUIR fAET Y ghEr
T H FATT AT A F 4G 24T =A1gan
21 & qaar g 1 A I HIT ®) AMAET
AHT AF JWT &7 AT T TIAqREH
afefrdls Ye dora § ar @t Tl §
st fadrfy geit grr maE wEE E, #9
T @ § 1 AT IR FACAAT H ARG
TTHI I FT A2 A ST T IT A
cfeefadtss &7 =@ aFar 4f ? faa
NAF FAT §, 9T & HWRX T AG ¥g
gra § e g Qe F sfa Qe
TIaw a3 ¢ & g N fowrag g W
# &, e gurd R S ¢, W
e ¥ 9 TG TG (64T @1, {H B
foraaT T SAwadie ¥ fag, peEw &
fay, fasar wifgd @r, ag A &<
fp ot 33w 22T §, 9 1T B Ve
g g ag N ¥9 I A A L 147
wgi a% gaifaa g g1 o7 fs wwfe-
FaT ag & 6 9 dFas RIW ST W
g7 AqT A A @rg ) TS T
FoH aam ¥ g § A efvetww
F o & g W Iw w1 saEr faEw
g, ST ¥ Fgi SqI@r IWT W A9,
afpT oq ¥ qragzg Ay o IS
a7 F §, AIAT TAq B
X g SATET ¥ ATA AT HA W
wfqw oW § &) . fedl ©m §
|9 W AqE @ ¥y sfew g 4g

FoBr qAAT A g1 IwA qfEA, we-
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Duties of Excise (Electricity)
Dist. Amnd1. Bill & Estate
Duty (Dist.) Amndt, Bill
@t sk gadr asg &1 AN A g
AR wgr g fo &7 F TN X g AW WY
qAYT a4 ®Y wifaw FI @ §, wfow
g% ar QEY WigAr qw ag o anat € )
gH fegs &= & AT FX W gyw
wAT 9T |

A go artgal F asitEr s
Seve foar a1 §8 37T FHIAHT $1 IR
fear ot gsfx Gy 1@ § 1 ag Wi 7
T@AH G W AR & sNgT gz 0
g5 gy & Iewee fws &¥ @, 97
¥ fags 9 feiege @ wifge T a1l
HNF FHY AT I A T FT @Y
8 R ow 9 FET GFTR TR 9T ®
NG W ag wrgAT g f5 ANA F qga § AN
Yo gadg FY A1gAT 3, fardw
F fedisgem 1 wraar @ o g
s AT @ & v g w gmu Yoy A
fam wrg—swdF TH qQLadw ¥
BEAAT FI® AT0 I1d ATRT T A7 qifw
R G A W@ aWR F g
% ¥ usHl & [1w s fear § ek
a1y fea ag @ =™ fwar siia arfe g
&1 g1 ®9 § fawra g g | AT qre-
fasarag & fF g0 Qo o aga s
fasfaa &, wr@ @I T I X FAE
wat a4 7¢ fFar 1 go @ 'R §
faa & fady o qar it W@ @ ¥
ad 7Y fFar ) o T ww §
fom % a9 30 @< aw ew feqr
afe o Tt § 9% vaww foaw w1 s
THF IR TARIT & | WA@Y o
T 9 7§ fae gwar | @ 4T HY
faery & faa w1 7 #1f fafeea  sqeaear
vt qgft foad g @90 A ot 38
gy @ f5 o v goe At famig
g ate M g, g fa¥ it ag ¥w
AT TEA N AT ATAY ¥



" 317 Union Duties of VAISAKHA 13, 1900 (SAKA)

Excise (Dist.) Amndt. Bill.
Additional Duties of Excise
(Goads of Sp. Imp.)
AWE 9T TR ¥ e s forg
Far wifgd 1 faad o fredy gf wew €
T A ag qF ¢

i sl & gra & 9r) fa«q) &1 99

T FT@TE |

Sto aMa wwiT agar (FAENII) :
quefa o, qE-asmEl  F  wrewil
N Hewm & grg ar @@ S
ST & A AqT § | I A aq-
AT arfa® iy & S garaA) &7 fawew
@ ®r e, vk X ¥ g wrfge A
frar 1 afa, faas s=m R 7 gaw
&Tor ag & faarsT &1 #1€ was sner
gt 21 & gEEifesw g fne fedt
& @< =) v 2 faur, gl 1 999 afas
2 faar a1 #1 9a¥ g7 &0 & faar |
ay Al ¥ yraay 7 fogf i@ § ol
oF A USAY ¥ A\ § wwaer @ r @
Imar g gaw N gfcam & wrE T
HATTHT qAT & | HET F1707 ag R P anifas
"garaat o1 fawre sfaa dfa & adf g
21 e gw adrar wifed & angy #Y
AT AT § F AT gw 91 q fe Ay &
S AT ¥ A A, ¥ ¥ U QX Af wg-
gat ®Y g § &) stfaw ¢ fvg, are
IAwT |a $z% g1 A € ufw F gEAr
¥ aog &1 IAE qaT qg auear g
¢ 5 ¥ aroar anfas ova w57 & 48 1 Tt
qffeafa ¥ s=ta fagmar gar gt ) faw
I §Y FHEAY Afgw HAT &, ITFT AT
w1 & sfus QNwaar gar  H ag
¥z w1 ¥ 997 faq afaw fgear ang-
fea w0 ¥ @ww g w@r @1 A sl
& S gac agi § X gawr wgfaaq
fasrw gl gor § Y carwnifaw § fe &
¥ faw ufe 7 faes g an &1 fawrg
&9 g | fyaw & & qfus g7 fao,
I @A &1 afas fawvrg o afons

Amndy. Bill, Union 318
Duties of Excise (Electricty)

Dist. Amndt. Bill & Estate
Duty (Dist.) Amndt. Bill

ag o fe o fred gu &, A faeed O
T &Y 9 Fawfaa § st sifas fawry
gar weT FrAe | S faww § awgew
g1 5Y g% Usg F |07 g @ STa
R gax uva & faoer § AR | qEwr
oF & afrrw fasam @Y% ag @, U
&1 fqaya 1 ag fagaa st qona &
gy *7 faw w@r g ) T, g, fae-
™, HIT ANTHVE ¥Y aqer w4 § ? g
F1 &1 fazorqor T Y qan w9 6
U & fawrg &) afg = @Y
wad fog ¥ g fawrg ¥ ¥z & afus
NG &1 HTAWFAT ALYH FQ & A1 &
&7 § gg anafeq agf grqmar 1 3@ a¥
*Tg 99 ¥ fqu ag Araaw ¢ fe gw o
Teal Y wiearggl &) AT ggfam T
TR Fg oy P IFAT § 9T g” I¢
Fifgwr €T T FT&F ol & 9 «i|
2

gwiafa &1, 9w gw arfas &7 ¥
qEaw 77 q1gT & a7 99 #7 fa@wr oW
Ig = grar & | @mmarfaw ¢ fe ot e
#7 F T9E® gy, SAAY AT ¥ wT,
s sfaw argar §X 9 wA E A
&N, agi srarRa & @raq ff s A
BT, I9 TGTAT &Y AT Q1T X ST |
T&Y &7 ofkomny § e s & A famy
& arg ot gAR wiEl &1 fawrg @ @
qrar § | re HifgaT ¥ agy W F fawrg
FY HoqT &Y 4 gy W A I=faw &
fae gragas  fe gar w1 fad=dgwor
&, ¥z Ted, 93 AT Tiq @@ a% IgwT
fa-DradTa @1 1 ATF HIX @¥ F Y
@I IE, TF T GEY W F
ot &7 § afewaor 7 w3 9Ty vy wWqv
g W AW Jurad aga & uon) #
199 &, g 9w qfawrr @7 fage
&7 & forerr s F g § ) st -



319 Union Duties of
Excise (Dist.) Amndt. Bill.
Addltional Duties of Excise
(Goods of Sp. Imp.)

a9 TS §7 o 7Hr€ ) wer F swrew
& guer ag foel Aadr § @ax @i g
g faor % gy w7 §ar § s wsa W
TEITET AT § | F9T AT A § g
sl § &Y & ¥ qaar a1 94 g av-
&1< famara §, 5T Wit 97 usg g
& BT FY A FAAEA T GAT TSATE,
Fifes &7 ¥ T F7 qrarfaa @@ €1
it @Y qug ¥ gak ¥ N fawud
fafsdr @ 2 Ivwgwa g fe aoft
Tsal &1 anfas &9 ¥ @adx qar veH-
friT a9y ¥ fou 9% o & @ai &1
wfag 7 frar sro 1 afg I9% Ffasr
&% ¥ $7 $T g7 F30 o1 w1 fargard
AT & A FA Y FH IGHT UF  @AA
AT Q1 FrazaT g arfs sasr sfaq
fagzor € @% | wSAT AT wAEEIr A
T TF HTTT IAIAT AT THAT &, ST
& sfa sufyq a7 atgq sragY FT SHET
HTHIX AT AT GFAT G 1 Iq TS &
FTHTI FT ITFHT HTATT FATAT T GHaT § |
afz Treq N aFgeqT fasw g 91 97 F1
FrdET &7 g a1 earafas & fF sas
gawrfir fadeht ag wsw & fawre & fag
qafer gl geit ek ufqeafaq sy &

TEYTY AT g gRrw fagre gF A Al

sy @, wigi wipfas @fas qzrat &0
WUEIX & 9%g AT @9 B e gq W
qgi & fawra & fa faaar sfaa arar &
9T &1 Araa qav Jfgy, ag g gav |
ge ¥ & sa% faFr@ 9T AT G fear
wr g ey, g2 Frgar, auF difq
#Y aga €Y @ famwa g afsr @
Al T W Feahat 99w E, 9% Jet-

a7 gax usal 3 §, fet &7 3 FeFART
fagrT ¥ 7gY & | Fd &1 geaTwa FAOHA(
¥ et Fodt w1 qrag & AR fear w1
facell. ¥ 1 Sg@T qfeonw g @Par g
afrwr qaTet & fagre T B S AR

MAY 3, 1984

Amndt. Bill, Union 320
Duties of Excise (Electricty)
Dist. Amndt. Bill & Estate
Duty (Dist.) Amndt. Bill

U # w9 § A wfge, ag v fagre,
REIUSE A1 et wsg &1 =« 9AW@T §
T fagre &1 @rar anog &Y wa & e
TG T AT IXGF w7 qrFew  fwar
srar ¢ Be dma # sraeEr @A gk,
AEIAST F Froaat AT g€ wifag e &
gz § AT fgear afas war wfed,
W & a8 e fedr g@Rk s ar
ffer< ®1 faa areft ara 9 3@ g€
s fagr< #1 fegear &Y # & o wife
agi &1 JragAl &9 g€ | guTe agi @i,
FIGA, AR JeTTag o SE I F
w10 ATHSAT AT &7 &) 7 | gafqw
ATAETF g FET F@N g @ g I
Tsq § I§ HIAY &7 yearAg W g I
Ig ST F ATHIAY T aFAT & ¢

TF AR A E TT A FTF FH-
aifedt & 39T wET § e g S
FHAIfal # dmT syrer AR Vg &
rfeal § w7 | FfggEd gr AT & P
an weg S afas gfawfaa @ soh
FHAIFET F1 397 I HT€T o9 ¢ | T
frg gy Sfaa g ?

15.21 hrs.
[SHRI F.H. MOHSIM in the Chair.)

A qaAwIT A 197 J19e ¥ =1
# | 99 gW 2@ § fv wsat & qaY aady
Fra e@rT agl § av fawrw w5t qx @9
& & ¥ wgl & g7 oF ? A% AAx
319 & o gEaT & 1 fET A19wr FremT-
ag fawrg @yl gar ? 7g o 0w TSy
Y grEaT A8 § 1 AT 59 AGY J19E A
49 ¥ F7 USA o AIfa® ©q ¥ QT
T & | AANT gHEEA TR A
fasac & @arar fs few ww1T qfimw
TS AT YL FF T IFT9 94T @I
FTE A7 Tar gaAr iRy o sfaw g sl
ST FT EAT A7 /T g ) TR fage

# Qg agl g |



321 Union Duties of . VAISAKHA 13, 1936 (SAKA)

Excise (Dist.) Amndi. Bill
Additional Duties of Excise
(Goods of Sp. Imp.)

- gar fagre ¥ sear swaa ¥ gua
q=3r AT &t 0L 4 | 9T AGAA &I
T 1980 ® AT & wuw Ty F7 g fagr
sgag wfd wsw s sy agg wW &Y
T$ 2, Al guy It ¥ F13 wEgr gl
grusg & fawm & fad ag arweEr
AT g, A 5T wF gt w4 weq
TIAT A 1100 ¥ AFT 1400 aF AT FI
af gel & arzqw fek 0¥ | 9w I®
geaw @ T ¥ fr faewr  gegrEay &t
gfiedl & awls g aY gHa agl g,
Qv 9T 9% §F FT ger faq o Ar
Fgqr TEY TFIT Y IUsTT AT AT F GRI
Y T qFTAA 7 qF ay 18 o sfawEr
f& v, sl YT wige) & fay wr
gard fauifia T3 T ga%1 3% 9%
Ior % e agiag ML T &7 gFA & |
agi A AT I(F A AFAT L | W AW &
wsat & frsra g ?

aaafy wNzaw : FAEF T AUl
TadeE §, agh xraasdr @i g w1 Tg?

ste mfwm wmAR Agar: ST A
a1y & gafaq w3 3g7 g % agl 9 e
& A Fr T 4 & 1980 H
I5®r anred T Faat war | wgh ag e
O &Y A F¥ wf, agi A AT T )
& agi »T1 IATgIN ¥ W@ § TGN AN
| T AT AT HX IFF 41T 98 FEHY
g &7 A1 7% fH gAR 919 F1T F A
w9 g 7a71 &,-@rq w191 & fav gfaqg aq
& frwr W@ § wiay wmar fee e
fear @t 2g1 § 1 @z fadre fawar @1 fasg

g1

& faa sl § wivr wEaT PR @ AT

araY wF s N @y gT AT F aa

W& a2 rqAT Py afgs 7 9@, s9wy
T I T

Amndt. Bill. Union 322
Duties of Excise (Electricitv)

Dist. Amndt. Bill & Estate

Duty (Dist.) Amndt. Bill

gy usaY §  egrordy I ST I9-
SR AT A1 Fg TIT FT S1GT W §
fe fafwe gerar s Ffss TsT &
g ag awdr g fw et ag fas-we
gHTT FT S q ITF  qTH AT FT R
Fgi &, gfad faarst £ amfa agigr
@l &, srafs sawr @ fadu g wrin

T ATT EFIT ], AT AT Hre AY arEf
g o9 g% 3g fauer F @A g avaw 98
fasX-w7 # waifg T 7T FET E, F0
FrE-Sqor-ax F oY gy et & fEgd
SITAT ¥ ory &Y fasii-F T gureg T v
AT 9g AT WIQUr-aF F #Y TE I} @
T 19 F1 Frzaraq [T &, afew w9 ag
qit aar ¥ 9+ JrEy § AT A9 F91-
Al ®1 S@ET & A 99 QAT § IgHT
fatig gE gr AT € 1 & T §, Sar
qrEt & WY srearaw fear ar afew gaF
aras W faa-fra wreal & srrar avdf Y
aXFTT F1a0 gE, agi IR W fasdfieT
&Y gavfer F&F *7 1 7 grar &iw & qrE¥
w9 & gawr s ag & v favrse
Fr guifta & F1T 257 F QF AT FT WG
Fgh @ QT & 1 oY oY WF &, & AT
¥ ary § gafaw. s fasy-we
faser a1 faad asT & @17 & e w9
T g AT AW 9T FATAEF ¥ 9T
FAAT AT FF T A1 |

TR el & QY ¥ HIOFT T F@T
gf sy @iwy wrang faar 1a g
faer &1 faQy AT HIT 7 79T FEq7 |
fadra o1 wafad w1 «F adf & fiF o
T faer #1919 & w0 § v '

it o qrawT (Wg@) @l
T, T Tgde aiw TRy
(fefezsgem) waz 1977, & geraaer 27-
& AT QRATES (T 1% F ToT-



323 Union Duties of
Excise (Dist.) Amndt. Bill
Additional Duties of Bxcise
(Goods of Sp. Imp.)

&) T 1959, & FfAT TTAS ATw
- graTgs  (3AfEefad) fergsmaw uwe,
1080 T gRz g (feelsaw) o=,
1952 ¥ g9 7@ & oy o 4 faer agl
W@y §, 99 T AGT AEW AT G T
faett o Ty $1E ara 7Y 8, Fow o< g
SqTET AT AT Y IIT § | {Wifw @ IR
¥ grag wigas s F o fawrfama
# ff AT HBF wrEAFE FOWA F T
AgraT ¥ N oAt gefeaw i @ g
faad ggia wgr 2 fo foegrer Y gt
Far &Y o7 W §, a8 FREqI A AT Iq
a% & arsd wIgAe wAga g fond
=9 199 F AT T A1 A, Wo A¥-
Faf ¥ T e Jwad duifes 7@
Qg 1 FEIF St [T fawar g, @
aga 9 g &I T 99y dferwrge Af
&1 ggi gew-wde fdmes &t o ww«r
FeET I ¥ Fgar Tigar § g a ¥
gIwTiar sfta Jo1gem §, ewfag guet
TH q% 99 wIHS & g srar Jifge

sigt aw Paifas o1 gaw &, & an-
war § s 98 g% v w9ga agf o,
qF qF €T AT g G qHAL | ¥@¥=q
ot fagr g f& X, 9=, Freq,
dfaxw, 39w wfaaw aR d9.9% Gfaag
g3 €T J5T AT A ANFT ATT AW IA
a9 qT  gfaeast  qFTes g3 d qad
wIg | U & § 5 a3 eem ¥ @@
Frgewer 97 q W Je9 dew w Yaiferar
mwar =rfge, arfes at @ & afqem
daqww D1 gwd ag g fw
@z § Za¥ga sarar @ it fre) A 7,
fora®r awg & wigfawr ¥ &% gaT § &R
g faar v exafas ar g1

& srod TAR AqAT we ) faame
TEET § ) I TgIET T & A
wiedtzgu=t, ag S w1fw, TIUgEr,

MAY 13,1984

- Amndt. Bill, Union 324
Duties of Excise (Electricity)
Dist. Amndt. Bill & Estate
Duty (Dist.) Amndt. Bill

Trer AR U Fiw @ F fag Ew
HTHE S AT I g | 99 gAR
agi ¥ B2 FHTATT FgF T qF gHEEATA
® qre a1 §, @ I @R gU HIN 9%
oo Ty Y o oraT R ) IR &9 O
Hz ¥ Sa Y, &1 100 TIT & AT A
§¢g 110 T &9 ST § 1 A1 F 9@ B
FHIATT SIS § 99 A1 $T 3T §, ar
¥ @ qde Jow v A &, fowd
110 T & H{IA FT AT 12] T G
WIEY & | &9 qET IF qT qgH &Y T
fear ST g1 wefan & fdew s
argar § f G 99 I OHFAIES A
afreris oY T A Jeadew S A
W HY gErEToTT

WA Y TET T F qEF W
7FT | Yo wFAAT A1gE ¥ w1 § £ 859
THY i @ Y W I g 19N
qar 7@ § fF agara Y & ar wdf ) 3@
g 919 & fo xaww dxg A7 Iifgr e}
IEH! TARE FE@T AGY | TG
¥ faw S g ¥ agw fwar smarg,
faqar e g & favrdw wwET § @
Wy IPT ¥y gudes §) Afww
foad Y Swe € =9 &, Y qoN & oe-
WAH LY W E arafi WE,
a1 fag &% 299 2T FA § 1T N ATAA
&\ dfeae ofw wd Frfi S )
IgF! farma &Y oew@ &) z@aR
Fraet wew garAr wifgy, afE foamaT
afaw ¥ afes Jarsmom, s 859,
SEE-FTEHIT & Arfya Y srear | wqifE
g 991 &t T X @) AT G | AT
Sy 3T T &7 fgear S qowwy
FBH R

wigl a% P &1 garer §, o S
Td AE FWT §, T aog ¥y qET W
IHT AT, AW A W wraT §



- 325 Union Dutles of VAISAKHA 13, 1906 (SAKA)

" Excise (Dist.) Amndi. Bill

Additional Duties of Excise

(Goods of Sp. Imp.)
fagrar oY agt IX M qaHfeqd §, AT
¥ §, STY daw W ¥ AgwW w7 &Y
e § | ot faet gon & o Ay e
& agr 7€ @ I W9 WY Agi H quEl
wfd fezrd &Y 7€ | & g7 e & @i
frerr T aF frg gat §ae %
fafaret oY 99 asq @igz ¥ &7 e Y
HNEFTT @Y )98 TF gHIad 2

Mo AYTTAN : MNew TR |

st @, A w17 §B WY *fgy,
Y gNwT g, 7% & AI9F AN @ @
g | T8 faq s SR &1 99T §, 99 1)
AT N W@ # T8@ ¢ |

AT IT9E & q A WY u4gi 9T qgq
Aad s X agwerIgaT g o
w13 &fer aref # a3ET ) ar Ay
&Y GTHIT G AqT JIFE ATIHRT EraedT
T7x HAT AT | X9 AAE ¥ FewF wY
RIS FIoa ATH 99 (off balance) g ST
21 ag & geTwgar wgar g fw wgt )
HIGSEA Y 9T §, ¥ O geaw-ger
siar feas &1 91d § 1 A orgt 9%
wT # GIEHTT §, agf qT ay a1t qa%
qT Y &I YT ST THAT § A G&HTA
g g Y F1q &Y o7 @wr § 0 ¥ AT
¥ gfee ¥ sarar fedfels @@ & ) ol
NRYT B Fg @ 4 fd 3er g &
T SUTST g #1 91 & &, Sfew ag
fasger Tad a1

foataw & fag & g v w5 o7 §
fis §=T F1 Awgw AT wIfgq 9
5z & fe sa g afaraifgy, faa e
¥ sarar gar fasar &, s waar faaar
wifeq | SfFT § wod R F aEl § 1R
o s Aar gorr At Sfwfar @< §, I
ey A wTe o dfefar R ¥ &
fasger AT aai | fagram T H7 wwgq
gt 9l § AT foawr dRew AT g
3F WY G (pood) HT ¥ Y &rw w7 fawew
¢ su & garfas feedieue w7 wrfed o

AT & T4 ¥ wEr FF TIHTT W xEW
qrferel ¥t aorg ¥ fadwfree ®ds faT
T 1 AT maa Y o

TWTE L ...

Amndt. Bill. Union 326

Duties of Excise (Electricity)

Dist. Amndt. Bill & Estare

Duty (Dist.) Amndt. Bil)

Q% HIAIY agew 79w F v
wy? |

st gto ammamw : & da@ ¥ fa
%gar §—ag 0% g @ |

sto Ay quemd  (ToR) : T &t
g M T-gEaT T NE & |

&t qro aravaTe : feT aror o T
S gEEIAE FwEw § ag gE}
RIw ¥ gHraw A=y 8, afed fEcdr
gl fdmfre-sgfr g — @ & r
g § ? A g8 wgAr & f o Sfefae
€z §, wgi nqQdr « g ¥ faqufaee
qane gE Y - F 59 a9 & gt g
w3t g, afew g9 T $o @ Igw §)

oF q9Ig 98 & € f§ Agee @3-
T Frfcaw w g waAt F ww & F
aret wiffaw FaWT =Tigd | AfeT sw F
q qATe @ew & A% fafqeed J@T g
gafad 19 &Y ag srgR= A aRw §
afi et @ 199 Fr fya qraT g 99
T &7 FU AT SATA FA 4 ATT H Q9T
T ) Fo AgAr vy & fF AwAw
fgs & feediean ¥ wegrfesw - &
W «@ & Ag  HWMaArl SR
aifgfega & aR & W Fgr—owar s«
& wwd § aga 9@ X sfgfaae
Y gehe fvar war a1 | e S99 e
AT F4T FFAT —ag g AT F A |
adrar ag farar fs sfeafar fefedmm
aga sarer ag ar fag &Y qug & gard
® qrae ¥ W) g5 ) grife § wifgfana &
faerrs adi § afww 5@ w1 adsn wifsfes
gl fAwaT | NEAT qIQT &9 aa Y
we @ @ 5 mfgflma @ar e,
¥ 3T wgAT AT fF I9 T FIEF<
wleF § § 95 ¥ 59 51 TH1F 347 Ay
W § ? AT AgT THF FI A7 g
W raTHFTaRIFTM &R E 7 Al
I9 & qr% AT LY Ao & |

wa Sgi aF T fawy w7 aregw §—

& WA § 98 UEE-Rv-a-fT -uge-

ARG § | {IT ST ARvEAT ATy §
& 37 % g9E v |



327 Union Duties of
Excise (Dist) Amnd:. Bill
Addiiional Duties of Excise
(Goods of Sp. Imp.)

e ooy Gt (260 VP L0 P
SABIELS - 1629 2D g 5) AT
- 18 ¢ LA ST ot
LGS AL DT
P19y LSS D B St 131 - 19A-
gL £ oowo e a2 Lo Jim s
oskig e e\ 3 S st ol ¢ s,
AL e o Sl A s
e mz.a%-’&-’*’u._;}’ﬁuwﬁj Sy .
S e f vt S g 15 a2
P E ol ot Sty be
LB LL Syt
. 0’u_‘_q:£.llr|u5/l,_g f L Lol Gus by
L Az Gk duntret Syt
2] +‘f¢7;a;+ l:"/’-:.“a.}:_’fujj‘ Iu.yu*-’/
m#}}?i—un’!-‘gﬂi’u_—?a ey
-.'r%‘:(:yu:wémbnu;lg G/ L Az gt
P UL IS UEZ o1t
&bl
Jqfu#%ﬁ;-d |:’b}0r:.‘"zjukz.7.

LG et b N g e e

u‘u/{::"d";::u-fzv_";’b’. f:;:f;f+g(5,fl P
NN\ Al S
S E o BB B3 AM S Sl g e
LI Elfw'g;k/g".::/f Tem 35 uju;ﬁ:ff;
g Tt it e Lz
& :Jf(x&&;.uyuz'i‘?:ﬁ@)ﬂ%
'?L':’fhm"kzlkcﬂf’ulq_ﬁv;u}u:;}’f/";
Wl unbds e d Slglie LL ot

B P U Il 2 Sl Sy,

NORNIEILINAD L il gy o
<sbada gl L,e_?é.u b sl 1%
4L e s PLINI I b LLUsLi)s
J nw?;&.—/eaa’/,wﬁ - bl e
sl - Bloird st sa SN L s’
S A AT S, E AN S AL AT 4

MAY 3, 1984

Amndt. Bill, Union 328
Duties of Excise (Electricity)
Dist. Amndt. Bill & Estate
Duty (Dist.) Amnds. Bill

gL L3l g.u-’q_?é'é.w?):/
Lo s Eine s - (le st 434 114
dEdontellui e ol g b
I ArEegn 2o § iy 35

L 1:{?,‘4'!..2;1//7 AD J/{_. sz..q_-’l.ué'»/g.
T TN AW ALY B Y
Vu//,"&lfu/luf%lgtmfg"(ﬁlfﬁ:.; 723
S et c/guu/"‘[/:’{’?é s
SL e eI e L K
PRI RO IR F A
Brs Lur?é'.-w“g’a;fq—gj‘:,y‘fa;),a__y,
o T Sl B 2
Tiemzsst B A - it by
L la_ﬂ)lLfané‘:.ig I:Lif:;f,u’/-;ré'.-
.3’2_(9;70’.’:-"::?:)::’&&//,_ AD i/l.ﬂbaz_'{
SHELT. oy S e et Kol
g dPa

s G D€t Ll
- 4Vl e A e s
Y S A T AN AR BY A3
25 b, 4-&//,’:”‘_(’&—)/.’,'1‘".'& 5L
L0 SO0 ‘/"D.L"‘bi-‘-"ff 2

Lt S IS L S G55
GBI g el
' gl g S

;

f

b et 8 sl

G LT Pty
‘J‘"W:Vﬂ- u’)-u::}{ﬂ&jzl—i‘ —iUtes
RCH SO 91 1 PR P
U_‘:‘l:w:.ﬁ/_'dlm_f&fa AL s 2as1
SEhBssa e Suntr o Lien pds



329 Union Duties of VAISAKHA 13, 1906 (SAKA) Amndtr. Bill, Union 330

Excise (Dist.) Amndt. Bill
Additionul Duties of Excise
(Goods of Sp. Imp.)

,VLP//"/[,!T.{T.EJ Df/::l;f,@;u(‘&?{'%‘&:f-%
Jop i ST bl L e s 1- S S
LS SRR Ul Igt)f:)u:z- %
2 OB L W i Kt

Lo 0N S s s S R Y
.J,!u.q-é‘cl_’u/&l;cﬁff,»:'c{{%_u{. e
OV IS, W P = AT
SN F B LI s B e S
D LB

oS fon Koo Fin s Loy
Pl bt e S S E T 2 U
b lhos LS e tos L e
- ,q}'w u,ffi PRISY NS 8 NIy s
B3l st et S
LU L B e g Bt

L I‘Lt'fg-‘f? L¥slaifu s U s b :5’-’»: Ly
BEIONAL 1 (2 LS (Prud) 5,
&S

eafelo e MLl
N R I L o
-k sk

cghrdpo) e Ebll L
Fhott Sl ;oo Fui 9 W@ E 99 H 41T 9%

03-Unl Lot JSpt gt
-2t

o 017eel ¢ (Ulels) Z.;Li'::eo/ju,
e Eteot

AT RO NS d.l:‘/’f'-'-&‘-ﬁj

:'/glécfglé_-wzu—‘é:’ldyuu{-’ﬂy
j&_"/-.'/&f-::‘”‘é«—ii_t_—/z.,q:(f (ff‘}f:d"/ﬁ
SUlusifogekie clort.egon

Dusies of Exdise (Electricity)
Dist. Amndt. Bill & Estate
Dury (Dist.) Amndt. Bill

eq?n:‘{;bd/»ff

TSI IITY i k NP
N A AN R
Sz T8 T2 Tl rttat £
aﬁ)_’:i,‘::[(rfcﬂ:,——»&&f"ﬁ'-‘,#JTMU:{
Zgj)—'%‘;"qz,i.’t;vﬂ;/,-z, x-"a(;cfl:-;-;‘é -1;7'::
- Gl el oot g A LA 3L
LU Lo e e ML il i v
S U St e s
S g 2 L 00 B L
U)J/’;L,,ﬂ;(fu-?l_ﬁvjuya:(o%iff&—gl
DWW L gl S Sy LS
b ting UL E A uno?
e 01Ut Sl il S s Lk Sl
Gilir iy s9s- -l SO Lun e
S BT Sosiop T o
oLl L\ p e Spe s pol T

g
o UL e T HUAD (L

P T g AL s Ol 1A
o m —URETE eSS p Ly
st Nogwe M (fegd-mearwr) :
AT GIAF, L AT od G0
fagas g2a & R 1 7 & qraeg H

at gf, fealgs & sz & ==f gg,
FATET 4L I [Ew AW F AR H
geedl 7 @gr | gafaefad 1 & g5t @
To owd qrd \ A AV @ fqur FT gdar
A oF (W A Fr I I [wgs Par
Ifgd 1 ¥ FaT & o S avga 7 @,
afeT sre @2 #r fewr Ay woga &
W, AfFT FI-9I ISTT & @Y T wr
FIE ATH 78 ENIT 18T ST @Y JeT
T SATRT ASrg AT gy arfis arr xav
AIFA ) AT Fag Far ? Q-
farr &, BT oo, fedw, wegfadam,



331 Union Duties of
Excise (Dist,) Amndt. Bill
Additional Duties of Excise
(Goods of Sp. Imp.)

AATARFIH R F 7T 17T F
ar feqed=y woga g €, v19 gl
w3 a1 fergeu #¥ waga g ?

fergear a9 wog@ T 9@ ®eE
qoga g | FNEEW, W OIS
¥ oF aft wrd fwd § wafs
fd=tawcor gAr Srfgg | 8 i agr
R gar & sNavgre  faar s@r g &
quwaT g, 9 fag 7 g fawerT
iy saY & Fraqd 9 1 8
famtor & s 37 & T & 1| Ve TEAHE
®I Y IE-TGT WIH FA g, 4§ WA
AT A FAT ®I ! T AG AT
fearar fAF@ 2 ? ITGISRT F TR
IR Fewier N qgEr &% § agr faww
T FW ST AT g1 § 1 gew Tl
gy, faust sl dF & @iy &1
sqgeaT T § | &A1 w1 90 Sfaaa fafeww
g g ar & & 7€ 1 56 qHIT Sreqare
wr 70-80 wfawa fafcer@aa §ar g &
7G| g T W A § | 58 qraNR
T AT AT A &GT | I 9IW F o
HFIW G F FITE, TWfAT ANIFR Al
¥ gHdY | qg ar @I o TE awal @y
€ NTRT FT dAoAe %y @1 7 gt F
wgd & fo @ & & w0 ? Y, S
FT FLFTT FIAC- FTHRE AF AN Bl ghasT
qgaIdT o7 g9y afear S} ar w1 @
AT 8 7 9% qgi I FIRAI AN FATCH
T ==t o g€ 1 ag &7 W1y R % fag-
wiw ¥ st emifa @3 1 fase-ae &
aw § ot agi =29f g 1 fyew T =
A gHA I & fawelt 1@ &
da9 ¥ & 9T 98 ¥ | gATQ ISt & Aar
Y goad 5w ot § WY IO RT & yew
HAY St w1 o7 faw ¥ «few, ooy aw
. &Y sty A faer | 5% 48 av v foeer
a1 &t arerar fone § ag faar garr ot

MAY 3,

Amndt. Bill, Union 332
Duties of Excise (Electricity)
Dist. Amndt. Bill & Estate
Duty ( Dist.) Amndt. Bill

fo ga<T wg ¥ 522 fewsmax § 1 Saw
o R NI go faae sfafer fassy
faereit & wafe faaamex |3 9@ & #faw
¥@a § | g6l AHTT U T F . TAG
safw &1 37 g faoeit fawdt § safe
fe ot 24 a9 ST Far g | g@EFT W
w1E ST W AL faer | ag Mam« fawer
feqreie 7 § w1, HSHIET HIT AATATH
T o qrre q< faae & 9% A9 §
FX =Y wod F Sty faaz it faset
agl fa=dY | o A ) fawdt A swww
gAY & a7 ag AT @Y I @ | AT wFA
g e saw grrafawiic <ear gear g,
QT ataa qgar ool | gL, T
AT TIAGEHT F T T w1 &« &<
WY 1 g Iga & T ol ®T e
gt wifgg | va% fag gy ag S
Farm a1 & @I gT Oy W el ¥
ol fasrelt gg=T @1 fasre w1 s@
q ¥aq gwa & fag afew g arfk
& fagst &1 wwar 1 zaw awig &
FUT ¥ TS ALY T A | TR
ar w1\ ¥ agl afes wwer ¥ fazaw
TEdr &V #Ar w9 gET 9ifgy, SEd
fazatg Al w@dr | F@aET ¥ #qA A
G & aRT F7F gwa a1 W E
FAHGTEFA G FF 1 T Gd A
a9 § o€ Afe  gaTd I g
gaar & A8 T | g TG K IF 1% qC-
SR 37 &9 fpg qww § 1 SEr A @A
e fr wifigfatae sm N I @
g | ot ot fasrent fawelt =nfg, agr
A & GIU G947 THT A A & q17-
7 It aw fasen aff  qgaef o § ar
Fa® fasret A fawdy | To wror WY
¥ IETer @ A O faww & & oo
9% § | STTaT T WY @RI AR HiAw
qdf &1 | a4l % q@ g v )

1984

ot qret &Y aewTR A Wy qar P a1



333 Union Dutles of VAISAKHA 13, 1906 (SAKA)

Excise (Dist.) Amndt. Bill

Additional Duties of Excise

(Goods of Sp. Imp.)
fe oo 35 390 oY s & O & gawAr
g fr o7 =0 e @ew € ST =TT
AT g afE qaaresr IIA ForaT 91
ar Tl | w1 FET I @My ar
sy &I qMy, AfdT gq q@ &r
s § e siAr wifgg s asw @@
Y I5q 9 B A5g ¥ S ATASN FAY
g agsEm fadfla @t =ifgn &k
I Y AT WGIEE ¥ 99w F@ead
g @ ST g gsal w I g
ey g ™ g w7 faaar @ | ag ¥
gET R 1A A & Fx @ Hav W
AT AT AR VXA FT W e 2
TH HI AT Fgay § 5 &y fawwar
Fodt & afea gy fagaar Sa
farardt 00 qIET 9T § | gEA F
g wg1 & o) fage o § Sa% s
TFILHE 9 T L1 afed gHar
12 & i faay dvad o §, fase
|1 §9 gow § § aIFI 39 WY Surar §
SATET qYART F G qgEId, SqIEr q
sqiEr fawTg & w19 At & | AT I HIW
st &Y fold &) oo ®@ & FAw
¥ g1y ggq, faQe) & qur wiv g F w8
W ot wgy &, AfwT I qraerE W
FTHRIT JAHY A1) AT FTAT | TG HT
R #7 AT FA & fg fagw QAT
9IAT &1 T TIT €T T FIREH
N, A Ty wOEl F FF FIERIET
ST Y I W favg &1 W7 HA-
g e, W H  fawaw g @

wTQaT T IGHT Ty e S5

FTHIT 9T o1y | gan fag fadt qw
o1 WY F & § T a7 farvare ag
& afew Qar mgw azar g fe F ar oW
qE ¥ AGAT AWEI WY aXg § o) grw @S
FIAN E, IGg T8 qq I aNd, 9
% A G | qT8 AT A FAG WL
¥ g @, agt ¥ ot fedwa ar q@Ev

Amndt. Bill, Union 334
Duties of Excise (Electricity)

Dist. Amndt. Bill & Estate

Duty (Dist.) Amndt. Bill

SITQIT, SHEY & T KA | gAY ag AIHAT
TeAT T2T FIHTTH A WF T@T AR
e ¥ grafag gueT faer s« smar
¢ Ig¥ guiy &7 AT &t aifs agi &
faator F g wA F g wfa F &9 @
¥ Ffwa Fqr w1 7€F HT qHAT 1 TG
aw fe a5 o7 7oy Y, 9% o9 a7
faamr &, ¥ Y o A s ARy | QA
fas oF & qrax 2, 9¥ agF ¥ $© fgawm
&Y gt fgralY, avar a1k 1 a7 WA
o wsdl & grg & o @t g oA
HIT GATH VT F 0F A9 § 2@ gy,
A9 BT FIE GHHI T ITH! HID AA-
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SHRI CHITTA BASU : Sir, the four
Bills which are now under consideration pri-
marily relate to the transfer of resources to
the States. As my good friend, Shri Satya-
sadhan Chakraborty, has covered a wide
arca, he has lightened my burden. As a matter
of fact, there is near unanimity, though
I would not say unanimity, in the public
opinion today that there should be re-struc-
turing of the allocation between the Centre
and the States, particularly in relation to the
financial trensactions or relations. Almost
all the opposition parties, irrespective of
their political views or certain differences in
nuances, have agreed in a conference at
Srinagar that there should be review of the
Centre-State relations and that there should

be more financial powers and a larger mea-
sure of autonomy to the States.

Sir, there has been a coustructive sugges-
tion on the way this restructuring should
take place. Therefore, as I have mentioned
carlier that there has been near unanimity
in the public opinion of the country today
that the relations between the Centre and
States in respect of financial matters should
be not only reviewed, but restructured ina
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way so that more financial power is given to
the States and thereby strengthen the national
unity and integration. But for a specific
purpose I take up this particular Bill, the
Additional Duties of Excise (Goods of Spe-
cial Importance) Amendment Bill just to
show —1 shall not discuss or touch other
points which have already been covered —
only with the help of this Bill or Act, 1 want
to show you and convince you that there has
been a constant erosion into the States’
sphere, particularly in respect of resources
mobilisation.

Sir, this Act, viz,, the Additional Duties
of Excise (Goods of Special Importance)
Act, has got its own history. It is for the
House to know the history of the Act, and
the history of the Bill is the history as to
how States have been deprived of a legiti-
mate sphere of taxation. The Parliament
enacted the Central Sales Tax Act in 1956,
and it was followed by another Act, that is,
the present Act which I have mentioned, viz,,
The Additional Duties of Excisc (Goods of
Special Importance) Act,. 1957. The Act
authorised the Parliament to impose certain
additional dutics of excise on certain specific
goods, viz,, sugar, tobacco, cotton fabrics etc,
And these taxes are to be transferred to the
States. I know that the States are not deba-
rred from imposing any sales tax on thesc
items. They arc also eatitled, but there is
one condition, and that condition is that you
cannot impose sales tax on these items more
than 4 per cent of the price. Here is a
limit; 4 per cent limit is imposed. Again,
if a particular State imposes the sales tax on
these items declared as of special importance,
they will be deprived of the transfer. If
you impose 4 per cent, then the Centre will
not give you anything out of that income.
Therefore, no State is interestéd to have sales
tax on those items.

Sir, I would only draw your attention to
an observation made in the Memorandum
of the West Bengal Government to the
Eighth Finance Commission as to how this

particular provision has deprived the State.

Government of West Bengal in the matter
of resources mobilisation. I quote :

“The revenue realised by the Govern-
ment of West Bengal from the 4 per cent
tax on goods of special importance is
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of the order of Rs. 77 crares per annum.
Ordinarily, but for the Central interven-
tion in this matter, the revenue would
have been of the order of Rs. 134
crores,”

Therefore, as I have mentioned earlier,
by this device you have made an erosion,
you have taken away the legitimate right of
the State Governments to step up their
revenue earning.

1 know that the National Development
Council in those years, in 1956, agreed to
this scheme. It may be that in those days
the compensatory ra‘es were adequate enough
to meet the needs of the States, But 25
years have elapsed and the need of the States
to increase their resources has increased
manifold to meet the growing aspirations of
the people of the Statcs to which the State
Government is primarily responsible. But
there has been no change in the rate of
transfer to the States. Therefore, it is a
device to deprive the State Governments,
whatever might be the political view-whether
it is Leftist Government in West Bengal
Janata led Government in  Karnataka,
National Conference in Jammu & Kashmir,
Congress (I) Government in Uttar Pradesh
or in Bihar. The States have been deprived
of a very legitimare sphere of resources
carnings. That is my point. Here is not
the end of the story, It is also being pro-
posed to keep other additional items under
the purview of the Act. The contemplated
additions are vanaspati, drugs, medicines,
cement, paper, papcr board and petroleum
products. That means the sphere of taxa-
tion is being enhanced. The States wil]
have to depend entirely at the mercy, whims
of the Central Government. By this device
the States Government will be converted as
beggars. The State Governments refuse to
be converted as beggars.

According to the calculation of the
Government of West Bengal, if these addi-
tional commodities are brought under the
purview of this Act, then the States will 1ose
about Rs. 119 crores per annum which is
about 309, of the total sales tax revenue.

I have heard that many hon. Members
are in favour of the recommendations of
Tripati Committee., I am opposed to the
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" acceptance of the Tripati Committée recom-
mondations, because the Sales Tax is the
mgin souroe of States to fall back upon. If

- you take away that resource from ‘the State

Governments, the State Govemmenu will

have no resource to fall back upon.

Many other things have been mentioned

so as to gradually reduce transfer of resour-

. ces from Centre to States. I do not want

+ to go into those aspects, But the maip

question is that the demand of the peoplc

of the States are growing. Resources of the "

States are not commeonsurately increasing.
Rather, it is being reduced. :

Sir, I want to bring to your notice the
opinion of the Finance Minister of Tamil
Nadu. Very recently, replying to the dis-
cussion on the Bill to amend the Central
Sales Tax Act in the Legislative Assembly,
the Minister said that the sales tax was the
only tree left with the States domain and
whenever we need shelter from the sun, we go
only to that tree. By taking away the right
to tax sugar, tobacco and textiles, the Centre
deprived Tamil Nadu of an income of Rs. 86
crores. Only last year, if other commodi-
ties were also taken into account, the loss
would be around Rs. 226 crores. Now, it
is the opinion of the Finance Minister of
Tamil Nadu. I do not want to mention
about the hue of the Government. The
State Government of Tamil Nadu has been
deprived of a revenuye of Rs. 226 crores.
How can the Government of Tamil Nadu
whatever may be the political colour or hue-
serve the people of the State ?

MR. CHAIRMAN : Some of the Stase
Governments led by Congress Party are also
not in favour of this.

SHRI CHITTA BASU : You are right.
How can they be 7

" MR. CHAIRMAN: So, no Party ques-
tion is involved hete.ﬂt is only the quation
of resources. - .

SHRI SATYASADHAN CHAKRA-
* BORTY : It isthe question of survival of
the States.

SHRICHIT!‘ABASU Sir, Shri Satya-
sadhan Chakraborty bas been raising the
question of State deficit. I give you only
oneﬁgurewhlchwiﬂmake yon mdemmd

"Dutles of Excise (Eiectricity)
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the predicament of the State irrespective of
its political colour. - I do not bring in
that. L

In the year 1981-82 the total ux temue
of the pation was Rs. 22,182 crores of
-which the States collectéd from their sources
Rs.. 7,514 crores. It is 33.99/ of the total.
Aguinst this, during the same year, the total
revenue expenditure of the nation was
Rs, 28,069 crores of which the State’ share
was as small as 59.49,. The result of such
gituation is that the States constantly face
a deficit in their revenue account. This.js
the point. You can understand, Mr.
Satish Agarwal. 1 do not bring in Raja-
sthan Government; I do not bring in Punjab
Government, I donot bring in anybody.
Look, this is the financial position of the
States. Sir, the Government is very . much
against the overdrafts for the - States. What
do you do ? They go in for deficit financing.
What does it mean ?. They print papeér in
Nasik Security Press. Unfortunately, the
State Government has got no Nasik Press. *
Therefore, they have got no. other alter-
native.

PROF. MADHU DANDAVATE : Thoy
have got sick press. . P

SHRI CHITTA BASU : They have got
sick press but that press also does not work.
Nor does it walk. It is not to speak of
sick or closed or lock-out press. There-
fore, your deficit and the States overdraft
meaning is the same. The effectis the
same. Causation is the same. But you go
on only by saying that we are very poor.
You borrow money from the International
Monetary Fund. You borrow monecy from
"the ADB—Asian Development Board,
You borrow at the higher rate of mteren.
from the market —foreign market. And the
State Governments have got no right even
to borrow. You would not allow them to
borrow. You would not give them adequate
financial "assistances. You graduaily take
away the revenue eumin; sources ' and you
make them the scapegoats, Is it fair ?.Is
it ethical or moral for the Finance Minister
to'accuse the State Govemmenu ?

Thunmhnprovidedl wider oppottn-
nity for us to bring before the Houso the
nctuﬂmuotﬂmneinisfmnof theﬂum
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Therefore, it is high time that there is a
review of the Centre-State relations parti-
cularly in relation to financial powers,

On the basis of the interim report of the
Eighth Finance Commission the allocation
is going to be done,
to say against it. It is a fait accompli.
But in future, unless these various factors
which have been brought before the House
are taken note of and appropriate decision
taken, I can only say that the unity of the
country will be jeopardised. That does not
mean that I will be accused that I am. one
of those who are out to weaken the Centre.
We do not want to weaken the Centre,
We want a strong Centre. It is only strong
States which can make the Centre strong.
We want a strong Ceotre but not an arrogant
Centre. We do not want a centre which
usurps the rights of the States. We want &
Centre whose strength is built upon the
spirit of federalism. What we see is that
the spirit of federalism is being given a
good-bye day in and day out, abandoning
the spirit of federalism and just relying on
the spirit of unitary system of Government
in the administration of finances. They
are unnecessarily creating conditions which
give rise to the forces of disruption, fissi-
parous tendencies and other evil forces
which are not at all conducive to the
preservation of the unity of the country.

1 think, for the time being, we have got
no altcrnativebut to accept th= formula con-
tained in these four Bills which are the product
of the interim report of the Eighth Finance
Commission. Again, I would say that they
should not wait for the recommendations
of the Sarkaria Commission, The term of
the Sarkaria Commussion has been extended
by one year, that is, upto June, 1985.

PROF. MADHU DANDAVATE :
That will have to be implemented by the
non-Congress Government.

SHRI CHITTA BASU : They should
not wait ‘till the recommendations of the
Sarkaria Commission are made. Having
taken note of the spirit of federalism and
the near unanimity on the question of re-
structuring of the Centre-State relations.

I thiak, the Government would take appro--

priate action in the mattef.
o} vt ot (9297) v
qfy o, &7 41 fasl W Awag it
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*SHRI §. T. K. JAKKAYAN (Periaku-
lam) : Mr., Cl}airman, Sir, on behalf of AL
{Q.D.M.K., Iiwish to "raise a few relevant
issues ,.relau‘ng to the Union Duties of Excise
(Dlstnl'.ql.‘tion)~ Amendment Bill, 1984 and the

other three Bills whi.h have been taken up
together for discussion,

Sir, the Eighth Finance Commission. ..
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SHRI S.T.K. JAKKAYAN : The Bighth
Finance Comimssiod gave its interim report
on November 14, 1983. This Bill giving
legislative shape to the recommendations con-
tained in this intérin: report has been pre-

‘pared on 23rd April, 1984 and presented to

this House. On April 30, 1984 the Eighth
Finance Commission has given its final Re-
pott, It has taken six months for the Centre
to bring this bill giving effect to the recom-
mendations contained in the interim report
of the Bth Finance Commission. 1 say this
in particular because there should be no such
delay in implementing the recommendations
contained in the final report of the 8th Fina-
nce Commission,

I find from these four Bilis that there has
been gradual reduction of Tamil Nadu’s
share in the excise duty revenue. The Seven-
th Finance Commission had recommended
7.641%,. Now the Eighth Finance Commi-
ssion has brought it down to 7,637%,. The
Seventh Finance Commission recommended
7.25%, as Tamilnadu's share in the excise
duty on electricity, This 7.25%/ was given
in.1979 and it came down to 6.389/ in 1983-
1984, Now the 8th Finance Commission has
recommended 7.719%, for 1984-85. As the
recommendations of the Finance Commission
are affective for five years, I am afraid that
this 7.719%, may decline to a similar figure of
1983-1984. I want the hon. Finance Minister
to ensure that this does not happen. The
Tamil Nadu’s share in the additional excise
duty on goods of special- importance was
7.710%, as recommended by the 7th Finance
Commission, This has been brought down
to 7.7077; by the 8th Finance Commission.

Sir, I have to point out that while the
excise revenue of the Centre is going up

"regularly year after year, the share of the

States is going down year by year. The ave-
nues of raising resources for the States are
getling shrunk, If the salestax is increassd -
the prices of essential commodities go up,
creating discontent among the common peo-

. ple. The land revenue is not ‘collected dur-

ing drought and floods which are not infre-
quent. All the same the expendituré of the
States is mounting up. Presently 0% of
afinual net proceeds of the Union duties of

*Original speech was delivered in Tamil.
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excise is paid tq. ‘the States. I demand that this
40%,should be raised to 60%,. Then only the
States will be able to keep up the tempo of
develppment. I nced not say that if the
foundation is laid on the quicksand then
the edifice cannot last long. If the States are
enfeebled the Centre cannot be strong. 1
want more allocation of centrol tax revenues
to the States. With these words I concludc

my speech.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : Sir, the Debate has covered
certain familiar grounds, Statistics have been
hurled at us and we have presented statistics
to rebut the charge which has been repea-
tedlx made. As 1 made my statement in my
opening remarks.,

it ®t YW tmg’t mmﬁr nged,
HANT T 1T T ATIH) 94T 4G § ) qgt
qT qiw Frzdy §3 §, $1W & ST qifear-
fHz fy3 M 7 {7 &7 @ ogy IHE
o —fgselt & T@ FAIT arr:tﬁ frzaan
g g......

awgfa wgEa - I KT FHHAT AT
qg agi g1

7 5 TR WP 10 AT IEHYT
Freware gg & ) A9l 7o fag, yog@
INF Fo Y, g fagrdr arwdE), wd
CFRAT FAIE 1 AT ® 1T EFRIRGT g7}
i s€? ¥ qad wfawm &g

aamfa wgRa: 3@ oy §, wreag
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MR. CHAIRMAN : The hon. Minister
-may please resume " his seat. There iz no
quorum, .

Lat the Quorum Bell be rung,

16,54 bor. .
{MR. DBPUTY srum i ih Chlr)
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MR. DEPUTY SPEAKER : Now there
is Quorum. The hon. MINISTBR may please’
resume his speech,

‘SHRI S.M. KRISHNA : 1 was.submitt-
ing that the same chatzes were made
against us. - :

SHRI SATISH AGARWAL (Jaipur):
The question of quorum was raised by Mr.
B gri because he wanted to bave some in- .
formation about the arrested Members of
Parliament. Four hours have passed. .-They
were arrested round about1 o "Clock: It
is nearing 5 o'Clock now. Boat Chab is
hardly one mile away.

MR. DEPUTY-SPEAKER : Informa-
tion, when received, will be plaoed before
the hon. Members.

PORF. AJIT KUMAR MEHTA: It
is strange that information has not yet come.

MR. DEPUTY-SPEAKER: Let
Minister reply.

PROF. AJIT KUMAR MEHTA :
There is no government functioning.

the

SHRI SATISH AGARWAL : Evenin
Delhi ?

SHRI S.M. KRISHNA : Mr. Deputy-
Speaker, charges have been made against
the Government for discriminating beiween
States purely on the basis of the complexi-
on of the Government that is in existence.
We are accused of ad hocim. We are accu-
sed of taking away the rights of the State
Governments, total autonomy in financial
matters has been demanded. These are all

. arguments, these are all charges which have

been made earlier and they have been very
offectively rebutted. Let me make it very
very clear that the overall management o.
the economy of the country js an obligation
cast on the federal government and this
Government has no intention to abandon
that obligation.

SHRI SATYASADHAN CHAKRA-

" BORTY:Itisa joint responsibility.

SHRI 8.M. KRISHNA : We cannot be
oblivious. 10 that oblimion ‘But it is a
fact that not only ' the State Government
but ovem the fedwal nvnmmth!adna
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difficulties in terms of mobilising resources
for the various developmental activities of
the nation. And in discharging that res-
ponsibility we also have to have adequate
concern for the States.

Now, the argument is not that we want
a strong Centre at the cost of the State
Goveroments; the Prime Minister has
repeatedly said that the Central Govern-
ment, can be as strong as the State Govern-
ments are.

MR, DEPUTY-SPEAKER : The States
arc also very strong.

SHRI S M. KRISHNA : If the State
Governments are weak, it will be wishful
to think that the Central Govetnment can
be strong.

SHRI CHITTA BASU : No, The States
dre not strong.

SHRI S.M. KRISHNA : Now, I am
rather amazed that hon. Member Prof.

Chakraborty’ drew the parallel of a master-.

servant relationship between the Centre and
the State Governments. There could not
be a greater distortion of facts than this
accusation. Whatever has been done,
whether it is in the field of overdrafts or
Plan outlay, it has always been done taking
the State Governments into full confidence.
At times, there could be honest differences
of opinion, Well, you did have the
conclaves and the coclaves have given
room for many conflicts, There is no
denying the fact that a broad consensus
did not emerge out of all those concla-
ves. Let me be very very clear. 1 am sure
Prof. Chakraborty will not rebut this. Now,
when you yourselves could not come to a
wroad understanding or a broad consensus
would it be proper to ask the Government
of India to go thc whole hog ?

Now, an impression was sought to be
ereated as if the Government of India can
arbitrarily act in terms of allocation of
resources to the States. Everything has to
be done within the parameters, within the
framework of the Constitution.

What does Article 280 say ? It says :

¢<(3) It shall be the duty of the Commi-
ssion to make recommendations to the
President as to—

%
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(a) the distribution between the Union
snd the States of the net proceeds of
taxes whichk are to be., or may be,
divided between them under this Chap-
ter and the allocation between the States
of the respective shares of such proceeds;

(b) the principles which should govern
the grants-in-aid of the revenues of
the States out of the Consolidated Fund
of India.” :

When this is the casc, I do not know
how Prof. Chakraborty mustered enough
courage to accuse us of arbitrariness. The
Seventh Finance Commission has given its
recommendations and the allocation of the
proceeds of the taxes has been done in con-
sonance with the recommendations of the
Seventh Finance Commission. I do not sce
the reason as to how you can take objection
to that. These four Bills are just an interim
measure to overcome certain technical
difficultics in the sensc that the Eighth
Finance Commission has submitied ita
1eport to the President on the 30th and it
is to be considered by the President. And
action taken rseport has to be given in
Parliament. In the meanwhile, in the month
of May we have to release certain portion
of the taxes to the States, This has com-
pelled us to come 10 this House with these
amending - Bille. So, it is totally out of
place to charge the Government that we
are arbitrary. It is also said that the
Government of India is arrogant. The
question of arrogance or humility does not
arisc at all. Whenever the Finance Minister
has looked at the West Bengal’s point of
view it has always been done with more
than the normal consideration which we
have given to the othcr states of the Union.
For your information, we are also accused
by our own party-men that we are more soft
and more liberal towards West Bengal and
that they have been going about merrily
with their ever-increasing overdrafts and
the Government of India just nods or
winks at them and all that. So, Prof.
Chakraborty will have to look to the other
side of the picture also.

Por the period 1980-83 the per capitm
plan outlay approved for West Bengal is
Rs. 790 crores which is higher than many
of the Coangress (I) ruled Statés. For your
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Information Bihar is Rs. 372 crores, Orissa
Rs. 684 crores, Rajasthan Rs. 786 crores
and Uttar: Pradesh Rs. 662 crores.. As
against these facts, to accuse QGovernment
of India being arbitrary, arrogant does not
stand scrutiny either of logic or reason or
facts.

Again coming to West Bengal, we do
not want to pick boles in the functioning
of the West Bengal Government. That is
not my intention and that is not the inten-
tion of the Government at all. But when
you quoie certain statistics, we have also
1o quote counter-statistics in order to drive
home our point,

‘But what has been West Bengal’s actual
Plan expenditure as a percentage of its
total expenditure ? During 1980-81 to
1982-83 it was ijust 17.23 per cent. The
rest of it is non-plan. How do yow compare
yoursel! with the other States like Aundhra
which is 25.27 per cens, Bihar which is 22.10
per cent, Rajasthan which is 22.38 per cent,
Uttar Pradesh which is 30.63 per cent and
Mahar:shtra which is 285 per cent 7 So,
the point which we have made repeatedly
is that for reasons best known to the Govern-
ment of West Bengal, they have devoted
more attention towards non-plan expenditure
than towards plan expenditure and this is
the limited point which we want to drive
. (Interruptions).

.....

SHRI KRISHNA CMANDRA HAL-
DER (Durgapur) : 1s price rise only for
the - Central Government and not for the
West Bengal Government 7

SHRI S, M. KRISHNA : Yes, we .know,
T will add something more,,.(Inrerruptions).

SHRI KRISHNA CHANDRA HAL-
DER : 1 am putting another question that
can you quote the annual figures of foreign
exchange earned by West Bengal from jute,
tea or engineering and other goods ? )

SHRI 8.M. KRIGHNA : 1 will make
you a little more wacomfortable 'when 1
comse (o oae Mofe ROist... (Im'rflltkw)

SHRI —EATYASADRAN CHA‘IA'
BORT\ 1 If youm yield for nalf a minute,
lwmrraxca tequest, Tt is true that we
have speat a ot of amount on education.
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80 far as Tamil Nadu is concerned, expendi.
tute on education is part of your plan ex-
penditure but so far as West Bengal is
concerned, expenditure on edugation is non-
Plan expenditure, how will you explain it ?

SHRI S.M. KRISHNA : It is not a
question of what Tamil Nadu is doing and
what West Bengal is not doing, it isa
question of Plan expenditure and noa-Plan
expenditure. So, I am trying to buttress
my argument, I am trying to strengthen
my argument by relaying the figures which
have _been provided to us by the West
Bengal Government itself, .

Now again, what was the commitment
on the part of the Government of West
Bengal ? The State Government had undex-
saken to raise resources of Rs. 2,178 crores
during the five-year period but what has
been the performance 7 The State Govern-
ment has raised a total of only Rs. 452
crores, rather its contribution has been
negative during 1981-82. Even the figure
of Rs. 452 crores mentioned above is on
the assumption that -the State Government
would have raised the resources they pro-
mised for 1983-84 and what they have pro-
mised for 1984-85. On the other band.
Government of India had agreed to provide
Central assistance for the ‘Plan amounting
to Ra. 762 crores as against the five-year
figure of Rs. 680 crores. We have provi-
ded more for West Bengal. I do not know
why we should be accused and after all
this accusation being heard why we should
be specially soft towards West Bengal.
That only shows we are very objective.
Regardiess of whatever be the charges that
you make against the Government of India,
wo always go by certain parameters, by
certain objective consideration without any
reference to the complexion or the colour
of the Government that is in existence either
in West Bengalor in Tamil Nadu orim
Azgdhra Pradesh or in Xarnataka.

. Regarding certain otbsr points which
have beeo made gdout the Planning Corami-
osion's role, I will say that the planning
Commission’s rols is one to which ali
of ms had given considerable importange.
There was.a time betweon 1977-80. when
the Planning Comisdon was relegated to
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the back seat, the plan was rolled and rolled
and nothing came out of it. It has to be said
to the credit of the present Government that
full-fledged Planning Commission was esta-
blished, a Five Year Plan was drawn up
and on very many sectors we have achieved
the targets and -considerable mileage has
been drawn in our planning process and,
in fact, the planning apparatus has become
much sharper than ever before.

Government provide grants and loans.
Prof. Chakraborty referred to discretionary
grants. These are given whsnever there are
natural calamities, like flood or drought
which endanger ths States, when we go to
the rescue of the States which are affected
by it. There are sct procedures under which
all the concernad Ministries are involved,
they Study Team goe3 there and makes a
report in consultation with the State Govern-
ment and ultimately certain decisions are
taken. In the disbursal of these grants
there is no political angle at all; it isa
question of necessity and the extens of the
damage that has been caused,

Almost every hon. Member stated
that the Centre-State relationship is assum-
ing more than normal importance. That
is why the Sarkaria Commission has been
appointed and it is at work. All the politi-
cal parties are well within their rights to
approach the Commission and present their
viewpoints. Ultimately, the Commission
is going to present a report to the Govern-
ment of India, on the basis of which some
consensus will emerge,

Shri Chitta Basu referred to the addi-
tionnl excise duty and said that it is depriv-
ing the States of their resources. The
National Development Council in 1970
recommended a ratio of 2:1 between basic
and additional excise duty on the threc
commodities. Ths ratio now is 1. 2 : 1 which
is more in favour of the States than what
was recommended by the National Develop-
ment Council. The share of the States in
the excise duties in’ 1958-59 was about Rs.
40 crores. Now it has gone upto Rs. 795
crores. The additional excise duties go

only to the States and we are trying to in- ,

crease that. We would like the States to get
more out of the additional excise duties.
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We are also working on the mcndenu
of additional excise duty on the three
commodities being progressively stepped
up as a percentage of the value. We would
like it to go to 8.5 per cent in the current
year so that the States might get more out
of the additional excise duty. The whole
thrust of the approach of the Government
of India is to provide more to the States
so that the States do not have any difficulty
in managing their resources.

But we have to keep one thing in mind,
While the resources are limited, the demands
are many. Reconciling the conflicting
demands and providing the necessary resour-
ces is an extremely difficult task. 1 am
sure the Professor realises how difficult a
task it is. In West Bengal there are Zilla
parishads and panchayat samitis, which are
asking for greater decentralisation; they are
also asking for more powers for levyirg

taxes to the local bodies.

So what you are facing in West Benpal
in terms of the local bodies institutions,
we are facing between the States and 1he
Centre, You know, some balance has to be
struck. Now, the Finance Commission
is a constitutional instrument which huas
been provided by the Constitution, which
really gives the broad guidelines and the
Finance Commission has visited all the
States, it has heard arguments. it has hea:d
representations by every State and we cer-
tainly hope that it would make a very judi-
cious recommendation so that it would be
the guiding factor in terms of allocation of
resources to the States. A

My friend from Jammu and Kashmir,
who is always the last speaker and a for-
ceful speaker also, sometimes geis his facts
incorrect,,.

SHRI ABDUL RASHID KABULI
Kindly let me know.

SHRI S.M. KRISHNA : ,,.or he does
not have any consideration towards the
facts. (/nterruptions). The Central assistance
to Jammu & Kashmir for its Plan has been
very liberal. For 1980-85 Plan while
Jammu and Kashmir’s outlay is Rs. 900
crores, the Central assistance is Rs. 1056 .
crores, i.¢., more than 100 per cent of the
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Plan outlay. So, when this is the case, what
is it that you have to complain 'against the
Government of India ? (/nrerruptions). 1
will try to be helpful to you. (Interruptions).
The per capita Central assistance to Jammu
& Kashmir in 1983.84 is Rs. 509 which is
the fifth highest in the entire country. So,
any State Government might have any
grievance against the Government of India,
but certainly not Jammu and Kashmir.

SHRI ABDUL RASHID KABULI :
Because he has raised one issue, I want
to clarify.

SHRI S.M. KRISHNA : I am not

yielding, Sir.

MR. DEPUTY-SPEAKER : He is not
yielding to you. If you don’t agree with
whatever the Minister says, you can write
to him. If the Minister is not yielding,
you cannot ask. That is the point.

(Interruptions)

SHRI ABDUL RASHID KABULI :
"He says Y am not giving correct facts. It
is an unfortunate thing when he accuses
me on this. He should allow me to speak.
(Interruptions’. Let him tell me why I am
not correct, why my figures are not gorrect.

MR DEPUTY-SPEAKER : He is not
vielding. If you don’t agree with him, write
to him,

SHRI S.M. KRISHNA : He talks about
tourism. Tourism is a State subject. He
talks about apples and fruwits, which again
is a State subject.

SHRI ABDUIL. RASHID KABULI:
1 said that the Centre also should help us.
You are not helping us in tourism and
other things. We want money for the
development of these projects. T said about
electricity. There are many projects in
that. We can produce 10,000 MW from
our rivers. The question is only that you
should help us.

SHRT- SSM. KRISHNA : Sir, the
Government of India
80 to the help of any State which
need of help.

is in

i« always ready to
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The other Members also have raised

certain points which will be covered by the
Eighth Finance Commission’s recommenda-
tions and also the broader question of
Centre-State relationship should be looked
into thoroughly by the Commission which
has been appointed by the* Government of
India.

Sir, with these words, 1 commend all
the Bills for consideration,

UNION DUTIES OF EXCISE
(DISTRIBUTION)
AMENDMENT
BILL
MR. DEPUTY-SPEAKER : [ shall
now put the motion for consideration of .
the Union Duties of Excise (Distribution)
Amendment Bill to the vote of the House.
The question is -

“That the Bill to amend the Union
Duties of FExcise (Distribution) Act,
1979, be taken into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER The
House will now take up clause—by—clause
consideration of the Bill.

The question is :
‘“That clauses 2 and 3 stand part of the
Bill,”
The motion was adopted.
Clauses 2 and 3 were added to the Bill.
MR. DEPUTY-SPEAKER : The ques-
tion is :
“That clause’ 1, the Enacting Formula
and the Title stand part of the Biil.”
The motion was adopted

Clause |, the Enacting Formula and the
Title were added to rhe Bill

MR. DEPUTY-SPEAKER The
Minister may now move that the Bill be
passed. .

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SM
KRISHNA) .: I beg to move. :

“That;the Bill be passed.”
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MR. DEPUTY SPEAKER : The ques-
tion is :
““That the Bill be passed.”
The motion was adopted.

ADDITIONAL DUTIES OF EXCISE
(GOODS OF SPECIAL IMPORTA-
NCE) AMENDMENT BILL

MR. DFPUTY SPEAKER : The ques-
tion is :
““That the Bill further to amend the Ad -
tional Duties of Excise (Goods of Spe-
cial Importance) Act, 1957, be taken
into consideration.”’
The motion was adopted
MR. DEPUTY SPEAKAR : The House

will now take up clause by clause considera-
tion of the Bill-

The question is ;
*“That clauses 2 and 3 stand part of the
Bill"
The motion was adopted. .
‘Clauses 2 and 3 were added to the Bill,
MR. DEPUTY SPEAKAR : The ques-
tion is :
“That Clause I, the Enacting Formula
and the Title stand part of the Bill,”
The montion was adopted.
Clause 1, the Enacting Formula and the
Title were addea 1o the Bill.
MR. DEPUTY SPEAKER : The Minis-
ter may now move that the Bill be passed.
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : I beg to move :

¢That the Bill be passed.”
MR. DEPUTY SPEAKER : The ques-
tion is :
*“That the Bill be passed.”
The motion was adopted

UNION DUTIES OF EXCISE
(ELECTRICITY) OISTRIBUTION
(AMENDMENT) BILL.

MR. DEPUTY SPEAKER : The ques:
tion is : .
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“That the Bill to amsend the Unien

Duties of Excise (Elcctricity) Distribu-

tion Act, 1980, be tuken into considera-

tion.”

The motin was ad pred.

MR. DEPUTY SPEAKER : The House
will now 1 ke up clause by clause conside-
ration of the Bill.

The question is :
““That Clauses 2 and 3 stand part of
the Bill.”

The motion was dopted.
Clauses 2 ¢nd 3 were added 10 the Bill.

MR. DEPUTY SPEAKER : The ques-
tion is :

“That Clause 1, the Enacting Formula
and the Title stand part of the Bill.”
The motion was adopred.

Clause 1,the Enacting Formulay and the
- Title were added to the Bl
MR. DEPUTY SPEAKER : The Minis-
ter may now move that the Bill be passed.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCH (SHRI S.M.
KRISHNA) : T beg to move :

*“That the Bill be passed.”
MR. DEPUTY SPEAKER : The ques-
tion is : '
**That the Bill be passed.”
The motion was adupied

ESTATE DUTY (DISTRIBUTION)
AMENDMENT BILL

MR. DEPUTY SPEAKER : The ques;-
tion is :

“That the Bill further o amend the
Estatc Duty (Distribution) Act, 1962, be
taken into considatation.”

The motivon was adupted.

. MR. DEPUTY SPEAKER : The House
will now take up clause by clause conside-
ration of thc¢ Biil,

The question is :
““That Classes 2 and 3 stand part of the
Bill”,
The rotion was adopted .
Claises 2 an 1 3 were added 1o the Bill.
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MR, DEPUTY SPEAKER . The ques-

tion is : .

“That Clause !, the Enacting Formula
and the Title stand part of the Bill.”

The motion was adopted.
Clause 1, the Enacting Fornwla and the
Title were added 1o the Bill.

MR. DEPUTY SPEAKER : The Minis-
ter may now move that the Bill be passed.

THE MINISTER OF STATE IN THR
MINISTRY OF FINANCE (?HRI S.m.
KRISHNA) : 1 beg to move :

“*That the Bill be passed.”
MR DEPUTY SPEAKER : The ques-
tion is :
*¢ That the Bill be passed™'.
The motion was adopied.

MR. DEPUTY SPEAKER : Now, the
statement by the Minister of Railways.

17.26 hrs.

STATEMENT RE : LEVEL CROSSING
ACCIDENT ON SURENDRA NAGAR-
WANKANAR SECTION ON 3rd

MAY, 1984

THE MINISTER OF RAILWAYS
(SHR1 A.B.A, GHANI KHAN CHOUD-
HURI): It is with a heavy heart that |
have to bring to the notice of this
House, the occurrence of an accident at an
unmanned level corssing  involving a Mata-
dor Van with passengers and the train engine
of 17 Dn. Saurastra Janata Express at about
0900 hrs. today between Vagdia and 1ban
stations on Suredra Nagar-Wankanar section
of Western Railway. The Matador Van
Driver in the face of the approaching train,
attempted to rush through the unmaoned
level crossing No. 67/C. So far 12 persons
travelling in the road vechicle have died, of
which 8 died, on the spot and 4 later, while
the 12 occupants received injuries and were
immediately rushed to the nearest Sarva-

janic Hospital, Than, and lattetr to the Civil

Hospital at Limbdi.

Prima facie, the cause of the accident

is due to the rashness and negligence of the
van driver who tried to cross the unmanned
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level crossing in the face of the approaching

train. The level crossing has all the indica-
tions, warning signals for the road vehigle
users.

The General Manager, Chief Traffic
Safety Superintendent, Divisional Railway
Manager and other officers of Western
Railway have already proceeded to the site.

Ex-gratia payment to those who have
been injured as well as for such of those
who died, has been arranged as per my
instructions. ’

It is very unfortunate that the accidents
at unmanned level crossings sormetimes do

" occur. While I have taken steps to get the

comparatively busier among these manned,
it is not possible, as the Hon'ble Members
will appreciate, to completely man all the
level crossings as the number is very large
i.e., above 22,000 approximately. We have
also sought the help of the State Govern-
ments for strictor enforcement of Motor
Yehicle Rules at all levels. I have myself
written to the Chief Ministers to help the
Railways out in this matter and to bring
home to the road users the danger of dart-
ing across the unmanned level crossings at
the last moment in the face. of the approach-
ing trains.

17.28 hrs.

PUNJAB STATE LEGISLATURE
(DELEGATION OF POWERS) BILL

MR. DEPUTY SPEAKER : We take
up next item. Shri P. Venkatasubbiah,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBIAH) : Mr. Deputy
Speaker, Sir, I beg to move :

“*That the Bill to confer on the President
the power of the Legislature of the
St.te of Punjab to make laws, be taken
into consideration.”

Sir, the House is aware that the procla-
mation dated 6-10-1983 made by the
President under article 356 of the Constitu-
tion in relation to the State of Punjub,
inser-alia, provides that the power of the
State Legislature shall be exrcisable by or

" under the authority of Parliament. Under
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article 357 (1) (a) of the Constitution, it is
permissible for Parliament to confer the Presi-
dent the power of the Legislature of the State
to make laws and to authorize him to delegate,
subject to such conditions as he may think
fit to impose, the power so conferred to any
other authority specified by him in that
behalf.

The Bill, therefore, seeks to confer on
the president the power of the State Legisla-
ture to make laws in respect of the State.
It has been the normal practice to undertake
such legislation in relation to the State
under the President’s rule and the present
Bill is on the usual lines. Provision has been
made ift the Bill for the constitution of a
consultative committee, consisting of 45
Members of Parliament—30 Members from
the Lok Sabha and 15 Members from the
Rajya Sabha—in this regard. Provision has
also been made to empower Parliament to
direct modifications in the laws made by
the President if considered necessary. |
request the hon. House to approve the
1egislative proposal before it.

MR. DEPUTY SPEAKR:
moved :

Motion

*“That the Bill to confer on the President
the power of the Legislature of the
State of Punjab to make laws, be taten
into consideration.”

Shri Satyasadhan Chakraborty. It is a small
Bill. One hour has been allotted and we
complete this Bill today.

: hope 80.

HON. MEMBER : We )
SA;RI RAMAVATAR SHASTRI1 (Patna):
is it possible today?
H‘odv;: DEPUTY SPEAKE.R: In .the
Business Advisory Committee meeting,

we decided to sit up to 6-30 p.m. Now, the

timing has been changed.

SHRI SATYASADHAN CHAKRABORTY
(Calcutta South) : Mr. Deputy speaker,
Sir, 1 am conscious of the limited time that
has been allotted to this Bill. But, Sir, I am
also conscious of the Government which

has brought forward this Bill that the
Government is nOw not in a position
to  rule the State. For alil practical,

purposes, it scems that no Government
exists in Punjab today. You know the
position of my party regarding the emergency
powers of the President, The basic principle

vl democracy is that the people should be
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ruled through their elected representatives.
But unfortunately, today in Punjab, the
people are ruled by a Govrnor appointed
by the president and he is responsible to
the president. '

He enjoys power, not because he has
confidence of the people but because he’
enjoys the confidence of the President.

Now, through this Bill, it follows. from
the Constitution itsclf that the President
may, if he so chooses, after this Bill is passed, -
whether there is a committee constituted or
not, legislate for the people of Punjab.
This is nothing but legislation by the execu-
tive and that too, for all practical purposes,
a titular executive. The Committee is cons-
tituted for consultation, 1 know that
ultimate power rests with the Parliament.
But, for the specified period, the president
may legislate without any refvrence to the
wishes of the people of Punjab. This is very
unfortunate.

Also, the continuance of President’s rule
in a particular State is very unfortunate,
Our Constitution has clearly stipulated that
if there is a break-down of constitutional
machinery, there will be proclamation of
emergency. But this emergency is for extra-
ordinary circumstances. In Punjab, 1 agree
that there are extra-ordinary circumstances.
But the Government should tell the House
how long this will continue. How long will
Punjab go without a popular Government ?
This is of importance because we are entitled
to know, as the representatives of the
people, what steps the Governmont is going
to take to restore not only normalcy in
Punjab but also to restore a popular
democratic Government.

I was really astonished or rather I must
'say I was shocked to see a statement by one
of the General Secretaries of the ruling
party, that is, Congress-I. He is not only
one of the General Secretaries but he is the
primus inser pures, first among equals, the
most important General Secretary,

When the reporter asked him a
question, whether he considered Mr,
Bhindranwale as an extremist leader, as a
terrorist, he eveded the question and said
that he was a religious leader, When the
General Secretary of a party speaks, he
speaks as the mouthpiece of a party whereby
we know the stand of the party, how the

party evaluates certain events and certain
positions.
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We all know who are the persons
responsible for extremist activities, It is most
- shocking that every morning we read in the
newspaper that the people are getting killed
belonging to different political parties,
_ people belonging to no party. These extre-

mists and terrorists are going on with these
activities as if therc is no law and order
enforcing machinery. '

When the cxtremist {eader Shri Bhin-
dranwale openly pioclaims his hit list,
the liguidation of persons, the establi-
shment of a theocratic Siate, giving a good-
bye to all democratic principles and is not
ashamed of proclaming that he is working
for a theocratic State, a General Secretaty
of the ruling party refuses to call a spade a
spade !

If thatis the position of a ruling
party, what action can people expect
from this Government run by such a party ?
You should be forthright in pointing out
who are the cxtremists, who is the leader
of the extremists, who is subverting demo-
cracy, who is actually trying to take back
our country to the position of medievalism
and who are the people talking of crusading
a war on the pcople. But 1 find that there
is ambivalence everywhere. If the Govern-
ment cannot make up its mind, how the
lawenforcing machinery, which depends on
the Government, can function 7 1 think the
hon. Minister owes the House an explana-
tion as to why this has been said, what is
the future of the Government and then give
us his hooest assessment of the the position
of Shri Bhindranwale.

1 would again ask the hon. Minister one
question. It is truc that anti-social elements
are operating from Gurdwaras, the rcligious
places.

Therefore, you must have with you a list
a criminals and offenders. 1f you do not
have the list of offcnders and criminals, you
have no right 10 run the Government. You
must bhave your Intelligence Service and the
people who are entrusted with the duty of
collecting information about the activities
must have supplied you with a list of the
criminals, the offenders, the extremists and
the people who are hiding in the Gurdwaras.

Why cannot you go and tell the people wh -

are running the Gurdwaras, any one of the
Gurdwaras, 1 do not mind, that ‘“This is the

List I have. These are the persons who are
hiding. 1 want that you should flush them
out”. Don’t say that *“There are criminals
hiding.” You specifically say that ‘‘These
are the criminals, 1 have the List. These
are the names. They are in the Gurdwaras.
It is your responsibility to see that they come
out.”” See what happens. You have ncver
done it. '

Today, I find even a Congress-I leader
was attacked. I am happy that he has not
been killed, I want every one to live. But
how long are you going to tolerate it ? What
is your policy ? What are you going to do ?
Very honestly T ask you because I want that
normalcy should be restored in Punjab. I
want that communal frenzy should not play
have with the lives and property ‘of the
people and should not divide our people.

We have discussed this question many
times and we have told yon *‘Do something.
It is your responsibility to do.” '

For how long are you going 1o tolerate
all these things ? What is your policy ? What
do you propose to do ? I know, the Minister
will say, *We are tightening'. But this, you
have been saying. The question is how
effectively you have been able 10 contain the
violence. That is imporiant. [ agree that
three are cerfain forces which are interested
in destabilisation, inside forces and outside
forces. That is true. But if you only say
that there are forces interested in destabili-
sation and if you do not pinpoint and take
action, then what happens ? You just say it;
it is indefinite; you do not know who are
the petsons, what are the forces. It is
necessary, for the unity of our country, for
the integrity of our country, s0 that we live -
in peace and amity, that Government should
take effective measures, and the Government
should not, the leaders should not, give any
sort of certificate to a man whom I refuse to
accept as a ‘Sant’. No religious leader, Sant
or non-Sant, can say, *‘I shall go ahead with
my programme even, if necessary, by killing
people’”’. They are not religious people,
they are anti-religion. Religion, as I under
stand, is for humah life and not for its des-
ttuction. Of course, this Bill has a very
limited purpose; 1 know, it follows as a con-
sequence, But Government should say when
and how they are going to effectively controt
it, how they are goirg to solve the problem.
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Let them accuse the Opposition Parties, let
them do it; if, by that, you are going to solve
the problem, if that is going to solve the
problem, then T am ready to be accused a
hundred times, But that is not going to
solve the problem. .The Qpposition Parties
only suggested certain solutions, and they are
ready to cooperatc with you so long as you
are sincere in restoring normalcy, law and
order, amity and peace. But we will deci-
dedly oppose the Government if they try to
take advantage of the position to pelittie the
opposition, to take political advantage even
at the cost of the unity of the country, we
will oppose the Government tooth and nail
in that case.

With these words, 1 conclude,

it wnare fag(3fegiv): gareaq agiay,
ag faw s 1984 § wrar w3y §, W 9wy
Y qanrg feeeed ufvar faw enar agr ov
AT 36 937 F 9179 a1 91 | @ HAT/ 9w
fear aar ar f& g % ggafaal 9%
FZIT FA T AEIT GET RO | I7A0
Y AIHIT FY gAIHT ¥ wegAfy wrEA
A naT T wezafy mas 8 AY g9
AHTH 1 IE T Az FTEIX X 43 gQ
v s fafiw oy # §3  gu WTER
a=g avg § w1AF § | ag qw HaNfaw
qATIY EATA L @AY AT GIFITF
QURA | AW qgf FAG § AV HaW &7
ag ¥ ey ga Wy wr & ar afear
wgi 9T FIAT a7 ¥ wrsgafa v & &
a1g | wfET oW 3% i 91 qrag -
afg 1 4, I Usq & ¥, Iqq el
Y GHEGT 93 H2IT FIT / FORIR € 8F-
war A3t g mi ) sm anawmr Gt
& 1 T AN FEGT F wyrq gAY
sYR&AY €fEr A AFEETEZE ®1 W
FT YFAT & qF AHIT €HH HAGHH WY
W E A TN FTI MI® 91 A
&g wa7 § foF I9% Qg Irer Qe ga]
dge ®dIs &1 ¢ A0 41 ) SART ag aT--
FIT GeH T R § A1 IT19 & arQiET
1 o1 fr fafade ofear & §, sawr wi
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e wgt wT gwdr § ? 9% T aw 9F-
w1 A freeme wd &1 w1 W A
%Y qQrY § | oI JEAIT ¥ 93 & JAw
fs ga2x fag, fraw ate fear a1, =g
gfew &Y fgzraw & am fasar &) gfew
o @

Ay M A ger arfge DS 2w
s awrT wix gfam gaarfcaY & =g
fasit g ay aff w3 W § 7 ..
(Tmaura) €9 @WET & HIGI B WA
w7 ATfge a@T gaw  figtawe ega
qua Ry | & fezeq ¥ A w1a1 Agar
fa® &1 auda w97 gawmfaw awgd ¢
gt ¥ wrArg-iEYe w2gsa 9 g
¥ 397 frg, sremrAar €% faan, sigaE ®
arax & W faar AT ago sito glo dte
& xft gawear B faa-z@E faesl & A1
fear 1 gfas qearag & &Y 79 & §hQ 9T
FT ®T & FIq, g 9 TA@ AT avtsyi
mat-mdY wa §, @F aradz A &@a-
vfagY &1 fogi1v a feqrong @1 @y
TQIRT KIS ard g1 A% adar 1 fqQsr
T FH GEF F HR AT I @ @
fe g@ gew &1 @1FF & fazsd @wrey
qifzdt t wiforw & | @7 wrAr ofe fag S
g WA 4, A4 HI gHA I AT FEr 491
g g ar fr g8 forfey v qa
NFFAXIWYE A qwal ¥ @gA%
FATAT O 7159 |WH
7T SAWT 48 TATAG Agl & ST gFqr
fr ymfzaY & glaqicgwt ay =1 qred
o YT FT | T FT 77 A H 59
W g8 ST AIfET 1 wAIFA "L S H
*€ a1y fqudi o &  Szd w1 s
fAarg-vaT g qEIHT qaighfeay far )
g ¥ & e qw tag ot A war
fe 9a smax gfaw ¥ die go &lo
wleay, frwnwt T afege & st AT
¥ ¥ g gl 3t TR

sarvee
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#q< g7 gq sraufaal ® w6t Al awy
|%4) ? IAH) 9HY BT IT 9T GEEAT
setiar =TT w1fgg | AT ST wwad widt
F &y fr QAN @ & A g A
@ &1 ¥ Al wgat s qand § gfwe
EYE W WAT AIY | Y FATHT I TA(E
At & &Y £w avg ¥ A€ ¥ a9 w@
& 1 o7 eI F Fqe g § ar 9fa.
sar wn agl g, wfea gfas g
qT g a1 gEdt | &, qFrh AA &
wiT FT41 §, I ANFT w0 N
f& gt faNt N aw & @, ag ™a
W W@ E AT 7g wegar =ifew f
F&E TT gAd gy AE g whE
FFIAT 2T F A9 qF QN 17 F4 FA
21 57 qrF & St awrA gt A FIET
F uin &7 f5 qund § grwr agufest
FY qFST ATY, ATR 7L & FAograrsT g1 |

KA ITT A1 ¥ I9Y g ferar s Fe-
WAy F IR T ATT w7 FAT wHATE
& w7 fs favgeiaryr o) & qifafere
HeT g qiAar | Frogginaros g7 §
& aff se77 f5 ag w1f avq @ afes ag
o wifaa §, g &0 qren e A
IEF T AIHIT & A gIw HEAT
ifge st feaY wifaa & gg feqr sray
& 1 AfeT s aF ga F4Y & qa e A,
fraY agras) A q3% A g7 Hfade @I
fre} Fo7 €Y a3% & Fpogamd & fawis
F1§ ara =3 & € 1 gy o, & win
i g fo faadY <o) & arg 5% & sw
fasia go quwTT ®Y ag wgar iz fF

fvedian srfast § Y gan faenrs

&1 Frdardt &Y gt 1+ Ffea aradt v
®Y 92T R AmT arg, agi eIt )
A &Y 3 faw W T §) 5o gz aw I
U Y W | FfwT I gnArfzal @ g
q T w17 %1 gag) an€ § fr afy 48 w2
¥ I A Iu% a1 § woAt §1Q gfee
AT gat Wd N A ger ar gAw

AT qfeor g g7 a3 A SR
W waaw A fawad ) g e g fw
gITH FTEIT I8 Sy & AR Wy
wraft | agt 9T gRR wradg 0 S &3
gq & & 3a¥ wgar angar g fv afe a<
FIC £ gWeT & AR wH af @ Ay
QI7E AT A I qIAY, g F, A
¥ HroTT ARSI KA N TS
faady fadel ;&S -l *19 F & §,
e R A arfeeara & EYS maw
qifediT & ZZX &1 gAY TET AT A1g
g Nt gad aAfewr arwsandt qred
a% gu 239 & gwT w71 Argdr #, 7w
WA s gelee g fr a9 et & e
w1 wifa@s A1e ® arFq a7 T &
w1 arf musaard) qred gwl gew
¥ faT qX 3HT R AT FT FW  FT
g% | fa¥ui ¥ Y o E @ g, SN
FAAEIY FIEIT K g F A 2 Afew
& ox a1g v $T I 7Y@ § & fae-
Yoy # s Frady sarer gz q%, a@g
fesslt o AT AN SA N AT FE
wraaz fireean =@ frar | smaat v
wiey wg7 i wWi9 g gAg amed, ww
o Frvgardt & wigd ¥ 1 wan gRar &
xfrgra & feel maw a1 org § Yo genr
g e wrfaw ar sifaq & qe1 S s ang
wa forqard & ) srEl @ agi s @
w1 & afwa snowy gfew ol S )
fgena adf qzat f so=y e«
7 ¥ o fear arg | i A Yar - w
sreaaTT 7T w1 foraet fgond ang g7
& sia¥ AaY IaT f @A & g 1w
fawr & wfeqg 0 afsani sy asgefy h
wW W@ F, oa¥ diw ¥ gaear
qEHT A A & 1 Ig W7 i9d wa-
¥ el ¥ gAHN | §F @ gwmd wheer
ot & a1 § ga1 § — g gfez, qewr wovar)
afes g7 awear 93 7 &1 g9 g gfee
o ¥ a1 W T quwr g 1 F g
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¥ win wrar § £ g¥ wad gt Afafesw
%) grareq @ wAT AifgT ) AF AT
ZZA ¥ FAT AT IGE0 TAT §, FoF Y
oHaT @A A 2 FrErSy A arEd
gary & § fgrg % fawm 1 wawy @er
w<& 1w gerar argd & 1 Fad @w-
#771 f fedt usrdfas et 3 fgrg &)
faw &1 Aarer 35741 B O fFa afss
Hifen & 12 arq w4 g+ afg w8 fwar
g ar & 399 Yar O F@ KN W KW@ )
quifw gara Fars aw Frad W w gQ
#, gt 50 afgma fasm § ) gafag 2w
w¥f57 fasal ¥ «F 29 &) fasat &, 7 Y
ga% faars arary 9ef @ § S faard
SfY & sraTa ISIAY. wAwE A ¥ JrATSH
1A AT FE FT A AV N F A F At
3 oA gAY ) Afea gaEr W wew

farar av 721 & | FTEY 07 IAY fowg o
w1 ww arer ot § ) zAfan gy w0

ferg &l faa &1 wvzr ad & afes
AIFrSAATR qTRAT A1 qrfera g gew &
Ry #1 ) Ao & gagr @i =W
fag 1 gUIT FAT §, A AT F@T E
fr Frar 7= g1 A% Faafeat =
fargare & 7 A7 A7 Aifgy AT IT 9T
gRIy I J1Y° 1 9w Arfge fe ow
F9Y ¥ H-IT XY TATY IT ATHT HT TI0T
¥ 3w freears frar o, gagrd &
wgz gfed area &1 AT A1, 41 O G *
A1 HL Pz TiAry £ 96 £ I
# fysarar 1T | AT aF 1T YAT AT
HF¥ AT AAEAEAT A, HrTER AGHAT,
IAF IT Y oA A FX fr guarfeat
& qrq gedt ¥ faser g, &9 % I9-
Fifza) &t fevaa wasnv 747 @it HA
gger W) &g1 ar f§ yura AA7 1 a7 IAF
FEgeT® TIADY, GFT A dw ag urheg
%< &1 =wifge fs gamwAY o ddme
# grarfeat & aiw 1§ fafiwawg agl
2 o wedl F @iw garsaw A K ArqET

MAY 3,

1984 (Del. of Powers) Bill 384

SYATE HATE |

Ne wwta wore 7 gar (TFRIIT) ¢
Iqreqer WPET, AT agy SIANT 8§,
&g oY ez ¥ fagmaa w1 @aTT 930 8
mar & 1 1080 ¥ IA1T F swraT A9 VET
oqT, Y ANIE & & FA ¥ wewafy
JT9 ¥ qFF W7 wnar cgAr sy A
F1a #2° AT PN A AT AE fAA
FIT T &1 a1ar fFar qr  gog F QAT
FIEIT Y 1| AT FY @17 7 AT A
TAIT § IFATEY HEFAT gF AT AAT AR
A gg g9 # o gw amw agf ar g &
fis gare ¥ <Y gerd B @Y ¥ 9 §9 A9-
wgsfady & s ¥ Fger s fevaq
ar=dtmT &1 fgear 7 Ay 9w &) faomr
S qATa §F @ ) A aw faszata 2 ey
gweny F1ama™ fEle i #Y zear a7
F agf fear w1 awar gy zafayr o
grg fase g § ) 9T qITI aAT 7
W e faaxagzrar foar arfs enw
quegrs) ® GEAHGN ¢ F G F7A1 2T
g fF wa gTwIT |91 § ey A9=7 q77

ot a3q fafe =gaear ot dt, Sfeq az
gEa ar A @ A oArS A raqar w1

g WA AT 7@l av IwArfEAi FEnAr o
a1 gas) fasdgrd fem grs 2 7 S
qIFIT FFT FIW KA A ) GH qIEAA
g1ar 2 Agi ¥ AN IT FiAF qET F
HFIRAT WA AA q3F G A7 qrewrfas
gy 4T #1 2213 A 217 Y IEY A Ay
gaarfeal #T zarg Ay agargr i §ar
W 2 @H ! A FIHITGAIT THET F7
e & faga oY vaat 3 o §1 TAd
w3 %) w9 awar & wAwA & fay
faqea iat gi, =4 #a¥2 aga aifaa
T AT 97 | qRi AREAIN 9T @i FAgh
sraq ¥ wgnfa fawel sar gaer g3
wgifema fean aar, 39k HFEICATETCA
£® %A fear ? wae auwr Fand § fis
§® w foar a1 g wawvan g o fra-
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&7 aiaf F arg W w7 sfrer w1 w=-
g gorr fomd JFe gw ot a1 qR
IR FHEYT &T AATHA GIHITH oA
weqa fear @t #ar w3 9T af
FITIT FgA  ISIT' 3T GHAEGTHA §7 NA-
WA Y ? wmy emmafeggar g ?
gt gifag grar & f5 g A g F}
FREIT &1 T F F1§ faaawdy agf g1
w7 guTg § wszafa &1 qraa qur Far
g A0 &% FaT adY a1 fe g9 ey
TYTAIY GIHIC AGN &Y QAT & HIT
HEAw AT & AT ATH F HIIC FITNTAG
g Er § AT HE19 T A1 HEQ Qe
qU &g 9T 7, 9% 18 ¥ 27 481 fAs-
Far & foad y@ary & gIeY 7 /I
fasaal g1 1 agr «"rard 1 e d o ar
fafar syaar 9T 1 917 M _RA A 7§
weq IsEAT T41 & 7
&N} Tg- TAT A TG Y ATAT FY AT
3% g e fo agr 41 feafa aT qwwmx
#T qFT & AT JUTI STV 6% 24 w7
¥ faer war 97 Yagd gfqa $ Iqrdias, =it
gu7 fag 1 3 T Tefagl & a9 gaqn
T &1 7§ | 9§ WG /AT T1 TH§ BT IUFIN
21 s arEd AT F widE 0T &
A AT ATHT I FW L. .

MR. DEPUTY SPEAKER : Mr. Chitta
Basu, this is with a limited purpose. If all of
vou cooperate. 1 can ask the Minister to
reply and comnplete it. 1t is for a limited
purpose. Only one hour has been allotted.
But 1 am prupared to sit till all of you com-
plete your speeches. Therefore, 1 told him
this. Mr. Chitta Basu drew my attention
to the clock. Therefore 1 am telling him.

SHRI CHITTA BASU (Barasat): Sir,
1 am leaving.

No mfaa g Jgar: § TJg ¢
gt a1 f6 g1 &Y queAr 9 FG q
% fa¥, qong w8 & gqfefafa s @
TE 2, SEET GHIGT F R AW ®
¥ §§ wfa 7 § | 9% a1 Q@I T

L fir atw1T daw USAAE AW ¥ w@F
¥ @er 9§ w17 s ¢ I IgH
usz fagy ) T

&t qwe TW AR T ¢ (Fraar-
a7 FEw g |

ste wfwa wwre g : FEE gar,
a g%, ST Ay fE Aq arm w3 -
R ATIH FIETH T A @ 1 9@ qoearay
T AT AT T4 & A9 &1
FEAH & ? @M 7 Iaifed) € @
T A IFA A a7t fag e &1
mi faar stk wg fo agr saod 2 &
FIAT] |IEHT § 19 T W67 39 )
FE AT g7 oa¥ a1 gewT qgy |
9T & AT o weAwtag frerae qu
% g, afeq ¥ =% feors xwe
g ? AR Af g a1t e fen g &,

wgd § f& ag swmfent g ? sR ag

ITATEY § A ATTH AT §, KCT T )
NI v R fodt wr ey fardt a4
wgl 5 ag Swrardt § ? afew 9% aneey
QT &, TT 1 A GAT qIA G4 HYo
Tradf & gy & fe I qv afefade ¢
fear 4y, a1 &4 16T IAH & AV &q §?

4t at ag favas ¥3qq oF  admfaw
wfsar & qU §@ & fag w1ar mar g,
TG HI9F CEH A KT N THAI § TG
q(@ 7 AT G &, ITF] 9 qt Neg
2§ @R TG X %I @raT & Wy
AT AT 7 W 1

& €9 av W ¥ Q@A § w0 qngar
§ o ST 17 8§ B §E G897 qU ¥
g1 GUEAT &1 WATNIA I O {9
a1 gaar sfgs @iwr § sl qone §
gad afas @ W) I aifwE X o
WY1 feur § s ora s srqwidl firs weTe
¢ 7 JM (T SENF  wAQT W G
a1 gl GF9 g1 9¥Y ¥ 9T €, T Y-
el qX $Eng W@, Afewr oy Fonw
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- & gl AT W AT ¥ R g
& at #a1 1w el AT 9 FENF F
@ ? o gz avw @} qoiw #1 wwar
fafq-sqaear 7 gaear agf § ) ag -
Afaw awear § AR G @ gfewin
IET YA FT 5ATE FX - §3 48 q6
grawdr g ga¥ waw gfager w1 0
FZAT AT | AfFT I G TiA9Ww
w1 HGANT W a® wrw ¥ forg wigA,
g 4 fgw @Har 1 usedt % faguw
¥ g9 & fAQ Tid9d FT GgNT IGH

- qqw fwwar

&t THTAATT SNy (VAT ) - Sureae
RgiEm, wWiagas & g uweqla «1
foutat afed s 37 @ fewia & gure
- AP AT ARG S @A T TG AR
AT FIBITT GBI A & AT
g | I9 HIHITA Fg I THIHG G
%1 g21 FT AW T fHq1 AT AW ag
THd ST OFW a1 W g 1 wEd
UG Y& FFAS W foar, (6T
WM INEUHIE  HIX gA% WIHU, I
91 994 9191 T q QAT g1, aq &
g9 g1 Al 1% P—qATFGA WA g 4
1RE& [Jtaar @Al S Wrog, 1g9w
RAICH @ & | WX 9% &4qr
TG W @ g WifE gaq aga s afv
form gl w @ g U & s
q41'98% 418 994 qi@ AT % 1985 g,
faan k@ GqT & AETT 0T AT g,
TR ATHTH G A1 9NT  qgLga a

Al Ia%1 fgas AR TF-HF 1 F@ar-

f{@ &1 U F@ g |

3@ &1 Ta g fe fmdas «r @
UgRUHT sEAIfREt 8 smar s §3
fergan & W somand afvgar fax gt
@t § YT I TURT g fpan § fin

T AN HCH TGP IS NGT 1 q@r A,

W Tg T ipﬁﬂ”té ar s g
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T § 1 QY wiveat srgd § i fag et
fow aneq & &g w3 @< fue ale ggd-
AE YIRISTAN  wfgaar N a7k Y
WA AT, IAET wEwiEr §39 e
nifFea T ETEI W AT fgegema a3
& wgiA FT A1 faw 1 ag @aw gAiL
AT g1 XEP qrAS[T GNHIT AT aw
TS TSI T HIA TG YT A1 gl § | €W
g FSI XIH I8 Hl, TFT G 9]
w1 g g, 98 YUNLIE § 1 91 IW w1
qigd AT T § WG TeUAT g1,
ferg a1 fa@ QeNaqIE &1, HHAGT FISl-
SAFIT I AT AT GIHISAHILT I, GTHIT
FT IR NG ST AT 0140 | wAQq &
A | AT 1 A T &1 20d w1 avar
€ a1 (9% 94 AN «idl g | Y& dlg @
HIYHT &AT WigAT § & qg F qv &7

. g I® &nyage qEt 9q ® dry

WIFC qIE-Ars gufaq 361 g o 1gegar
X (qaET § AW 9% $<A 5 Wiga) i
FFIT § | 4E THTQF Mg 60 FET SUIGT
& fAq &1 1 ui % 1g7g a¥aIgm 4 foae
UFARIA YT F1 SAY O W 1 I
t9&-f99 & 918 719 %190 ane saary
qg WA ST 6 AT €@ qg ¥ QtEgai
I 91T & §2T (g8® Taarel g ga-
foa § A a1 w93 J40 t9a1 g AR A
®IA AT AT TG &0 usgafa sl e

* &AW AF1 §%a ¢ HIT ST 9% af

UEA & GIAT ) AT WA § 1 §6A SIQT
W X9 A1 ®T & 9 AT 6 %7 G-
#ia® g@ 519 | 97% @y fao-48 ®7
w1 fGufta F1af & Stq ar ta9edy qrat
% SRT— gt A Twew w1 @RI trwr-
9 9T 99y SqIer ST &Sg 1 A QAT
T ST o g7 A W w9 wig
G N EHT 1
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. to make Idws be taken into considera-
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THE MINISTER OF STATERIN THE
MINISTRY OF HOME AFFAIS (SHRI
P. VENKATASUBBAIAH) : Sir, Asyou
have correctly pointed out, this is 2 Bill with
a limited scope. The Punjab situation has
been discussed in both the Houses of Parlia-~
ment several times.

] am not ob;ectmgto any hon. member
making some suggestions because the proba
lem is so serious that hon. members will
certainly incline to make their suggestions -
for the early solution of this problem.

Shri satyasadhan Chakraborty bas made
certain points. 1 would like to clarify those
points. About the reported statement made
by the General-secretary of the 1CC-1, Shri
Rajiv Gandhi, I hope he must have read -
today's Indian Express also. He has clari-
fied it. He said that his statement has been
distorted and taken out of context. So,1°
would like the hon. member to read the
newspaper and aiso the contradiction made
by the General-Secretary of the AICC. For -
his information, I would like to read from
the today's ludiaExprm onp... 7 he
says as follows :

"‘rheae are purely factual. natemems and
convey no sanetion or approval of any
- setivitles lha may hvo bean” earried
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‘out or are being carried out in bhis
name.” Mr. Rajiv Gandhi had une-
quivocally coned the terrorists violence
«and called for effective measures to end
it. The Congress is irrevocably opposed
to the politics of violence, no matter
who espouses it.”’

He has made amply clear not only his
statement but also the stand of the party.
So, it is amply clear that we' have made it
clear several times on the Floor of this
House that we do not tolerate any violent
activities and we will take all possible steps
to contain violence.

We have appreciated the cooperation
extended by the opposition parties notwith-
standing some statements, made by some of
then important leaders of some political
parties about the Punjab situation and their
statements in this House and out side the
House. I do not want to mention the
names of those people because everybody
knows what statements had been made on
the Floor of this House with regard to the
situation that is provailing io Punjab.

A point has been made by Shri Satya-
sadan Chakraborty as to whether govern-
ment has asked the concerned Gurdwara
authorities to hand over persons wanted by
the law-enforcing authorities.

Government has from time to time
asked the SG PC authorities to hand over
persons staying in the Golden Temple
Complex. In September 1981, Shri Darbara
Singh, the then Chicf Minister, Punjab
wrote to Shri G.S. Thora, President, SGPC
asking him to ‘-hand over certain persons
including Shri Balbir Singh Sandhu to the
concerned authorities. The SSP, Amritsar
had also written in October, 1981, to the
Secretary, SGPC, Amritsar. The Manager,
Darbar Sahib, Amritsar and the Assistant
Secretary, SGPC, Amritsar asking them to
hand over certain wanted persons.

Even recently, on 27th January, 1934
the Home Secretary, Punjab wrote to Shri,
* ‘Tohra, President, SGPC to hand over Shri
Balbir Singh Sandhu. The SSP, Amritsar
also wrote to the President and Secretary of
the SGPC 1n the same matter, ’

The SGPC and other authorities have
not ever bothered to band over wanted

persons,
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According to information available with
us, 40 proclaimed offenders have been hiding
in the Golden Temple Complex. A large
number of other ‘criminals and extremists
have also been staying there.

We have also made it clear with regard
to eantering the Golden Temple. The. Home
Minister and the Prime Minister had made
government’s stand very clear in this respect.
I once again reiterate the governmet'’s
stand that government is taking all' possible
steps. This is a very complex problem and
government never identified the Akalis with -
the entire Sikh community. " Nor have we
taken any steps to create a rift between the
Hindus and Sikh community as has been
made out by some hon. members. In spite
of the fact that disturbed conditions are
prevailing, 1 dgain reiterate that the people
by and farge are maiotaining communal
amity and we must congratulate the people
of Pupjab. In spite of thc gravest provo-
cation, they maintain communal unity and
we congratulate them for this.

And about Shri Ramavatar Shastri, I
wholeheartedly endorse ihe appeal made by
such a senior leader of C.P.1., Shri Sbastri,
in the matter of Sikhs residing outside India,
and outside Punjab, that they must come
forward and they must mobilise the public
opinion in favour of Communal amity.

MR. DEPUTY-SPEAKER : That is a
very noble appeal.

SHRI P. VENKATASUBBAIAH : Yes,
that is a very noble appeal. Another hon.
Member also asked about the latest position
in Moga. The position is that people resi-
ding in the Gurdwaras are coming out. They
are also being screened. This is a deli-
cate matter. I would only appeal to the
hon. Members that they must extend the
same cooperation which they have been
extending in solving the Punjab situation.
With these few words, 1 once again thank
hon. Members for the cooperation.

SHRI SATYASAN CHAKRABORTY :
You should say something about the ultima-
tum, the SGPC have issued an ultimatum.
Now they have started issuing uvltimatums to
the Government. How do you react to that ?
What are you soin: to do about it ?

SHRI P. VENKATASUBBAIAH When
the time comes we will see, -
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MR. DEPUTY-SPEAKER : How is it

relevant here ? If “you want to seek any

clarification connected with this Bill, you can
do’so. That is not relevint here.

MR, DEPUTY-SPEAKER : That ques-
tionis :
“That the Bill to confer on the President
the power of the Legislature of the State
of Punjab to make laws, be takcn into
. consideration.”
The motion was adopted

MR. DEPUTY-SPEAKER : The House
will now take up clause by clause considera-
tion of the Bill.

The question is :

‘“That Clauses 2 and 3 stand part of the
Bill.”
The motion was adopted
Clauses 2 and 3 were added to the Bill

MR. DEPUTY-SPEAKER : The ques-
tion is :
*That Clause 1, the Enacting Formula
and the Title stand part of the Bill.”
The motion was adopted
Clause 1, the Enacting Formula and the
Tt le were added to the Bill

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKTASUBBAIAH) : Sir, I beg to
move :

VAISAKHA 13, 1906 (SAKA)

Detention and let 402
off of Members
“That the Bill be passed.”

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill be passed.”
The motion was adoped

18.32 brs.

DETECTION AND LET OFF OF
MEMBERS

MR. DEPUTY-SPEAKER :
announcement to make.

X have to inform the House that the
following communication dated the 3rd May,
1984, has been received today from the
Deputy Commissioner of Police, New Delhi
District, New Delhi :

*“I have the honour to inform you that
Sarvashri Atal Bihari Vajpayee, Charan
Singh, Suraj Bhan, Mani Ram Bagri,
Swami Indervesh, and R.L.P. Verma,
hon. Members of Lok Sabha were detai-
ned under Section 65 of the Delhi Police
Act at about 1.50 P.M. today for not
obeying the lawful direction given by the
Police, They wege let off at about 3.35
P.M. today, the 3rd May, 1984.”

18.33 hrs.
The Lok Sabha then adjourned till Eleven
of the Clock on Friday, May, 4 1984/
Vaisakha 14, 1906 (Saka)

I have an

L
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